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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 31,1993 /Chaitra
10,1915 (Saka)

The lok Sabha met at
Eleven of the clock

[MR SPEAKER in the Chai
[ Translation]

SHRIRAM VILAS PASWAN (Rosera)

Mr Speaker, Sir we are given an adjourn-
ment motion (Interruptions) | have given
notice of an adjournment motion The Au
rangabad high coun has already given the
verdict against Shn Sharad Pawar Heisnot
only theis chief Minister but also a Member
of the Lok Sabha (Interruptions)

|English]

This 1s the best time (interruptions)

OBITUARY REFERENCES
[Englsh]

MR SPEAKER Hongurable members,
I have to inform the house of the sad demise
of two of ourformercolleges, Sarvashninder
J Malhotra and Sureesh Chandra Mishra

Shn inder J Malhotra was a member of
second, Third Fourth and Fifth Lok Sabha
dunng 1959-77

Keenly interested in agnculture, he was
associated with many organisations that
worked for the development of the agncul-
ture including that of tarmers “Parhamentary
Forum dunng 1965-66 He aiso delivered
lectures on indian agriculture In vanous
universities, colleges and professional or-
gamisatonsinU S A andU K

A men of letters and a journalist, he
edited “Knshi Sensar’ a monthly magzine

An active social worker , Shn Malhotra
undertook many activiies for wvillage
uphftment and the spread of hiteracy in rural
areas

Dunng his long parkiamentary career,
he actively paricipated in the proceedings
ofthe house and made valuable contnbution
thereto

ShnMalhotra passedaway on24 march,
1993 at the age of 64 years

Shn Suresh Chandra Mishra was a
Member of First Lok Sabha dunng 1952-57
from Monghy constituency of Bihar

Shn Mishra was a freedom fighter and
actively participated in the non-cooperation
movement launched by Ghandiji in 1920

An agncultunst by profession he was a
dedicated pohtical and social worker He
was also a men of letters and had many
publications to his credit in Hindi

Shn Mishra expired on 30 March, 1993
atthe age ot 90 years at Gavdhigram Gogn,
Distnct Monghyr in Bihar



3 Obituary References

We deeply moum the loss of these
fnends and | am sure that the house will join
me n conveying our condolences to the
bereaved families

The house may now stand in silence for
a short while as a mark of respect to the
deceased
11.03 hrs

The Members then stood in silence for a
short while

[Transiation]
SHRI RAM VILAS PASWAN Mr
Speaker, Sir Wen | have given notice for

adjournment motion would it be taken up
before the Question Hour or after it

|Enghsh)

MR SPEAKER This i1s not the time to
raise it

[Translation)

SHRIRAM VILAS PASWAN O K Iwilt
raise it after the question Hour

[Enghsh)

MR SPEAKER Q No 481- Shn Peter
G Marbaniang

[Translation)

SHRI RAM LAKHAN SINGH YADAV
Mr Speaker, Sir | have a pont of order
regarding Question No 481

MR SPEAKER There is no provision
for point of order in Question Hour

[English]

There 1s no point of order dunng Ques
tion Hour Please sit down

«Transiation}

SHRIRAMLAKHAN SINGH YADAV It

MARCH 31, 1993
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1s my pnvilege

MR SPEAKER There 1s no point of
orderdunngQuestion Hour Please sitdown
(Interruptions)

MR SPEAKER Youplease askabout it
later (Interruptions)

11.05 hrs.

ORAL ANSWERS TO QUESTIONS

[Enghsh}

Development Of Cities In Meghalaya
Under UBSP

*481 SHRIPETERG MARBANIANG
Willthe Minister of URBAN DEVELOPMENT
be pleased to state

{a) Whether any cities have been
developed in Meghalaya under the urban
Basiu Services for the poor

{b) If so the details thereof

{c)the funds allocated for the pur
pose dunng 1990-91 and 1991 92 and

{d) the funds utiised so far?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILAKAUL) (a)to
() The Government of Meghalaya has
selected the towns of Shillong and Tura
under the Centrally sponsored Scheme of
Urban Bask Services for the Poor (UBSP)
The Central Government has provided funds
tothetune of Rs 12 50 lakhsand Rs 13 50
fakhs during 1990-91 and 1991-92 respec-
tvely The State Govemment has reponted
thatfundstothetuneof Rs 22 71lakhs have
been utilised so far

SHRI PETER G MARBANIANG May |
know the salient features of the scheme
uBspP?

SHRIMATI SHEILA KAUL Thescheme
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for UBSP was supplemented for basic
amenities under the scheme of environment
improvement for urban slums
improvement. The objectives ofthese scheme
are to have faster neighbourhood develop-
mentin slums so that effective participation
of slum dwellers can also take place in the
developmental activities.

There is a sort of structure for this
scheme that they ton down to the Basti
Level, just as we have been going down to
the Bastilevelin Panchayati Raj. Inthe same
way this is done here also.

If you would like to know what has seen
done in this connection, | would like to Inform
you thal this implementationis done through
the Meghalaya Development Agency UPSB
scheme has been taken up in 242 towns all
over India. The components of the scheme
are immunisaton, literacy of both males and
females and nutrition for mother and child

SHRIPETERG. MARBANIANG: Inview
of the impontance of the such scheme, may
| know the total amount which the Govem-
ment of Meghalaya requested the center to
release; the sum released in 1992-93 and
alsothe total area as in 1990-91,1991-92 by
the Government of Meghalaya and the sum
released by the Government Of india in
1992-937

SHRIMATI SHIELA KAUL: The alloca-
tion from central funds to Meghalaya is Rs 9
lakhs for 1992-93and Rs 11 lakhs for 1993-
94.

For the year 1992-93 it has already
peen released and for the year 1993-94
tentatively a sum of Rs.11 laks has been
sanclioned just now because the year has
Just started.

[ Translation)

SHR! RAM LAKHAN SINGH YADAV:
Mr. Speaker, Sir, | want to draw your atien-
tion to a discrepancy. The question No.481
stood in my name also along with Shn Mar-
baniang in the Hindi Question List. Butwhen

CHAITRA 10, 1915 (SAKA)

Oral Answers 6
the reply came, its subject-matter was
changed and only Shri Marbaniang's name
has appeared. The Question was asked
from the Prime Minister on CAPART. The
reply of thé Question that we have received
just now relates to the Ministry of Urban
Development. The original question did not
relate to Meghalaya. Does everythingchange
if notice for a question is given in Hindi.

|English)

MR. SPEAKER: Please do understand
thatthe matters relatng tothe Secretariat or
the Legislature are not raised on the fioor of
the House, otherwise | would be dealing with
thousands of such points of orders on the
floor of the House and we will not be able to
transact any Business at all. You shall have
to understand first of all that these matters
are raised in the Chamber and not on the
floor of the House. Please ask the question.

{Translation}

SHRI RAM LAKHAN SINGH YADAV: |
would like to ask as to how the subject
matter and the Ministry of my original Hindi
Question has been changed into English.
My question was addressed to the Pnme
Minister but it has been changed into the
Ministry of Urban Development, whose
Ministeris Smt. Sheila Kaul. | seek clarifica-
tion. (Interruphons)

SHRI NITISH KUMAR: If he wants the
Prime Minister to reply let the Pnme Minister
reply. He i1s with you. so you may give reply
toit.(Interruptions)

|Englsh)
MR. SPEAKER: Please dounderstand.
SHRINITISHKUMAR- | dounderstand.
MR. SPEAKER: Then why do you con-
fuse? If the Minister is interested in saying
something on the very wonderful question
which is put to her?

SHRIMATI SHEILA KAUL: | really have
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not understood what he is saying.

[Translation]
1]

SHRI RAM LAKHAN SINGH YADAV: |
would repeat. | was saying that Question No.
481 was originally asked in Hindi. The ques-
tion was regarding CAPART and was ad-
dressed to the Prime Minister Why was the
subject matter and the Ministry changed
after translation? Why was the question
recast and it was addressed to Sheila Kaul
instead ot the Pnriae Minister? Why was it
done? Have you any clarification to give?

[English]

SHRIPROBIN DEKA: Mr Speaker, Sir,
the entire North-Easten: region is laggin far
behindin respect of all round uevelopment of
cities in the region. in Meghalaya, in addition
to Shillong and Tura there are also other
imponrtant cities ike Juwar Cheira Punjand
Nangpur, | would like to know from the hon.
Minister whether these cities are also going
to be included under the centrally Spon-
sored Schemes of Urban Basic Services for
the Poor in the near future; if so the details
thereof.

SHRIMATI SHEILA KAUL: So far no
suggestion has been sent for those cities
and when they come up to us we shall look
into it.

SHRI D.K. NAIKAR: May | know from
the hon. Minister the total allocation towards
improvementof slums under urban develop-
ment?

MR. SPEAKER: This question relates
to Meghalaya. Have you read the question?

SHRI D.K. NAIKAR: Slumimprovement
1s covered under urban development

MR. SPEAKER: This question relates
to Meghalaya. If you want to ask about
Meghalaya.......

SHRID.K. NAIKAR: | Want to ask about
all India.

MARCH 31, 1993
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MR. SPEAKER: Not allowed.

[Translation]

Industries Set up by NRls

*482 SHRI JANGBIR SINGH: Will the
PRIME MINISTER be pleased to state’

(a) the number of industries set up by
the Non-Resident Indians dunngthe last two
years,

{b) the details of such industries already
started, State-wise:

{c) the number of industnes for which
proposals have heen recewved during the
current financial year, and

(d) the number of industries out of them
proposed to be set up in Haryana?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIALDEVELOPMENT) (SHRI-
AMTI KRISHNA SAHLI). (a) 995 proposals
have been approved by the Government,
including RBI, for setting up of industnes by
the NRis dunngthe calendar years 1991 and
1992,

{b) These details are not maintained by
the Central Government

(c) and (d). Dunng the current financial
year 1992-93, a total of 718 proposals have
been received. Out of these, 41 industries
are proposed to be set up in the State of
Haryana.

[ Translation]

SHRI JANGBIR SINGH: Mr. Speaker,
Sir, itis a subject having far-reaching conse-
quences. | would like to be forgiven for my
lengthy question. But | would like to seek
some information from the hon. Mintster,
through you | would like to know whether
thewr is a clear-cut demarcation of the areas
in which NRI could set up industnes so asto
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avoid competition with the indigenous indus-
tnes Would raw matenalforthese industries
come from sources within the country or
from abroad? Where would the finished
product be marketed? Would it be sold within
the country or in foreign countnes? Would
the net profit accruing to the N R Is from
these industnes be contnbute to the Indian
economy? Would some percentage of that
net profit be spent in setting up iIndustnes in
India” WouldtheN R Isbnngtechnical know-
how with them? If they bnng # with them,
then the indigenous industnes

MR SPEAKER You are asking a
number of question Do you want reply to
these questions or not?

SHRI JANGBIR SINGH That is why |
had already made a request

MR SPEAKER Before asking ques
tions you should understand the rules Eve
rything cannot be explained here Ask one
question and you will get the reply

SHAI JANGBIR SINGH | would re-
quest the hon Minister to reply to my ques-
tions

SHRIMATI KRISHNA SAHI Mr
Speaker Sir the questionofthe hon Member
1s very specific In the main question he has
askedabout the approvals given to NR Is
dunng the calendar year and dunng the
current financial year The question relating
to raw-material does not anse If the hon
Member wants to know the provisions made
tor the N R Is in our industnal policy, | can
inform him about that

MR SPEAKER You may tell whatever
you know Rest of the information may be
supplied to him in wnting by tomomrow

SHRIMATI KRISHNA SAHI All nght,
Sw

MR SPEAKER You should tell him
something about the provisions regarding
NRis

CHAITRA 10, 1915 (SAKA)
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SHRIMATI KRISHNA SAHI Mr
Speaker, Sir underthe newindustnal policy,
there 1s complete hberalisation Everybody
is freeto 1gvest capital in the country in any
sector There 15 no restnction In the high
prionty sector there 1s hundred per cent
automatic approval Othercasesare cleared
within 30to 45 days by the Government This
policy applie to NR Is as well as foreign
capitahsts

SHRI JANGBIR SINGH Mr Speaker,
sir the hon Minister in his reply to part (d)
has said that 41 mdusines are proposed to
be set up in Haryana | would nke to know
trom the hon Minister whether the Govern-
ment 15 going to set up any industry out of
these 41 industnes in the backward are as of
Haryana Has the Central Government any
proposal in this regard?

MR SPEAKER He wants to know
whether industnes would be set up in back-
ward areas of Haryana

{Interruptions)

SHRIMATI KRISHNA SAHI Mr
Speaker Sir choice of location depends on
N R Is | would like to inform the hon Mem-
ber that the matter relating to 57 non-auto-
matic industries in Haryana has been ap-
proved since 1984 An investment of Rs
15 7 crore for Fandabad Mohangarh Gur-
gaon Ambala, Sonepatand Panipatforfood
processing and pnnting, etc industnes has
been approved As far as backward distncls
are concemed it depends on the State
Govemment to attract N R Is and provide
them infrastructure and other facilites Only
then they would invest there (interruptions)

SHRI HARI KISHORE SINGH Mr
Speaker, Sir.thehon Ministerhas discussed
the secret industnal policy of the
Govemment  (Interruptions) There s
misunderstanding aboutthe N R Isthat they
are setting up wndustnes in this country with
our funds | would hke to know whether it1s
a tact that the N R Is are being attracted to
set up industnes only In developed states
and are they being given lot of facilities to set
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up industries in backward areas. How much
investment do they propose to make in in-
dustries and how much have they actually
made?

MR. SPEAKER: Would the Government
now endeavour to set up industries in devel-
oped states?

SHRIMAT!I KRISHNA SAHI: Mr.
Speaker, Sir, it depends upon the State
Governments as to how they attracts them.
Bihar is not an exception but the State
Governments have their own role to play. |
have already explainedthat N.R.lIs introduce
their schemes at their own will. There are
several schemes withus which are approved
automatically. But there are also some
schemes which we recommend and some
committees have been constituted for the
purpose. But as far as State Governments
are concermned, they have to make effons to
attract the N.R.1. You should ask the Chief
Minister of Bihar as to what he has done in
this regard. Noindustrialist wants toinvestin
Bihar. How can they go to Bihar when there
is not infrstructure there for the N.R.Is, or
foreign investors or Indian indsutrialists

|English)

SHRI PRITHVIRAJ D. CHAVAN: Sir,
the question is very clear. The question has
asked the number of industries set up. The
words 'setup’ are important Government is
not wanting to give information about the
industries which are actually functioning:
which are actually started and the foreign
investmenttnat has already come. The infor-
mation in reply to Part (a) says about 995
proposals which have been approved. It
does not mean they actually started. Evenin
reply to Parts (c) and (d) the answer says
‘proposed tobe setup’. Itis clearthat foreign
investmentis notcoming in to the extent that
we expected My question is whether the
N.R.Is. are waiting for two importantconces-
sions from the Govermnment - first is the duel
citizenship for N.R.Is. and second s ratifica-
tion of the Multilateral investment Guarantee
Agency (MIGA) ang ratfication by Parlia-
ment and the tegislation connected with it.

MARCH 31, 1993
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Without these two facilities, the N.R.IL. will
not come in. So, what is the decision of the
Govemment about these two facilities?

[Translation)

SHRIMATI KRISHNA SAHI: When a
new work is started it takes some time in
implementation. | would like to inform the
honorable member that there has been 30
percent increase in the investments made
by the N.R.Is. in India during the last two
years. How could it happen if the Govern-
ment has not provided facilities to them.
Underour new industrial policy, the Govern-
ment give cent-per-cent automatic approval.
Investment is allowed in housing and re-
alesstate. Deposit in foreign currency is al-
lowed and Indian currency in indian Banks s
alsoallowed and then Portfolioinvestmentis
alsothere. All such investments are allowed
that is why they are attracted to invest here.

(English]

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): To clarify at this stage,
while the NRlinvestmentis coming atits own
pace, there are these two points raised by
the hon. Member which are being raised by
them time and again and the mega thing is
not very difficult, that 1s being sorted out. But
the dual citizenship point has runinto difficul-
ties. It has been under consideration for
years and years and what all | can say at this
moment is that we are examining it with a
view to find a way out so thal the advantages
underthe dualcitizenship scheme shouldbe
available to NRls, at the same time we
should steer clear of the pitfalls that they
would be encountenng incase we take the
scheme as is being pressed by the NRis.
This is under examination and | think a
decision will be taken shortly.

SHRI SUDHIR GIRI: Sir, it is a good
thing that NRIs are coming to India and
making their investments. There are a good
number of industries in our country which are
sick and they are sick because of the lack of
efficient management, investment modemi-
sation and so many things. | would like to
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know whether the Govemment had made
any endeavour to attract the NRIis to take
over the sick industries for industrial pur-
poses in our country.

MR. SPEAKER: The question is: Are
there any proposais by the NRIs to take over
the sick industries?

[ Transiation]

SHRIMATI KRISHNA SAHI: | am men-
tioning thai for the sake of sick industries, the
NR.s...... .

MR. SPEAKER: Have youreceived any
proposal?

SHRIMATI KRISHNA SAHI: No pro-
posal has been received so far.

SHRI NITISH KUMAR: In her reply to
the question the hon. Minister has men-
tioned the areas in which the NR.Is are
allowed lo make investment. Real state has
also been mentioned therein. It will have
serious concequences It will cause rise in
the pnce of land. it will not generate any
employment opportunities They will assets
and cause rise inprice of land They will
manipulate things suiting their own conven-
ience and interest. They want to take away
the weaith of the country. You please tell us
that in what way the production will increase
by this and under what circumstances the
N.R.Is have been allowed to invest in the
field of real estate?

SHRIMATI KRISHNA SAHI: Mr.
Speaker, Sir, | have already explained that it
comes under Urban Development. | would
alsolike to inform you that there is no danger
to the real estate as you are saying A
scheme has been formuiated by the Minister
of Urban Development of the Government of
India regarding Housing and Real Estate
Land Development for the investmentby the
N.R.I's in this field. Under this scheme they
can avail concessions in the following re-
spects.

Mr. Speaker. Sir, should i answeritin20

CHAITRA 10, 1915 (SAKA)
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minutes or in 2 minutes, as you like? | can
explain this much only.

[ ]

The residential premises would be
constructed on service plot. Investmentwould
be made in real estate which would include
residential, commercial and office premises.
There would be development of townships.
In cities and suburban areas, basic facilities
like bridges would be provided. Investment
would be made in building construction
matenal and as | have said investment will
also be in the industries having N.R.I's par-
ticipation. Should | tell something more or
send it later on because it has already been
explained in three pages.

[English}
Compensation to Farmers

*485. SHRI MANJAY LAL. Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of villages to whom
notices have been issued by the Delhi De-
velopment Authority for acquiring land and
the rate at which this land is likely to be
acquired;

{b) whether the compensation being
paidtothe farmers is less thanthe prevailing
market rate of such land;

(c) if so. the reasons therefor: and

(d) the remedial steps proposed in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATERRESORUCES (SHRIP K,
THUNGON): (a) Notifications for acquisition
of land are issued by the Govemment of
National Capital Temitory of DelhiunderLand
Acquisition Act. Compensation paid to land
owners for lands acquired is determined by
Land Acquisition Collecfor in accordance
withthe + provisions of the Land Acquisi-
tionAct. The Government of National Capital
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Territory of Delhi has reported that acquisi-
tion proceedings are in progress in thirty
villages

(b) The Government of National Capital
Temitory of Delhi has reported that the
compensation awarded 1s based on the
prevailing market trae of land at the time of
preliminary notification plus 30% solartium
and cannot be said to be less than market
rates on the date of this notification

(c) Does not anise.

(d) Provision exist under the Land Ac-
quisition Actto enable the atfected parties to
approach the civiicourt forthe enhancement
ot compensation ifthey are not satisfied with
the awardunder the Land Acquisition Act.

[Transiation}

SHRI MANJAY LAL. Mr. Speaker, Sir,
the hon. Minister has replied that they have
tomove the court if they are not satisfied with
the compensation. The Delhi Administration
does not acquire only the surplus and barren
land of farmers but mostly it acquires the
land from which the farmer earns his liveli-
hood. | have the statistics of the years from
1966 to 1975 and according to those 43113
acres of agncultural land has been acquired
He mentioned that acquisition proceedings
are in progress in 25 villages. | would hke to
know from the Government as to whether it
will provide employment to such farmers
whose agnicultural land s acquired in future?
So far. the Government has given assur-
ance only that at least one family member
would be given the benefit But the projects
of the Government are started after many
years but in the meanwhile their means of
livelihood are snatched away. Therefore, the
Govemment should make an immediate
arrangement to provide means of ivekhood
to farmers whose land 1s acquired

(Enghsh)

SHRIP.K. THUNGON: There 1s enough
protection provided in the Act All these
aspecils tor taking care ot the farmers when
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their lands are taken over were taken into
consideration at the time of amendment of
the Land Acquisition Act. Accordingtothose
protections, they get compensation. If the
hon. Memberwants toknow. | can further tell
him in details.

MR. SPEAKER: You said that you have
given compensation of 30 per cent and that
is more than enough.

[Translation]

SHRI MANJAY LAL: Mr. Speaker, Sir,
my second question is as to why the D.D.A.
allots land to general people through coop-
erative societies at a very high rate whereas
itacquires land from the farmers at a very low
price What i1s the reason of such a big
difference between the proposed pnce and
the acquisition price and the expenditure
incurred on both separately

|Enghsh)

SHRIT.K. THUNGON: The factis thatit
1s nght that whatever the hon. Member has
said that there 1s a difference But, then,
there are reasons why there is a difterence
between the cost of acquisition and cost of
land, when il is sold after development. |
would ke to give the break-up with one
example At Dwarka project, the cost of
acquisition of the land 1s Rs. 156 per square
meter The cost ofthe developedlandis As
1100 and land allotted to cooperative socie-
ties is at the rate of Rs. 1650.65. This is why
there is always a confusion that as if we
acquire land at a throwaway pyice from the
farmers but we sell the land at a very high
cost The explanation is as follows

Firstly, when the land 1s acquired, it has
to be developed and after development,
certain land has to be left out because ofthe
reason that at least 50 per cent of the land
has to be left out for other facilities.

Secondly. the development cost 1s so
high that the roads have to be made; the
drains have to be constructed and the other
facilities like treatment plants and construc-
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tion of power gnd sub-stations have to be
provided Therefore, the cost here s
enormous

MR SPEAKER The cost of develop-
ment Is added to the pnce You have very
well rephed

{ Transiation)

SHRIVIRENDRA SINGH Mr Speaker,
Sir, as far as work related to the urban
development or industnal development i1s
concemned, it 1s mainly on the wliage land
The development is made on land related to
the agncultural land of farmers Before that
development work thatlandis inthe pusses-
sion ot the tarmers of the willage and tha' s
it e man source of thewr velihood a.. they do
tarming on the same land Faming s the
only means of livelthood for the farmer But
when this agnculturallandis acquired by the
Government, nothing remains with him e
he 1s depnved of his ivelihood Itis the policy
of the Government to provide employment
apportunity to the family of the tarmer whose
land has been acquired ! would ke to know
from the Government whether t has pro
posed or prepared a scheme to piow e
employment opportunity to farmers of the
villages whose tand has been acquired In
the same mannei, the people 'who run cot
tage and small indusines have been ruined
due totaking away of ther land Whethorany
scher 10 1s beng prepared or has been nie
pa ed by the Government to promote these
cortage and small industnes

\Enghshi

SHRI P K THUNGON Sir as ! have
already State, enough compensaton i> given
and through that compensaton they ca
stad eaming ludihood Besides that the
Government has a policy that displaced
persons can be atotted lurther piototfand by
Delhi Administration or DDA For example,
in Delhy as on 31-3-1991, there were 2,850
displaced persons whose cases have been
recommended Out of these, 1.990 cases
have been already agreed to and are under
process
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SHRI MURLI DEORA One reason for
the high pnces of land in urban areas 1s the
non-availability ofland and the real reason
the prevalent Urban Ceiling Act, 1976 As
per the reports and earfier rephes in Parlia-
ment not even half per cent of the targetted
land 1s acquired under thia Act

| would like to ask the hon Minister
whetherthe Govemmenthas any plans todo
away with or either abolish or amend the
existing Land Ceiling Act so that thousands
of acres of land which are lying unutiized in
urban areas like Delhi, Bombay, Madras and
Calcutta can be fully used

SHRI PK THUNGON This 1s a very
important question which the hon Member
has raised though 1t 1s not very directly re-
lated to the main question

| would itke fo mention that there 1s a
feehing among farge section of people that
the Urban Land Ceiling act has not been
serving the purpose to the extent to which it
1s intended It 1s therefore under actwe
consideration of the Government and the
hon Memberwould be glad to know thal the
consideration 1s in the final stages and we
can bring that amendment dunng this Ses-
SION Or as Soon as possible

[ Transiation)
Allotment of Surplus Land to Scs/STs
SHRI ANAND AHIRWAR

SHRI MRUTYUNJAYA
NAYAK

‘488

Will the PRIME MINISTER be pleased
to state

{a) whether the Umon Government had
1ssued directions to the State Govermnments
for the distnbution of surplus land amongthe
Scheduled Castes/Scheduled Tnbes,

{b) f so the details of the surplus land
allotted to the landless persons and the
persons belonging to Scheduled Castes/
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Scheduled Tribes in the country during the
last oneyear, State-wise; and

{c) if not, the reasons therefor?
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT)(SHRI RAMESHWAR THAKUR): (a)
to (c). A statement is laid on the table of the
House.

STATEMENT

(a) The guidelines drawn up on the
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basis of the conclusions of the Chief Minis-
ters’ Conference held on 23rd July, 1972
provided that while distributing surplus land,
priority should be to the landless agricultural
workers, particularly those belonging to
Scheduled Castes and Scheduled Tribes.
These guidelines were circulated to the State
for necessary follow up action.

(b)and (c). Information on distribution of
surplus land to landless persons and the
persons belongingto Scheduled Castes and
Scheduled Tribes in the country during the
last one year (January, 1992 to December,
1992) is given in the Annexure.
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[ Translation)

SHRIANAND AHIRWAR: Mr. Speaker,
Sir, Madhya Pradesh is the largest State.
The allocation of land to landless and S.C./
S.T. people is inadequate in M.P. As perthe
list given in the hon. Minister's reply the
people were benefitedby onlyin 1992 through
this distribution of land in Madhya Pradesh.
Its details are as under:

The total land allotted in Madhya
Pradesh is 8271. The people belonging to
Scheduled TribesinM.P.are 2752. Theland
was allotted among the 1555 people and
thus the total land allotted to the people
belonging to S.T i1s 1692 acres whereas
1514 people belonging to other categones
have been allotted 3827 acres of land. |
would like to point out in this regard that the
number of people belonging to SC/ST is

more and the {and allotted to them 1s less -

whereas the land allotted to other categones
of people is more and the number of such
personsisless Thus,the people belonging
to SC/ST got less area of land and the
number of beneficianes belonging to SC/ST
isalsoveryless....... {Interruptions)

MR. SPEAKER. He may not be know-
ingit Thisisan all-indialevelissue Hedoes
not have the full information about the con-
stituency

SHRI ANAND AHIRWAR. The people
belonging to SC/ST live on cultivation and
they are bonded lebouress. Since most of
the people belonging to S.C and S.T are
engaged in cultivation work what steps are
going to be taken by the hon. Minister to
ensure allotment of more land to these
people? Moreover, what policy would be
adopted regarding such persons in Madhya
Pradesh?

SHRI RAMESHWAR THAKUR: Mr.’

Speaker, Sir, the land is distributed in all the
States according to the guidelines framed in
the Chief Minister's meeting held n July,
1972. This question relates to all India level.
Within one year from January to December,
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1992, 61,800 acres of land was allotted to
61,716 people belonging to Scheduled
Castes. 328231 acres of land have been
allotted to 36,165 families of Scheduled
Tribes. Thus a total of 94,032 acres of land
has been distributed among the people be-
longingtothe Scheduled Castes and Sched-
uled Tribes. The other categonies of people
including the poor class of people have been
allotted 93,667 acres of land. This the allot-
ment of land has been mrde in accordance
with the prescribed guidelines.

Sofaras madhya Pradeshis concemed,
4444 acres of land has been allotted to the
people belonging tothe Scheduled Castes
and the Scheduled Tribes there and others
have been allotted 3m827 acres of land. We
always try our best to allot as much land as
possible to the people belonging to Sched-
uled Castes and Scheduled Tribes in accor-
dance with the guidelines prescribed by all
the Chiet Ministers.

SHR! ANAND AHIRWAR. My submis-
sion was that if more land was allotted to
comparatively lesser people, it would have
been in the interast of the beneficiaries
because they would have got much benefit
out of this land and could have betterly
supported their family members in more
numbers. The other categories of people
have been allotted more land therr number s
less therefore, they have got larger shares of
land whereas this yardstick has not been
apphed to the people belonging to Sched-
uled Castes and Scheduled Tribes. | would
like to know from the hon. Minister as to why
he has adopted this critena.

SHRIRAMESHWAR THAKUR: No, itis
not so The fact is that the State Govern-
ments distribute the available land, as per
guidelines prescribed in the Conference the
Chief Ministers and aiso as per the codes
framed in the meeting of the Revenue Minis-
tries. In the meeting, they had given 31
suggestions for distribution of the land. So
the State Governments distnbute theland as
per these suggestions. The details of distri-
bution of land in various States all over the
country are given in the chart attached with
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the reply of the question. Moreover, it is our
constant effort to allot land to the landless
poor people belonging to other castes than
SC/ST and uie bonded labourers who have
been freed. In addition to it, the land is
allotted to the widows and the poor class of
people on priority basis. The views expressed
by the hon. Member is not correct that those
who have already lot of land are allotted the
land. Their number is large and the land is
allotted in proportion to their number.

SHRI RAM NAGINA MISHRA: Mr.
Speaker, sir, | would like to submit to the hon.
Minister that under the existing scheme of
the Government, it distributes land among
the Scheduled Castes and the landless
people. This land is acquired by the Govem-
ment from the people who have surplus land
under the land celling Act. But it can be
observed in so many States that the people
who had surplus land and had loss Qitunder
the Ceiling Act have gone to High Court and
Supreme Court and on the basis of Court
Stay Orders they have been keeping the
lakhs of acres of land with them. In the
circumstances, | would like to know from the
hon. Minister whether he would go for any
amendment in the present Act so that the
landiords may notbe able totake the shelter
of Courts to save their surplus and in their
possession and the Govemment could be
able to distribute it among the poor.

PRIME MINISTER (SHRI P.V. NARA-
SIMHA RAO): Who will amend it and how will
it be amended? The amendment pertaining
to it is not under our jurisdiction. The Chief
Ministers’ conference was Couveued twice
and they were requested very politely to
accomplish this task They had promised
too. Thereafter the Revenue Ministers' con-
fernece was also convened. Despite all our
such efforts in this regard this issue is lying
pending and there are number of law suitsin
which the Cour's have given stay-orders.
We are making our all out efforts to get
vrerted those stay orders. Therefore. the
hon. Member should suggest me as to what
more can be done. We have nolawand itis
not under our junsdiction. We can only per-
suade them.
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[English)

This is what we are doing, Sir.

[Translation]

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, the hon. Prime Minister has
rightly stated that what more his Govern-
ment can do in this regard. When we were in
power, we had placed the land schedule in
the 9th Scheduled of the Constitution with
the intention that the poor people and those
belonging tothe Scheduled Castes and the
Scheduled Tribes may not be forcedto goto
Courts and their rights may not be snatched
in Courts by influential people. Butthe Land-
Tribunal was also there. The land disputes
have been put under the Ninth Schedule but
the land Tribunals have not been set up
anywhere in the States. Perhaps, 1 would
have been set up in some of the States.
Perhaps, it would have been set up in some
of the States. |, therefore, would like to know
from the hon Pnme Minister whether the
hon. Prime Minister will convene the meet-
ing of Chief Ministers or Revenue Ministers
on this issue and by When the land tribunals
will be set up by the State Governments
which have not setup tsofarsothatthe poor
may be benefited. This is my simple ques-
tion.

SHRI P.V NARASIMHA RAO: It is
absolutely right. We will seek the information
first from them in this regard. We are ready
toimplement every measures suggested by

you.

[English)

i am only sharing the frustration, Sir,
because for the last 2 1/2 years, this has
been going on. Meetings have taken place,
and they have been persuaded. May be,
they have got their own difficulties at the
local levels. | will not blame anyone. But this
1s a matter which is taking time. But, we are
at it and we have not given up.
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[Translation)

SHRI TEJSINGHRAO BHONSLE: Mr.
Speaker, Sir, the agricultural land in the

vicinity of all big cities has been given to_

these people who do not cultivate the land
and they have sold it to somebody eise. The
Govermment should provide all the informa-
tion about it if it knows something in this
regard.

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, though this question i1s not
included in it, yet | would like to reply to it itis
the policy of the Government that the surplus
land whether it is nearby any town or in a
countryside.....

[English]

MR. SPEAKER. If you do not have that
information, you can collect that information
and send it to him
| Translation]

SHRICHHEDI PASWAN-Mr Speaker,

Sir, through you | would like to point out that
as per rules, the surplus land is distnbuted

among the poor and especially among the -

people belonging to the Scheduled Castes
and the Scheduled Tnbes But dunng our
visit we find that the land allotted In the
names of the people belongingtothe Sched-
uled Castes through issuing a red card, 1s
cancelled and allotted again to the other
Harijans. It creates tension among the Har-
ijans. The hon. Pnme Minister has told that
he cannot do anything in this regard | want
to know fromthe hon, Pnme Ministerwhether
he would be able todo anything inthe States
ruied by tus party. | would hke to know only
this much e number of such cases where
the land has been allotted among the har-
yjans through 1ssuing red cards and thereaf-
terthe allotment hasbeen cancelled and the
same land has again been distnbuted to
, some other Harijasn and the statewise de-

tails thereol and the steps prcposed to be

taken by the Government in this regard.

MR. SPEAKER" No, no, no such ques-
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tion.

[English)

if you have got the information you may
give it to him or else you may send it to him
in wnting

SHAI P V NARASIMHA RAO: This is
very unfair. | cannot make a distinction be-
tween State and State. The law is the same,
the procedure Is the same, What we are
doing 1s common to all States. | do not think
that | can give any pnonty to some Stats over
the others. We are asking all the Chief Min-
isters, all the State Governments, to do it.
They are doing it. But the task is not com-
plete for vanious reasons.

[ Translation)

SHRICHHEDI PASWAN: Mr. Speaker,
Sir, I have not got the reply to my question.
The samelandis being distnbuted twotimes, -
this increases tension among Hanjans.

MR SPEAKER: The State Government
will have to look into the matter

SHRIBHOGENDRA JHA: Mr. Speaker,
Sir, | can realies the helplessness of the
Pnme Minister Mr Speaker, Sir,in 1985-87
alithe Revenue Mimisters in the country had
taken many decisions unammously, butlater
these decisions were forgotten, even the
Government supported by us had also for-
gotten them, | would not go into it because
thatdecisionis yettobe taken Mr. Speaker,
Sir, half ofthe Stites are functioming through
Govemment ot India today. i e., Madhya
Pradesh, Uttar Pradesh, Rajasthan and
Himachal Pradesh Some suggestions were
made thatthe cases of land celing wili notbe
reterred to High Court or Supreme Court but
be decided by Land Tribunal. So, it is my
submission that a Bill should be brought in
the Partiament on 19th-20th and that shoutd
be passed unanimously, so that this deci-
sion may be implemented at least in half of
the States in the country. Incidentally, you
are the Speaker the meetingat Sunkund had
also endorsed this view, thatis why, through
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you | request that this decision should be
implemented in the States where there are
Govemnments of their party (Interruptions)

And a Bill should be brought for States
which are under President’s Rule That Bill
should be passed on 19th-20th so that the
work of land reforms may be started at least
in half of the States in the country The land
inexcess of celing and Bhoodan land is also
in the same condition (/nterruptions)

Itis nghtthatwe have alsoaroleinit We
have done 1t in some distncts | want that
Pnme Minister should do this work tor States
under President’s Rule This Bill should be
passed andthe case for Land Tnbunal should
be accepted

SHRIRAMESHWAR THAKUR Ashon
Minister 1s saying programmes had been
chalked out as per the decision taken at the
meeting of Revenue Ministers A letter from
the Pnme Minister has recently been sent
insisting on it This work 1s going on in every
State

SHRI BHOGENDRA JHA Half part of
the country does not have Chief Ministers
so that work should be done trom here

SHRI RAMESHWAR THAKUR Mr
Speaker. Sir, the possession of 64 lakh
acres land out of total surpius land of 76 lakh
acres had been given which has since been
distnbuted (Interruptions)

SHRAI BHOGENDRA JHA Will this Bill
tor States under President s Rule be brought
ar not?

MR SPEAKER He has alreaay replied
to it, he has said that all the regions will be
treated equally

SHR!I BHOGENDRA JHA The States
where Chief Minister are not there as five
States do not have Chief Ministers (inter-
ruptonsy)
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[English)

Tubewelis in Rural and Drough Af-
fected Areas

+
*491  PROF PREM DHUMAL
SHRI DATTATRAYA BAN-
DARU

Wili the PRIME MINISTER be pleased
o state

(a) whether the Government have for-
mulated any scheme to install tubewelis in
the rural and drought affected areas in the
country

(b) f so the detalls thereof,

{c) the amount allocated tor this pur-
pose in the Eight Five Year Plan

(d) whether the Government have tixed
any target in this regard and

(e) if so the details thereof?
[ Transiation]

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPEMNT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAMBHAIH PATEL) (a)
to{e} A Statementis laid on the Table of the
House

STATEMENT

(a) and (b) No separate scheme has
been formulated to install tubewells in the
drought aflected areas of the country How
ever Dnnking Water Supply Schemestaken
up under the stets Sector Mimmum Needs
Programme and Rapv Gandhi National Dnnk-
ing‘Water Mission including Centrally Spon-
sorea Accelerated Rural Water Supply Pro-
gramme are formulated for all the rural areas
inciuding drought affected areas covenng
‘No Source and partially covered willages/
habitations The schemes include spotsource
1e tubewells with handpumps. borewells,
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rped Water Supply, gravity feed, lift schemes,
sanitary wells, traditional sources, water
harvesting structures, desalination/defluori-
dation plants, iron removal plants, efc.,
depending upon the hydrological conditions
area specific problems and availability of
different type of sources/careful considera-
tion of the options. Schemes are formulated
on year to year basis taken into account the
on-going schemes already approved, availa-
bility of funds under annual Plan outlays for
the normal Plan Programmes and out of
Calamity Relief Fund to tackle scarcity of
drinking water due to drought conditions,
etc. .

(c) The outlay provided in the Eighth
Five Year Plan is Rs. 4954.52 crores under
State Sector Minimum Needs Programme
and Rs. 5100 crores under Central Sector/
Centrally Sponsored Accelerated Rural
Water Supply Programme.

(d) Yes, Sir.

() The targets fixed for the Eighth Five
Year Plan are as follows:-

(i) Tocoverthe uncovered rural popula-
tion of 21.0.60%.

(i) Highest priority to cover remaining
2698 'No Source’ hard core problem
villages by March, 1993

(i) To cover all the uncovered habita-
tions based on the survey of 1992
with highest priority for coverage of
Scheduled Castes, Scheduled Tribes
and other poor/weaker sections.

(iv) Ensure full coverage of partially cov-
ered villages having less than 40
ipeod.

(v) Complete eradication of guineawomm
by 1995.

(vi) Solutionsforchemical contamination
in drinkings water by cheaper tech-
nology options, preferably by alter-
nate sources.
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(vii) Quality surveillance in all districts by
the end of Eighth Five Year Plan.

(vii) Toensure People's participation in
planning, implementation and opera-
tion and maintenance of the Rural
Water Supply Programme.

| Translation)

PROF. PREM DHUMAL: Mr. Speaker,
Sir, in my question | had askeg whether the
Government have formulated any- specific
scheme to install tubewells in rural and
draught-affected areas in the country. in
reply to that it has been stated that no sepa-
rate scheme has been formulated. Mr.
Speaker, Sir, the matter relating to drought-
affected areas of Bihar and Orissa has been
raised several times in this House in last few
days. | would like to know from the Govem-
ment whetherthere is any proposalto formu-
late a separate scheme for drought affected
areas even when reports have been re-
ceived in this regard?

[English]

MR. SPEAKER: Let us understand the
junsdiction of the Central Govemment and
the State Governments. This comes under
the jurisdiction of the State Government. If
the Minister has an answer, he can give.

[ Translation)

SHRI UTTAMBHAI H. PATEL: Mr.
Speaker, Sir, the answer to question is clear
thatthese schemes are formulated by States
and sent to the Centre.

PROF. PREM DHUMAL: Mr. Speakaer,
S, although funds for these schemes ar
being released by the Centre.

|English]

MR. SPEKER: Everything is not done
by the Central Government. There are State
Govermnments to do all these things. They
have the jurisdiction.
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[Translation)

PROF. PREM DHUMAL: Mr. Speaker,
Sir, there are no soft block in hilly areas and
hand pumps cannot be bored becayise of
presence of stone beneath the land. Even
the drilis of drilling machines, supplied for
boring handpumps, break (inferruptions)

[English)

MR. SPEAKER: These are acquired by
the State Govemment. Please understand.
There is a little bit of confusion. This is a
question relating to the Eighth Five Year
Plan. You come to the Eighth Five Year Plan.
it is about the allocation made in the Eighth
Five Year Plan for drinking-water and tubew-
ells and things like that.

(Interruptions)

MR. SPEAKER: Please understand it.
Otherwise you will be trustrated . You will not
get any reply. The pertinent question is the
allocation made in the Eighth Five Year Plan
to the State Government for drinking-water
purposes That is why it has beer admited.

PROF. PREM DHUMAL: These drilling
machines and pumps are imported with the
help of the Central Government and through
it, it is allocated to the State.

MR. SPEAKER: You may continue
asking it. But you will get a frustrating reply.

{Transilation)

PROF. PREM DHUMAL.: | would like to
know whether the Government has decided
to prepare any such report. It has been
replied to part(b) of the question that the
problem of chemical contamination in drink-
ing water will be solved by cheaper technoi-
ogy. | wantto know aboutthe areas selected
by Governments for this purpose.

SHRI UTTAMBHAI H. PATEL: Mr.
Speaker, Sir, a new survey for the whole
country is being conducted. We have not
received the report from many States and
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when we receive it, only then it will be knowri
toall. however, we have conducted asurvey.

(Interruptions)

SHRI RAJENDRA AGNIHOTRE: Mr.
Speaker, Sir, what has the Central Govem-
ment thought about providing assistance to
States which are under President’s Rule for
solving the problem of drinking water.

SHRI UTTAMBHAI H. PTEL: Mr.
Speaker, Sir, the hon. Prime Minister himself
is worried over it and we do extend help in
such conditions.

SHRIMATI BHAVNA CHIKHLIA: Mr.
speaker, * Sir, the hon. Minister knows Gujarti
very well sol wouldlike to ask in Gujarati. Mr.
Speaker,” Sir, even after 45 years of Inde-
pendence, there is acute shortage of drink-
ing water in Gujarat. Our sisters in villages
havetowalk 4 to 5kilimetres totetch drinking
water which causes them grant hardship.
And when it is draught, this problem muti-
plies manifold. Does the Central Govern-
ment have any scheme by which drinking
watercan be to made available to oursisters
and their hardships mitigated.

SHRI UTTAMBHAI H. PATEL: Mr.
Speaker, Sir, we help the State Govemn-
ments from which we receive
requests.(/nterruptions)

SHRI RAM NIHOR RAI: Mr. Speaker,
Sir, Sonabhadra and Mirzapur districts
remain drought-affected every year. Even
after 44 years of Independence, no perma-
nent arrangement for drinking water has
been made theretill date. Residents of these
areas face the problem of scarcity lo drinking
water forthe whole year. People bring drink-
ing water from places as far as 20 kilome-
ters. Rivers and streams have dried up there
and water is not available. Since Uttar
Pradesh is under President’'s Rule at pres-
ent, will the Government make permanent
arrangement installing tubewells 1o make
water available for drir» - and irngation
purposas. | would alsu wna t0 ask whether

* Translation of the supplementary question originally asked in Gujarati.
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the Governmont wilt seek separate reports
form Robertsgany, Rajgarh, PahannManhan,
Lalgan;, Haha and Dhorval blocks of Son
abhadra distnct and make permanent a
rangement for Jrurking water inthese areas,
il so, by what time? At present, the land in
villages under Rajgarh and Manhan tehsils
1s barren due to which the crop of all tha
farmers has been ruined Will the Govern
ments provide financial assistance to them
either from Poorvanchal Nidhi or from any
other source In view of all these problems,
whether the Government is cortemplatingto
waive all the recovenes ?

MR SPEAKER Asthis yuestonisofal'
Indialrvel he may nothdve reply so it

12 00 hrs.

SHEN UTTAMBHA H PATEL Hon
Prunme Minister has i1ssved nstructions to
make water available for dninking and imga-
tion purposes thorugh pipes in areas where
itis not available * .t rlarn of Katch or hiily
region (! Merruptions)

"Enghsh,

MR SPEAKER L¢ me atieastdeciare
that ™ie 1Y 1asthion Hour (L Ly er

{/nier uphons)
Le ' tumsas que ~hun please
{1 nterruptions)

MR SPEARER |havenotdeciaredthat
the Question Hour 1s over Please uit down

{Interruptions;

SIHRI SOMM ATH CHATTERJEE
(Bolpur) sir, | hope that the Pnme Minister
will remain here We have to raise an impor
tantissue (Inferruptions)
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{Transiation)

SHRI RAM VILAS PASWAN 1 have
given notice of Adjournment Motion Itshould
be given tap pnonty (Interruptions)

SHRIVIRENDRA SINGH Therers acute
drought n Mirzapur and Sonbabhadra
People are in great distress for want of
dnnkingwater Wateris notavailable even at
a distance of 20 kms |Is the Government
formulating a scheme to supply dnnking
water to them immediately

WRITTEN ANSWERS TO QUESTIONS
{ Translation)

Rural Drinking Water and Sanitation
Programme

‘483 SHRI NJ RATHVA Wil the
PRIME MINISTER be pleased to state

1a) the details of the schemes received
bv the Union Gove nment from the G vemn
ments of Gujaratand Maharashtra underthe
Hural Dnnking Water and Santation Pio
gramme

\b)whriherthe Union Govemment have
approved these schemes

{c) f so, the details thereof, and

(d) the time by which the remaining
schemes are hkely to be cieared?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT)
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As regards Rural Sanitation, the State
Govemnment of Maharashtra had requested
for release of Rs. 53.68 lakhs for construc-
tion of sanitary latnnes in 36 fiood affected
villages in Amravatti district.

(b) and (z). In regard to the schemes
received from State Govemment of Gujarat,
those at Sl. No. 1-3 above are under techni-
cal scrutiny. The schemes at SI. No. 4-5
were recommended and forwarded to the
Ministry of Finance for seeking assistance
from the Netherlands Govemment. The
schemes at Sl. No. 6-8 were not agreedto by
the Netharlands Government due to non-
avaiiability of resources inthe current phase.
Thae State Government was informed of this
position or: 4.3 93.

As regards Rural Water Supply
Schemes in Maharashtra, the State Govern-
ment was requested in August, 199 to pro-
vide certain technical clarifications which
have beon received on 23rd March, 1993
and are under scrutiny. As regards the
scheme for Rural Sanitation, the State
Government was informed to utilise upsent
amourt of Rs. 29.67 lakhs out of the re-
leases n ade in the earlier years. The State
Govern.ent had informed that ttus amount
has alieady been released to all the districts
for implementation of Centrally Sponsored
Rural Sanitation Programme during 1992-
93 and cannot be utllised for the flood af-
fected villages.

As regards Ganganged Water SUpply
Scheme the State Government was re-
quested vide letter dated 23rd February.
1993 to restructure the proposal in accor-
dance with the guidelines of Accelerated
Rural Water Supply Programme. The
Scheme regarding revised cost of the Mini
Mission Projects is under technical scrutiny.

(d) The decision of the Central Govemn-
mentinregardtopending schemesof Gujarat
and Maharashtra s likely to be communi-

MARCH 31, 1993

Written Answers 44
cated to this State Governments by
31.5.1993.

[English)

Rural Housing Scheme in Andhra
Pradesh

*484. SHRI J. CHOKKA HAOE Will the
PRIME MINISTER be pleased to state:

(a) whether the Government of Andhra
Pradesh has requested for additional assis-
tance under Rural Housing Scheme during
this years; and

(b) if so, the action taken by the Union
Govemnmentthereon?

THE MINISTER OF STATE IN THE
MINISTRTY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT (SHRIRAMESHWAR THAKUR): (a)
Proposals have baen received from Govemn-
ment of Andhra Pradesh foradditional assis-
tance under Indira Awaas Yojana (lIAY).

(b) Govemment of Andhra Pradesh have
receivedits due allocations under IAY dunng
1992-93. The proposals for additional assis-
tance are under consideration

|Transiation)
Export of ivory Products
*486.SHRI VILASRAONAGNATHRAQ
GUNDEWAR: Willthe Minister of TEXTILES

be pleased to state

(a) the quantity of ivory and its products
exported during 1991-92 and 1992-93;

(b) the foreign exchange eamed there-
from during the above period;

(c) whether the Government have pre-
pared any Action Plan toincrease the export
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of these products, and

(d) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VE-
NKAT SWAMY) (a) and (b¥ There 1s a
complete ban on the expon of ail kinds of
vory since 1 4 1990

(c) and (d) Do not anse

[Enghsh)
Prices Control System

‘487 SHRI D VENKATESWARA
RAO
SHRIBOLLABULLIRAMAIAH

Will the PRIME MINISTER be pleased
to state

(a) whether the Government propose to
iniiate a new price control system inthe drug
seclor,

(b) if so, whether pnce fixation mecha-
nism 1s also proposed to be made simple
and

(c) if so the time by which a final deci-
sion 1n this regard Is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FAL.EIRO) (a)to
(c) A background note on Rewiew of the
Drug Policy, 1986, which inter ahia also deals
with proposals to modify and simplfy the
existing pncing mechanism has been placed
on the Table of the House on 12th August,
1992 for inviting suggestions/views of the
Hon'ble Members Itis expected to be taken
up for discussion in the Parhament dunng th
current Session A final decrsion would be
taken thereafter
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Crisis in Handloom Powerloom
Sector

[ ]
*489 SHRIMATIDIPIKAH TOPIWALA
Will the Minister of TEXTILES be pleasedto
slate

(a) whether the handioom and power-
loom sector 1s facing financial difficulty in
vanous States and particularty in Gujarat
Maharashtra, Uttar Pradesh and Andhra
Pradesh,

(b}t so the details thereof State-wise
and

{c) the steps taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VE-
NKAT SWAMY) (a; and {(b) There are
general reponts of poor off-take of hrushed
handloom and powerioom cloth due to tem-
porary dechine in the demags for such items
coupled with recession in the market

(¢) Institutional credit 1s aiready avail-
able tothis sector both from commercial and
cooperative banks for production, marketing
and trading in yam actiities The following
are some of the schemes impiemented for
improving the marketability of cloth and to
provide marketing support for sale of hand-
loom goods at remunerative pnces -

(y  Tramingotweaversthrough Weav-
ers Service Centres

(i) Project Package Scheme for de-
velopment ot specific product/arear
type of weavers

(m) Integrated Handloom Village De-
velopment

fv)  National Design Collecton Pro-
grammes
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(v)  Assistanceforsetting up of Market-
ing Complexes;

(vii) Special Rebate on sale of hand-
loom goods in the National Hand-
loom Expos.

Government have set up 32 Powerloom
Service Centresin varlous parts of the coun-
try for ensurning better methods of produc-
tion, diversification of products and better
loom maintenance inthe powerloom sector.

Land to Schools and Educational
Institutions

*490. SHRI MANORANJAN BHAKTA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether any priority 1s accorded for
allocation of land to schools and educational
institutions in th capital;

(b) i so, the criteria followed theretor:

(c)whether any perspective planis under
the consideration of the Government in this
regard; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SMT. SHEELA KAUL): (a) and
{b). Schools sites provided inthe zonalplans
and lay-out plants. Inthe matter of allotment
of land to the schools prority 15 accorded to
schools run by the Government and local
bodies

{c) No, Sir.

{d) Does not anse

Handloom Weavers in Delhi

492 SHRIRABI RAY:
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SHRI SANAT KUMAR MAN-
DAL:

Willthe Mmister of TEXTILES be pleased
to state:

(a) whether the majority of handloom
weaver societies in Delhi have been shut
down as reported in ‘The Times of India’
*dated March 7, 1993;

(b) if s0, the rfsons therefor; and

(c) the steps taken by the Government
to improve the lot of handioom weavers
apart from implementing the Handloom Act,
19857? R

THE MINISTER OF STATE OF THE
MINISTRYA OF TEXTILES (SHRI G. VE-
NKAT SWAMY)' (a) No Sir

{b) Does not anse.

(c) The fcllowing are some of the
schemes being implemented in the Hand-
loom sector for increasing productvity of
handiooms and providing marketing support
for sale of imished goods at remunerative
pnces.

1) Market Development Assistance
Schemes,

1i) Special rebates on sale of handloom
goods in the National Handloom Expos.

ili) Training of weavers through Weav-
ers Service Centres.

Agencies Selling Chemicals and
Fertilisers

*493. SHRI PROBIN DEKA: Will the
PRIME MINISTER be pleased to state:

(a)the number of agencies seling chemi-
cals and fertilisers in Assam;
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(b) the number of agencies working
under co-operative societies; and

(c) the details of the programme .

launchedformaking the distribution of chemi-
cals andfertilisers more effective with a view
to facilitate the farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a)
and (b). Fertilizers are normally sold to the
farmers through various sale points. As per
available information, the number of fertiliser
sale points in Assam as on 31.12.92 was
5367, including 267 inthe cooperative sec-
tor. The Government does not maintain in-
formation regarding agencies sellingchemi-
cals.

{(c) In the case o controlied fertilisers,
the Government provides subsidy on trans-
portation from the factory inthe case of in-
digenous fertilisers, and from ports in the
case of imported fertilisers to the block lev-
els The Government have suggested to
State Governments to dispense with the
condition relating to issue of certificales of
registration in respect of retail dealers whose
stock of fertihsers does not exceed 10 ton-
nes at any given time. In pursuance of this
guidehne, the Government ot Assam has
exempted the dealers, whose stock does not
exceed 10 tonnes at a ime. from the pay-
ment of registration fee. Further, Govem-
ment of india have advised the State Gov-
emments to exempt the dealers selling fertil-
isers in small packages upto 5 kgs from
obtasning certificate of registration They have
also been advised to allow sale of fertiisers
through noble vans with certificate ol regis-
tration.

[ Transiation)
Nayak Committee on Smalt Sector

494, SHRINITISH KUMAR.

CHAITRA 10, 1915 (SAKA)

Written Answers 50
DR. CHINTA MOHAN:

Will the PRIME MINISTER be pleased
to state: *

(a) whetherthe Government have since
received the report of Nayak Commitee
regarding small scale sector;

(b)f so, the details of the recommenda-
tions of the Committee;

{c) whether the Government have ac-
cepted all the recommendations; and

(d)if not, the time by which a decision s
likely to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRY ANDAGRO
AND RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM): (a) Yes, Sir.

{b) The report of the Committee con-
tains findings adequacy and flow of institu-
tional credit for working capital, adequacy of
term credit provided to the Sma;; Scale
Sector, Tandon/Chore Committee norms for
inventory levels, rehabilitation of since SS!
units and other related aspects.

(c) and (d). The recommendations of
the Committee are under active considera-
tion of the RBI and a decision is likely to be
taken soon.

[English]

Joint Ventures in Leather Sector

*495. SHRI VIJAY NAVAL PATIL: Wil
the PRIME MINISTER be pleased to state.

(a) whether the Govemment are con-
sidenng several joint venture proposals with
foreign firms in leather ndustry;



51 Whiter Answers
(b) if so, the broad details of each such
proposals

{c) the progress made in this regard so
far and

(d) the anticipated foreign investmentin
leather industry dunng the Eighth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUS1RIAL DEVELOPMENT AND
T EPARTMENT OF HEAVY INDUSTRY)
SHRIMATI KRISHNA SAF! (a) No Sir

(b) to (d) Do not anse
| Translaton]

Allocations under 20 Point Programme
to Onssa

*496 SHRI GOVINDA CHANDRA
MUNDA Wil the Minister of PLANNING
AND PROGRAMME IMPLEMENTATIONbe
pleased to state

{(a) the amount allotted to Onssa under
20 Point Programme dunng the last three
years

(b) whether this amount I1s less as
compared to the amount allotted to other
States

(c) if so whether the Government pro
pose 1o increase allocations under this pro
gramme dunng the current year and

(d) fso thedetailsthereof andifnot the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTAION (SHRI GIR-
IDHAR GOMANGO) (a)and (b) This Plan-
ning Commussion does not aliocate funds
under the 20-Point Programme The State
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Governments provide for different tems
under 20-Paint Programme under sectoral
heads intheirannual plans Sincethe size of
thetotal plan, sectoral outlays and allocation
of funds on the basis of requirements and
resources vary from State to State, compan-
sons of the total amount availablo for imple
menting 20 Pont Programme will not be
meaningful

(c) and (d) In the hight of the position
explained above, the questions donot anse

[Englsh]
Mud Housing Technology

*447 DR PR GANGWAR Wil the
PRIME MINISTER be pleased to state

(a) whether the National Buildings Or
gamsation has proposed mud housingtech-
nology to solve the housing shortage in rural
areas

(b)f so whether any survey has been
made in this regard and

(c) if so the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT)(SHRIRAMESHWAR THAKUR) (a)
National Building Organisation (NBO) in
addtion to vanous other institutions like
Housing and Urban Development Corpora
tion Limited (HUDCO) Central Building
Rescarch Institute (CBRI) Indhan Institution
of Technology (I1T) Delhi being aware of the
cost effective nature of Mud Housing Tech-
nology 1s promoting this technology in van-
ous forms and regions for solving the hous-
ing shortage in both the wban and rural
areas

{b) No Sir
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(c) Does not arise.

Domestic Sale/Export of Cars

*498. SHRI HARIN PATHAK Wil the
PRIME MINISTER be pleased to slate

(a) the percentage of fall inthe domestic
sale and export of Indian cars durning 1991-
92 and 1992-93 as compared to their sale
and export during 1989-90 and 1990-91,

(b) the reasons for such a decline

(c) the target set for the export of the
indian vehicles during 1993-94 and the
countrnies where these are to be exported.
and

{d) the manner in which the Govern-
ment propose to encourage th export orien-
tation programme of Indian automobiles
industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY
(SHRIMATI KRISHNA SAHI) (a) and (b)
The fall in domestic sales of cars dunng
1991-92 and 1992-93 (upto January) as
compared to 1989-90 and 1990-91 was
around 17% and 15% respectively The
reasons for decline in domestic sales ave
been the nse in seling pnces of cars due to
highercost of nputs, restncted availabihty of
credit, hugh rate of interest and reduction in
depreciation allowance for the customer

The export ot cars guring 1991-92 wads
21.918as agamst 4,329 dunng 1989-90 and
4 392 dunng 1990-91, this registering a
quantumjump The exportdunngthe current
year is estimated at around 15014 The
dechne in expont of cars dunng 1992-93 1s
stated to be due 1o general recession in the
European market and also disintegration of
erstwhile Yugoslavia which was one of the
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major markets for maruti vehicles

(c) No target as such has been fixed for
export of Cars duning 1993-94 The major
markets for export of Indian commercial
vehicles are Malaysia, Sn Lanka, Bangla-
desh, Nepal and West Afncan countries
Marutivehicles are being exported mainly to
ltaly, Hungary, Portugal, Poland, Austrahia
and West Afrnican countnies

(d) To encourage export of vehicles,
Govemment has liberahsed import of tech-
nology, upgraded vehicle testing faciihes in
the country to meet homologation require-
ments of European Community standards.
created awareness amongst manufacturers
of vehicles on quality and have provided
fiscalincentives on inputs for export produc-
tion

Losses in Fertilizer Production

*499 SHRI RAJENDRA KUMAR
SHARMA Will the PRIME MINISTER be
pleased to state

{a) whether the losses in fertilizer pro-
duction are mounting at an alarming rate
following disruplion in the supply of coal and

naptha,

(b)if so, the losses interms of value and
quantty and

{c) the steps taken to optimise output?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRQ) (a)
and (b) Excepting one umit of Fertilhizer
Corporation of Indra (FCI), two units of Hin-
dustan Fertiizer Corporation Limited (HFC),
and the unit of M/s Mangalore Chemicals
and Fertilizers Ltd (MCF) no other fertihzer
units have faced shorlage of naptha or coal
in the year 1992-93 In the case of FCI, the
disruption in supply of coal was due to non-
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paymentof dues of the coal supplyingagency
Moreover, there was power cut also dunng
the penod when coal supply was disrupted
Hence production loss cannot be entirely
attnbuted to coal shortage Similar was the
case of MOF which faced the problem in
arranging supply of naphtha because of non-
payment of dues for two weeks Inthe case
of HFC, the problem in supply of naphtha
and fuel ol was due to inability of the con-
cemed oil company to supply these prod-
ucts On account of this, HFC suffered a
production loss of about 29,000 tonnes of
Urea valued at about Rs 13 crores dunng
1992-93

(c) Besides the momitonng done by the
Government for proper supply of coal and
other inputs to the fertihzer industry FCl s
arranging funds with assistance from Gov
ernment for input supplies on a pnonty basis
inspite of constraint of resources Constant
follow up 1s being done by Hindustan Fertil
1zer Corporation Limited M/s Indian Ol
Cormoration (I0C) for uninterrupted supply
ot naptha and fuel oil

Abolition of Licensing System for
Textile iIndustry

*500 SHRI GEORGE FERNANDES
Willthe Minister of TEXTILES be pleased to
sltate

ia) whether the Union Government
propose to abolish the provision of icence/
reqistration certificate for textile industry
including poweriooms and

(b) if so the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VE
NKAT SWAMY) (a)and(b) inpersuance of
new liberalised Industnal Policy Govemment
have issued Textle (Development and
Requiation) Order 1992 As per this Orger
provisions regarding Wcense/registration
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certificate ave been abolished in most of the
cases

Non Finalisation of Cases by Delhi
Development Authority

4726 SHRIJEEVAN SHARMA Wilithe
Minister URBAN DEVELOPMENT be
pleased to state

(a) whether a large number of cases
pertarning to issue of bullding permits, com-
pletion certificates mutation of properties
after the death of onginal allottees for many
years, are pending finalisation in the Delhi
Development Authonty

(b) f so the reasons thereof and

(c) the steps taken to finalise the cases
expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS
TRYOF WATERRESOURCES)(SHRIT K
THUNGON) (a)DDAhasieportedthiatiarge
number of such cases are nnt pending tor
many years

(b} and (c) Does not ansc

Disinvestment of Public Sector Under-
takings

4727 SHRIRAMNAIK Wilithe PRIME
MINISTER be pleased to state

{a}) the total amount collected by the
Govemment through disinvestment of pub
lic sector undertakings dunng 1991-92

(b) the total amount subscnbed by the
Govermnment owned financial institubons out
of the amount so collected during 1991-92
and

¥

ic) the total amount subscnbed by the
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private institutions and individuals out of
them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(a)to (c) Dunng 1991-92, Government col-
lected Rs 3038 crores through disinvest-
mentofsharesto Public Sector Banks, Mutual
Funds and Financial Institutions only

Container Manufacturing Units

4728 SHRIV SREENIVASAPRASAD
Will the PRIME MINISTER be pleased to
state

(a) the details of the existing container
manufactuning units inthe country in public
and private sector and their installed capac-
ity of each such unit,

{b) the details of exports target achieved
by each of these units duning each of the last

CHAITRA 10, 1915 (SAKA)
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(c) wether the port users in the country
have beer? demanding house-stuffing to-
wards full containensation of vanous ports,

(d)f so, the reaction of the Government
thereto

(e) whether the contaner industry 1s
facing cnisis in secunng export o.ders due to
meagre support from the Government and

(f) i so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI) {a) There are
seven units in all in the organised sector of
which three are in the public sector engaged
in the manufacture of containers The in-
stalled capacity of these units unities 1s as
follows -

SINo Name of the Unit Installed
Capactty (Nos )
1 M/s Balmer Lawne a;\d Co Ltd 5000
2 M/s Sabson Freight Containers
Pnvate Ltd Bangalore 1.500
3 M/s Bndge and Root Co (india) Ltd 5000
4 M/s Him Containers Ltd 5000
5 M/s Nathan Steel (P) Ltd 5000
6 M/s Sealord Containers Ltd 6,000
7 Mis Trans Freight Containers Ltd 8,400

Total

35,900
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(b) According to available information,
exports of marine freight containers are as
follows:-

1988-89 - 6131 TEUs.
1989-90 - NA
1990-91 - 15449 TEUs

(c) and (d) Government have receved
anumber of representations from Port users
demanding house stuffing towards full con-
tainensation of v.+ous ports This has been
allowed wherever possible

{e) Non# of the units engaged in the manu-
facture of Freight Containers have ap-
proached ihe Government for prowiding
assistance 1n secunng export orders Any
proposaltothis effect, as and whenreceived
will be examined on ments

ity Does not anse

Project for Water Supply from
Nagarjuna Sagar

4730 SHRI DHARMABIKSHAM Will
the Minister of URBAN DEVELOPMENT be
pleasedtoretertothe reply givenon Decem-
ber 17. 1992 to Unstarred Question No
4073 and state

{a) whether Government of Andhra
Pradesh has forwarded a tinal report about a
project for augmentation of water supply to
the twin cites of Hyderabad and Secunda-
rabad from Nagarjuna Sagar with World
Bank assistance, and

((b) 1f so. the achion taken by the Union
Government in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON)' {a) No, Sir. '

(b) Does not anse.

Loans by Rashtriya Chemicals and
Fertilizers

4731 SHRIMOHAN RAWALE" Willthe
PRIME MINISTER be pleased to state

(a) whether the Rashtriya Chemicals
ana Feruhzers umited has given ioans to
other pubhlic sector undertakings

(b} if su, the names of the public sector
undertakings whom RCF gaveloans and th
amount of loans given to each of thern and
when given,

{c) the reasons for giving loans to other
public sector undertakings

(d) whether these public sector under-
takings have since repaid the loans

{e) if not, the reasons thereof, and

(1) the reaction of the Government thereto
in view of the financial cnsis of the RCF?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRIEDUARDO FALEIROQ). (a), (b)
and (d) Yes, Sir As reported by the Com-
pany, the names of the undertakings taking
loans. outstanding amount otloans. together
with year of taking loans by them from
Rashtnya Chemicals and Fertilizers Limited
(RCF) are given below'-
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(Rs in crores)
Name of the Company Amount of loans Year of taking
Outstanding loan (s) '
(1) Hindustan Fertiizer 4508 1989,1990 and
Corporation Ltd (HFC) 1991
(2) Fertilizer Corporation 4350 1989,1990 and
of India Limited (FCI) 1991
(3) Paradeep Phosphates Ltd (PPL) 10 10 1988,1989 and
1990
(4) Fertihsers and Chemicals 24 00 1990 and 1991
Travancore Ltd (FACT)
(5) Madras Fertthzers Lid (MFL) 1527 1990 and 1991
(6) Indian Drugs and Parmaceut- 150 1982
cals Limited (IDPL)
(7) Smith Stanistreet Pharmaceuti- 031 1984 and 1985

cals Limited (SSPL)

(c) The loans were advanced to the
above public sector undertakings for meet-
ing therr urgent fund requirements with a
view to mamtamlng pmducuon

(e) and () The above mentioned public
sector undertakings have not been able to
rapay the entire amount of ioan due to their
severe hiquidity problems

[Translation]

Government Quarters in Cities of Uttar
Pradesh

4732 SHRISURENDRAPAL PATHAK
Will the Minister of URBN DEVELOPMENT
be pleased to state

{a) the type-wise number of Cential
Government quarters in each city of Uttar
Pradesh

(b) the ratio and the number of quarters
of each type and the number of Central
Govemment employees working in these
cities,

{c) the type-wise number of new quar-
ters constructed in each city dunng the last
three years,

(d) whetherthe Government propose to
construct more quarters in these cities, and

{e) if s0, the detatls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K
THUNGON) (a) The type-wise number of
General Poo! quarters availakile in cities of
U P are as under - '
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Name of the city No of quarters Type-wise Total
[ || m v v vi

Lucknow 128 168 112 48 - - 456

Ghaziabad 176 304 132 - - - 612

Kanpur 267 315 122 36 8 4 752

Allahabad 66 234 108 18 3 - 429

(b} The record of total number of em-
ployees working inthe Central Governments

offices os not maintained by this Ministry
and hence the ratio Is not availlable

Name of the city Type-wise of quarters constructed Total
dunng the last three years
I " " w v vi
Allahabad 66 234 108 18 3 429
Kanpur 267 315 122 36 8 4 752
(d)and(e) The Governmentpurposeto [Enghsh]

construct more Quarters in these cities
subject to avatlability of funds as per details
given below -

(1) Detaiis of quarters under construc-
tion

City Total number of quarters
Allahabact 267
Kanpur 146

(2) Schemes sanctioned but yet to start

Ciy Total number of quarters
Gazipur
{Kanpur) 94

Per Capila Income in West Bengal

4733 SHRI HARADHAN ROY Wiii the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state

(a) the per capita income and expend:
ture in each State/Union Terntory dunng the
last three years

{b) whether the per capita income and
expenditure iIn West Bengal is less tari ine
national average and

(c)ifso the steps taken to increase the
per capita income and expenditure in Wes!
Bengal?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO
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GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGO): (a) The per capita Net
State Domestic Product (NSDP), at current
prices, by States and Union Territones for
the three years 1989-90 to 1991082, as well
as monthly per capita rural and urban house-
holds consumption expenditure, at current
prices, for the three years 1987-88 to 1989-
90, the latest years for which data are avail-
able, are given in the Statements | and II,
respectively. The AllIndia estimates are also
indicated.

(b) The State of West Bengal had lower
per capita NSDP than the all India average
per capila national income (Net National
Product) in 1989-90 and 1990-91 for which

CHAITRA 10, 1915 (SAKA)
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comparable estimates are available. The
rural households in West Bengal had lower
per capita consumption expenditure tan the
all India awerage during 1987-88 to 1989-90
but the urban households had higher per
capita consumption expenditure except in
1989-90.

(c) The Government of West Bengal
has been implementing development plans
for raising per capita income and consump-
tion expenditure. These plans include in-
vestmentfor the development of agriculture,
industry, infrastructure, imgation, rural de-
velopment, education, health etc. In addi-
tion some Programmes to generate direct
employment andincome to the poor are also
underimplementation
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[Translation]

Plans Outlays for States

4734 SHR!ICHHITUBHAIGAMIT wWill
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state

(a) the amount sanctroned for plan out-
lay for each State in 1991-92 and 1991-93
and the amount actually spent out of it,

(b) the growth-wise detais of thus outlay
and expendiiure State-wise

{c) the reasons for such a larae gap
between outlay and expenditure and

(d)the ertent to which targets achieve d
in vanous fields particularly in the matter of
rural development?

THE MINISTER Of S(ATE OF THE

CHAITRA 10, 1915 (SAKA)

Wntten Answers B2
MINISTRY OF PLANNING AND PRO-
GRAMME IMOPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a) to (d) The
approvéd Annual Plan outlays for 1991-92
and 1992-93 for all States and actual expen-
ditures forthe year 1991-92 aretabulated as
statement -1 along with percentage changes
fo outlay in 1992-93 over 1991-92

Annual Plan outlays of the States have
to financed by resources contnbuted by the
States themselves and support given by the
Centre Shorttalls in Plan expendituie are
generally due to mability of the States to
provide their share of resources ansing out
of reasons such as less mobiisation of
additional resources,, lowerthan anticipated
contribution by State Public Sector Unaer
takings etc The extenttowhich the inancial
targets have been achieved in some impor-
tant sectors of deveiopment ke Agnculture
and Allied Activities, Rural Development and
Irmgation and Flood Control 1s available in
the *able attached as statement-l|
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Drainage Work in Slum Area of Madhya
Pradesh

4735 SHRI KHELAN RAM JANGDE
Wilitthe Minister of URBAN DEVELOPMENT
be pleased to state

(a) whetherthe financial assistance has
been provided to Madhya Pradesh for drain
age work to clear the rainy water in urban
slums dunng each of the last three years

(b) if so the details thereof and

(c) the areas where there s facility has_

been provided?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS
TRY OF WATERRESOURCES (SHRIP K
THUNGON) (a} No Sir The scheme for
slum improvement known as the Environ
ment improvement of Urban Slums (EIUS)1s
tn the State sector Under this scheme basic
amenities hke low cost water supply drain
age communily baths and latnnes widen
ing and paving of lanes and street lighting
are provided in urban slums The slum im
provement projects under the EIUS scheme
are required to be taken up by the State
Governments within their State Plan prows
sions The cities and areds selected under
the scheme from ime totime are determined
by the State Governments

{b) and (c) Question does not anse

Capital Investment in Computer Mainte-
nance Corporation

4736 SHRI BHUBANESHWAR
PRASAD MEHTA WIll the PRIME MINIS
TER be pleased to state

(a) the capntal investment mad by the
Government to estabhshment Computer
Maintenance Corporation
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(b) the profit and loss incurred on the
capital invested so far,

(c) whether any enquiry has been con-
ducted in this regard

{d) f so the details thereof and

(e)ifnot whether the Government pro
pose to enquire into the functiening of
Computer Mamtenance Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL °
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL
OPMENT)AND THEMINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI P R KUMARAMANGA
LAM) (a) The imitial capital investment of the
Government of India to establish CMC Lid
was Rs 15 lakhs The Government further
invested Rs 15 crores over the years and
consequently the paid up capital as on March
31 19921s Rs 15 15 crores

{b) As on March 31 1992 accumulated
reserves and surplus amountedto Rs 5 77
crores muscellaneous expenses to the ex
tent not wniten off amounted to Rs 129
crores and the defu it as per profit and loss
account amounts to Rs 1 76 crores

{r)No Sir
{d) Does not anse

(e) No Sir

[Enghish)

Expenditure on Provision of Dnnking
Water b

4737 SHRI MADAN LAL KHURANA
VWi the Minister of URBAN DEVELOOM
ENT be pleased to state
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(a) whether Comptroller and Auditor
General in its report of 1992 has stated that
unnecessary expenditure has been spentby
Delhi Water Supply and Disposal Undertak-
ing on providing drinking water in colonies;

(b) if so, the details thereof; and

(c)th actiontaken by the Governmentin
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATERRESOURCES (SHRIP.K
THUNGON): (a) Yes, Sir.

(b) and (c). Details are given in the
statement below.

STATEMENT

5 4 Execution of works Financed from
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loans

(i) Irreguiar expenditure.

It was decided (November 1989) to
provide civic amenities like drinage, roads,
brick pavement etc in the left out pockets
and unauthorised colonies in Delhi existing
as on 1st January, 1981 Delhi Administra-
tion was not provide any funds to the local
bodies for this purpose. They were to be
generated by the local bodies by recovenng
developmentcharges from the beneficiaries
in the colonies @ Rs. 15 pe sgm. upto
October 1990 and at Rs. 20 pe sqm. from
November, 1990.

A sum of Rs. 124.15 lakhs was spent
during the year 1988-89to 1990-91 onwalter
supply works as shown below by diversion of
funds allocated for other purposes -

(Rs. in lakhs)
Name of the Zone 1988-89 1989-90 1990-91
Shahdara North) 1770 23.58 18 31
Nangoh - 26.18 18.88
West - 2.51
Shahdara (South . 929 7.70
Total 17 70 59.05 47 40

DWS and SDU has nothowever, recov-
eredthe developmentcharges fromthebene-
ficiaries. The Delhi Water Supply and Sew-
age Disposal Undertaking replies to this
paragraph as follows:-

As per existing policy, residents are
required to pay development charges for
provision of water supply @ Rs. 20/- persq
Mir of the plotted area one such works are

taken up only after receipt from residents of
minimum 25°% of the estimated cost as inihial
deposit and there balance in 30 equated
quarterly instalments alongwith interest. The
resiquents who pay lump-sum development
carges in one instalment are given a rebate
of 10% Water supply services in unauthor-
ised colonies have been provided as perthe
above policy and it has been always ensured
that deposit of minimum 25% of the esti-
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mated cost by the residents 1s available
befoie any such workis undertaken it would
be further confirmed from the fact that devel-
opment charges actually recovered from
residents of unauthonsed colonies dunng
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three financial years from 1988-89 to 1990-
91, as per details given below, were more as
compared to the expenditure of Rs 124 15
lacs incurred on these works -

{Rs in lakhs)
Zone 1988-89 1989-90 1990-91
Shahdara 14183 163 85 108 63
Nangol (Sultanpun) — 141 277
West 866 1388 1826
Total 150 49 17914 130 26

In view of above, statement of audit that
the depariment had not collected develop-
ment charges from the beneficianies is not
based on facts Hence no action 1s required
to be taken by the Government

| Transiation}
Civic Amentties to Cities

4738 SHRAI HARI KEWAL PRASAD
Willthe Mimisterof URBAN DEVELOPMENT
be pleased to state

{a) whether the Union Government and
the Housing and Urban Development Cor-
poration have approved the scheme to pro-
vide better civic amenities and otherfacilties
in a number of small and medium cities of
vanous States,

(b) if so, the names of the projects
started by the Union Government and the
Housing and Urban Development Corpora-
tion in Uttar Pradesh for the development of
medium-size cities,

(c) the 1otal amount earmarked for this
purpose and

(d) the extent of amount spent in Uttar
Pradesh durnng 1992-937

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS
TRY OF WATER RESOURCES (SHRIP K
THUNGON) (a)Prowiston of ¢ ivic amenities
1s the responsibility of the tocal bodies con
cerned These local bodies formulate their
schemes n consultation with the State
Governments concerned State Gowvern
ments on their part render assistance to the
local bodies under vanous schemes and
also through borrowing from financial institu:
tions ike HUDCO, LIC, etc Government of
India plays only a nodal and catalytic role
Financial support 1s given through a Cen-
trally Sponsored Scheme ot Integrated
Development of Small and Medium Towns
(IDSMT) being implemented from 1979 80
Upto31 3 92 central assistance amounting
to Rs 176 17 crores has been reieased tot
he vanious Stat Governments/UT Admns
and 517 small and medwm towns covered

{b)and {c) Based on various proposals
received from the Govemment ot Uttar
Pradesh underthe IDSMT Scheme, schemes
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have been sanchonedin 52 lowns ana Central
assistance of Rs 1542 61 lakhs released
from 1979-80 to 31392 A st of towns
alongwith the amounts released for each
town i1s given in the attached statement

{d) For the current financial year no
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project proposals for central assistance for
new towns under the IDSMT Scheme have
sofarbeen received from the Government of
Uttar Pradesh However secondinstaiment
of Central assistance amounting to Rs 16
lakhs has been released for an on going
scheme at Shamh town

Central Assistance under the IDSMT scheme 1eleased for various Towns in the State
or Uttar Pradest during the period 1979-80 tif 31 3 1992

{Rs mn lakhs)

51 No Plan penod/Name of town Amount released
6TH PLAN

1 Jaunpur 41 800
2 Fatehpur 47 600
a Azamgaqrh 39 000
4 Hathra« 39 000
5 Banda 20 500
b Barabanki 40 000
7 Fabibareh 40 000
8 Almorp 36 000
9 Etah 39 000
0 Baha 40 000
1 Mahoba 17 53C
12 Kasnany 22 000
13 Gazipur 38 500
14 Snapur 44 200
15 Mamipu 39 000
16 Harom 39 00
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(Rs i lakhs)

S! No Plan penod/Name of town Amount released
17 Bynor 36 750
18 Orai 43830
19 Deona 39 000
20 ‘Badaun 35 500
21 Amethi 39 000
22 Kashipur 39 000
23 Padrauna 39 000

Total 859 810

7TH PLAN
24 Sultanpur 53 000
25 Biswan 33 250
26 Shami 30 000
27 Badoht 25 500
28 Maunath Bhanjan 25 900
29 Shandila 27 000
30 Pilibiit 15 000
3t Baharaich 25550
32 Labtpur 29 300
33 Mirzapur 28 800
34 Etawah 44 000
35 Sambhal 20 000

1990-91

36 Lakhimpur 27 500
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(Rs m lakhs)
5! No Plan penod/Name of town Amount released
37 Sikandra Rao : 10 000
38 Konch 27 500
ag Kairana 27 500
40 Mod: Nagar 25000
41 Jalesar 15 000
42 Aurarya 4 000
43 Roorkee 18 000
44 Gonda 19 000
Total 173 500
1992-93

45 Mawana 2000
46 Koshikalan 20 000
47 Sikandarabad 15 000
48 Bilaspur 20 000
49 Mauranipur 2000
50 Chunar 20 00
51 Muzattamagar 20 000
Total 135 000
Grand Total 1542 610

|Enghsh) OPMENT be pleased to refer to the reply

given on Apnl 22 1992 to SQ No 709 and

Unauthorised Factones slate
4739 DR LAXMINARAYAN PAN- {a) the action taken so far agamnst each

DEYA Wili the Minister ot URBAN DEVEL- of the 22 cases of unauthonsed factones
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detected by DDA and

(b) the results achieved thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF JRBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS
TRY OF WATER RESOURCES (SHRIP K
THUNGON} (a) and (b) DDA reports that
out of 22 cases in 3 cases to misuse has
ceased while in 3 other cases prosecution
has beenlaunched underthe relevant prowi
sions of law The results achieved in the
remaining cases will be known only after the
investigatiors are completed by DDA

Wind Energy Projects in Uttar
Pradesh

4740 MAJ GEN (RETD) BHUWAN
CHANDRA KHANDURI Will the PRIME
MINISTER be pleased to state

(a) the existing wind energy projects
nthe hilly distnct of Uttar Pradesh alongwith
the capacity thereof location wise

(b*when these piojec ts/schemes were
started and completed and the estimatea
2Mount mecurred on each project

(c) whether allthe piants are functioning
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as per the rated capacity and

(d)fnot the steps taken by the Govern
ment to make them fully functional?

THE MINISTER OF STATE IN THE
MINISTRY OF NON CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL
TURE (SHRIKRISHNA KUMAR) (a)tofc)
The Non-Conventional Energy Development
agency (NEDA) Uttar Pradesh have under
wind energy projects in the hilly distncts of
the slate conssisting mainly of wind battery
charges and stand alone machines The
relevent details are given in the attached
statement Barnng 5 systems (2 in
Dehradun) 2 in Almora and 1 in Chamoh
distncts) alithe othersystems installed under
the State agency s programme are reported
to be in working order The two systems
each of 25 KW capacity instalied under the
Demonstration Programme of the Ministry of
Non conventional Energy Sources became
non functional within a few months of instal
lation due to failure of certain components
The foreign suppher failled to rectify the de
fects

{d) Regarding the two 25 KW machines
which are not functional efforts are under
way to seek technical and financial assis
tance from the Netherlands to rectify the
defects and make them operational
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[ Translation)

Development Works by Khadi and
Village Industries Commission

4741 SHRISANTOSHKUMARGANG-
WAR Willthe PRIME MINISTER be pleased
to state

(a) whether the Government have re-
viewed the vanous development works
undertaken by the Khadi and Village Indus-
tnes Commussion dunngthe lastthree years,

(b) if so the details thereof and
{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M ARUNACHALAM) {a)and(b) The KVIC
implements its developmental programmes
mostly directly with a view to improve socio-
ecunomic conditions of the people hving in
the hill, border tnbal and backward areas of
the country The Government penodically
reviews Khadi and Village Industnes Pro-
grammes These reviews are made by Min-
ster and Secretarv

CHAITRA 10. 1915 (SAKA)
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(c) Does not anse

[Enghsh]

Sanctioned Strength Judges in High
Courts and Supreme Court

4742 SHRISYED SHAHABUDDIN will
the PRIME MINISTER be pleased to state

(a) the number of sanctioned posts of
Supreme Court and Highs Court Judges as
on Januvary 1 1993,

{b) the number of posts vacant court-
wise on that date

{c) the number of judges in position who
have been elevated from the Bar High Court
wise and

{d) the number of judges in position who
belong to S-cheduled Castes Scheduled
Tribes and OBCs High Court wise?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND COM-
PANY AFFAIRS (SHRIH R BHARDWA.))
{a)to (d) The requisite information is given
ir the enclosed statement
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. Impont of Software Packages

4743 SHRIPARASRAM BHARDWAJ
Will the PRIME MINISTER be pleased to
state

(a) whether the Government have con-
ducted any study to find out the impact of
indiscnminate imports of software packages
on the domestic industry under he new soft-
ware packages on the domestic industry
under the new software pohcy

(b) ff so, the outcome thereof, and

(c) the steps contemplated by the Gov-
ernment to safeguard the interests of the
domestic software industry

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY DEPARTMENT OF ELECTRONICS,
DEPARTMENT OF OCEAN DEVELOP-
MENT AND MINISER OF STATE IN THE
MINISTRY OF PARTLIAMENTARY AF-
FAIRS {SHRI RANGARAJAN
KUMARAMANGALAM) (a)No Swr There
1s no scope for indiscnminate import of soft-
ware package under the existing Software
Policy 1986

{b)and (c) Do not anse
Bureau of Industnal Costs and Prices

4744 SHRI PRAKASH V PATIL wilt
the PRIME MINISTER be pleased .0 state

(a) the year in which the Bureau of
industnal Costs and Pnces was established

{b) the main functions of the Bureau

{c) the number of reports published by
the Bureau so far and

(dywhetherthe Government propose to
nominate non-ofhicial persons as agvisers (o
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the Bureau?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRMATI KRISHNA SAHI) (a) The Bu-
reau of Industnal Costs and Prices was
established on 15th of January, 1970

(b) its man functions are to -

(a) recommend fair nominative pnces
for goods and services under the
administratered pncing regime,

(b) adwise the Government on price der-
gulaton,

{c) tender advice on the vanous 1ssues
pertaining to cost reduction, improve-
ment of Industnal efficiency and pnc-
ing problems in relation to Industnal
costs,

(d) recommend tant levels and adwvise
on tanff refated ssues

{e) adwseon pricing guidelinesand fiex
ible mecharsm for the pubhc utiliies
and infrastructural sectors and

(f; adwise on resource efficiency devel-
opmental issues including intemational
compettiveness

() The Bureau has published 17 re
ports so far out of 697 repo:ts submitted to
the Govemment

{d) No Swr

Government Accommaodation to
Employees of Delhi Admimstration
from General Pool

4745 SHRI ARJUN CHARAN SETHI
Willthe Minister ot URBAN DEVELOPMENT
De pleased to state
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(a) whether the employees of Delhi

administration are ehgible for allotment of

- »residential accommodation from Central
" General Pool,

S No Name of Office

4 Chief Electoral Office

5 Chefl of B
(b) f so the categories of employees et Inspector of Boilers

eligible for such allotments 6 Cwvil Defence & Home guards direc-

torate of
(c) whether the teachers of Delli Ad-

ministration schools have been debarred

7 Coll fE h
from such allotment and lege of Engg & Tec!

8 Delhi Admn Sectt
(d) if so, the reasons theretor? 1Admn Sec

THE MINISTER OF STATE IN THE 9 Delni ArBattalion NCC
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS
TRY OF WATER RESOURCE (SHRIP K
THUNGON) (a)and(b) Onlythe mimistenal
employees of those offices of Delhi admini
stration which are declared as “eligible Of
fices” are eligible to get allotments from the
general/Central Pool controlled by the Direc
torate of Estates A list of offices of Delhu
Administration declared eligible 1s enclosed
as statement

10 Delti Armed Squadron

12 Dte of Education

13 Delhi Health Service Scheme
14 Delhu Police Gaz Staff only
15 Delhi Public Library

16 Delhi State Central Workshop

{c)and(d) Theteachers and otherstaft
in the schools of Delli Administration were
never included inthe eligibility hst and hence
are not entitied to allotment of General Pool
accommodation

17 Dy Com s Office
18 Dev Commussioner

19 Distt & Session s Judge

STATEMENT 20 Engineer Platoon NCC
List of Offices ehgible for General Pool
Residences at Delhi Offices of Delh
Admurustration

21 Deptt of Entertainment Tax

22 Excise Commussioner

S No  Name of Office 23 First Delhi Battalion NCC

1 Agncultural Marketing Directorate

of 24 Food & Cwil supply-Dte

25 Commissioner Food Supplies &

Ammal Husbandary Dte of Consumer s Affairs

¢ Central Board of Sec Education 26 4th Delt Girls Battaiion-NCC
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S No  Name of Office S No  Name of Office
27 Govt Co-ed Teacher's Traming Instt 47 Revenue Authonty
28 Govind Vallabh Pant Poly-Technic 48 Sales Tax Office

Okhla

49 Small Cause Court
29 Gurudwara Elections - Dte

50 Soctal Welfare - Dte of
30 Hanjans Welfare Office

51 Special Dimson No 11, I, IV& YV
31 Heatlh & Family Welfare Dte of

52 State Motor Transport - Dte of
32 Hosuing Deptt

53 Statistical Officer
33 Industnes - Dte of

54 Supenntending Engineer, Delhi State
34 Indi Trg Instt for Women Circle

35 Insepctor General of Registration & §5 Third Boys Polytechnic, G T K Road
Cenlral Revenue Authonty

Note - The staff of these offices would be
36 LNJP Hospital- Ministenal Staff only eligible for allotment of residential accom
modation from the general pool in their own

37 Labour Comm ‘Labour Deptt turn on fulfiment of usual conditions of elig:
biity This would be subject to the condition
38 Land Reforms Office that they should not be eligible for secunng

allotment of acommodation from any De
39 Maulana Azad Medical College  parimental pool except Delhi Admn General
(Teaching Staff) Pool A certificate to this effect has to be
produced by the officials fromthe Delhi Admn
40 Metropolitan Council (Staff/creport-  at the time of acceptance of allotment This
ers) certificate will also state that no officer junior
to applicant has been allotted in- tum accom
41 Nehur Homeopathic Medical College modation from Dethi Admn Pool
& Hospital (Retention only)
Project for Connecting all Academic

42 Northern Electncal Dmvison and Research Institutions
43 Preventionof Food Adulteration - Dte 4746 SHRI HARISH NARAYAN
of PRABHU ZANTYE Will the PRIME MIN
ISTER be pleased to state

44 Public Relations - Dte of '
(a) whether the Govemment have ap-

45 Registrar of Cooperative Societies proved Rs one hundred crore project mnfor-
mation highway network connecting all

46 Rehabilitation Services academic and research insttutions to act
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as amajor esource for the country,

(b) if so, the details thereof, and

(c) the State-wise break up of nstitu-
tions likely to be benefitted by the project
with particular reference to Goa?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY,DEPARTMENT OF ELECTRONICS,
DEPARTMENT OF OCEAN DEVELOP-
MENT AND MINISTEROF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS {SHRI RANGARAJAN
KUMARAMANGALAM) (a)to(c) Ascheme
for establishing an “Information Highway™
to link all academic and research institu-
tions through a computer network is under
consideration of the Government of India
The details are being worked out

Unemployment Problem in Assam

4747 SHRI UDDHAB BARMAN Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATIONbe pleased
to state

(a) whether the Union-Govemment have
taken steps to check unemployment prob-
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lem in Assam,

(b)if so, the details of programmes, and

(c) whether the funds have been allo-
cated for these programmes dunng the
Eighth Five Year Plan if so, the details
thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a) to (c) Em-
ployment opportunities are generated
through the implementation of Plan and
Non-Plan development programmes in dif-
ferent sectors in Assam. including Special
Employment Programmes like (i) the Cen-
trally Sponsored Integrated Rural Develop-
menta Progamme (IRDP), Jawahar Rozgar
Yojana (JRY) and Nehru Rozgar Yogana
(NRY), (1) the Central Sector Special
Employment scheme for ‘Self Employment
of Educated Unemployed Youth' (SEEUY)
and (m) the State sector Special Employ-
ment Programme ‘Employment for Mis-
guided Youth'

The relevant outlays for the Eighth Plan

as indicated in the State's Eighth Plan
document are

(Rs Crores)

Eighth Plan (1992-97) of Assam

Integrated Rural Development Programme (State's share)

Jawahar Rozgar Yojana (State's share)

Nehru Rozgfar Yojana (State’s share)

Employment of Misguided Youth

4662 00

5118

62 15

6 80

110 00

The above outlays are tentative in as
much as the actual outlay in the Eighth Plan
will depend on the oulays provided in the

successive Annual Plans

The Plan outlay for the Central sector
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scheme SEEUY is for providing capital
subsidy @ 25% of the loan sanctioned to
educate unemployed youth by Banks for
setting up self employment ventures Allo-
cation of these funds are not made to indi-
vidual State but released to the Reserve
Bank of India for payment to beneficianes
through the Banks concerned

IDPL, Muzaffarpur

4748 SHRI KAMLA MISHRA
MADHUKAR Will the PRIME MINISTER
be pleased to state

(a) whether the Muzzaffarpur unit of
IDPL was installed in accordance with the
onginal plan blue pnn! of the project

(b) if so the details thereof,

(c) whetheraicoholplant captive power
plant, formulation of medicines and other
diversifications as indicated in the said blue
print has been commissioned and

(d) 1f not, the time by which 1t 1s likety to
be commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO) (a)
and (b) The ongnal project proposal was
for setting up of a alcohol based unit for the
manutacture of Acetryldehde Acetic Acid,
Nicotinamide (Niacinamide) Nicotinc Acid
{Niadan) and Mathyl Ethyl Pyndine The
plant was installed for the same product-
mix

ic) Alcohol plant. captive power plant
formulation ot medicines, etc were not a

part of the onginal project proposal

{d) Does not anse
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Survey on Industrial Outiook

4749 SHRI V SHREENIVASA
PRASAD Will the PRIME MINISTER be
pleased to state

(a) whether the Government are aware
of a survey conducted on industnal outiook
for 1993-94 by the Associated Chambers of
Commerce and industry,

(b)ifso the reaction of the Government
thereto,

(c)whetherthe Government proposeto
contemplate any effective steps to boost
industnalisation and

(d) f so the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND |
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI) (a) The
Associated Chambers of Commerce and
Industry of India have prepared a paper on
ndustnal outlook for 1993-94 the paperis
based on the findings of a quick survey of
the problems facing individual industnes
through a bnef struclured questionnaire
The survey does not cover post December
1992 happenings The paper, however
mentions that while the longterm prospects
tor indian economy certainly appear bright
the short term problems caused by the
Ayodhya incidents and developments there-
after, with continuing law and order prob
lems have raised doubts about the st 1bility
of the policies and the undvided attention
and effectiveness of the admimstrative
machinery to speedily implement the eco
nomic reforms The Association has sug »
gested the need to inihate medium term
adjustment programmes aimed at deepen-
ing the reforms

{b) to (d) The industnal performance
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according to the Index of Industnal Produc-
tion (IIP) compiled by the Central Statistical
Orgamisation, available upto November,
1992, shows that the overall growth rate
dunng Apni-Novembes, 1992, over Apnl
November, 1991 was 3 9 per cent This
compares favourably with the decline in
growth rate of IlP of 0 1 per cent witnessed
during Apnl-March, 1991-92 The favour-
able trend in 1992-93 can be atinbuted to
the major policy inihiatives taken by the
Government since July, 1991 to boost in-
dustnal production These include the
announcement of the new Industnal Policy
in July, 1991, Export and Import Policy,
1992-97, and rationahisation and simphifica-
tion of tanff structure in the Union Budget
for 1992-93 Stability and continuty to the
reform process has been maintained by the
announcement of major policy initiatives in
the Union Budget for 1993-94 These in-
clude reduction in Statutory Liquidity Ratio
and in the mimimum lending rates on com-
mercial advance in the mimimum lending
rates on commercial advnces to enhance
the availability of credit for industry, unifica-
tion of the exchange rate of the rupee
further rationahisation and simphfication of
tanff structure with emphasis on reduction
in excise duties on a large number of items
and increases in plan outlay for infrastruc-
ture lo stimulate demand These measures
announced recently by the Govemment
are aimed at providing further stimulus to
industnal production and exports As may
be see, stability and effectiveness of the
administrative machinery to implement the
process of reform has been maintained
over time

[Transiation]
Corruption in the Ministry of Planning
4750. SHRI RAM_LAKHAN SINGH
YADAV Wilithe Minuster of PLANNING AND

PROGRAMME MPLEMENTATION be
pleased to state

(a) whether any complaints about cor-
ruption in the vanous Undertakings/Organi-
sations under the Ministry have been re-
ceived dunng the last three years,

{b) it so, the number of the officers
against whom the action has been taken
dunng this peniod and the number of those
out of them removed from service,

(c) whether the defauiters have been
penahised with transfers only against the
charges of corruptions and mal practices,
and

(d) the efforts being mad by the Gov-
ernment o taken stem action against the
corrupt and fraudulent officers?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGO) (a) Yes, Sir

{b) and (d) Action against 13 officials
was initiated for resorting to malpractices
and corruption and two of them were re-
moved from service

{c) No, Sir

Township for Indian Scientists Working
Abroad

4751 SHRI RAJESH KUMAR. Wil the
PRIME MINISTER be pleaced to state

(a) whether the Govemment have de-
cided to build a township to attract Indian
scientists working abroad

(b)tso, the details thereof togetherwith
its location and the facilities p:oposed to be
prowvided to the scientists there, and

Ic) the estimated cost of this project?

THE MINISTER OF STATE IN THE
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MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND IN THE DEPART-
MENTS OF ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI RANGARAJAN
KUMARAMANGALAM) (a) No Sir.

(b) Does not arise
{c) Does not anse
[English)
Commercial Agro Forestry

4752 SHRIP P.KALIAPERUMAL. Will
the PRIME MINISTER be pleased to state

(a) the steps taken by the Govemment
to reduce the enormous import of timber,
pulp and paper;

(b) whetherthe Government propose to
promote commercial Agro Forestry in a big
way by earmarking wasteland for this pur-
pose; and

(c) whether there 1s any proposal to
grow teakwook in a big way through monoc-
ulture in the avaitable uncultivated non-for-
est land and also cultivated wasteland?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (COL. RAO RAM SINGH):
{a) The import of timber, pulp and paper
have been regulated keeping in view the
demand and supply position of these items
andthe factor that suchimports relieve pres-
sure on the country’s forests, and help con-
servartion of natural resources. The levels of
import duties are prescribed accordingly.

Efforts are being made by the Govem-
mentto encourage use of tmber substitutes
in the vanous user industries including Rail-
ways, construction and packaging indus-
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tries Keeping in view the depleting forest
reserves, use of wood as raw material is
being discouraged in the paper and news-
print industry. In order to encourage use of
agro residues and other non-conventional
raw matenals, Government has taken policy
measures to provide fiscal incentives to the
paper mills The details are given in the
attached statement

Research and development in paper
technology 1s focused on developing appro-
priate technology for chemical recovery plant
formatl pulp mills using non-wood raw mate-
nial. Imports in the paper and paper-board
industry are mainly restncted to speciality
papers such as art paper, cheque paper,
photo-base paper, high strength craft paper,
filter paper, cable to condenser paper

(b) In 1993-94, through Investment
Promotion Scheme, the Government pro-
poses to encourage Corporate sector to
undertake Agro-forestry on non-forestwaste-
lands A plan provision of Rs. 4 00 crore I1s
earmarked for this scheme

Allocation of State Government/Village
common land i1s a State subject and as such
allocations can only be made by State Gov-
emments under vanous Schemes and Acts
covenng the allocation of such lands. in the
case of pnvate wastelands, the matter rests
between the promoter of the scheme andthe
land-owner. In both cases, earmarking of
wasteland by Government of Intha is not
possible.

(c) While the planting of fast growing
species are encouraged to meet fodder,
fuelwood and imber needs of the people, no
specific proposal has been formulated to
raise Teak-wood as monoculture However,
Teak is being raised as one of the species
under 20 Pont Programme, Integrated Waste
lands Development Project, and Fuelwood
and Fodder Projects Schemes depending
on site and agro-climatic suitabikty
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STATEMENT

(1) Paper units based on use of mini-

()

(m)

(v)

(v)

mum 75% pulp denved from
bagasse, agncultural residue and
other non-conventional raw mate-
nals have been exempted from
industnal hcensing subject to loca-
tional angle

Import of waste paper and wood
pulp is freely allowed without the
need of an import hicense at low
rate of customs duty

Wnung and pnnting paper and
uncoatedkraftpapercontaining not
less than 75% by weight of jute
mesta or bagasse or mixture thereof
or mixture of two or more of the
afore-mentioned matenals are
exempted from excise duty

Customs duty on import of wood
pulp for the manufacture of news-
pnnt has been abolished

Papermills using agro-ressdues and
other non-conventional raw mate-
nals at least upto 50% are charged
excise duty at concessional rates

CHAITRA 10, 1915 (SAKA)

Whnitten Answers 134
Kraftpapercontainingnotlessthan
75% by weight of pull denved from
ice straw and wheat straw 1s ex-
empted from excise duty

Proposals cleared by Foreign invest-

47

ment Promotion Board

HRI GMC BALAYOGI Will

the PRIME MINISTER be pleased to state

(a) the effots made by the Foreign

Investment Promotion Board in attracting
foreign investment in Indian Projects,

{b) the details of the project cleared by

the FIP B for mvestment dunng the last
three years State-wise and

(c} the details of the projects which are

under negotiation at present by the Foreign
Investment Promotion Board?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRILA DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI) (a) and (b}
253 proposals envisaging foreign direct in-
vestment of Rs 5021 28 crores and recom-
mended by the Foreign Investment Promo-

(viy GovemmentofIncha has proposed tionBoard constiuted on 22nd August, 1991,
to Budget for 1993-94 that Wnting  havebeen approved tillthe end of February,
and Pnnting Paper and uncoated 1993 as per details gven below -

Year  No of Foreign investment approvals Foreign investment envisaged
{As n crores}

1991 2 341

1992 199 2684 66

1993 52 2302 51

(upto Feb )

The main sectors in whtch these pro-
posals have been cleared are in the fieids of

engineenng goods machinery tems, tex-
tles electronics chemicals, petroleum and
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natural gas, oil refinery, power, food proc-
essing and agro-based industres, fermen-
tation, granites and ceramic decorgted tiles,
rubber and leather goods, power generation
equipment, transportation, hospitals, hotels
elc

(c) Consideration 1 proposals by the
Foreign Investment Pror olon Board 1s a
continuing process

Export of Cottun Garments
4754 SHRI KV R CHOWDARY Will

the Minister of TEXTILELS ue pleased to
state
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(a) the quantity of cotton yam exported
andthe fereign exchange eamed therefrom
dunng the last three years,

(b) whetherthe Govelnment proposeto
reduce the export of colton yam to control
the price of yarnn the domestic market, and

{c;itso, the details thereof andif not, the
iaasons theretor?

THE MINISTFR OF STATE IN THE
MIrISTRY OF TEXTILLS (SHRI G VE-
NKAT SWAMY) (a) lhe quantity and value
of cottnn yarn exports duning the past three
calgnder years are given below

Year Quantity in riifion Value in Million
kgs As
1990 3317 4757 99
1991 12003 8540 03
1992 12203 11043 82
(b)and{c) Theexporiofcolionyam:s  posal and

regulated within an annual ceiling announced
on ayeartoyearbasis After careful consid-
eration of all relevant factors, such as pro-
duction and domestic demand in respect of
raw cotton, production and price of cotton
yamn, requirements of yamn of decentialized
handloom sector etc Government have
announced a ceiling of 100 million Kgs for
the calendar year 1993

Financial Autonomy to Judiciary

4755 SHRIR SURENDERREDDY will
the PRIME MINISTER be pleased to state

{a) whether the Government are con-
sidenng to give financial autonomy to the
Judiciary

{b) if so the mamn features ot this pro-

(c) the ime by which a final decision is
proposed to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND COM-
PANY AFFAIRS (SHRIH R BHARDWAL)
(a)to(c) One of the Resolution passedinthe
Chief Justices’ Conference held in Septem-
ber, 1992 15 that Chief Justices of High
Courts shouid be delegated hnancial pow-
ers inciuding powers of appropnation ana
re-appiopnation on the same hnes on which
such powers are delagaled to the Cheif
Justice of India by the President The Cheit
Justice of India is requested to take up this
matter with the Cheif Minister of States ™

Pursuant to the above Hesolt;tion, the
then Cherf Justice of india had wntten a letter
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on 10th February, 1993 to the Cheif Mirus-
ters of all the States and also to the Gover-
nors of thos eStates wehre there was no
Cheif Minister, lo imihiate necessary steps to
do the needful in view of the Resolution and
delegate more financial powers to the Chief
Justices of the High Courts

Long Term Agreements in Public
Sector Undertakings

4756 PROF KV THOMAS Wil the
PRIME MINISTER be pleased to state

(a) whether there is a ban on iong term
agreements/negotiations n public sector
undetakings,

(b) whether the long term agreemtns
penod has already expired in vanous unde
takings, and

(c) if so, the steps taken to start long
term agreements/negotiations in public sector
undetakings?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
{SHRMIATIKRISHNA SAH!) (a)to(c) Wage
settlements in most major PSEs expired by
December, 1991 The wage policy for the
next round of wage negotiations s under
active consideration of the Government and
1s hkely to be announced soon

Funds for Work at Disposal of M.Ps

4757 SHRI NARAIN SINGH
CHAUDHARY Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMENTA-
TION be pleased to state

(a) whether there 1s any proposal under
consideration of the Government for alloca-
tion of funds under the Exghth Five Year Plan
for developmental work ai the disposal ot the
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Mgmber of Parkament in hus constituency,

(b} # s0, the details thereof, and
{c) f not, the reasons therefor?

THE MIN'STER OF STATE OF THE
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAH GOMANGO) (a) There 1s no such
proposadl under conmsiieraton in Planning
Commussion

{b) and {c) Do not anse
[ Translation)

Foreign Capital lnvestment in Agro
Based Industnes

4758 SHRIANAND RATNAMAURYA
Will the PRIME MINISTER be pleased to
state

(a) the details of foreign capital invest-
ment proposals received for setting up of
agro based industnes after the introduction
of new liberalised pokcy and the number of
proposals out of them approved,

{b) whether such foreign investments in
this sector have any i/mpact on incigenous
agro based industnes and

(c) #so the remedial steps proposedin
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRIES)
(SHRIMATtKRISHNA SARI) (a)to(c) Since
the announcement of New ingustnal Policy.
35 propoasais for foreign direct investment
received for seting up agro based industries
have been approved till the end of February,
1993 These proposals envisage foreign
direct mvestment of Rs 1295 86 mitkon Of
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these, nineproposals arefor settingup 100%
export-onented units

€

The proposals which havebeen cleared
are in the fields of barley malt and malt
extracts packed/canned mushrooms, proc-
essed potato/grain food, tomato paste,
mango paste, sprouting grade moong, beans
spices, soya products, vegetable ol ex-
tracts

Ban on Irrigation Projects of Bihar

4759 SHRI SHIVA SHARAN SINHA
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state

(a) whether the Planning Commission
hasimposed a ban onthe implementation of
remaining portion of work on Gandak imga-
tion project dunng the Exghth Five Year Plan,

(b) if so, the reasons therefor and

(c)fnot the steps proposed ot betaken
by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHIR GIR-
IDHAR GOMANGOQ) (a)to(c) Thereman-
ing protion of work of Gandak project under
Ganaak Phase-ll 1s beingimlemented by the
Government of Bihar as an on-going project
An outlay of Rs 35 crores has been ap-
proved for this project duning the Eighth Five
Year Plan

[Engiish]

Supply of Power from Sugar Mills to
Electricity Grids

4760 SHRI SOBHANADREESWARA
RAOVADDE wilithe PRIME MINISTERbe
pleased to state
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(a) whethera number of sugar factones
have surplus power dunng the crushing
season whcih can be fetched to the State
Electncity Gnds to overcome power short-
age,

(b) ff so, whether the Government pro-
pose to supply powerfrom sugar factones to
the Electneity Gnds,

{c) f so the details thereof and
(d) f not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI'S KRISHNA KUMAR) (a) to
{d) Yes, Sir A number of sugar factones
have got potential to generate surplus pwoer
dunng the crushing season It has been
estimatd that an addiional 3 200 MW s
feasible through co-generation is sugar fac-
tones Aprogramme for promoting the use of
bagasse from suyar factones for co-genera-
tion 1s under consideration

Two Pilot Plants each of abotu 4 MW
capacity surplus power have been taken up
in Tamit Nadu under partial grant assistance
from the Ministry of Non-Conventional En-
ergy Sources First Pilot Plant has been
compieted and about 65 000 units of elec-
tncity have been generatd and fed into the
gnd for the crushing season ending July,
1992 The second plant 1s under advance
stage of completion

| Transiation}
Desert Area

4761 SHRIMATI BHAVNA
CHIKHILIA
SHRIMATI SHEELAGAUTAM

SHRI RAJESH KUMAR
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SHRI TEJ NARAYN SINGH:

Will the PRIME MINISTER be pleased
to state:

(a) whether a major portion of country’s
land area is beign converted into desert area
each year,

(b) if so, the total estimated land area
which turns into desert area each year;

{c) the main reasons therefor;

{d) the reaction of the Union Govem-
ment in this regard; and

(e) the steps being taken to check the
expansion of desert in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
{SHR! RAMESHWAR THAKUR) (a) to (c).
The Central And Zone Research Institute
(CAZRI), Jodhpur, through its research in
hot and zone, has established that there is
noewdence of land area in the country being
converted intodesert. The process of deser-
tification however, Is noticed in some areas
because of increasing biotic activities like
cultwation of marginal lands, overgrazing,
lopping and felling of trees and prolonged
droughts and occasional unprecedented
floods Desert, on the other hand is an eco-
system charactensed by extreme terpera-
ture, poor rainfall, low humidity, high wind
velocity, frequent dust storms and drought.

(d) and (e} The Umon Government 1s
aware of desertificaton which has been
responsibnie for the diminishing productivity
of the oco system These areas need to be
trealed through appropnate measures 1o
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control the process of desertification. To-
wards this objective the Desent Developemnt
Programme (DDP) was launchedin 1977-78
and is now underimpilementationin 9 blocks
of Banaskantha and Mehasana districts of
Gujarat, 26 blocks of Bhwani, Hissar, Rohtak
and Sirsa districts of Haryana. 84 blocks of
Barmer, Bikamer, Churu, Ganganagar, Jais-
almer, jalore, Jhunjhunu, Jodhpur, Nagaur,
Pali and Sikar districts of Rajasthan and in
Cold And Areas in two blocks of Kainnaur
and Lahaul & Spiti districts of Himachal
Pradesh and 10 blocks of Kargil and Leh
districts of Jammu & Kashmir. The Pro-
gramme seedks to conserve, develop and
hamess natural resources including rainfall
tor restoration ol ecological balance of the
area in the long run.

(Enghsh
Sports Complex in Delhi

4762 SHRICHETANP.S. CHAUHAN:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a)the number of DDA Sports Complex
in Delty and therr locations: and

(b) the dtails of sorts and other faciliteis
available at each of these complexes?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON). (a) and (b) The dtails of DDA
Sports Complexes in Delli and the facilites
available at each of these complexes givne
as per the enclosed Statement as reported
by DDA.
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Production of Fertilizers
4763 SHRISATYADEO SINGH
SHRIMATI MAHENDRA
KUMARI

Will the PRIME MINISTER be pleased
to state

(a) the total quantity of vanous kinds of
fertilizers produced dunng 1990-91,

(b) the quantity thereof produced dunng
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1991-92, and

(c) the reasons for shorfall in the pro-
duction if any?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO) (a)to
(c) Production of fertihizers dunng 1990-91
and 1991-92 in terms of nutnents was as
under -

(1000 MT)
Name of the Quantity produced Quantity produced
Nutnent in 1990-91 in 1991 92
Nitrogen 6993 2 73013
Phosphate 28511 25622

Dunng 1991 92 there was an increase
in production of fertihzers by 9% compared
to the production dunng 1990-91

[Transiation]

Grants to Khadi and Village Industries
inU.P

4764 SHRI RAM BADAN Will the
PRIME MINISTER be pleased to state

(a) the detaiis of grants prowvided to the
vanous Centres of the Khadi and Village
Industnes Commussion in Uttar Pradesh
dunng 1991 92

(b) whether the Government have In-
creased these grants dunng 1992-93 and

(c) ff so the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M An. NACHALAM) (a) Government pro
vides financial assistance to Khadi and Vil-
lage Industnes Commission (KVIC) by way
of loans and grants for the development of
KVI Sector in the country KVIC in tum re
leases funds to different State/Union Tern
tory KVI Boards and directly aidea institu
tions The funds released by KVIC exciud
ing rebate of Khad: sales, to its Regional
Offices and KVI Board in Uttar Pradesh
dunng 1991-92 are as follows -

SI No Namae of the Office Funds released
(Rs in lakhs)
1 Regional Office Haldwani 26 85
2 Regional Office Dehradun 3137
3 Regional Office Meerut 126 61
4 State Office Lucknow 102 47
5 Regional Office Varanas: 164 27
6 U P _State KVI Boara 81154
Total 1263 11
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(b) and (c). The details of funds re-
leasedin 1992-93 are being collected as the
financial year has not yet ended.

[English]
MRTS in Bangalore

4765. SHRI C.P. MUDALA GIRI-
' YAPPA:
SHRI K.H. MUNIYAPPA:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Union Govemnment
propose tobeartenpercentofthe cost of the
Mass Rapid Transit System proposed for
bangalore; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRYOF PARLIAMENTARY AFFAIRS (SHRI
P.K. THUNGON): (a) and (b) No, Sir No
such proposal has been approved by the
Union Government.

CHAITRA 10, 1915 (SAKA)
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Construction Work by NBCC

4766. SHRI ARJUN SINGH YADAV:
Will the Miruster of URBAN DEVELOPMENT
be pleased to state:

(a) the details of buildings, roads and
bridges beign constructed by teh National
Building Construction Corporation in Uttar
Pradesh:

(b) the expenditure incurred on these
projects;

(c) the stage at whiich these projects
stand at present; and

(d) the reason for delay in completing
the projects? ’

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
P.K. THUNGON): (a) to (d). The details are
given in the enclosed Statement.
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Assistance to Indsutries in U.P.

4767. SHRI RAMPAL SINGH: Will the
PRIME MINISTER be pleased to state:

(a)the details of the financila assistance
provided to Uttar Pradesh for developemnt
of cottage, small scale and agro-based in-
dustries during the last two years; and

(b) the achievements made during the
period in this regard?

THE MINISTER OF STATE IN THE
MINISTRY CF INDUSTRY (DEPARTMENT
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OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): (a) The plan outlays
provided to Uttar Pradesh for Village and
Small industry Sector during 1991-92 and
1992-93was Rs. 22.71 crores and Rs. 36.81
crores respectively.

The financial assistance provdied by
scheduled commercial banks in U.P. State
during 1989-90 and 1990-91 (latest avail-
able) to small scale industries (including
Cottage and Agro based industries) are as
under:

{Amount in crores of Rs.)

As on March, 1990

As on March, 1991

No. of Amt No. of Amt
Accounts Outstanding Accounts  Outstanding
Total advances to SSI 3,26,811 142563 3.43,590 161789
(b)The achievements made in this regard are indicated below:
Sub-Sector Unit 1991-92 199293
Achievement  likely
Achievement
Small Scale Industries
a) Unit functioning Thousand No. 280 313
b) Produchon Lakh Rs. 4818 5028
c) Persons employed Thousand No 1730 1895
Khadi & Village Industnes
a) Production Lakh Rs. 32Mm7 37255
employment Thousnad No. 496 553

b}
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[English) Price of Molasse
Increase in input cost of DAP 4769. SHRI SOBHANADREESWARA

4768. SHRI SANDIPAN BHAGWAN
THORAT: Will the PRIME MINISTER be
pleased to state:

(a) whether the producers of Diammo-
nium Phosphate (DAP) have been badely
affected by the steep increase in the input
cost?

(b) if so0, the details thereof;

(c) the details of representation received
inthis regard and the reaction of the Govern-
ment thereto; and

(d) the details of action taken/proppsed
in this regard to normalise the position?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a) to
(d). Consdequent on removal of pnce and
movement control on phosphatic fertilizers
w.e.f 25.8.1992, there was a spurt in the
pnce of DAP inthe open market With aview
to reducing the cost of production of the
indigenous producers of DAP. Government
abolished customs duty on import of phos-
phoric acid and also allowed foreign ex-
change at official rate for impon of raw ma-
terials. Simultaneously, the import of DAP
was decanalised with foreign exchange to
be arranged at market rates. However, with
the announcement of unified exchange rate
in the Budget proposals for 1993-94, the
import of raw materials for manufacture of
DAP has become costhier in Rupee terms

The fertilizer industry has asked for a
package of relief sothat the indigenous DAP
industry could compiete with the imported
DAP. Government has taken note of tleh
representations from the industry, with a
view to extending appropriate relief.

RAOVADDE: Willthe PRIME MINISTER be
pleased to state:

(a)the price at whichmolasses aretobe
supplied to the allottees by the sugar facto-
ries;

(b) the pnce of molasses in the open
market;

(c) whether the Government proposeto
de-control molassas and increase its price to
sustain viability of sugar factories; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a)
and (b) The prices of sugarcane molasses
are regulated under the Molasses Control
Order 1961 The present prices uf sugar mill
Molasses under this Order are as tollows:-

Grade of Molasses Prices of Molasses
(As perQuintai)
Grade | 14 40
Grade i 1150
Grade liI 8 60
Below Grade lil 8.60 for every
4( kilogramme
reducing sugar
content therein

(c) and (d). A decision on decontrol of
molasses is yet to be taken.

Production and Export of Coir

4770. SHRI SUDHIR SAWANT: Will
the PRIME MINISTER be pleasbd to state:
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(a) the detailsof the coir products pro-
duced and exported dungn 1992-93, State-
wise,

(b) the incentives and subsidy given by

the Government for the development of coir
industry, State-wise, and

(c) the new areas/places identihed for

CHAITRA 10, 1915 (SAKA)
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the development of coir and coir products?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M ARUNACHALAM) (a) Details of esh-
mated production of coir fibre which is te
basic raw-matenal of Coir for 1992-93 are
given below

States White Fibre Brown Fibre
(Tonnes) (Tonnes)
Kerala 114810 11.000
Tamd Nadu 12 000 52,000
Andhra Pradesh 240 8,700
Kamataka 23,000
Pondicherry - 1.600
Onssa 1,700
Others 3,900
Total 127,050 1,01,900

Export ot Coir and Con Products upto February, 1993 amounts to 27,716 tonnes valued

at Rs 81 98 cores

{b) Dunng 1992-93 (As on date) Coir
Board has given financial assistance to the
different coconut growing States under van-
ous Developmental/Market Cevelopment
Assistance Schemes These are detaled
below

States Assistance
(Rs m lakhs)

Kerala 184 38

Tamil Nadu 919

States Assistance
(Rs in lakhs)
Andhra Pradesh 072
Onssa 1007
Kamataka 11.87
Lakshadweep 020
Total 216 43
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(c) The States of West Bengal, Assam
and Goa and Union Terntones of La-
kshadweep and Andaman & Nicobar Islands
are new areas for development of Corr In-
dustry besides Kerala, Tamil Nadu, Andhra
Pradesh, Onssa and Karnataka

Calcutta Metro Development Authority

4771 SHRI CHITTA BASU Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state

(a) whether the Calcutta Metro Devel-
opment Authonty has since submitted a
detailed note to the Planning Commission
on the megacity development project for

MARCH 31, 1993
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Calcutta and Howrah;

{b) if so, the details thereof, and

(c) the action taken by the Planning
Commussion thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGO) (a) and (b) The Gov-
emment of West Bengal has submitted a
project entitied ‘Development Need of Cal-
cutta Metropolitan Area - 1992-2002' The
investment need for the vanous sectors
covered under this project has been ast-
mated as under

Total Investment Need - 1992-2002

(As n crores)

1 Water supply 400 00
2 Drainage & Sanitation 300 00
3 Solid Waste Management 60 00
4 Traffic and Transportation 500 00
5 Bustee iImprovement 80 00
6 New Area Development & Housing 170 00
7 + Cultural, Recreational & Commercial Development 11500
8 Environmental Improvement & Restoration 7500

Grant Total 1700 00

(c) The matter i1s under examiantion
[Translation}

Budgetary Support to Sick Public
Sector Undertakings

SHRI BHAGWAN SHANKAR
RAWAT

4772

SHRISANDIPAN BHAGWAN
THORAT

Will the PRIME MINISTER be pleased
to state

(a) whetherthe Union government have
decided not 1o finance any rehabilitation of
sick public sector undertakings which have
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been referred to BIFR as reported n the
Economic Times dated March 5, 1992;

(b) it s0, the reasons therefor,

(c) whether the Govemment have not
made anybudgatery provision forthese pubhc
sectorundenakings

(d) if so, the reasons therefor. and
(e) the details of such undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI) {a) No Sir

{b) Does not anse

{c) The Govemment have made budg-
etary provisions

(d) and (e) Do not arise

Import of Capital Goods by Aomatic
Complex

4773 SHRIGAYAPRASAD KORI wili
the PRIME MINISTER be pleased to state

(a) whether any proposal has been
received in regard to techmical collaboration
and import of capital goods for Salempur
*Aromatic Complex in Uttar Pradesh,

(b) if so, the action taken by the Union
Govemment in this regard

(c) if not, the reasons therefor and

(d) the ime by which the said proposal
15 ikely to get approved?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO) (a)to

CHAITRA 10, 1915 (SAKA)
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{d) The technical collaboration for the proj-
ect has been approved to March, 1992
Capital goods import will be governed by the
libewahsed provisions of the Export and Import
Policy 1992-97

[Enghishi .
Report of Bandopadhyaya Committee

4774 SHRI SARAT CHANDRA PAT-
TANAYAK Will the PRIME MINISTER be
pleased to state

(a) whether the Bandopadhyaya Com-
mitiee setup to review the service conditions
of Central Secretanat Services has since
submitted its report.

(b) ¥ so, the main recommendations/
observations thereof, and

(c) the decision taken or proposed to be
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL,PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI
MARGARET ALVA) (a) Yes, Sir

(b) The main recommendations/obser-
vatons cover the manner in which posts at
section Officers’ level are tobe filled and also
deal wihtthe placemnt of Central Secretanat
Service officers at Under Secretary and
Deputy Secretary levels and appointment of
Central Secretanat Stenographers Services
Officers as Section Officers and Under
Secretanes

{c} Decrsions will be taken after the
examination of the report is completed

Loss Incurring Fertilizer Units

4775 SHRISANAT KUMARMANDAL
Will the PRIME MINISTER be pleased to
state
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(a) the Fertilizer Units in the public sector
operating under heavy losses;

(b) the accumulated losses sustained
by each of these Undertakings;

(c)he reasons fortheir sustaininglosses
continuously;

(d) whether the element of losses in-
curred by these units annually is taken into
account while fixing the price of chemical
fertilizer to be sold to the farmers;

(e} if so, to what extent; and

{f) the measures both short-term and
long-term being devised to make these units
viable financially?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERT-
LIZERS (SHRI EDUARDO FAIEIRO): (a)
and (b). The Fertiizer Corporation of India
Ltd. (FCI) and Hindustan Fertilizer Corpora-
tion Ltd. (HFC) are the two fertilizer manu-
factunng public sectorcompanies which have
been operating under heavy losses overteh
last many years The accumulated loss for
FClandHFCason 31.3 92wasRs. 1610.78
crores and Rs. 1511 67 crores, respechvely

{c) The mainreasns for continuedlosses
in these two companies are poor capacity
utilisation ansing from equipemnt/design
deficiencies, frequent equipment break-
downs, prolonged power-cuts, agemng of plant
non-availability of raw matenals and spares
due to severe fund constraints, etc.

{d) No Sir.

(e) Does not arise.

{f) HFC and FCI have been formally
declared sick by the Board for industrial &

Financial Reconstruction (BIFR). BIFR has
allowed time upto 31.3.1993 to these com-
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panies and the Govemment to presnt a
viable revival package in respect of these
companies. The short-term measures taken
upinclude normal repairs and replacements
inthe plants, regualr release of subsidy bills
and grant of non-plan budgetary support to
these companeis for meeting cash losses.
and purchase of essntial inputs.

[Translation) .

Seller Purchaser Conference on
Export of Synthetic Ciothes in Sin-
gapore

4776. SHRI BALRAJ PASSI:
SHRI RAM SINGH KA-

SHWAN:

Wil the Minister of TEXTILES be
pleased to state:

(a) whether any seller-purchaser Con-
terence was organised in Singapore recently
to increase the export of synthetic clothes;

(b) i so, the number of Indian compa-
nies participated in the Conference;

(c) the name of instituhon which organ-
ised the said Conterence; and
1
(d) The quantity of textiles exported to
Singapore and the foreign exchange eamed
therefrom during 1990-91 and 1991-927

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! G. VE-
NKAT SWAMY): (a) to(c). The Synthetic
& Rayon Textile Export Promotion Council
{SRTEPC) organised abuyersellermeetin
Singapore in February with co-operation
and assitance of the High Commission of
India in Singapore. Thirteen Indain manu-
facturer/ exporters participated in the meet.

{d) The export performance of synthetic
and rayontextile items to Singapore during
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1990-91 and 1991-92 has been as follow

CHAITRA 10, 1915 (SAKA)

Year Quanity Value

. (Tones) (RAs Crores)
1990-91 106 15
1991-92 2723 42

Sale of Janta Cloth

4777 SHRI RAM TAHAL CH-
OUDHARY
SHRI HARI KEWAL
PRASAD

Will the Minister of TEXTILES be
pleased to state

(a) whether the Government have
made any provisions for the sale of Janta
Cloth at Cheaper rates,

Whniten Answers 174

(b) i so, the quanhty of Janata cloth
supphed o vanous States dunng eachotthe
last jhree years, State-wise,

(c) the requirement of Janata Cloth of
each State dunng the above penod, and

(d) the reasons for which the supply of
this cloth was not supplied as per their
requirement?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILIES (SHRI G
VENKAT SWAMY) (a) Yes, Sir

{b) A statement showing the actual
quantity of janata cloth delvered by the
State Handloom Agencies in vanous States
dunng the last three years 1s attached

{c)and (d) The supply of 1anta cloth in
vanous Sttates has been commensurate
with the requirement/demand for such cloth
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[Enghsh)

Development of Non-Conventional
Energy Sources

4778 SHRI ANANTRAO DESHMUKH
Will the PRIME MINISTER be pleased to
state

{a) whether the Government have
chalked out any perspective plan for devel-
opment and utilisation of renawable tech
nologies

{b) i so, the details thereof?

(c) whether pmvate sector 1s also
proposed to be included in: the field of devel-
opment of these resources, and

(d) ff so the proposals of the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRiI S KRISHNA KUMAR) (a)
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and (b) The Ministry of Non-Conventional
Energy Sources have prepared Eighth Five
Year Plan for development and utilisation of
renewable energy technologies throughout
the country The financial outiays and
tentative physical targets for vanous non-
conventional and renewable energy pro-
grammes inciudedinthe Eighth Five Year
Plan, are given at enclosed Statement

{c)and(d) Yes Sir The Government
1s encouraging involvement of pnvate sector
for development of non-conventional en-
ergy sources The Government s providing
fiscal incentives in the form of depreciation
allowance, custom duty concessions, ex-
cise duty exemptions and rehef in sales ax
In addtion financial incentive in the form of
soft term ioan i1s made avaslable through
Indilan Renewable Energy Development
Agency Ltd CIREDA) Capital Subsidy 1s
also available for taking up Small Hydro
Power Projects Some of the State Govern-
ments are providing faciities for wheeling
and banking of power generated through
new and renewable energy sources by
private entrepreneurs
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[ Transiation)

Popularisation of Tissue Culture

4779. SHRIMATI SUMITRA MAHAJAN: .
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government have taken
any decisiontoincrease the popularity of the
plants developed through tissue culture
among small and poor farmers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTRY OF PARLIAMEN-
TARY AFFAIRS, AND IN THE DEPART-
MENTS OF ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). Plant
tissue culure has beendentified as a priority
by the Department of Biotechnology. Sev-
eral research projects have been initiated for
deveioping complete protocols for plantlet
regeneration of a few elite forest trees,
plantation cropand horticulture crop. Two
tssue culture pilot plants have also been set
up Tata Energy Research Institute, New
Delhiand National Chemicals Laboratory,
Pune for large scale production ana fielo
demonstration through tissue culture of elite
forest tree species. Approximately, 50,000
tssue culture raised plantlets have already
been transferred for field trals in collabora-
tion with the Ministry of Environment and
Forests as also he State Forest Depart-
ments.

The Department in collaboration with
Spices Board and Ministry of Commerce
has launched afew projects with the aim of
demonstratingthe performance of lugh yieid-
ngtissue culture raised cardamom clones
throughout the cardamom growing areas of
the country i about 100 na n the State of
Kerala {50ha) Tamn Nadu {15 ha) and
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Karnataka (35 ha). A total of 1,86,000
tissue culture raised plants have been
planted in an,area of 102.5 ha comprising of
135 farmers as beneficianes.

For promoting tissue culture as an
industrial activity, currently 5 units approved
by the Govemment namely A.V. Thomas
and Co., Cochin; Indo-American Hybrid
Seeds. Bangalore; unicorn Biatech. Ltd.,
Hyderabad; SPIC., Madras and Cadilla,
Ahmedabad are producing tissue culture
raised planting matenals. About 20 indus-
tnal units for micropropagation specially in
the areas of floriculture, horticulture and
other economically important plant species
have been approved by the Department.

[English]
Funds for Housing Scheme

4780. SHRIPETER G. MARBANIANG:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the funds allocated by the Union
Govemment tothe Government of Megha-
laya for Housing Schemes to solve the
housing problem of the tribals duringeach of
the last three years;

{b) whether the funds have been fully
utilised by the State Government:

(c) if not, the reasons therefor; and

{(d} the funds allocated for the Eighth
Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES: (SHRI
P.K. THUNGON). (a) to (c). Housing
schemes for Scheduled Castes/Scheduled
Tnbes are underiaken by State agencies
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under the Centrally sponsored indira Awas
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utilised by Meghalaya during the last three

Yojana. The details of funds allocatedand  years and are reporied as under:-
Year Funds allocated . Utilised
(Rs. in lakhs)
1990-91 65.25 20.21 (Peraining to 3
Quarters only).
1991-92 65.25 57.51
1992-93 63.64 32.84

(Upto February, 1993)

(d) The provisions for the Indira Awas
Yojana Scheme are finalised on a year to
year basis and as such, figures for the whole
Eighth Plan are not available.

[ Translation]
Reclamation of Land

4781. SHRIMOHANLAL JHIKRAM: Wil
the PRIME MINISTER be pleased to state:

(a) the State-wise area under waste-
land in the country;

(b) the various measures being taken/
proposedtobe taken by the Government for
reclamation of the land along with the
details of the scheme formulated in this
regard;

{c) the areas of the States where the
aforesaid schemes are being implemented;

(d) whether any time limit has been
prescribed for making the scheme success-
ful; and

(e) the details of achievements made
so far in this regard, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (COL. RAM SINGH): (a) No
detailed survey has yet been conducted for
identification of wastelands, but according
to one estimate, the total extent of waste-
lands in he country is 129.574 million hec-
tares, out of which 93.685 million hectaresis
non-forest wastelands. The Sate-wise
estimates of wastelands are atthe enclosed
Statement.

(b) and (e). The information is being
collected and will be laid on the Table of the
House.
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Export of Tractors

4782. SHRI ASTBHUJA PRASAD
SHUKLA: Will the PRIME MINISTER be
pleased to sate:

{(a) the details of the tractors exported
by the Hindustan Machine Tools during
each of the las! three years, country-wise;
and

{b) the steps taken/proposed to be

MARCH 31, 1993
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taken to further boost the export of tractors
by HMT?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) The de-
tails of tractors exported by HMT (intema-
tional) Ltd. a wholly owned subsidiary of
HMT during the last three years are as
follows: -

Year Value Countries
As. lakhs
1989-90 10.54 Kenya, Deemed exports
1990-M 2.09 Decmed export
1991-92 51.60 Mauritius, Deemed exports,

Botswana

(b). HMT (Intemnational is regulary
participating in various international exhibi-
tions with display of tractors.

[English)

Supply of Blankets by Khadi and
Village Industries Commission

4783. SHRI ANNA JOSH!: Will the
PRIME MINISTER be pleased to stats:

(a) whether the Khadi and Village
Industnes Commission has made any in-
quiry regarding high cost ofits blankets and
irregularies in their supply:

{b) d so. the details thereof:

{c) the action taken by the Government
thereon;

{d) whether some dispute is also pend-
ing w the court in this regard; and

{e) if so, the details of the litigation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): (a) to (c). An inquiry
in the matter has been conducted and the
report 1s under consideration of the Govern-
ment

(d)and (e). The matteris pendinginthe
Allahabad High Courtandis thus subjectice.

Power Projects

4784 SHRIMATI VASUNDHARA
RAJE:
SHRI GOPI NATH GAJAPA-
THI:

Wil the Miruster of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:
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(a) the details of the power projects
approved by the Planning Commission for
the Eighth Five Year Plan, State and Union
Termitorywise;

(b) the estimated cost and the installed
capacity of each of these projecis,

(c) the steps taken lo expedite those
projects; and

(d) the year by which those projects are
likely to be commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO)- (a) The details of

CHAITRA 10, 1915 (SAKA)
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the power projects approved by the Plan-
ning Commission for the Eighth Five Year
Plan gre indicated in the Eighth Plan docu-
ment which had already been placed on the
Table of the House.

(b) to (d). The latest estimated costs,
the instalied capacity of each of the projects
of the States and Union Territories approved
by the Planning Commission alongwith the
latest commissioning schedules as per the
Annual Plan (1993-94) discussions held
recently are indicated inthe enclosed state-
marl. The Central Electricty Auhority (CEA)
monitors tne progress of the power projects
located in diffcrent regions with a view tto
promote anc! assist in their timely comple-
tion
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[Transiattion]

Civic Amenities in Flats in Madipur

4785 KUMARI VIMLA VERMA Will
the Minister of URBAN DEVELOPMENT
be pleased to state

(a) whether maintenance works of flats
in Madipur constructed by SlumWing ofthe
Delhi Development Authorty has been
handed overtothe Delhi Municipal Corpo-
ration and

(b) fso when and the actiontaken by
the Detln Municipal Corpura*on to restore
uvic amenities suspended for the 1st six
months and the arrount =pent thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI
P K THUNGON) (a) The Slum & JJWingof
the Delhi Development Authonty has been
trar sterred to the Murir ipal Corporatiun of
Delm wet the 1st Septamber 109‘2.:md
mow itisapantotineMCD ’

) The S'wn & JJ Wing of the
Mumicipal Corpordtion of Dethi has reporlad
Nl Livic amenities | ave been provided in
ail these tenements at Madipui  Hence
there 1s ro question of restoration thereof

'Engish)
Small Scale Industnies in Srinagar
4786 SHRAI TARA CHAND KHAN-
DE.WAL Wil the PRIME MINISTER be

preased to state

(a) the total number of small scale
ndustnal units iIn Snnagar,

{b) whether these units are facing any
ditficuities

i€} 10 the detalls thereof

CHAITRA 10, 1915 (SAKA)
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(d) whether the Govemment have
provided any financial help to these indus-
tnal units dunng the last three years

(e)'1f so the detalls thereof, and

(f) the steps the Govemment propose
to take to run these umits smoothly?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES (SHRI
M ARUNACHALAM) (a) According to the
information furnished by the Director of in-
dustnes GovernmentofJammu & Kashmir
the cumulative number of registered small
scale ndustral units in Snnagar was 4316
ason 31 12 1991

(b) to ()
collecteds

The information 1s being

Funds for Jawahar Rozgar Yojana

4787 SHRIBIR SINGHMAHATO wili
the PRIME MINISTER be pleased to siate

{a) whether the allocation of funds
under Jawahar Rozgar Yojana have been
reduced dunng 1992-93 and

(b) fso the detailsthereof State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
{(DEPARTMENT OF RURAL DEVELOP-
MENT} (SHRI RAMESHWAR THAKUR)
{a)No Sw

(b} Does not anse

Establishment of industries in
Kanyakumari

4788 SHRIN DENNIS Wilithe PRIME
MINISTER be pleased to state
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(a)whether the Govemment proposeto
establish industries in Kanyakumari District
out of the Indian Rare Earths Minerals
processed through the Indian Rare Earths
Factory at Monavaakurichy: and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVED): (a) and (b).
Indian Rare Earths Zirconium Piant at Mana-
valakurichiis being marginally expandedto
increase the production of dry fruitand other
value-added Zirconium products. There is
no proposal for the Government to estab-
lish industries in Kanyakumari District to
process the minerals from the Indian Rare
Earths factory.

Utilisation of Funds by IDPL

4789. SHRI DEVENDRA PRASAD
YADAV: Will the PRIME MINISTER be
pleased to state:

(a) whether the Indian Drugs and
Pharmaceuticals Limited has utihsed the
funds provided for capial purposes, for
meeting their cash losses during 1990-91
and 1991-92;

(b) if so, the details thereof;

{c) whether the diversion of funds can
be carried out without permission of the
sanctioning authority; and

(d) the action taken against IDPL for
misusing the funds prowided for capital
purposes?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a)
No. Sir.

{b) 10 {d). Do not anse.
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Scarcity of Drinking Water in
Orissa

4790. DR. KRUPASINDHU BHOI: Will
the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Government of Orissa
has submitted any water supply schemes
for approval;

(b) if so, the details thereof;

(c) whether the Union Government
have approved those schemes; and

(d) if not, the time by which these
schemes are likely to be approved?

THE MINISTER OF STATE ' IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES: (SHRI
P.K THUNGON): (a) and (b). The Govern-
mentof Onssahas forwarded 98 water supply
schemes in respect of towns having popula-
tion of less than 20,000 (as per 1981 cen-
sus) at an estimated cost. of Rs. 145.54
crores for possible Central assistance dur-
ing the Eighth Five Year Plan.

(c) and (d). The schemes have been
scrutinived and the State Public Health
Engineenng Department has been requested
to revise the same from technical angle.

Smokeless Chulhas

4791. SHRI PRITHVIRAJD.CHAVAN:
Will the PRIME MINISTER be pleased to
state- L

{a) the percentage of rural households
have been prowded smokeless chuthas so
far, State-wise;

(b) whether the Government have any
plans to actweve 100 per cent coverage of
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rural household on a ime-bound basis, and

{c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S KRISHNA KUMAR) (a)
State-wise figures for percentage of rural

CHAITRA 10, 1915 (SAKA)
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households provided wih improved Chuthas
is given at Statement

{b) and (c) !tis expected that 25% of
the rural households wilibe having Improved
Chulhas by the end of 8th Plan, under the
National Programme of Improved Chuthas
It 1s also proposed to give a market onenta-
tion o the programme for greater involve-
ment of users/beneficianes in adoption of
improved chulhas
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Training Institutes for LA.S. Officers

4792 SHRIMATI CHANDRA PRABHA
URS: Willthe PRIME MINISTER be pleased
to state:

(a) the location of 1.A.S. training Insti-
tutes in the country;

(b) the approximate number of |.A.S.
probationers trained every year in each of
the Institutes;

{c) the amount spent by each of the
Institutes during 1991-92 and 1992-93 on
such training;

(d) whetherthe Government propose to
set up such more training Institutes in the
country; and

(e) if so, the details thereof with pancu-
"lar reference of its prospects in mysore?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS: (SHRI-
MATI MARGARET ALVA): (a) Only one
training Institute, the Lal Bahadur Shastri
National Academy of Administration, Mus-
soorie (Uttar Pradesh) exists specifically to
train IAS officers.

{b) 313 and 307 |AS probationers re-
spectively have beentrained duringthe years
1991-92 and 1992-93:.

(c) Dunng the year 1991-92 Rs. 2.68
crores and during 1992-93 Rs 2.65 crores

were spent on the traiming of officers includ-
ing IAS probationers.

(d) No Sir.

{e) Does not anse.
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[Translation}

Shortage of Drinking Water in
Bundelkhand Region of Uttar Pradesh

4793. SHRI RAJENDRA AGNIHOTRI:
Will the PRIME MINISTER be pleased o
state:

(a) whetherthe Government are aware
that there is a big problem of the shortage of
water in all the districts of Bundelkhand
Region in Unar Pradesh;

(b) whether the Government have for-
multed any scheme tor solving the problem
of water in these districts;

{c) the names of the schemes imple-
mented for solving this problem in the rural
areas of Jhansi and Lalitpur districts; and

(d) the time by which these schemes
are likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL.: (a)
No report has been received from the State
Govemment of Uttar Pradesh about short-
age of water in the districts of Bundelkhand
Region. All villages in the plains in Utar
Pradesh have been coverad fully or partiaily
with safe drinking water facilities.

(b) No specific scheme has been for-
mulated for drinking waer supply in Bun-
delkhand Region. Full coverage of partially
covered villagesistaken upmphasedmanner
under the normat pian schemes of Mintmum
Needs Programme and Accelerated Rural

Water Supply Programme.

(c) Schemewse details are not at the
lavel of the Central Government.

(d} Does not arise.
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Ex-Gratia Payment to the Employ-
ees of Textile Mills in Madhya Pradesh

4794 SHRI SURAJBHANU SOLANKI
will the PRIME MINISTER be pleased to
state

(a) whetherthe workers of the National
Textihes Corporation mills taking voluntary
retirement are paid an ex-graba payment
eqguwalent to emoluments forone and a half
month for each completed year of senace
ormonthly emoluments at the time of volun-
tary retirement under National Renewal
Fund Schemes,

(b) if so, whether the Government of
Madhya Pradesh has requestedtcr making
similar provision under the National Reve
wal Fund Scheme for the workers of other
textle mills in th» State and

(c) if so, the details thereof and the
action taken by the Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT!I KRISHNA SAHI) (a) Yes, Sir
The amount of ex-gratia availlable to the
workers seeking voluntary retirement 15
equivalent to emoluments (basic pay +
deamess allowance for one and a hatf
months for each completed year of service
o the monthly emoluments at the hme of
retirement multiphed by the balance months
of service left  before normal date of
retirement, whichever is less

{byand(c) TheGovemmen! of Madhya
Pradesn has requestedtor assistance from
the National Renewal Fund for payment of
dues of workers of some textile mills whose
cases are betore the Board for Industnalana
Financial Reconstruction (BIFR} or the
Aupeliate Authonty tor ingustrial and Finan-
nar Heconstruction (AAIFR) in the  tirst
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instance, asststance from the National
Renewal Fund has been provided for imple-
mentaation of only the Voluntary Retirement
Schemes of Central Public Sector Undertak-
ings As for the cases before the BIFR or the
AAIFR assistance from the National Re-
newal Fund would be considered on the final
orders of the BIFR orthe AAIFR

[English]
Subletting of Gamgés

4795 SHR! RAJNATH SONKAR SHAS-
TRI Wil the Minister of URBAN DEVEL-
OPMENT be pleased to state

(a) whether the garrages gwven to
allottees along with the quarters in Delhi
have generally been rented out showing
the residents as therr servants

{b) whether an inquiry has been con-
ducted into his unauthonsed renting out of
the garrages to get these vacated from the
unauthonsed persons,

{c) if not the reasons thereof, and

{d) the number of complaints received
by the Minisiry inregardto letting out of the
garrages and the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESQURCES (SHRI
P K THUNGON) (a) Afew such cases
have been brought tothe notice of Director
ate of Estates

{b)and{c) Recently anenquiryintothe
misuse of garrages nM B Road area has
been conducted and 26 aliottees were 1s-
sued notices to stop the misuse within 15
days, and indicating that failure to comply
woulid lead tocancellaton of the allotment
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(d) In all cases of such complaints,
action is taken as indicated above. How-
ever, no separate statistics of such cases
are maintained.

Cost Norms for Rural Piped Water
Supply Scheme, Maharashira

4796 SHRIBAPU HARI CHAURE:
SHRI MANIKRAO HODLYA
GAVIT:

Wilithe PRIME MINISTER be pleased
to state

(a) whether the State Government of
Maharastra has approached the Union
Govemment regarding revising of per capita
cost norms for Rural Piped Waer Supply
Scheme Programme; and

{b) if so, the reaction of the Union
Govemnment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAIH PATELY): (a)
Yes, Sir.

(b) Certaintechnical clarifications which
were sought from the Government of Ma-
harashtra have been received vide their
letter dated 11 393 The decision of the
Central Governmeni willbe conveyedtothe
State Governmen after due processing.

Suspension of Managing Commit-
tees of Co-operative Group Housing
Societies

4797 SHRI MOTILAL SINGH: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

{a) the number of Co-operative Group
rinusing Soceites in Delhi wnose Managing
Committees have been suspended and

CHAITRA 10, 1915 (SAKA)
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Administrator appointed by the Registrar of
Co-operative Societies hereof;

(b) whether these Administrators are
empowered to enroll new members against
vacancies caused dueto expulsion, resigna-
tion or cessation of membership; and

{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES: (SHRI
P.K.HUNGON): (a) According to Registrar
of the Cooperative Societies there are 16
co-operative group housing societies in
Delhi where managing committees have
been superseeded for one reason or the
otherand Administrators appointed to look
after the affairs of these societies.

(b) The office of the Registrar of Coop.
Societies has reported that under section
32 (3) of the Delhi Coop. Socielies Act,
1972 the Adminisrator, subject to the con-
trol of the Registrar has powers o exercise
all or any of the function of the Managing
Committee of the society including enrol-
ment of new members against vacancies
caused due to resignation, expulsions or
cessation of the membership.

{c) Question does not arise.

National Renewal Fund for Public
Sector Undertakings of Madhya
Pradesh

4798. KUMARI PUSHPA DEVISINGH
Will the PRIME MINISTER be pleased to
state’

(a) the names of the public sector
undertakings in Madhya Pradesh where the
National Renewal Fund Scheme has been
implemented; '
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(b) the response of N.R F. scheme in
these public sector undertakings; and

{c) the steps taken to imglement the
scheme more effectively in other public
sector undertakings of the State?

THE MINISER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMEN AND

MARCH 31, 1993
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DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT| KRISHNA SAHI): (a)to (c). in
the first instance, assistance is provided
from the National Renewal Fundformeeing
payments of the Voluntary Retirement
Scheme (VRS) in Central Public Sector
Enterpnses including those in the State of
Madhya Pradesh Details of such alioca
tions for the year 1892-93 and 1993-94 arc
given in the enclosed statement
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Misappropriation of Funds

4799. SHRI ANADI CHARAN DAS:
Will the PRIME MINISTER be pleased to
state:

(a) the funds sanctioned to Orissa for
Million Well Programme and indira Awas
Yojana during the last three years:

{b) whether the Government are aware
that the funds have been misappropriated/
misused by some of the block authorities in
collusion with D.R.D.A. officials;
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(c) it so, the details thereof; and

(d) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR):
(a) A Statementis attached.

{b)to(c). Informationis being collected
and will be laid on the table of the House.

(b) to {d). Informationis being collected
and will be laid on the table of the House.

STATEMENT

Funds allocaed to Orissa for MWS and IAY dunng the last three years.

(Rs) in lakh)
Year 1A Y. M.W.S.
1990-91 1197.9 2618.99
1991-92 1197.91 2618.99
1992-93 1168 40 2554.35

Petrochemical Complex in States

4800. SHRIDHARMABHIKSHAM: Will
the PRIME MINISTER be pleased to state:

(a) whether the Govemment propose to
invest in petrochemical complexes tobe set
up in vanous States-

{b; f s0, the details thereof ;

(c) the places where these complexes
are to be set up; and

{d) whether any such complex is pro-
posed to be set up n Andhra Pradesh?

THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a)to
(c). Govemment do not propose to invest
directly in Petrochemical complexes.
Amongst the Cracker Complexes sanc-
tioned for implementation during the Bth
Five Year Plan period, the projects at
Gandhar (Gujarat) and Auraiya (U P.) are
being implemented by two public sector
companies, namely Indian Petrochemicals
Corporation Limited (IPCL) and Gas Author-
ity of India Limited (GAIL) respectively.
without budgetary suppont from Govemn-
ment

(d) No major central public sector

petrochemical projects are being proposed
in Andhra Pradesh
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Modernisation of Powerlooms in
Uttar Pradesh

. 4801. SHRISURENDRA PAL PATHAK:
Will the Minister of TEXTILES be pleasedto
state:

{a) whether the Union Government
have received any proposals from the
Govemment of Uttar Pradesh for providing
financial assistance for modemisation of
powerlooms in the State:

(b) if so, the details thereof and the
action taken by the Govemment thereon;

1¢1 the financial assistance proposedto
be provided for this purpose dunng 1993-94;

(d) whether the State Govemmenthas
taken up the process of modernisation; and

(e) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) No, Sir.

{b) to (e). Do not arise.

[Enghsn]

Central Assistance to States

4802. SHRI HARADHAN ROY: Wilithe
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:
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(a) whether various State Govern-
ments have requested for Central assis-
tance for economic development of their
States:

{b) if so, the amount of Central assis-
tance requested by the various State Gov-
ernments during the last three years and
the amount of Central Assistance provided
by the Government to each State Govemn-
ment;

{c) whether the Government propose
to provide more Central assistance to West
Bengal; and

(d) i so, the time by which this amount
is likely to be provided?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b). Yes,
Sir. Some States (including West Bengal)
have requested the planning commission for
highercentral assistance forthe economic
development of their States. Allocations of
Central assistance tor State loans (including
West Bengal) made according to the for-
mula as approved by the National Develop-
ment Council from time to time, for the
Annual Plan 1990-91, 1991-92 and 1992-93
are shown in the enclosed satement

{c) and (d). Considering the Special
problems of West Bengal (including those of
Calcuta City). additional Central assistance
of Rs. 23 crores and Rs. 41.64 crores was
provided during 1991-92, 1992-93 respec-
tively.



Whnitten Answers 262

CHAITRA 10 1915 (SAKA)

Written Answers

261

88 E9I
6v 191
ce8 Ll
¥S E6L
9¢ 8eL
e¥ §ie
EL¥5L

09 Lve

{sai01) sY)

99 €61
iy L8
igzol
00 2s1
00ELL
00 061
48604
92 15¢
LLbvL

00 0€2

€

26 1661

L8€91
Li 89
€S v2l
vl
8l 8¥l
88 §51
68 145
l198ie
29 229

69 91

endu|

WS

pueeben

wesozipy

eAejeybaw

indiuepy

Jiuysey § nwwer
ysepeid [eyoRwiH .

wesy

ysepeid jeyseuruy

€6-2661 OL 16-0661 .. BJUB|SISSY [BAUBD PASEH BNULIO |BULION 18N

AN3W3LVLS

o1



MARCH 31 1993 Whitten Answers 264

263  Written Answers

SL8ee
1S 20¥
9¢ Lot
9 6lE
09 iS¢
SvELL
ocogie
@800cs
9e viL

00 82S

S. 82t

15 2ee

66 LSt

90 162

Q0 sve

Sy £01

10 661

2800ay

92 0LL

4L 105

85 vé8e

19 04e

£0 S0t

61 26€

80 092

06 802

cg 16

PL AL

800 001

P¥ 529

v vOr

60 sBte

[

16 0661

essup
eljyseseyepny
ysapeiy eAypey
ejelay
eyejewey
euelueH

jeseing

e0n

leyig

ysepeid eipuy

$31V1S ALODILYD TVIO3dS NON

lejo]

i

wm.m_m



CHAITRA 10 1915 (SAKA) Whiten Answers 266

265 Wntten Answers

09 ¢106

Ev S009
- ..mml.vwv
gLt
00 c6¥¢
00 voe

1S 851

S1ea4 a4} jo 85102 8y) BuLnp pasoidde eouelsse [Bijue) [Puoippe Buipnpu; .,

9€ SvS8

mhommm
B im”m mMm
El 901
S vy
00 19¢

L0091

£
Tz61661

Ajuo uoneoscjje peseqeusiun) 8 ©

S81010 86 G9 SH JO 9IUBJSISSE JOYPE SApNoU| B

Ised sy} u uenill BouRlISSY URlg BIURADPY 10 paisnipy

S0 ¥SEL

96 896¢
) 9L LIE
€6 5001
§S 8gE
¢t 12t

8l ikt

(11+1) resjo L
li-ejeejo|
jeBueg 1sap
ysepeid Jein
npeN jiwe}
ueyjseley

qgelunyg

§1
vi
el
2l

Ll



267  Written Answers
New Technique for Seed Longivity

4803. SHRI MANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state:

(a) whether scientists at the Botany
Department of Gujarat University have found
new technique for seed longivity; and

(b) if so, the details therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DEPARTMENTS OF ELEC-
TRONICSA AND OCEANDEVELOPMENT)
(SHRI RANGARAJAN KUMARAMANGA-
LAM): (a) and (b). Yes, Sir. The Scientists
of Gujarat University at Botany Department
areconducting research forincreasing “seed
longivity” by a combination of treatments
such as exogenous application of plant
growth hormones (e.g. gibberellic acid and
others) and regulation of temperature,
hurmudity and storage conditions in cercals,
pulses, oilseeds and vegetables Based on
the results, results, field trails would be done
in collaboration with local breeders.

[ Transiation)
Allocation for Agricultural Development

4804 SHRIN.J. RATHVA:
SHRI KASHIRAM RANA"
SHRI MAHESH KANODIA

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state: i

{a) the amount allocated to Gujarat for
the development of agricuiture during the
years 1990-91 and 1991-92;

(b} whether the Government of Gujarat
has requested for additional amount during
the current financial year. and

ici f so. the details thereof and the

MARCH 31, 1993
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reaction of the Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGO): (a) The approved
Plan Qutlays for Agriculture and Allied Ac-
tivities during the last two years for the State
of Gujarat are as under:-

Agriculture (Rs. in Crores)
and Allied Activities Oulay
Annual Plan

1990-91 93.50
1991-92 120.48

(b) Norequestforadditionalamountfor
Agriculture and and allied activities during
1992-93 has been made to the Planning
Commussion.

{c) Question does not arise.
{Enghsh)

Surrender of Goverment Accom-
modation on Transfer

4805. SHRI JEEWAN SHARMA: Wil
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Central Government
servants. whodo not have theirown houses,
have to surrender Government accommo-
daton on transfer: *

(b) whether the Govemnment propose
to allow Government servants to retain
accommodation at the previous station till
allotment of accommodation is made a the
new place of posting; and

{c) the number of representations
received in this regard and the action taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
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AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI
P K THUNGON) (a) Central Government
servants have to vacate government accom-
modation on ransfer irrespective of their
owning a house or not

(b) No, Sir

(c)the statistical details of the represen-
tations received is not centrally maintained
however he appiicants are informed of the
position

Unauthorised Constructions

4806 DR LAXMINARAYAN OABDEYA
Wilithe Minister of URBAN DEVELOPMENT
be pleased to refer to the reply given on De-
cember 4, 1991 to Unstarred Quesion
No 2211 and state

{(a) whether the required information

CHAITRA 10 1915 (SAKA)
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has since been collected, and

(b) it s0, the details thereof and if not
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRYOFWATER RESOURCES(SHRIP K
THUNGON) ‘a) Yes Sir

(b) As per the statement attached
STATEMENT

The position as stated in reply to Lok
Sabha Unstarred Question No 2211 dated
4 12 91.s as under -

Detail of the cases detected by MCD,
NDMC and SlumWing ot MCD Aas reported
by them

Year MCD NDMC Slum Wing of MCD
1989 4371 253 26 157
1990 4863 254 28 418
1991 6315 160 32,133

DDA and Delhi Cantt Board are main-
tainingtheir records interms of financial year
andthe position reported by them s reported
as under -

It 1s reported that as and when en-
croachment/unathonsed construction s de-
tected action is taken by the local agencies
against defaulters/encroachers under the
relevant laws Delhi Police reporis that they

Year DDA  DelhCantt Board  have also registered cases against such
defaulters/encroachers who are found in-
1989-90 10177 10 cluding in such activities Details of the per-
sons arrested for unauthonsed encroach-
1990-91 6304 12 ments and also persons prosecuted for
encroaching upon roads reported by the
1991-92 4763 5 Delhi Police are as Under -
Year Persons arested for unauthon- Persons prosecuted for
sedconstructiong encroachment encroachmen on roads
1989 8466 6871
1990 5909 3153
1991 10815 3541
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Growth Centre in Kotdwar

4807 MAJ GEN (RETD ) BHUWAN
CHANDRA KHANDURI Will the PRIME
MINISTER be pleased to refer the reply
givenon July 8, 1992 to Unstarred Question
No 12 and sate

(a) whether growth centre in Kotdwar
has since been set up

(b) if so, the details thereot
(c) if not, the reasons therefor, and

{d) the ime by which he growth centre
15 hkely to start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI) (a) to (d)
Under the Growth Centre Scheme distnct
Paun Garhwal has been allotted a growth
centre The growth centre would be located
at Shwvrajpur-Padampur which 15 abou 6
Kms from Kotdwartown The projectreport
sentbythe State Govemment for Shivrajpur
Padampur 1s under appraisal by the lead
agency Central assistance of Rs 50 lakhs
has been released to the centre on a prowvi-
sionalbasis The growth centre when estab-
lished would benefit the surrounding areas

|Enghsh’

Concessions to Small Scale Units
n Maharastra

4808 SHRIRAMNAIK Wilithe PRIME
MINISTER be pie ased to state

fa) whether the Goverment havé an-
nounced certain concessions and facihties
to the small scale umits under the new
Industnal Policy

ib) it s0 he details thereof

MARCH 31 1983
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(c) whether the Government are
aware that these concessions and facilies
have not yet been made available to the
small scale umits in Maharashra, and

(d) if so, the action taken/proposed to
ensure that the small scale units in Mahar-
ashra also avall these concessions/facili-
ties?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES (SHRI
M ARUNACHALAM) (a) Yes Sir

(b) The New Indusnal Policy announced
broadly cover the following areas -

(1) Tiny Sector - increase in Investment
hmit and formulation of special package

(n) Financial support
(m) Infrastructural facilities
(iv) Marketing and exports

(v} Modermisation techonolgy
and quality

{w1) Promotion of entrepreneurship
{vn) Simphficathon of procedures

{c}and {(d) The measures announced
are applicable for the entire country inciud
ingMaharashtra The detatls of action taken
by the Government of Maharashtra in re
spect of new policy measures are as under

The umits are registered as per the
revised enhanced investment limit in plant
and machinery of Small Scale Inoustnes,
Ancillary Units and Export Onented Units
The SSI Units are alsoregislered wherethe
equity participation by other indusnal under-
takings 1s not exceeding 24% of total
shareholding The registered SSi Units are
also gven facihlies of 15% pnce preference
in Governmentt Purchase Programme The
Term Loan Credit Facilines are also granted
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to SSI Units by the State Financial Corpo-
ration, as per the prescribed guidelines

The State Directorate of Industnies has
simplfied the procedure for registiatio of
SS! units by reducing the large amount of
documentation, greater delegation of pow-
ers and reduchion of inspections 97 different
Small Scale Industnes Regisration Circulars
have been substituted by a Smgle Circular
Simiarly the procedure for recommendation
for raw-maenal assistance has been simpli-
fied by substituting 29 different raw-matenal
Circulars by a single Circular  The powers
have beep delegated district level for allot
ment of upto 2500sq mrisinMIDC
Estati s Similarly the powers to sanction
loans upto Rs 7 5 lakhs *iave been dele-
gated by the Maharashtra State Financial
Corporation at Regional Level In addiion
the procedures for grant of assistance to SSi
Umits for electnc connections  No Objection
Certihicate’ in Bombay Maropolitar Region
and hose ralaing to Co-operative Industnal
Estates are also bewr 3 simplified

Proposal for Reclaiming the
Wasteland in Una District of Himachal
Pradesh

4810 PROF PREMDHUMAL Wilithe
PRIME MINISTER be pleased to state

1a) whether any proposal has been
raceived from the Hovernment of Himachal
Pradesh for reclaiming the wastelandin Una
Dnstt

{bnif so whetherthe proposal has been
approved

(c) f so the deails thereot and
{d) of not, the reasons therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (COL RAM SINGH) (a) to
(d) The information I1s being collected and
will be laid on he Table of the House

Development of Non-Conventional
Energy Sources in Assam

4811 SHRI UDDHAB BARMAN Will
the PRIME MINISTER be pleased to sate

(a) whether the Union Government
have received any proposals from the Gov-
ernment of Assam for the development of
non-convertional energy sources dunng
1991-92 and 1992-93 tll date and

(b) if so the detalls hereof and he
action taken by the Government thereon so
tar?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE+SHRI § KRISHNA KUMAR) (a)
and (b) The Government of Assam has
submitted proposals forfabncation of amobile
the exhibition van and setting up of a special
demonstration project in addition to the on-
going non-conventional energy projects;
programmes The Ministry of Non-Conven-
tional Energy Sources has approved the
proposat for the exhibttion van as per ap-
proved funding patern The other proposal
for special demonstration (for 93-94) s
under consideration The Ministry is provid-
ing support for vanous un-going research
& development, demonstration and exten-
sion programmes, suchas Biogas Improved
Chulha Solar Photovoltaic Solar Thermal
Wind and Bio-energy i1s Assam The status
of insailation of vanous non-conventional
energy systems & devices in the State s
given at the attached Statement
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Setting Up of Fertilizer Plants in
Rajasthan

4812. SHRIMATI VASUNDHARA
RAJE: Wiiithe PRIME MINISTER be pleased
to state:

{(a) the number of fertilizer plants pro-
posed to be set up in the Rajasthan both in
Public and private sector;

(b) whether some such fertilizer plans
are proposed to be set up in the joint section
too in ha State; and

{c) ifso, the details of the proposals of
the Government with regard to the
location,estimate cost and employment
generation capacity of these proposed proj-
ects?

THE MINISTER OF STATE IN THE
MINISRY OF CHEMICALS AND FERTIL-
IZERS( SHRI EDUARDO FALEIRO): (a) to
(c). M/s Chambal Fertilizer and Chemicals
Limited. a private sector company, 1s setting
up a gas-based fertiliser plant a Gadepan in
Kota District of Rajasthan wih a capaicty to
manufacture 2250 tpd of urea at a cost of
around Rs. 1250 crores. The total man-
power is expected to be 840.

There 15 a proposal from M/s Pyrites,
Phosphates and Chemicals Limited. apublic

MARCH 31, 1993
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sectorundertaking, to setup a Singal Super-
phosphtae planta Saladipura based on pyries
available there. Government of Rajasthan
has also receive few requeststosetup a
phosphatic fertilizer plant at Chanderiya,
Distt. Chittorgarh. However, these are a
preliminary stages of formulation with no
firmness of capaciy and cost estimales.

Donation by Indian Petrochemical
Corporation Limited to Rajiv Gandhi
Foundation

4813. SHRI MOHAN RAWALE: Wil
the PRIME MINISTER be pleased to state:

(a) the amount donated by the Indian
Petrochemical Corporation Limited (IPCL)
to the Rajiv Gandhi Foundation during
1991 and 1992;

{b) the names of other such institu-
tions/brganisations which the (IPCL)
donated the amount during these years,
and

(c) the amount donated of each
institution/organisation?

THE MINISTER OF STATE IN THE
MINISRY OF CHEMICALS AND FERTIL-
ISERS: (SHRI EDUARDO FALEIRO) (a)to
{c). The required information as furmshed
by Indian Petrochemicals Corporations
Limited 1s given in the Statement annexed.
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Alleged lrregularities in Award of
Contracts

4814 SHRI MADAN LAL KHU'RANA:
Will the PRIME MINISTER be pleased to
refer to the reply given on December 12,
1991 to Unstarred Question No. 3400 re-
garding lrregularities in award of contracts
and state:

(a) whether the matter has since been
considered,

{hi1f so, the details thereof. and
{c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRIES)
(SHRIMATI KRISHNA SAHI) (a)to (c) The
matter 1s still under consideration

Protection to Indigenous industry

4815 SHRICHHITUBHAIGAMIT Wili
the PRIME MINISTER be pleased to state

{a) the measures proposed to be taken
tu safeguard the indigenous mndustry from
the on sleught of multinational companies
~ho are likely to make thewr presence under
the iberahsed econnmic policy of the Gov-
s mment,

(b} whether the Bureau of industnal
Costs and Pnces has been askedto work out
2 reasonable price policy for various items,
xeeping in view the input norms under the
uresent working conditions; and

(c) if so, the getails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
{SHRIMATI KRSHNA SAHI) (a) The liber-
ahsation of fiscal and industnal policies will
nelc the indimenous industry to improve
oroductvity ethciency and quality of s
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products. Besides, with the modermisation
and upgradation of technology. the Indian
Industry will be able to compete with the
multinational companies.

(b) and (c). Sugar, bulk drug and coal
are some of the items which are cumentiy
under price control for which the prices are
recommended by the BICP. The Bureau
also gives tariff recommendation in respect
of some of the items which are not under
price control.

Business Houses of France in india

4816. SHRI GEORGE FERNANDES.
SHRIMANORANJAN BHAKTA.

Will the PRIME MINISTER be.pleasad
to state

(a) whether France 1s goingtoestablish
its business house n india through instru-
ment in India's industnal sector and joint
industnes, and

{b) ff so, the facts n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPAR1-
MENNT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY)(SHRIMATI KRISHNA SAHI) (a)and
(b). the total direct foreign investment n
india proposed by French companies in the
foreign nvestment approvals issued from
1991 to 1993 has been as under -

Year Total Foreign investment
(Rs In milhon)
1991 1933
1992 296.4
1993 396
{uptoFeb)
Hiegal Commercial Complexes
4817 SHRI CHANDRA JEET
YADAV
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SHRI RAM VILAS PAS'WAN:

Wiltthe Minister ot URBANDEYELOP-
MENT be pieased to state

{atwhether the Governmant are aware
of the coming up of illegal ca nmerci2! com-
plexes intneresidentizl bine, ©nithz walled
city of Delht;

(b) if so. the details thercof;

{c)whetherthe Governmenthave tiken
any policy decision in this regard. if so, the
detaiis therect land

o4, the manner in whici the Govern-
ment pronose to nandle the stuanon?

e MINISTER OF STATE IN THE
NS TRY OF JRBAN DEVELOPMENT
AN[} MINISTER OF STATE N THE MiNIS-
TRNY OOF WATER RESOURCE {SHR! P K.
THUNGON): (a) to (d). The Municipal Cor-
acrator: ot Delhi in whose unsdiction: the
«tea falls have reported the immeadiate ac-
NS 1AKeN A4S 3Na when sych instances are
Jetectea. Tne Government 27 Natonal
Caontar Teratorv of Dewt nas issued stnee
‘astructions {or oromp: acion against ail
rorms ot unauthorseo constructions under
relevant provisions of the muicipai iaw

Cotton Corporation of India

4818. SHRI BOLLA BUlE!
RAMAIAH"
SHRI O VENKATESWARA
S[AO

Wil the Ministar of TEXTILES ne

NeASeC 18 stxie

ratwnzing the Sovarnmeninrdnsg s
diyest me axports of Catton Corporation of
Indi:a:

(bt s, thie detalls thered !
(c) Whether Government have also

propose to push export of eottori through
distribution proportiontely among market
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g federation and

(@} if s¢, the details thereaf and trie time
oy wn:ich itis ikeiv e be impliementea™

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! G. VE-
NKAT SWAMY: (a) No. Sir.

{b) Doas rot arise.

ic) and {d). Government distributes
exuer quott amongst different federations
and CCl keening in view their capacity and
the needto extend buying support to difter-
ant varities ot cotton according to tiuci:a-
flons of prices.

Metro Rail Service in Metropolitan
Cities

4819. SHRI HARIN PATHAK. Will the
Minister of URBAN DEVFLOPMENT be
pleasedto siate

(a}whether the Government proposeto
operate underground Metro Raii Service in
metropoiitan cities of the country.

.

:bYif so. the particulars ot metropolitar
cities wnere the Government propose to
operate uncerground rait service to reduce
the trafficb.irden on the roads:

(c) wnether any special service has
been form i, tod by the Government in this,

context ang
w01 s tne details thereof”

THE MNISTER OF STATE IN THE
MIBISTR Y OF URBAN DEVELOPMENT
AND MiNISTER OF STATE :N THE MINIS-
TRY OF WATER RESOURCE {SHR! P.X.
THUNGON;: {2) and (b}. There is no such
genarai proposai  at prese:t to mniroduce
underground metro ran services in all thie
metropol:tan cities ot India. Requiirements ot
each meiropolitan city depend upen tae
icr.aton  specific and iocal conditions
prevailing there. An underground rmetrp
system covering a distance of 16 .45 Kms is
under. .
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implementation in Calcutta. A distance of 10
Kms approx.) has been thrown open to the
public. In the case of Delhi, to reduce traffic
congestions on the roads, a techno-eco-
nomic feasibility study was got conducted
from M/s. RITES by Delhi Administration.
The study has recommended the introduc-
tion of a metro rail service in Delhi at a total
route length of 27 Kms.

{c) No, Sir.

(d) Does not arise.

Drinking Water Projects of Megha-
laya

4820. SHRIPETERG. MARBANIANG:
Will the PRIME MINISTER be pleased to
state :

(a) the number of drinking water proj-
ects/schemes submitted by the Govemn-
ment of Meghalaya to the Union Govern-
ment forapproval during 1991-92 and 1992-
93

(b) the number of projects/schemes out
of them approved:;

(c) the number of the projects/schemes
still pending for approval ; and

{d) the funds provided to the Govern-
ment of Meghalaya in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAM BAHI H. PATEL): (a)
The State Government of Meghalaya and
submitted 107 drinkingwatersupply schemes
during 1991-92 and 19 schemes during 1992-
93 for technical approval under Accelerated
Rural Water Supply Programme.

{b) All the above schemes have been
approved.

{c) No scheme 1s pending for approval
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by the Central Government.

(d) Central assistance under Acceler-
ated Rural Water Supply Programme is not
provided on schemewise basis. However, a
sum of Rs. 9.60 crores was released to the
State Government of Meghalaya in 1991-92
and Rs. 4.70 crores has been released in
1992-93.

Domestic industrial investment
4821. SHRID.VENKATESWARA
RAO:
SHRI BOLLA BULLI
RAMAIAH:

Will the PRIME MINISTER be pleased
to state :

(a) whether domestic industrial invest-
ment has shown steep decline during 1992-
93 as reportedin the ‘Economic Times'dated
December 24, 1992;

(b) if so, the reasons therefor;

(c) the number of letters of intent issued
and the number registered during 1992-93
as compared to 1991-92; and

{d) the remedial steps proposed in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a)to (d). The
following table shows the Letters of Intent
(LOI) issued and Industrial Entrepreneurs
Memoranda (IEM) held dunng financial year
1991-92:

LOis IEMs
1991-92
(till February) 558 3965
1992-93
(till February) . 551 4021
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[ Translation)
Construction of Houses Under
Indira Awas Yojana
4822. SHRI KHELAN RAM

JANGDE:Will the PRIME MINISTER be
pleased to state :

(a) the per unit cost of construction for
the houses to be constructed under the
Indira Awas Yojana;
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(b) whetherthe Government propose to
fix the cost of construction at, 10,000 rupees
per unit; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR):(a)
The perunitconst of construction of a house
under Indira Awas Yojana is as under;

i)Construction of House

iiyConstruction of sanitary latrine
& smokeless chullah.

iii) Provision of infrastructure &
common facilities

- Rs. 8,000-00

- Rs. 1,400-00

- Rs. 3,300-00

Rs. 12,700-00

In difficult areas including the hill areas,
unfavourable soil conditions or remote ar-
eas, the basic cost of construction of the
houses can be upto Rs. 9,800 1nstead of Rs.
8,000.

(b) and (c). Does not arise.
[English]

imports of Potassium Permanga-
nate

4823. SHR!I HARISH NARAYAN
PRABHU ZANTYE: Will the PRIME MINIS-
TER be pleased to state .

{a) whether the huge imports of potas-
sium permanganate dunng the last few
months has affected the interest of domestic
producers of potessium permanganate;

(b) if so, the details of actual imports
made interms of quantity, value and rate and
how do they compare with the correspond-
ing previous period:

(c) whether the Government have re-

ceived representation from domestic manu-
factures of potassium permanganate in this
regard;

(d) if so, the details thereof ; and

(e)the steps taken/ proposed to protect
the interests of domestic manufacturers?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a)
and (b). Statistics of import of potassium
permangnate in the last few months are not
readily available. Data relating to past im-
ports is available in the “Monthly Statstics of
the Foreign Trade of India™ brought out by
the Directorate General, Commercial Intedli-
gence and Statics. copies of which are avail-
able in the library of Parliament.

{c) 1o (e). A representation has been
received in which it has been alleged that
large quantities of potassium permagnate
are being imported to India. The pnce at
which the product 15 imported is lower than
the pnce charged by the indigenous proce-
dures. A request has been made in the
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representation to protect the indigenous
industry from the cheaper imports that are
taking place at present. In such a case the
Industry can avail of the protection under the
Customs Tariff (Second Amendement) Act,
198.

Exploitation of Marine Chemicals
from Sea Water

4824. SHRI SUDHIR SAWANT: Wil
the PRIME MINISTER be pleased to state :

{a) whether any survey has been con-
ducted for exploitation of marine chemicals
trom sea water along the Maharashtracoast
line:

{b) it so, the details thereof:

(c) whether Bromine and Magnesium
chemicals are proposed to be recovered
from sea water alopng the Sindhudurg and
Ratnagri District coast line: and

(d) if so the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) (a) No, Sir.

(b) Does not arise.
(c) There is no such proposal, Sir.
(d) Does not anse.

Foreign Investment in Industrial
Sector

4825. SHRI ARJUN CHARAN SETHI:
Will the PRIME MINISTER be pieased to
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refertothe reply given on February 24, 1993
to Starred Question No. 281 and state:

(a) the details of industries in which
foreigninvestmentstothetune of Rs.43008.8
million in different sectors have been made,
State-wise; and

(b) the follow up measures taken by the
various State Govemments thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT

» OF INDUSTRIAL DEVELOPMENT AND

DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) and (b).
The details of industry/sectors in which for-
eign direct investment to the tune of Rs.
43008.8 million approved afterthe announce-
ment of the New Policy till 31st December,
1992, are given in the attached Statement.
Approvals for foreign collaboration Gener-
ally do not indicate location of the projects to
be setup and, therefore, state-wisebread up
of industrial projects set up with foreign col-
laboration are not centrally maintained.

After getting Government:s approval for
foreigninvestment, an entrepreneur has to
take several effective steps for implement-
ingthe project. Besides, the gestation period
ot an industrial project also veenes from
industry to industry and project to project.
These approvals have been issued only
after the announcement of New Industrial
Policy in July, 1991 and , therefore it is too
early to expect substantial implementatiorn/
inflow of foreign investment materalising
from these approvals.

Most State Govemments are however
seeking to develop a matching response to
the liberalisation measures introduced by
the Central Government. Theseinclude, inter-
alia, action to introduce transparent proce-
dure, eliminate delays, expedite clearances.
provide escort services to investors etc.
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[ Transiation)

Nehru Rozgar Yojna

4827. SHRI RAM LAKHAN SINGH
YADAV: Willthe Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether the central subsidy pro-
vided for improving the housing and shelter
facilities under Nehru Razgar Yojna is less
during 1991-92 as comparedto 1989-90 and
1990-91;

(b) if so, the details thereof ; and

(c) the steps taken by the Government
to make the said scheme successful andto
increase the amount of subsidy?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCE (SHRI P.K.
THUNGON): (a) and (b). Yes, Sir. Central
subsidy tothe tune of Rs. 1088.00 lakhs had
been released to HUDCO for improving
housing and shélterfacilities of beneficiaries
belonging to the economically weaker sec-
tions in urban areas underthe Nehru Rozgar
Yojana (NRY) during the year 1991-92 as
compared to Rs. 2375.00 laksh and Rs.
2510.00 lakhs released for the years 1989-

90 and 1990-91 respectively.

{c) The Govemment has taken several
steps for tha effective implementation of the
Scheme such as (i) meetings with nodal
officers for the Nehru Rozgar Yojana in the
State Govemnments/Union Territories; (ii) field
visits; and (jii) meetings with the Regional
Chiefs of the Housing and Urban Develop-
ment Corporation (HUDCO). The Govem-
ment considers the amount of subsidy re-
leased at present fo be adequate.

Atomic Policy

SHRI DATTATRAYA BAN-
DARU:

SHR! RAJENDRA AG-
NIHOTRI:
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Will the PRIME MINISTER be pleased
to state :

{a) whetherthe Govemment pfopoub
amend its atomic policy;

(b) if s0, the detalied thereof; and

{c) if not, the reasons therefor?

MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI BHUVENSH
CHATURVEDI): (a) No, Sir.

{b) Does not arise.

(c) Since the present policy is working
satisfactorily, no change is contemplated. -

(Englishj
Finding Pattern Under UBSP

4829. SHRI VIJAY NAVAL PATIL: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Govemment proposeto
change the funding pattem of the Urban
Basic Services for the Poor during the Eigth
Plan,

(b) it so, the details thereof;

{c) whether the Govemment monitored
the working of existing schemes of UBSP:

{d) if so, the achievements and short-
comings noticed thereof; and

(e) the steps proposed to ensure effec-
tive implementation of the schemes of UBSP?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCE (SHRI P.K.
THUNGON): (a) and (b). During the Eighth
Pian period. the Government intends fo
implement the scheme of Urban Basic Serv-
ices for the Poor (UBSP) with the Central
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Govemment countributing 60% andthe State
Govemments/UTs contributing 40% of the
total expenditure.

(c) to (e). Govemnment has been moni-
toring the scheme of UBSP on a regular
basis. The objectives of converging physical
and social inputs atthe slum level relgting to
basic sarvices such as water and sanitation
on the one hand and health and educational
and rehabilitative services on the other hand
is a complex area for implementation. The
Govemment has taken the following stepsto
bring about this convergence;

iy  Encouraging the State Govis. U.Ts. to
set up suitable Nodal Agencies/Cells/
Committees for monitonng the scheme
at the State and District level;

ii) Bypromptly providing clarifications with
regard to Guidelines for implementing
the Scheme;

Drinking Water Problem in Villages
of Bihar

4830. SHRI BHUBANESHWAR

PRASADMEHTA:

SHRISURYANARYAYAN IN

YADAV:

Will the PRIME MINISTER be pleased
to state :

(a) the number of villages in Bihar
where drinking water facility is not available:

(b) whether the Government of Bihar
has sent any schema in this regard to the
Union Government; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAMBHAIH. PATEL): (a)
There are no ‘No Source' problem villages in
Bihar.

{b) and (c}). Do not anse. However, the
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State Govemmentof Biharhas sentascheme
on 24.3.1993 for 957 sanitary wells for par-
tially covered villages at an estimated cost of
Rs. 479.457 lakhs for technical clearance
under Asncelerated Rural Water Supply
Scheme.

[Transiation]

Funds to Uttar Pradesh For Hous-
ing Colony

4831. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the amount provided by the Union
Government to the Government of Uttar
Pradesh for construction of Housing Colony
during the last three years and in 1993-94,
and

{b) the number of persons benefited
therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCE (SHRI P.K.
THUNGON): (a) and (b). Housing being a
State subject, the State Govts. are free to
formulate their own schemes and implement
them with funds from State budget and insti-
tutional finance. Govt of India does not
Govt. for urban housing projects.

However, Central subsidy is released
to the State Gowis. Through HUDCO
alongwith loan from HUDCO urider the
ongoing centrally sponsored schemes of
Nehru Rozgar Yojana of which Shelter
Upgradation is a component and Night
Shefter and Sanitation Facilities for Footpath
Dwellers.

Under the scheme of Housing and
Shelter Upgradation (Shasu) as pan of
Nehru Rozgar Yojana since Oct. '89,
HUDCO has reported that it has sanctioned
57 schames worth more than Rs. 52 crores
(loan and subsidy) submitted by the State
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of Uttar Pradesh, these schemes involve
upgradation of 1.33 lakhs dwelling units.

Under the Night Shelter Scheme, 9
schemes involving Central subcidy of Rs.
88.69 lakhs has been sanctioned to Gowt. of
U.P. for provision of night shelter facilities to
8869 footpath dwellers, since 1990-91 State-
wise allocation for 93-94 under these
sghéemes is not madae. .

[English}
Exports by indian Rare Earth

4832. SHRIN. DENNIS: Will the PRIME
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(a)the quantum of exportof indian Rare
Earth mineral sands processed in the Mona-
valakurichy Rare Earths Factory, Kan-
yakumari for the past three year; and

(b) the steps taken by the Government
for increasing the Export of the indian Rare
Earth minerais?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHOVNESH CHATURVEDI): (a) The pro-
ductwise exports of mineral sands by the
Manavalakurichi (Kanyakumari) Plant of
Indian Rare Earths Ltd. ouring the last three

MINISTER be pleased to state : years are as follows:
1990-91 1991-92 1992-93
(Provisional)
MT MT MT
Limenite 6.000 - 12,470
Zircon - 1,492 2,000
Gamet 1,918 2130 1,744
Monazite 400 - -

(b)There was unprecedented recession
in the beach sand minerals industry all over
the world during the last three years due to
the slump in demand of Titanium Dioxide
pigment and this has affected the export of
mineral sands especially limenite. The
Company’s sustained efforts nevertheless
led to the securing of an order for a shupload
of Manavalakurichi-limenite during the cur-
rent year 1.e 1992-93. The Company has
also been successful in exporting zircon
sand by improving the quality of the product
inthe face of extremely fierce competition in
the intemational market.

Besides, expor: of Guarantee Sandhas
been sustained in each of the three years.
The Company will continue to make all
efforts of maintaining this momentum of
exports in the years ahead.

Houses Built in Orissa Under Indira
Awaas Yojana

4833. DR. KRUPASINDHU BHOL:WIll
the PRIME MINISTER be pleased to state .

(a) whether a large number of houses
builtin Onssaunderthe Indira Awaas Yojana
are in a dilapidated condition;

(b)ifso, whether itis due to the substan-
dard material used in these houses;

{c)whetherthe Government proposeto
investigate the matter and take appropriate
action; and

{d) the steps proposed to be taken in
this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR):
(a) and (b). The Government of Orissa has
reported that it is not a fact that a large
number of IAY houses built in Orissa are in
dilapidated condition. They have informed
that except thirty houses in Koraput district,
nootherhouse has been built undariAYprith
sub-standard materials. The IAY houses
dilapidated are due to natural calamities like
cyclone/tiood/whiriwind etc.

(c) and (d). Field officials of the State
Government have been directed to take
corrective measures/for repair/restoration of
the dilapidated |AY houses.

[Translation]

implementation of Equal Pay for
Equal work in Nationalised Mills

4834, SHRI SURAUBHANU SOLANKI
: Will the Minister of TEXTILES be pleased
to state:

(a) whether the principal of equal pay
for equal work has been implemented inthe
nationalised textile mills; and

{b) if not. the reasons thereof?

THE MINISTER OF STATE OF THE
MINIST.. RY OF TEXTILES (SHR! G. VE-
NKAT SWAMY): (a) and (b). Waes of work-
men in the Textile Industry, including the
Nationhsed mills, are based on the region-
cum-industry principle. Such wages are
settied through bipartiteripariite negotia-
tions or by awards of industrials Courts/
Tribunals etc. The staff working m subsidi-
ary offices of Nationalised mills are paid on
the pattern of scales of pay applicable to
Public Undertakings belonging to Central
Government as their nature of duties is dif-
ferent.

Foreign Consultants for Public
Sector Undertakings in Gujarat

4835. SHRI N.J RATHVA' Will the
PRIME MINISTER be pleased 1o state :
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(a) whether the Government have util-
ised the services of some foreign consult-
ants for praparing a comprehensive restruc-
turing plan for reducing the number of
employees in some public sector undertak-
ings in Gujarat and to overcome their deficit;

{b) if so, the details of these undertak-
ings;

{c) whether the World Bank has pro-
vided funds for this consultancy; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY)(SHRIMATI KRISHNA SAHI): (a) There
are only two Central Govt. Public Sector
Enterprises as on 31-3-1992in Gujarat. They
haveintimatedthatthey have notutilisedthe
service ol foreign consultants.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.
[English]

Sale of Sub-Standard Pulses by
Kendriya Bhandar

3836. SHRI JEEWAN SHARMA: Will
the PRIME MINISTER be pleased to state :

(a) whether the instances of selling the
poor quality, adulterated and infest eaten
pulses in the Kendriya Bhandar are on the
increase;

(b) if so, the number of complaints re-
ceived in regard to the above in the last
twelve months, month-wase. and the action
taken thereon;

{c) whather the Kendriya Bhandar is
charging substantial margin of profits in the
sale of pulses; and
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(d) if so, the steps taken to ensure the
sale of good quality of the pulses?

L]

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTY OF
PARLIAMENTARY AFFAIRS (SHRIMATI
MARGARET ALVA) : (a) No, Sir.

(b) Does not arise.

(c) No, Sir, Kendriya Bhandar adds
overheads not exceeding 8% and handling
packing costs while fixing the sale pnce.

(d) Does not arise.

Desert Development Proposal for
UNA District of Himachal Pradesh

4837. PROF. PREM DHUMAL: Will the
PRIME MINISTER be pleased to state :

(a) whether any Desert Development
proposal has been received by the Union
Government from the Govt of Himachal
Pradesh forthe development of Una district;

{b) it S0, whether the proposal has been
approved

{c) the details thereof ; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTERY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
. MENT (SHRI RAMESHWAR THAKUR): (a)
A proposal to inciude Una block of Una
distnct. under Desert Development Pro-
gramme and remaining three blocks of this
distrct: namely. Amb, Bangana and Gagret
under Drought Prone Areas Programes has
been received from the Government of
Himachal Pradesh.

(b) to (d). Proposals for inclusion or
exclusion of blocks from Desert Develop-
ment Programme and Drougnt Prone Areas
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Programe will be examined by a separate
Committee.

Survey for Drinking Water Supply
in Villages

4838. SHRIMATI VASUNDHRA RAJE:
Will the PRIME MINISTER be pleased to
state :

|

(a) whetherthe Government propose to
undertake a country-wise survey on the
present position of drinking water supply in
different villages of the country in order to
findoutthe number of villages where potable
water has been supplied;

(b)if so. the date by which the survey I1s
hikely to be completed;

(c) whetherthe State Govemments have
been given instructions in the matter; and

(d) the steps taken by the State Govern-
ments in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAMBHAIH PATEL) ia)
Yes, Sir. Asurvey of status of dnnking water
supply in rural habitations has been unde:-
taken The Survey consists of two parts wiz
Part | relating to dnnking water situation in
rural habitations and Part Il about quality of
drinking water.

(b) the results of Part | and Part Il of the
Survey are excepted by April. 1993 and
June, 1993 respectively.

(c) Yes, Sir.

(d) The State Government have already
undertaken the Survey and resulls are
expected soon as mentioned in (b) above.

Drinking Water in Rural Areas

4839. SHRI MADAN LAL KHURANA

Will the PRIME MINISTER be pleased 10
state
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(a) whetherthe peoplein rural areas are
yet to be provided with sustainable sources

of clean drinking water;
(b) if so, the reasons thereof and

(¢)the number of villages which are yet
to be provided with sustainable source of
clean drinking water, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAM BHAI H. PATEL): (a)
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As per reports received so far, only 1498 ‘No
Source Problem villages were left to be
provided with safe drinking water facilities.
All other problem villages/habitations have
been covered tully orpartialty with safe drink-
ing water facilities.

(b) Question does not arise as only a
small number of problem villages remained
to be covered and are expected to be cov-
ered by 31.3.1993.

(c) The State-wise break-up of the left
over ‘No Source’ problem villages is as
under:-

State No.of No Source Villages At the end of
1. Assam 12 2/93
2. Gujarat 14 2/93
3. Himachal Pradesh 18 2/93
4. Jammu & Kashmr 268 1/93
5. Madhya Pradesh 3 1193
6. Mabharashtra 29 293
7. Meghalaya 582 2Ny
8 Orissa 1 113
9. Punjab 102 12,92
10 Rajasthan 75 2/93
11.  Tripura 8 12/92
12.  UntarPradesh 166 1/93

Funds to Meghalaya by HUDCO
4840. SHRIPETER G. MARBANIANG:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state

{a) the amount of loan agvanced to

Meghalaya by HUDCO dunng each of the
last three years;

{b) the amount of loan repaid so far. and

{c) the housing schemes of Meghalaya
pending with HUDCO tor approval?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) The amounts of loan sanc-
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tioned and released to various borrowing
agencies in Meghalaya by HUDCO during
the lastthree years is reported by HUDCO o
be as under:-

Year Loan Santtioned Loan released
(Rs. in crores)

1990-91 6.16 1.63

1991-92 7.49 2.02

1992-93 2.14 1.51

(upto 28.2.93)

(b) Against the total loan release of Rs.
5.68 crores to different agencies in Megha-
laya since its inception, HUDCO has re-
ceived a repayment of Rs. 0.36 crores from
them.

(c) HUDCO has reported that no hous-
ing scheme from Meghayala is pending for
approval of HUDCO.

Jute Sector

4841.SHRID.VENKATESWARARAQO:
Willthe Minister of TEXTILES be pleasedto
state:

(a) whether the High-powered Commit-
tee constituted by the Government on the
development of jute section has recom-
mended that the jute mills which do not
modemise production of value added dver-
sified jute products are notlikely to getincen-
tives/assistance;

(b} if so, the number of jute mills mod-
emised for production of such products ; and

(c)the otherincentives the Govemment
propose to give to the jute mills during 1993-
947

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) and {b). High-Powered
Commitiee on.Jute Sector has recommended

that diversification should be prior condition
for support to the jute sector.

(c) Gowvt. have taken several measures
for the development of the jute industry
including, inter alia, creation of Jute Mod-
ernisation Fund to cater to the modernisa-
tion requirements of the jute industry, crea-
tion of a special Jute Development Fund to
rejuvenate the jute economy, enactment of
legislation prescribing the mandatory pack-
ing of specified commodities is jute, exten-
sion of fiscal, monetory and marketing sup-
port, etc.

Central Projects in Orissa

4842. SHRI ARJUN CHARAN SETHI:
Wil the PRIME MINISTER be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1381 on March, 3, 1993 and state :

(a) the names of the Central Projects
located in Orissa in which schemes of ex-
pansion, diversification and modenmisation
are being taken up during the current Five
Year Plan ; and

(b) the details of the investment likely to
be made each of these projects?

THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
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TRY) (SHRIMATI KRISHNA SAHI): (a) and
(b). The details of central projects located in
Orissa including their capacity, original and
anticipated date of commissioning together
with originally revised and anticipated cost
over Rs. 100 crores under Central Public
Enterprises which were under implementa-
tion ason 31-3-1992 are given atpages 43-
48 of Volume-| of Public Enterprises Survey
1991-92 laid in the parliament on 26-2-1993.
The project-wise details also covers the
schemes of expansion. diversification and
modemisation.

[Translation]
FCl, Gorakhpur

4043. SHRIGAYA PRASAD KORI: Will
the PRIME MINISTER be pleasedto slate :

{a) whether the Gorakhpur unit of Fer-
tilizer Corporation of India 1s lying closed for
more than one year;

{b) whether there is any proposal for its
revival; and

{c) if so, the time by which this unit is
likely to become operational again?

THE MINISTER OF STATE IN THE
MINIST .RY OF CHEMICALS AND FER-
TILIZERS (SHRIEDUARDO FALEIRO): (a)
Yes, Sir.

(b) and (c) Based on detailed health
survey of the plant, the Board of Directors of
Fertllizer Corporation of India has preferred
setting up of a new naphtha based ammo-
nia-urea plant at the existing site. However,
since FC| has been formally declared sick by
the Board for Industnal and Financial Re-
construction (HIFR) underthe Sick Industnal
Companies (Special Provisions) Act, 1985,
any revival package for FCI.including Gora-
khpur Unit, is to be avaluated in the context.
Theretore. no time frame for the plant be-
coming operational can be indicated at trus
stage
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Supply of Imported Cotton to
Weavers

8844, SHRI CHHITUBHA|I GAMIT: Will
the Minister of TEXTILES be pleased to
state:

{a) whetherthe Government propose to
distribute the imported cotton through weav-
ers group,

{b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI VENKAT
SWAMY): (a) to (c). The Government has
not imported any cotton in last few years.
Therefore, the distribution of imported cot-
ton through the weavers group does not
arise.

[English}
NRI Investment in Housing Sector

4845. SHRIMANORANJAN BHAKTA:
SHRI GEORGE FERNANDES:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

{(a) whether the Govemment have
constituted a nodal cell under the National
Housing Bank for Coordinating decision on
policy and procedures relating to NRIs in-
vestment in housing and real estate;

(b) whetherthe Union Govemment have
approved a scheme for NRls investment in
housing and real eslate development ; and

{c) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP XK.
THUNGON): (a) Yes, Sir.

tb)and{c) Yes. Sir. Thebroad details of
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the Scheme are given in the attached State-
ment.

STATEMENT

Braoad Details of the Scheme for NRI
Investment in Housing and Real Estate
Development.

i) Thescheme willcoverinvestmentby
NRis with foreign citizenship and Indian
possports in housing and real estate ven-
tures, housing finance institutions building
material units etc. interms of existing invest-
ment guidelines. It will also make it easier
and attractive for intending NRIs in various
countries to acquire. rent gift property and
reside in housing colonies in different cities
so long as they make payments in foreign
exchange. They can repatriate original in-
vestment after minimum initial lock in period
of three years. Repatritation of income and
dividends after taxation in respect of manu-
facture of building materials, participatory
ventures in real estate and in housing fi-
nance institutions will be permitted through
enabling notifications by Reserve Bank of
India.

ii) A Nodal Cell has been set up in
National Housing Bank for coordinating
decisions on policies and procedures relat-
ing to NRI investment with representation of
allconcernedagencies and nomines of State
Govemment. This will be supervised by
Ministry of Urban Development.

iii} A joint sector Rating Agency will be
set up to grant approved status/accredita-
tion to public and private builders conform-
ing to established criteria.

iv) On the strength of the approved
status of builders necessary clearances in
respect of the builder's project will be given
forthe construction and provision of services
atthe local level by State and city agencies.

v) Upto 5% of sale proceeds in each
scheme subject to a ceailing of Rs. 25 lakhs
exclusive of the foreign exchange for travel
and adventisement willbe released inforeign

MARCH 31, 1993

Written Answers 328
exchange to the builders towards expenses
for marketing the houses including payment
of commission and promotion of schemes
on an intemational basis.

vi) NRI's are also permitted to acquire,
hold, transfer or dispose off properties by
way of sale or inheritance, provided were
properties are acquired by purchases, they
are for benefited residential purpose of pur-
chases and the sale consideration is met out
of foreign exchange. They will also be
penmitted to let out the properties on rant.

vii) Gifting of properties by NRis to rela-
tives will be freely permitted subject to taxa-
tion without the ruquirements ot prior per-
mission. NRIs can acquire upto two houses
provided the purchase is effected with for-
eign exchange.

viii) The required permission for pur
chase of the house under Section 269 UC of
Income Tax Act will be given by the Income
Tax Department within 15 days to 30 days.

[ Transiation)

Sajjan Textile Mill, Madhya
Pradesh

4846. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of TEXTILES be
pleased to state: |

(a) whethar Sajjan Textile Mill in Rat-
lam, Madhya Pradesh is in the category of
sick mills;

(b) whether the Govemment have re-
ceived any proposals for running this mill on
cooperative basis; and

(c)if so, the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) Yes, Sir.

(b) Yes. Sir.
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(c) The State Government of Madhya
Pradesh had requested for financial assis-
tance amounting to Rs. 280 lakhs as equity
contribution from Central Government for
running M/s. Sajjan Mills, Ratiam by Worker
Cooperatives. The Central Govemment does
not have any Scheme which provides equity
contribution for taking over/running of the
sick milis by Workers’ Cooperatives.

Cascs Pending in Central Adminis-
trative Tribunal, Bombay

4847. SHRIRAMNAIK: Willthe PRIME
MINISTER be pleased to state:

(a) the number of cases pending before
the Bombay Bench of Central Administra-
tive Tribunal, as on March 1, 1993;

(b) the break-up of vacant posts of judges
in the above Tribunal and the time since
" when these are lying vacant;

(c) the reasons for not filling up of the
above posts so far; and

(d) the time by which these pasts are
proposed to be filled up ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY
PARLIAMENTARY AFFAIRS (SHRIMATI
MARGARET ALVA): (a) The number of
cases pending before the Bombay Bench of
Central Administrative Tribunal as on 1st
March, 1993 was 2364.

(b) As on 1.3 1993, no posts of Vice
Chairman or Member was vacant in the
Bombay Bench of the Central Administra-
tive Tribunal.

(c) and (d). Does not anse
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[English]

. Master Plan for Hilly/Backward
Areas

4848. MAJ.GEN.(RETD.) BHUWAN
CHANDRA KHANDURL: Will the PRIME
MINISTER be pleased to state :

(a) whetherthe Government proposeto
increase the outlay for Rural Development
During 1993-94;

(b) whether the Government have pre-
pared any master plan to ensure optimum
utilisation of these funds and to check the
misuse of these funds;

(c) if 50, the details thereof;

(d) whether the Govemnment have in-
volved, or propoese to involve environmental-
ists and social scientists in planning and
implementation of such master plan;

(e) whether due importance is likely to
be given to the water, fuel and fodder
problems of hilly, deserts and backward
areas in the master plan; and

(f) if so, the details thereof?

MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRI UTTAMBHAI H. PATEL): (a)to (f). It
is proposed to increase the outlay for rural
development during 1993-94 to Rs. 5,010
crore as against Rs. 3,100 crore in 1992-93,

The Funds for Hilly Area
Programme (HADP) for the Vilith Plan are
Rs.1, 450 crores, for 1992-93 the outlay is
Rs. 290 crores and for 1993-94. the outlay is
Rs.320croves.

The planning and development of an
area and allocation of funds for the purpose
is primarily the responsibility of the con-
cemed State Government !n this, the Central
Government helps the States through the
mechanism of “modited formula’. Special



331 Written Answers
Area Programme and devolution of non-plan
resources by the Finance Commission.

For Hill areas, especial central assis-
tance is given under Special Area Pro-
gramme, i.e. Hill Area Development Pro-
gramme (HADP). The programme has been
in operation since the inception of Vth Five
Year Plan. The basic objective of HADP has
been socic-economic development of the
hills and the people living there in harmony
with the ecology of the area. The programmes
implemented under HADP have, therefore,
aimed at promoting the basic life-support
systems with sustainable use of natural
resources. in the implementation of these
programmes efforts are made to involve
environmentalists and social scientists.

Although no Master Plan has been
prepared, strict vigil is kept to optimum wutili-
sation of funds by the States/UTs through
Progress Reports, Review Meetings and
field visits

Concessions to Cement Units

4849. SHRI BOLLA BULLIRAMAIAH:
SHRID. VENKATESWARA RAQ:

Will the PRIME MINISTER be pleased
to state :

(a) the details of concessionfincentives
proposed to be given by the Union Govem-
ment to the vanous cement units n the
Eighth Plan;

(b) the extent to which more investment
1s proposed in the cement sector during the
period; and
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(c) the time by which a final decision in
this regard is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) At pres-
ent, there is no poposal to give any further
fiscal incentives to the cement sector.

(b) and (c). Cement Industry is a De-
licensed sector. it is expected that an addi-
tional capacity of 25 million tonnes would
need to be added by the teminal year of the
Eighth Plan for which industry would be
expected to arrange for an investment of
about Rs. 7,000 Crores.

Cost Escalation of Central Project

4850. SHRISYED SHAHABUDDIN: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTAT!ON be pleased
to refer to the reply given on March, 3, 1993
to Starred Question No. 123 and state the
detals of each project, its original estimated
cost and date of completion, the actual date
of commencement, the estimated costatthe
commencement and the estimated cost at
the ime of completion?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGOQ): In the answer of Lok
Sabha Starred Question No. 123, it was,
inter-aha, stated that twenty (2) central sec-
tor projects were not likely to be completedin
1992-93. The details asked in respect of
these projects are given in the enclosed
statement.
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Data Coliection Through Remote
Sensing

4851. SHRIMATI VASUNDHARA
RAJE: Will the PRIME MINISTERbe pieased
to state :

(a) the various programmes and activi-
ties undertaken for data collection in the
country through remote sensing ;

(b) whether the Government have
examined the cost factor vis-a-vis progress
in the collection of data;

(c) if so, the details thereof: and

(d) the brief outline of work undertaken
through remote sensing during the last three
years?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S’ OFFICE (SHRI
. BHUVNESH CHATURVEDI): (a) Depart-
*ment of Space has established modern fa-
cilities for reception, processing and dismi-
nation of data from remote sensingsatellites
and aircraft at National Remote Sensing
Agency (NRSA), Hyderabad. Remote Sens-
ing data on an operational basis are being
received from Indian Remote Sensing Satel-
lites -IRS- 1A/1B which image the country
once in very 11 days. Meteorological data
from Indian National Satellites -INSAT-1D &
INSAT-2A - and National Oceanographic &
Atmospheric Administration NOAA) sateliite
of USA are aiso collected. Augmentation of
facilities for receiving data from next genera-
tion Indian Remote Sensing Sateliites (IRS-
1C/1D) which have improved spatial and
spectral resolution is currently under prog-
ress. Airbome data from several state-of-
the-art sensors including synthetic Aparture
Radar (SAR) and Side-Looking Airborne
Radar (Slar) are also being collectecd and
provided to several users for their specific
projects.

The remote sensing data are being used
in various national, regional and location
specific application programmes by Central
and State Government User Departments.
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(b) and (c). Yes, Sir. The synoptic,
multispeticral and respatitive coverage pro-
vided by the remote sensing sateflite has
been found to be highly beneficial for
obtaining timelly, accurate and reliable data
essential for management of natural re-
sources, environmental monitoring, mete-
orologncaitorecasnng.dsasiermnaqemem

Surveys using remote sensing tech-
nigues are also much cheaper in cost com-
pared to conventional means of data coliec-
tion. The costs of the Indian Remote Sens-
ing Satellites and their data are less as
comparedtothe cost of foreign satellites and
their data.

{d) Some of the major works taken up
using remotely sensed satellite data during
the last three years are:

- Integratedsurveys for Sustainable
Development for selected water-
shedsin 157 districts using satellite
and socio-economic data

- Crop acreage and yield estimation
for major crops like nce, wheat
srghum, cotton, groundnut etc.

- Ground Water potential zone
mapping for the entire country.

- Biennial forest cover mapping of
the country

- Snow cover mapping and predic-
tion of snow meit run-off.

- Generation and dissemination of
fisheries prospect Maps.

- Agnculturefinland water fishenes
develepment.

- Environmentalimpact assesmment
of nining and superthermal power
complexes.

- Flood mapping and damage as-
sessment for major Indian rivers.
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- Nationwide landusefland cover
mapping for different agro-climatic

zones planning.

- Nationwide wasteland mapping to
identify type and extent of waste-
lands at village level.

- Urban planning and sprawal moni-
toring.

- Regional mineral targetting using
remote sensing and conventional
data.

- Meterological forecasting.

- Disaster warning services for cy-
clone affected areas.

Schemes for Rural Development

SHRIMATI
KUMARL.

SHRIMAHESH KANODIA:

SHRI RAJENDRA AG-
NIHOTRI:

4852, MAHENDRA

Will the PRIME MINISTER be pleased,
to state :

(a) whether the Govemment have for-
mulated some rural development schemes
during the last three years.

(b) if s0. the details thereof;

(c) the funds allocated by the Govem-
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mentin the Eighth Five Year Plan for each of
these schemes, State-wise; and

(d) the time by which these schemes are
likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAMBHAI H. PATEL): (a)
and (b). The Major ongoing rural deveiop-
ment programmes/schemes implemented
during the last three years are (i) Integrated
Rural development programme (IRDP), (ii)
Jawhar Rozgar Yojana (JRY), (iii) Acceler-
ated Rural Water Supply Programme
(ARWSP), (iv) Drought Prone Area Pro-
gramme (DPAP) and (v} Desert Develop-
ment Programme (DDP).

(c) An amount of Rs. 30,000 crore has
been allocated for rural development pro-
grammes/schemes duringthe 8th Five Year
Plan. The total allocation for rural develop-
ment programmes during the first two years
(1992-93 and 1993-94) of 8th Five YearPlan
is Rs. 3,100 crore and Rs. 5, 010 crore
respectively. The State-wise allocation from
1992-93 in respect of the major rural devel-
opment programmes is given in the en-
closed Statement. State-wise allocation for
1993-94 and subsequent year of the 8th plan
have not yet been finialised.

(d) All these ongoing programmes will
continue to be implemented in the 8th Five
Year plan.
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[ Transiation)

Textile Training Centres in Gujarat

4833. SHRI N.J. RATHVA: Will the
Minister of TEXTILES be pleased to state:

(a) whetherthe Government proposeto
set up some Textile Training Centres in
Gujarat;

(b) if so, the details thereof, location-
wise ; and

(c) the time by which these Centres are
likely to be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VE-
NKAT SWAMY): (a) and (b) Yes, Sir. The
Government have already approved a
Powerloom Service Centre at Dholka
{Gujarat) under Mantra’ During 1992-93.

(c) Necessary sanction has been is-
. sued to set up the Centre.

Setting up of Heavy Industries

4854. SHRIGAYAPRASAD KORI: Will
the PRIME MINISTER be pleased to state :

{a) the number of heavy industries the
Govemrment propose toset up in near future;

(b) the number of these industries likely
* to be set up in Uttar Pradesh,
{c) whetharthe Government proposeto
set up any such industry in undeveloped
areas of Grautha-Jalaun of Uttar Pradesh;

(d) if so, the details thereof ; and
(e) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a)to(e). The
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present Government policy does not tavour
creation of new Public Sector Undertakings.
However, creation Central Sector Invest-
ment Projects, where schemes of expan-
sion, diversification, modemisationetc., are
being undertaken, are location in Uttar
Pradesh. The details of Projects’ costing
more than Rs. 100 crores together with their
located under Central Public Sector Enter-
prises under implementation are given at
pages 43-48 of Volume-! of Public Enter-
prises Survey 1991-92, laid in both the
Houses of Parliament on 26.2.1993.

[Engiish]
Conversion of Leashoid Into
Freehold
4855. SHRI MANORANJAN
BHAKTA:
DR. RAMESH CHAND
TOMAR:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a)whether conversion of flats and built
up land plots measuring upto 150 sq. meters
into freehold has been made optional in the
capital; and .

(b} if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a)"Yes, Sir.

{b) In accordance with the scheme of
conversion launched on 14.2.1892, the
conversion of leasehold tenure of land in
raspect of flats and built up plots upto 150sq.
meters was compulsory. However, keeping
in view the representations received for ra-
tionalising the scheme, it has been decided
to make conversion optional. Thus the les-
sees not have the option either to convert to
freehold tenure or continue to be govemned
by the lease terms.
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4856. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a)whether the Government proposeto
divest her Ministry of those streneous func-
tions as recommended by the National
Commission of Urbanisation in its report;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) No, Sir.

(b) and (c). Does not arise
Hydrological Maps

4857. MAJ. GEN. (RETD ) BHUWAN
CHANDRA KHANDURI" Will the PRIME
MINISTER be pleased to state -

{a) whether the Government have pre-
pared Hydrological Maps, indicating availa-
bility of water-resources in the country,

(b) if so, the details thereof,

(c)whetherthe Government have taken
the help of satellites in preparing such maps;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a)to (d). Hydroge-
ological map on a scale of 1:5 million has
been brought out by the Central Ground
Water Board. Hydrogeological map repre-
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sents the scientific base for the planningand
implementation of Ground Water Supply
Projects for development or protection. It
provides hydrogeological environment and
groundwater regime conditions prevailing in
the country. Under National Dnnking Water
Technology Mission the entire country has
been mapped by the Department of Space of
hydrogeomor-phological features which
indicate ground water potential zones through
remotely sensed data on 1:2,50,000 scale
and also for selected areas on 1: 50,000
scale.

The setellite images contain regional
features of ground water interest (such as
satellite lineament). Some of the ineaments
depicted on Hydrogeological Map of India
are taken from satellite images.

Proposals Received by Capart
4858. SHRI PETER G. MARBANI-
ANG-
SHRI RAM LAKHAN SINGH
YADAV
MOHAMMAD AL! ASHRAF
FATM!:
SHRI THAYIL JOHN ANJA-
LOSE

Will the PRIME MINISTER be pleased
to state °

(a) whether Council for Advancement of
people's Action and Rural Technology has
receved any proposals from the State Gov-
ernments during 1992-93;

(b)if so, the details thereof, State-wise;
and

(c) the decision taken by the Union
Govemmentthereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H.PATEL): (a)
to (c). No, Sir. No financial assistance s
granted by CAPART to the State Govern-
ments. The Council provides assistance
only to the voluntary organisations regis-
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‘tered under the Societies Registration Act,
1960.

Grievances of IASNIRS OFFICERS

4859. SHRIMATI VASUNDHARA
RAJE: Willthe PRIME MINISTER be pleased
to state:

(a) whetherthe attention ofthe Govern-
ment has been drawn to the news loan
captioned 1AS dominance angers IRS offi-
cers' appearedinthe Indian Express dated
Feburary 19, 1993;

(b} if so, the facts thereof; and

(c) the steps taken to look in the gnev-
ances of indian Revenue Officers.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISER OF STATE INTHE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b) and (c) !t would be examined.
[Translaton]
Project for Slum Colonies
4860 SHRI RAM BADAN Wil the

Minister of URBAN DEVELOPMENT be
pleased to sate:

(a) whether the Government of Uttar
Pradesh has submitted any projects torthe
persons living in slum colonies of vanous
cihes and towns for granting approvalbythe
Union Government,

(b) it so, the details thereof;

(c) whether these projects have since
been approved. and
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(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES: ( SHRI
P.K. THUNGON): (a) Yes, Sir. The Govem-
ment of Uttar Pradesh submitted proposals
regarding Slum Improvement in respect of
Varanasi and Agra for seeking external
financial assistance during 1991.

(b) The Varanasi proposal envisagedin
cover 146 slum having 49, 000 househoids
and a population of 3 78lakhs This project
propose an overall improvement of slums
and persons hving there in at an estimated
cost of Rs. 52.05 crores over a period of 5
years.

The Agra proposal envisaged to cover
122 slums at an estimated cost of Rs. 48.89
crores.

(c) and (d). The Varanasi Project was
searlier posed to ODA (UK) for assistance
but they showed their inability to take this
project due to some constraints at their end.
Now this proposal has been sent to the
Finance Mimistry to be posing to the Govem-
ment of Germany for financial assistance

The Agra Project could not be consid-
ered for exernai assistance, due to the
policy adopted by this Mimistry 1.e. to pose
only one Sium Improvement project from a
State a a time for extemnal assistance. the
State Government has been informegg, ac-
cordingly. '

{Englsh]

international Standard Organisa-
tion for Textiles

4861. SHRI ANNA JOSHI Will the
Minister of TEXTILES be pleased to state
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{(a) the details of 1.5.0.9000 standard
set by the Intemational Standard Organisa-
tion for textile and cloth exporters; and

(b) the names of the texile exporter
having turnover above one crore rupees per
annum?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a). 1ISO-9000is a series of
standards are not specific to any sector.

(b) Details regarding the export per-
formance of individual textile exponers are
not maintained centrally.

[ Translation

Production of Fertilizers by Units of
H.F.C.

4862. SHRI VILASMUTTEMWAR: Will
the PRIME MINISTER be pleased to state:

(a) whether some units of the Hindus-
tan Fertilizer Corporation are producing less
than their installed capacity;

(b) if so, the details of these units;

(c) the reasons for their less produc-
tion;

(d) the extent of loss being incurred as
a result thereof; and

@) the seps taken to improve the func-
tioning of these units?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a) to
{c). The units of Hindustan Fertilzer Corpo-
ration Limited HFC) at Namrup, Durgapur
and Barauni are operating at low capacity.
mainly due to equipment/des:ign deficien-
cies, frequent equipment breakdowns, pro-
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longed power cuts, ageing of plants, non-
availability ofraw materials andspares due
to severe fund constraints etc.

(d) The accumulated loss suffered by
HFCason31.3.1992wasRs. 1511.67 crores.

(e) Besides normal repairs and replace-
ments in the plants, captive power plants
have been set up in all the units. Any major
revamp of the plants couldnobetakenupas
the proposals were not considered viable in
view of very high investment and resultant
recurring heavy subsidy liability. The Com-
pany has now been declared sick by the
Board for Industrial and Financial Recon-
struction (BIFR). The BIFR have allowed
time upto 31.3.1993tothe Company and the
Government to come up with viable revival
pacakage In respect of the Company.

[English]
Sick NTC Mills

4863. SHRI G DEVARAYA NAIK- Will
the Minister of textiles be pleased to state’

(a) whetherthe Government have taken
any decision to close down sick textile mills
which are not viable;

{b) if so, the number of exile mills of the
National Textile Mills which can not be wi-
able;

(c) the details of amount sanctioned
and spent for the revival of the sick textile
mills State-wise: and

{d) the amount of losses of the NTC
mills and the total accumulated losses of the
NTC at present?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILIES {SHRI G. VE-
NKAT SWAMY): (a) to (c); Government
have approved a Tum Around Storage for
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the NTC mills involving
modemisation restructuring and rationalisa-
tion of surplus workeforce through the Vol-
untary Retirement Scheme. Voluntary Re-
tirement Scheme will also be offered to the
officers, Staff and workers of such chroni-
cally Sick mills, which have no possibility of
viability and which may have to be closed
down or merged with adjacent units to
ensure viability. The question of closure or
retention of indivdual mills of NTC will de-
pend on the impact on wability of labour
rationalisation now being done through
Voluntary Retirement Scheme and other
relevantfactors Government have approved
an investment of Rs. 689 crores tor imple-
mentaion of Voluntary Retirement Scheme,
Rs. 533 crores for modemisation of NTC
mills, Rs. 200 crores for improving the
hquidity ot NC mills and Rs. 50 crores for
retraining and rehabiliation of workers pro-
ceeding on Voluntary Retirement Scheme

However, no state-wise allocation has been
made in this regard The progress in the
implementaion of the Tum Around Strategy
in the mills of NTC is as follows*

(1) three modernisation Schemes in-
volving an outlay of Rs 40 07 crores are
under implemenation,

() 24366 employees have availed of
Voluntary Retirement Scheme atanexpen-
diture of Rs 191 crores

(w) Rs. 100 crores have been released
to meet the intenm requirement of liquicity of
NTC dunng the period of implementation of
the Tum Around Strategy;

{iv) rehabilitation Schemes for workers
availing of Voluntary Retirement Scheme
have been approved and are under imple-
mentation.

{d) Dunng the year 1992-83 (Apnl. 92 to
February, 93). NTC mills suffered Prowi-
sional net loss of anout Rs. 410.20 crores.
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The cumulative net loss of NTC mills up to
28.2.1993is Rs 2735 crores.

, Production of Molasses
4864. SHRI J. CHOKKA RAO" Will the
PRIME MINISTER be please to State

(a) the annual production of molasses
in the country at present and the quantity
outof it aliotted for arrack production and for
industnal purposes;

{b) whether some quantity of molasses
1s also allotted to the new distilleries and
breweries;

(c) o not, whether the Government
purpose to ask the State Government notto
sanction naew distilleries and brewenes; and

{d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDQ FALEIRO): (a)
and (b} The annual production of Molasses
during the las three alcohol years ( Decem-
ber-November) has been around in 50 lakh
tonnes. Alioiment of Molasses to various
sectors and units is made by the concemed
State Governments.

(c) and (d). There s a ban on creation
of additional capacity or expansion.of exist-
ing capactty for the manufacture of alcoholc
dnnks from molasses except for 100%
export onented purpose. All State Govemn-
mentUT administrations have been advised
accordingly.

[Transition}
Higher Bid Tenders Acceped by CPWD
4865 SHRIMAT! SHEELA GAUTAM:

Will the Minster of URBAN DEVELOP-
MENT be pleased to state:
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(a) the number of higher bid tenders
instead of lower ones accepted by CPWD
forwhile washingand painting during 1990-
1991 and 1992; '

(b) whether the tenders have been
accepted in view of the quality of the work;

(c) if so, thecriteria adoptedtojudge the
quality thereof,

(d) whether higher bid tenders have
also been accepted for other maintenance
and repair works in view of the quality ofthe
work;

{e) if so, numbers hereofin 1990, 1991
and 1992: and

(f) the totalloss suffered by the Govern-
ment on account of accepting higherthd
tenders?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES: (SHRIP K.
THUNGON): (a) The number of higher bid
tenders instead of lower ones accepted by
the CPWD in Delhi for white washing and
painingdunng 1990, 1991 and 1992 were as
under:-

1990 - 105
1991 - 137
1992 - 143

(b) and (c). The tenders so accepted
were as per the guidelines issued by the
Department, which specily the criteria to
exclude from consideration unreasonably
low tenders as a measure of protecting the
quality of works. the quality of work is judged
as per the laid down CPWD specifications.

(d} No such tenders were accepted tor
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works other than white washing and paint-
ing. -

(e) and (f). " Since the tenders were
acepted as per the guidelines referred to in
reply to part (b) above, there is no question
of any loss suffered by the Govemment.
Thesetenders were acepted at very reason-
able rates with reference to the requirea
specifications.

Similar information for ail the parts in
respect of units outside Delhi is being col-
lected and will be laid on the Table of he
Sabha.

(English)
Financial Crisis in R.C.F.

4866. SHRIMOHAN RAWALE: Willthe
PRIME MINISTER be pleased to state:

(a) whether the Rasturiya Chemicals
and Fertilizers Limited (RCF) is facing a
financial crisis as a result of not paying back
intime the loan of 30 million Kuwaiti Dinars
taken dunng the year 1981;

(b) if so, the details thereof;

(c) whether the RCP was prepared to
pay back the 30 million Kuwaiti Dinar Loan
before the due date inthe year 1985 andthe
due date in the year 1988,

(d) if so, what prevented RCF from
paying back the loan;

(e) whetherthe delayed paying back of
Kuwaiti Dinar loan has increased the loan
liability of RCF from Rs. 161 crores to Rs.
321 crores; and

'(f)it8o, the reacation of the Govemment
thereto and whether Govemment propose
to bear the increased loan liability of RCF?
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THE MINISTER OF SATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (SHRI EDUARDO FALEIRQ): (a) to
(f). RCF hadissued bonds worth 30 million
Kuwaiti Dinar in 1981 to meet the foreign
exchange requirementfor ThaiProject. The
amount collected through issue of these
bonds was credited in foreign currency tothe
account of Reserved Bank of India (RBI)
and in tum RCF was given the equivalent
amount of Rs. 96.72 crores in Indian cur-
rency by RBI.

The balance of payment position did no
permit timely repayment of the Kuwaili loan
and in the meantime, due to depreciation of
rupee, the loan hability of RCF has in-
creased, for which suitable prowvision has
been made by RCF in 1991-92 accounts.No
decision has beentaken regarding Govern-
ment bearing the increased loan liability of

.RCF.

[Transiation]
Growth Centres in Gujarat

4867. SHRI N.J. RATHVA: Will the
PRIME MINISTER be pleased o sate:

(a) the details of the growth centres sel
up 1in Gujarat so far, location -wise;

(b) the allocation made for each of
these centres, and

(c) the progress made so farto develop
industnes in these growin centres?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMEN
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) to (c).
Under the growth centre scheme, Gujarat
has been allotted three growth Centres
which are in the distncts of Kuch, Banaskan-
tha and Bharuch. On approval of the project
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Reports, an amoun of Rs. 50 lakhs each has
been released for he growth centres in Kutch
andBanaskantha districts and Rs. 2.00 crores
for the centre in Bharuch aistnct.

[Transfation]
Issue of Bonds by RCF

4868. SHRI RAM NAIK: Will he
PRIME MINISER be pleased to state:

(a) whether the Rashtriya Chemicals
and Fertilizer (RCF) issued Bonds worth
As. 96.72 crores in Kuwait to meet the *or-
eign exchange reguirement for That Project:

(b) if so. the total amount subscnbed
and collected;

{c) whether this foreign exchange was
entirely made available to the RCF;

(d) if not, the reasons thereof;

{e) whether the Government did not
permit the RCF to repay the above foreign
hability dunng 1985 and 1988: and

(f) whetherthe RCF had to make provi-
sion of Rs. 51.89croresto repay the foreign
liability during 1991-92 due todevaluation of
Indian rupee?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): {(a)to
(f). RCF has 1ssued bonds worth 30 million
Kuwaiti Dinar 1n the year 1981 10 meet the
foreign exchange requirement tor That
Project. The amount collecteg through
issue ofthese bonds was credited thioTgign
currency to the account of Reserve Bahk of
india (RBI) and in tum RCF was given the
equivalent amount of Rs. 96.72 crores in
Indian currency by RBI.

The balance of payment position did
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not permit timely repayment of he Kuwait
loan and in the meantime, due to deprecia-
tion of rupee the loan liability of RCF has
increased in Rupeeterms forwhich suitable
prowision has been made by RCFin 1991-92
accounts

Strike by Advocates of Dethi High
Court .

4869. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the PRIME
MINISTER be pleased to state:

{a) whether the lawyers of Delhi High
Court went on a flash stnke on March 3.
1993;

(b} if so, the reason for their going on
strike,

(c) whether the Government had any
prior information about the resentment
amongst the lawyers, leading to strike;and

(d) ff so, the action taken or proposed
to be taken to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI H R. BHARD-
WAJ). (a) Yes, Sir.

(b) The stike was in protest against the
appointment of a judge of the Delhi High
Coun.

{c) No, Sir.

(d) No action is called for

Austerity Committee Report

4870. SHRI CHITA BASU" Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

{a) whethher an Austerity Committee
set up by the Government to recommend
measures for the reduction of Government
expenditure, has submitted its repont;

(b) if so. the details therecf; and
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(c) the action being taken by the Gov-
emment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
DHAR GOMANGO): (a) and (b) . The
National Development Council (NDC)
Committee on Austerity submitted its report
tothe Chairman ofthe Council . The Council
is yet to consider the report.

{c). Action will be taken by the Govern-
ment after NDC has taken a view.

12.03 hrs.

[English)
{Interruptions)

MR. SPEAKER: Please askone by

one. Shri Harin Pathak
(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, | wanted to say something.
The Pnme Minister has gone What can |
say? The whole Pariament has become
wrelevant We want o raise an important
1ssue but the Leader of the House is not
here

(Interruptions)

RE COMPLETION OF NARMADA
VALLEY AND SARDAR SAROVAR
PROJECTS

[Translation]

SHRI HARIN PATHAK (Ahmedabad).
Mr. Speaker, Sir, the people of Maharashtra
and Gujarat are deeply distressed by the
news item that has appeared in today's
newspapers Namada project is a result of
anagreement signedin 1985 with the World
Bank according to which World Bank had to
provide assistance and a loan of fifty three
croredollers. Today, suddenly Government
of India has decided notto avail of the loan
of 23 crore dollers after 31 March.

The people ot Gujarat, Maharashtra
are womied over it because if the Central
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Govemnment does not take that loan, how
would the project be completed. In 1985,
Govemment had signed an agreement with
the World Bank. Out of loan of fifty three
crore dollers, thity crore dollars have al-
ready been given by them. lfthe restofthe
loan amount is no proposed to be taken or
availed, how would the Project be com-
pleted? Would it be completed at all or not?
he completion of Sardar Sarovar project is
ofulmostimportance forthe development of
Guijarat. Ifitis not completed within sched-
uled time the development of Gujarat will
come to stand still. Lakhs of farmers are
pinning their hopeson the completion of this
project because it would solve theirimgation
problems. But today’s newspapers have
reported again that Government does not
intend to take the loan. On behalf of the
peopie of Gujarat, | would like to know from
the Central Govemnment how doas it pro-
pose to complete the project if it does not
intend to take the rest of the loan amount?
Central Government should issue a state-
ment in this regard. if it does not take loan
from the World Bank would the Government
make any prowision for it in the Budget ior
not. Govemment should clarify the actual
posttion and indicat the time by which this
project would be completed and whether it
would allocate funds for this project or not.

|English)

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): Sir, | would like
to tell the hon. Members that there is nothing
toworry about the steps we have taken. {will
make a detailed statement on this matter
later. But now ! would like to assure the
House that all the projects of Narmada Val-
ley, including Sardar Sarovar, will be com-
pleted by us using ourown resources. The
non-utilisation by us of the World Bank’s
proposition will not aftect the compietion o
this project. The projectwillgoon The hon
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Members, particularly from Madhya Pradesh,
Gujarat, Maharashtra and Rajasthan - these
are the four parties which are concemed -
mus the reassured that this project will be
completed. It will be completed according to
the Tnbunal's Awardgiven. There wouldbe
no hassels, no troubles created because of
our decision not to utilise the World Bank
credit in this matter.

One more thing i want to submit for
your consideration is that we may request
the Railway Minister to reply to the Railway
debate which ended at 6.20 this moming.
After the Railway Minuster has replied to the
debata, other matters which you might al-
low, may be taken up by the House. if the
House agrees, then you give the permis-
sion. | would request that the Railway
Minister may be asked to reply to the
debate.

SHRI SHARAD YADAV (Madhapura):
No, no. (Interruptions)

SHRI VIDYACHARAN SHUKLA: After
that, you can do everything. Bu thisis my
request to the House and to the Speaker.
(Interruptions)

[ Transiation]

SHRI LAL K. ADVANI (Gandhinagar):
Mr. Speaker, Sir, with regard to the state-
ment made by the Minuster of Parliamentary
Affairs, | would like to know as to whom the
Govemment took into confidence while
malking such an important decision. since
the pariiament 1s in session? Many of the
Members from Gujarat are present in the
House. We read aboutitin the newspapers.
It has caused concem ali over Madhya
Pradesh and Gujart. It is good that the
Minister of Parliamentary Affairs or the
Minister of Water Resources has said that
Govermnment would mobilise its resources
for this purpose. But many announcements
that are made by Govemment are not imple-
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 would like to know whether the Guyarat
Government hadbeen taken into confidence
ornot While formulating, the scheme? The
members of Parhament had not been taken
into confidence, we have come to khow
through newspaper reports Govemment
should make a comprehensive statement
before the House nses forthe day because
we are discussing the Budgetandthera s no
prowision forthisinthe Budget Theres no
indication as to how 1s Government going to
doit Until factual information s provided
a ‘reassurance’ would not assure us

SHRI VIDYACHARAN SHUKLA Mr
Speaker, Sir we have no objection to the
points made by the leader of the opposition
We have taken decision after paying a great
though Ihad promised to keep all facts and
information before the House We should
not make haste in it We should take sep
after much consideration | have stated one
basic thing that it would not atfect any aspect
of Narmada project We wantthatthe hopes
of the people of Gujaratbe realised We all
are associated with them | would like to
make a statement after having a first hand
information of the needs and requirements
of the aftected people of Madhya-Pradesh
Rajasthan and Maharashtra We would
request you to give a httle more time so that
we can give you information after assessing
the overall situation Butlhave nothingmore
to add except the basic policy which |
already put before you (Interruption)

SHRIRATILAL VARMA (Dhundka) Mr
Speaker Sir, | have given you a notice
{Interruptions)

| had raisea his 1ssue in the House
when Sardar Sarovar project had come up
for discussion earlier The then Minister of
Water Resources Shn Manubhai Kotadia
had given an assurance that this project
would be completed at all costs with the
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assistance of World Bank This project is
very crucial or important for Gujarat If the
project i1s not completed it would be difhcult
forustosurvive Thereasionis that Gujarat
1S a drought prove state and people and
farmers of the state are anxioulsy awaiting
the completionof this project Whereverwe
gomnGujaratwe are asked one and only one
question again as to when this project would
be completed Government should inform
us about the exac time by which the project
would be completed so that we can inform
the people of Gujarat accordingly

SHRIMATI BHAVNA CHIKHLIA (Ju-

nagarh) Sir thisis veryimpontantproject for
Gujarat (Interruptions)

[Enghsh]

MR SPEAKER Just a minute please
Today 1s the 31st of March and probably we
are going to have a recess after this | think
the hon Members of the House made his-
tory by sitting upto 6 20hrs inthe moming,
yesterday We are all obhged

ANHON MEMBER Not yesterday Sir
We sat till today morming

MR SPEAKER Yes Itstarted yester-
day and ended today

SHRIRAMNAIK (Bombay North) More
than 70 Members participated in the debate
{Interruptions)

MR SPEAKER |think you made history it
will be remembered also But today hap-
pens to be the last of the middle of the
session Then we will be hohdaymng for
some time or going back to our consutuen-
cies For about 1B days there will be no
Session

{Interruptions)

MR SPEAKER My proposalis thatthe
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hon. Members who want to raise many

important matters today, shall have more

time to discuss those issues, if we take up

the Railway Budget first and continue with

other discussions later on.

SHRI RAM VILAS PASWAN (Rosera):
No, Sir.

MR. SPEAKER: You will certainly have

an opportunity to speak and you will have
more time.

(Interruptions)

12.14 hrs.

RE AURANGABAD HIGH COURT
JUDGEMENT HOLDING SHRI SHARAD
PAWAR GUILTY OF CORRUPT PRAC-
TICES

[Transiation]

SHRI RAM VILAS PASWAN(Rosera):
Mr. Speaker, Sir, through you, | would like
to draw the atention of this august House
towards animportant constitutional matter.
Yesterday, the High Cour in a judgement
terminated the membership of an hon.
Member of the House for 6 years on the
grounds of corrupt practices adopted by him
during his election. In addition, the judge-
ment also mentions that... (/nferruptions) .
he is an hon. Member of Lok Sabha. His
name 1s Shri Sharad-Chandra Govindrao
Pawar. he is an hon. Member of this Lok
Sabha. | would like to quote from the judge-
ment here in the House. In this connection |
have already written to you. Under the rules
I'have also written to you that 1 will quote an
important para from the said judgement.
That paragraph reads as follows:

[English}

“The notice against Shn Sharad Cnan-
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draGobindrao Pawar is made absolute under
section 99 of the Representation of people
Act. Shri Sharad Chandra Gobindrao is
named as a person who has been proved to
be guilty of corrupt practices under Section
134 of the Representation of People Act.”

[ Transiation)

Mr. Speaker, Sir, | wou'd like 1o submit
to you that on technical ground it could be
argue that pending the judgement of the
Supreme Court, no action could betaken in
this regard However, | would like to remind
this august House that Shri Anulay, an hon.
Member of this very party, whenindicted by
the Court tendered his resignation. Similar
was the fate of Shri Shivaji Rao Nilangekar
too. Besides these Shri Janardana Reddy
also resigned from the office aftér being
indicted by the Supreme Court.

| would like to submit to you that Shri
Sharad Pawar has got no moral right to
continue as Chief Minister after being held
guilt by the High Cour. He can't continue as
Chief Minister of any State after this judge-
ment. he is stilla Member of Pariament and
was earliera Minister atthe Centre too. Had
someone else been Chief Minister of Mahar-
ashtra, things would have been different.
janta Dal candidate, Shri Balasaheb Patil, as
an opposing candidate agairst him and we
people went there for his compaign. The
way Shn Pati's defect was ensured, the
Chief Minister must resign from his office.
{Interruptions)

SHRI ANNA JOSHI (Pune): Please try
tolisten. {interruptions)

SHRI RAM NAIK: You people are not
genuinely interested in lodging the proest

[English]

MR. SPEAKER: Let us be correct on
this point Let us understand it.



an RaA MARCH 31, 1993
S udbement holding

SHRIGEORGE FERNANDES (Muzaf-
farpur) Sir, | suggest that Shn Sharad
Pawar loyalists hold ther fire for a minute
(Inerruptions)

MR SPEAKER Letus chnchthisissue
And, if ajudgement s given by the givenby
a High Court let us also be correct in the
House Let us find out whether you can raise
itlike this when the penod to file appealis
still there and whether the matter i1s sub
Judice or not

SHRI LAL K ADVANI (Gandhi Nagar)
Weare notdebatinghere asacourt Itisnot
alegalissue. (Interruptions) Itis more
of a political Issue

MR SPEAKER A Sub-judice matteris
not to be discussed in the House

(Interruptions)
MR SPEAKER Iwill hear you
[Translation]

SHRI GEORGE FERNANDES Mr
Speaker, Sir, Please allow me, to make my
point (interruphions)

MR SPEAKER Please be ready with
the points (Interruptions)

SHRI P C CHACKO (Tnchur) Sir, he
IS going on speaking against your orders
{Interruptions)

MR SPEAKER Letusciinsh the issue
You will find the legal provisions also

[Translation]

SHRI GEORGE FERNANDES Mr
Speaker, Sir, in section 107 of the Repre-
sentation of the People Act, a mention of
‘Effect of orders of the High Court” had been
made—
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[English]

“Effect of the order of High Court, Sub-
jectto the provisions contained in Chapter 4
(a) relating to the stay of operation of an
order of High Court under Section 98 or 99,
every such order shall take effect as soon
as it 1s pronounced by the High Court *

[Translation}

I have made my point only under * 5
rule

[Enghsh]

The order was reponounced yesterday
moming

MR SPEAKER But against whom?

SHRIGEORGE FERNANDES Against
the court | have the copy of

[Translation]

| have raised the 1ssue of order under
section 99 S, | have the copy ofthe orders
of Justice Halbe (Interruptions) | do not
understand why the hon Members do no
want to histen anything (Interruptions)

Mr Speaker, Sir. | would tike to make
two points before you

[Enghsh]

MR SPEAKER Isthis anorderagainst
Mr (interruptions

SHRI GEORGE FERNANDES This
order takes into effect from the moment it Is
pronounced

MR SPEAKER Against whom?

SHRI GEORGE FERNANDES The
order has been pronounced against two
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individuals. | have a copy of the order. | will
lay it on the able. (Interruptions) Sir, | will
read out the relevant extract.

“The Election Commission, July, 1991
Order
The Election Peitition is allowed...”

MR. SPEAKER. What will be the, effec-
tive order?

SHRI GEORGE FERNANDES: The
effective order is like this.

“Notice against Shri Sharadchandra
Govindarao Pawar made absolute under
Section 99 of the Representation of the
People Atc and Shri Sharadchandra Gov-
indarao Pawar 1s named as a person who
has been proved to be quality of corrupt
practices “(Interruptions)

Under Section 133 (4) of the Represen-
tation of People Act - This is an order of the
High Court Judge. This s signed by Juslice
Shn Halbe This order has come into effect.
{interruptions)

MR SPEAKER' On second point, will
you please enlighten me? Is this matter
subjudice?

[Translation]

SHRI GEORGE FERNANDES: Yes.
Sir, | will tell you how it happened Mr
Speaker, Sir, Please go through section 103
of the ‘Representation of the People Act'.
Section 103 states that immediately after
the pronouncement of the order, it comes
into effect and the copy of order is also sent
to the Hon. Speaker. The copy 1s endorsed
to the Hon. Speaker with a view that if any
hon Member
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[English]

hasl been found guilty, has been
proved guilty of corrupt practices.

[Translation]

Then the concerned hon. Member
ceases his right to be a Member of the
House. The issue has come to you now in
the light of this judgement. |am not bothered
about what will happen tomorrow and nor
about the reprcussions in the Maharashtra
Legislative Assembly. Since Shri Sharad
Pawar is the hon. Member of this House, |
demand that his Membership must be termi-
nated immediately We want yourorders on
this issue so that #t could be sorted out
politically in the House and not in a legal
manner here (interruptions)

[English]

MR. SPEAKER: | will allow you, Mr.
Bansal, Mr. Chacko and Mr. Meghe lateron.

SHRIJASWANT SINGH (Chittorgarh):
Mr Speaker, Sir, I willnot repeat the aspects
thatmy good friend Shn George Fernandes
has already mentioned.

Sir. consequent upon the findings of
the hon. High Court of Maharashtra, we are
seized that an issue which has essentially
three aspects. There is a Constitutional
aspect which has inherent in it, the respect
that this Legislature must show to the find-
ings of Coun of Justice.

That is one aspect. The second
aspects is an aspect relating to political
propriety. Should a Member of this House
be held as guilty of corrupt practice that
political property, enjoining.....

MR. SPEAKER: One thing | would like
to know from youwhethestshould actonthe
statement made on the Mpor of the House
or on the papers sentto me
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SHRI JASWANT SINGH: Yourqueryis
eminently right. You cannotacton the basis
of either of newspaper report or on the state-
ment made in the House. (/nterruptions)

~ MR. SPEAKER: | have to act. | small
have to find out what is to be done by the
Speaker; and if | have to act, | should have
some papers before me.

(Imerruptions)

MR. SPEAKER: There s a whole scheme
of things in the Constitution and the people
* Representation Act; that whole scheme
and the procedure has to be balanced.

SHRI JASWANT SINGH: | ain making a
separation between you as the custodian of
the pnvileges of this House on account ot
high office that you hold what you have to
do Why you have to do has to be naturally
and of course on the basis of an authentic
documentation; and only after you have
examined those documentations That i1s
one aspect of t. The other aspect 1s the
submussion that we are making, 1s a political
propnety a constitutional obligation of the
Government It s not for me and | do not
even dare to suggest to the Chair How the
Chan should conduct itself. But, as a
member of this House, | do have a right
through you to suggest, infact, insist thatthe
Government must observe due political
propenety and constitutional obligation.

There is a third aspect. | am not going
into the legality of the case. whether the
case can be an appeal, when it is an appeal,
whether that appeal shall be upheld or nat
upheid. There 1s a moral aspect and that
moral aspect is connected with the piace-
dents that are attended by polity.. (inteirup-
tions)

MR. SPEKAER: | will allow you to make
a submission.
{Interruphons]
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SHRI JASWANT SINGH: My submis-
sion is, in fact, this submission that | am
making is underiined by the conduct of the
hon. members of the treasury benches that
thereis an espec! of morality and propriety
in the manner in which.. (Interruptions) My
submission is very simple. If this moral

~aspect of propriety 1s an aspect of propnety
which we insist upon the Government 1o
observe, it is not for you that we are making
our request; it is a demand that we are
making of the government that when a court
has ruled, as it has ruled, the Member
against whom the court has given the ruling
15 presently holding a high office.

There are precedents and | donotwhish
to name all those precedents. It just so
happens that afl the precedents that exist, at
least three belong to the State of Maharash-
tra. Some exemplary conduct was displayed
earlier by an hon. member of this House,
Shn Autulay. Yet another exemplary con-
duct was displayed by Shri Babasaheb
Vikhe Patil {Interruptions) Thatis a matier
of detals (Interruptions)

SHRI JASWANT SINGH My request,
which | repeat, 1s simple. This demand that
we make ofthe Govemment for the purpose
of upholding what the Court has held. The
Governmeni must act and the high office of
respensibility held by someone, against
whom corrupt practice has been charged by
the court, thal lugh office they are not entitled
to. (Interruptions)

MR. SPEAKER: | will aliow you later.
{Interruptions)

SHRIPAWAN KUMARBANSAL (Chan-
digarh): Mr. Speaker. Sir. | really do not
understand what really prompts our friends
on the other side to raise this matter in the
House We all know this is a matter which
does not concem the government of india as
such and the matter shouid not have been
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rarsed in the House

This matter, coming fromthemas such,
does refer to two Members of this House If
the elections were held and election position
was filed agamnst one of the elected mem-
bers of this House and nghtly or wrongly the
court has come to adecision because the
court itself says so, the court has given a
particular decision and has stayed the op-
eration of its own order for six weeks Ithas
given time to the person whose election was
setaside 1o movethe Supreme Court Inher-
entin that order (Interruptions)

Inherentinthat order s the acceptance
of the possibility by the High Court itself that
the High Court's order may be set aside by
the Supreme Court Case are nol wanting
where in election petitions where decisions
have been stayed by the Supreme Coun
What has happened in this case 1s we have
not (Interruptions)

A reference was made about the pnvi-
leges of this House but this cases involves
the conduct. if any, before the twomembers
become the members ofthis House During
the elections what is attnbuted to the hon
Member who was elected and the hon
Member who campaigned for m (Inter-
ruptions) | do not really want to refer to the
ments of the case but one point you have to
mention when the other side have rused in
this House If our hon fniends onthe other
side have rushed to arnve at vanous conclu-
sions, | have briefly want to refer tothem the
relevant prowision of the Representation of
Peoples Act 1e Section 123 (4) which
defence Corrupt Practice’ inter aia onthe
ground "

"That the publication by acandidate ~
(Interruphons)

" The publcation by a candidate or
tus agent or any other person with the
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consent of the candidate or his agent, any
statement of facts which is false and which
he erther believes to be false or does not
beleve to be true in relation to the personal
character or conduct of the candidate "

Shn Jaswant Singh and other hon
Members may have laid their hands on the
judgement | do not know when | am sure
inthe judgement 1s withthem, they know that
atno point of ime was the personal charac-
terorconduct and | am sure they understand
what personal characterorconduct means,
at no point of ime dunng the election
campaign was a reference made to the
personal character and conduct of the other
canddate

This is the point involved in this case
The High Court has very nghtly given them
time to file an appeal and tll the appeal 1s
taken up by the Supreme Court, | would iike
to put acrossthe pointthat this matterhasto
be treated as sub judice it may have been
decided by the High Court (Interruptions)

SHRI GUMAN MALLODHA (Pah) Are
you arguing before the Supreme Court?

SHRIPAWAN KUMAR BANSAL | know
what | am saying While disposing of the
case they have kept in abeyance the opera-
tion of the order for six weeks, and time 1
given to the aggneved persons to appeal
against the order to the Supreme Court |
was surpnsed to hear Shn Jaswant Singh
reallytryingtoargue acase like a competent
lawyer taking a stand against that case
{Interruptions)

SHRI SOMNATH CHATTERJEE
{Bolpur) He has made out a very fit case for
the Attorney-Generaltobe called (interrup-
hons}

MR SPEAKER Let usbe bnef- very
bnef- and tothe pointwithoutgoing into side
issues Otherwise it will prolong
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issues. Otherwise it will prolong.

SHRIPAWAN KUMARBANSAL: Asfar
as the finding of the court 1s concemned. |
know the weakness of the point made by
Shn Jaswant Singh. (Interruptions)

Lknow what | am saying. (/nterruptions}

MR. SPEAKER: Please come to the
point. you are quite capable of doing that.
Do not go into side issues; otherswise the
discussion will prolong. (Interruptions)

SHRI PAWAN KUMAR BANSAL: What
|am submittingis -1 am rentereating the point
-thatthis 1s not the nghttime forustotake up
this matter. When the matter goes before
the Supreme Court, in view of the points
raised in the matte, if it gives any finding - if
at all- | can understand it (Interruptons)

The hon. Members need not be agi-
tated over t now They cannot make any
political capital out of it (Interruptions)

{ Translation|

SHRI DATTA MEGHE (Nagpur) Mr
Speaker, sir, Aurangabad High Court in its
judgement has terminated the membership
of an hon Member of this House The
election of Shn Sharad Pawar has beenset
aside and Shn Balasaheb Vikhe Patil has
been declared elected Sir, nothing has
peencommentedaagainst Shn Sharad Pawar
They are nght in making hullabaloo
{Interruptions) ... Shn Sharad Pawar in a
speech during his election condemend cor-
rupt practices Mr. Speaker, Sir, the only
fault of Shn Sharad Pawar s thathe empha-
sised in his election speecl: that the people
should not vote tor the people who indulged
incorrupt practices and he admitted this fact
in the High Court What all the Hon Mem-
bers ot the opposition are saying is not
correct The matleris subjudice ana Pawar
has been given time to file an appeal in the
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Supreme Court against the judgement. The
Court has not commented anything of this
sort against Shri Sharad Pawar..... (Inter-
ruptions)... Your only make such speeches.
Pleasedolisten. ifthisis adheredtothenno
leader will be able to deliver any speech
during his election campaign. Theretore,
Shn Sharad Pawar cannot be defamed in
this manner. He had simply stated that
nobody should be involved in corrupt prac-
tices. Atpresent he is our leader in Mahar-
ashtra. Leaders of the opposition have
accused himinthe manner... (Inferruptions)..
We will fight it out in the Supreme Court
Judgement will be in our favour. (Interrup-
tions;.

MR SPEAKER: Look , whatever you
have to say on this 1ssue say quickly be-
cause there are other hon Members who
would hke to raise other issues.

{Enghsh]

SHRI MOHAMMAD YUNUS SALEEM
(Katinar) Mr Speaker, Sir. | will make my
submission only to the legal aspect of the
issue Firstly it has been suggested to you,
Sir. that because this 1s a matter conceming
a State Governmenl, on the floor of this
House this matter cannot be discussed.
(Interruptions)

SHR!I RAM KAPSE (Thane): He i1s a
Member of this House

SHRI MOHAMMAD YUNUS SALEEM
Sir, | say it is wrong because Shri Sharad
Pawar continues to be a Member of this
House He s still a Member of Parliament
He has not resigned his membership.
Therefore, this House 1s competent to
discuss and consider this issue

Shri George Fernandes has just now
quoted from acopy ot the judgemant of the
Hign Coun. wherein certain observations
have been made. certain findings have been
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given, holding Shri Sharad Pawar guilty of
corrupt practices. Now there are two
aspects. if an Order is passed by a High
Court, which is an appealable Order, the
remedy for the person what is aggrieved by
the order is toimmediately apply to the Court
and ask the Court to suspend the operation
of the Order, that means obtaining a Stay
Order. Sir, allowing to file an appeal before
the Supreme Court, has been simply al-
lowedtothe person who had been defeated,
and not to the person who had been held
guilty of corrupt practices. Sir, you will ap-
preciate that the dispute was between a
member elected and amember defeated. A
memberwho was defeated - filed an election
petition. His election petition had been
allowed The aggneved parly, who was
elected. had been allowed to go in for ap-
peal. No Orderhadbeen passedtosuspend
the operation of the Order, which found him
guilty of currupt practices Therefore,
immediatiey the Order comes into operation
Therefore, this House i1s competent to dis-
cuss the matter. . (Interruptions)

[Transiation]

SHRI VILAS MUTTEMWAR (Chimur):
Mr Speaker, Sir, there are issues more
important than this which will be raised.
About 54 persons in Orrisa have lost therr
hves.

[Engtsh]

SHRI MOHAMMAD YUNUS SALEEM:
Sir, if you have got a certified copy of the
order of the Aurangabad High Court, you are
in a posthion better to know whether any
observation has been made in the Order or
not. it has been made as read by Shn
George Femandes. it1s a very serous thing
and you have 1o take a decision on it

MR. SPEAKER: Areyou expectingme
to get the Order?

SHRIMOHAMMED YUNUS SALEEM:
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Sir, Itis for you to take immediate decision.
You should not postpone.. (Interruptions)
L]

MR. SPEAKER: | am asking you a
question, doyou expect me togetthe Order?
DOyou expectthe Speakerofthe Lok Sabha
to get the Order?

SHRIMOHAMMAD YUNUS SALEEM:
Sir, you should take immediate action.

MR. SPEAKER: Now f)r your consid-
eration, | will read out the .- ievantportion of
the People' s Representation Act, Section
103. it says:

“The Court shall as soon as may
be after the conclusion of the trial
election petition ntimate the sub-
stance of the decision to the Elec-
tion Commission and the Speaker
or Chairman as the case may be: of
the House of Parliament or of the
State Legislature concemed and
as soon as may be thereafter send
to Eiection Comnussion an au-
thenticated copy of the decision.”

Itis not my duty.
(Interruptions)

MR. SPEAKER: it does not help you.
Please sitdown. Please donotunnecessar-
ily disturb hum.

SHRI MOHAMMAD YUNUS SALEEM.
The legislation has prescnbed that a copy of
the judgement Order should be sent to the
Elecion Commission as well as to the
Speaker,

MR. SPEKAER: Yes. Why are unnec-
essanly burdening me with the duty of
getting the copy.

SHRIMOHAMMAD YUNUS SALEEM:
The Electron Commission is bound by the
provision of the Representation of Peoples
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Act. 1951, But, you have to exercise ynur
power which is vested in you as submitted
by the Members of this House; because
sending the copy of the judgement to the
hon. Speaker is not meaningless. It has got
some substance; it has got some meaning;
andit has got some purpose. That purpose
is to take immediate action in this regard.

MR. SPEAKER: | am asking a pointed
question. Shall I wait forthe copyto come to
me or shall | go and get it?

{Interruptions}

SHRI MOHAMMAD YUNUS SALEEM:
If you have not received a copy then you
have to wait. (Interruptions)

SHRI P.C. CHACKO (Trichur): It is
most unfortunate and highly improper that a
senior Member.... (Interruptions)

MR. SPEAKER: Shri Chacko, please
wait, a senior Member is speaking.

SHRI MOHAMMAD YUNUS SALEEM.
It 1s for the court to decide. Thereby, the
court has ordered vacation of a seat by
certain person. Unless the stay order is
obtained, execution would have to take
place immediately without waiting for the
appeal. Therefore, if there is no stay order,
if the court has not been applied for to
suspend the operation of the order, immedi-
ate action has got to be taken. That is the
law. You also know it and | also know it.

MR. SPEAKER: Please understand
that the court has passed some kind of an
order. | do not know. you do not know,
Members do not know, what exactly said in
the order of the decision. Unless we know
whatis exactly pronounced by the court, we
are not required to take any decision. |am
releasing out the exact Section of the Act.

“The High Court shall, as soonas may
be. after the conclusion of the trial of
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the election petition, intimate the sub-
stance of the decision of the Election
Commission and to the Speaker.”

SHRI MOHAMMAD YUNUS SALEEM:
Itis for you to decide. (interruptions)

MR. SPEAKER: Now, lease take your
seat. When | am standing you have to take
your seat. |said that | will allow you. Letus
be very brief and to the point please. Shri
Chandra Shekihar may speak now.

(Interruptions)

SHRI GUMAN MAL LODHA : Sir, there
is no dispute.

SHRI CHANDRA SHEKHAR (Ballia):
Mr. Speaker,Sir, | have nothingto say about
the case as such. But, your observation is
correct because in the same judgement,
quoted by Shri George Femandes, the
judge has directed the Registrar of the High
Counl to send the copy of the Judgement to
you and fo the Election Commission. Untill
and unless you gel the copy from the Regis-
trar, it will not be proper for you to take
action. (Interruptions)

Everybody goes by the decision of the
court. If this paper 1s correct - | do not
authenticate it - but this is the paperin which
it 1s said. | quote:

“The Registrar to_take action under
section 103 ofthe Representation of People
Actandforward the copy of the notice under
section 89 the Representation of People Act
and the judgement and order in this election
Petition to the Election Commissioner and
also to the Speaker or the Chairman of the
House of Parliament or the State Legislature
as may be found necessary.”

This is in that paper. (interruptions). |
was saying that on moral grounds or on
political grounds, | am not saying anything.
{Interruptions). But, all the time it my
friends... (Interruptions) You know my posi-
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SHRI GUMAN MAL LODHA Mr ex-
pnme Minister, we would like toknow whether
you want him to resign on moral grounds or
not Please make it expoit

SHRI CHANDRA SHEKHAR | shall
notanswerthisquestion Onmoralgrounds
all these Members should resign because
they have (/nterruptions)

SHRI GUMAN MAL LODHA He has
come to preach the correct practice

SHRIMURLIDEORA (Bombay South)
Have you heard the verdict or not?

SHRICHANDRA SHEKHAR But,lwas
one person who not only not asked to resign
butl was also against getting them arrested
(Interruptions)

{interruptions)

| know what s moral ground and what
ispolitics Very few of us can say something
on moral ground So, people do not easily
resign on morai grounds |am not going on
that My view may be different onthat Mr
Speaker, Sir, on this particular question
which you have indicated | think you are
correct and the matter should end here

SHRI PC CHACKO (Trichur) Mr
Speaker Sir it 1s most unfortunate and
nighly improper that some of the semor
Members of this House chose to raise this
issue in this fashion | can understand Mr
Paswan or Mr George Femandes raising
this i1ssue Those who are interested in
malagningthe leaders otthe Congress Party
arechoosing anything tobeatus withand we
canunderstandit Butasenior Member like
Shn Jaswant Singh has taken up this 1ssue
inthis House |raise aprocedural objection
The Member wno Is unseated according to
s High Court order shouild nave been
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served a notice before raising this 1ssue
This s a preliminary procedure accordingto
the Rulds of Procedure of this House This
matter i1s not being taken into account

Swr, for the first time in the history of
junsprudence, a new decision is beingtaken
by the High Court |have no intention nor
I have the nght to refer to the High Court
judgement It1s stated that corruption i1s not
indulging in corruption, but corruption means
anybody speaking about corruption or
anybody exposing corruption This new
dimension has come now | want to ask a
specific questionto Shn Jaswant Singh Are
you agreeing to this new definition of corrup-
tion?

Itis reported - | am not refernng to the
judgement - that more people would have
voted for a candidate had this character
assassinationwas notthere Yourpartyand
all the parties in the opposition were indulg-
ing in the pressureful game of character
assassination against the Congress Party
We could have very well claimed that our
party would have won 400 seats had they
not indulged in the character asssassina-
fion

MR SPEAKER ShnChako, pleasebe
bnel

SHRI P C CHAKO Sir,1 want to say
that the course of law 1s still open The very
some judge who has pronounced this
judgement, has maded veryclear tisclear
fromthe judgement Apart ofitis thattorsix
weeks the operation of this order i1s being
slayed A senior Member was trying to
mislead this House on this  (Interruptions)
No only the unseating of the Member but the
entire operation of this order s being stayed
forsixweeks The course oflawis still open

It s most imporiant that this matter s
beingtaken up for discussion inthis fashion
it 1s going to aftect all the poldical parties
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This is a double - edged weapon. You are
making allegations. Are you prgpared to
agree with the question of moral turpitude?

MR. SPEAKER: Please help us to
conclude it as quickly as possible.

SHRI P.C. CHACKO: Sir, letme telltwo
things. Shri Jaswant Singh said " constitu-
tionally ormorally’. | say thatconstitutionaily
or on moral grounds, Shn Sharadrao Pawar
is not required to respondto this judgement.
The constitutionall property does not require
that. Itis being explained here. The charge
against Shri Sharadrao Pawar was that he
made a speech during the election In his
affidavit in the Aurangabad court he has
agreed it. He has notdeniedit. He has said
that people are indulging in corrupt prac-
tices. That he has accepted. So. there is
absolutely nothing either morally or consti-
tutionally binding on him.

1, therefore, request you that this is not
appropriate and it is not fair that we take up
this matter for discussion like this. (Interrup-
tions)

[Transiation}

SHRI SUBASH CHANDRA NAYAK
(Kalahandi): Mr. Speaker, Sir, | have an
important matter to raise......

MR. SPEAKER: | have already saidthat
{ will allow you later on. Why do you get up
again and again.

SHRI RABI RAY (Kendrapada): Mr.
Speaker, Sir. with regardto thisissue | woula
like to tell my hon. fnends of the Congress
Party that we are not raising this issue against
Shri Sharad Pawar for personal reasons
We have no personal enmity aganst him.
Being an hon. Member of this House. he is
our hon. fnend The High Court judgement
has raised a controversy that:
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.

[English]

“He has been named as a person who
was proved to be guilty of corrupt practices
under the Reprasentation of People Act.”

[Transiation/

Mr. Speaker, Sir, an hon. Member from
the other side argument, but Idonctwant to
gointo it.

[English]

MR. SPEAKER: Only one question the
High Court has given a certain time lofile an
appeal against the decision. Should we .ot
wail until the time is over?

(Interruptions)
[Translation]

SHRI RABI RAY: ltis not a stay order
. We should not to wait for it. | would like to
sure youthatthis typeofthings doarise. We
want to see the example, the procedence
Now the High Coun has given a finding
about Shri Sharad Pawar. | would like to
make a reference to the book by Shn Kaul
and Shri Shakdhar in which conducted
expectad of an hon. Membar has been
described in the following sentences.

[English]

“In order to maintain the highest tradi-
tions in parliamentary life, Members of par-
liament are exected to observe a certain
standard of conduct both inside the House
as well as outside it. Theirbenaviour should
be such as to enhance the dignity of Pariia-
ment and its Members in general. The
conduct of members should notbe contrary
to the usage or derogatory to the dignity of
the House orin any way inconsistent with he
standards which Parliament is entitied to
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expect of its Members.”

[Translation]

Mr. Speaker, Sir, the high Court has
given a judgement about an hon., Member,
and on the basis of these findings

[English]
He is guilty of corrupt practices.
[Transiation]

The question 1s how to proceed with it?
The Registrar of the High Court will send a
copy of this jJudgementtoyou |feelthatitis
under dispatch and Shn George would
place before you an authenticated copy of it
| am talking of propnety in regard to the
judgement given by the High Court In this
connection  would like to refer to ruhngs give
by the first hon. Speaker of Lok Sabha, Shni
Mavalankar in Mudgal case. Shn Maval-
ankar had give the ruling that the question
raised by Shn Mudgal was not a question of
Pnwvilege. | would like to read out afew lines
from that ruling

[English]

“The member may behave inamanner
in which the House shouid not like him to
benave and yet, t may be argued that itis
not a subject of breach of pnvilege. In all
circumstances the practice in the House of
Commons has been to constitute a Special
Committee and the procedure of making
motion is the procedure that i1s usually
adopted in the House of Commons even
though there1isa Committee of Pnvileges ™

[Translation]

My subrmission is that as compared to
that case. this case s stronger because we
have a High Court juagement This issue
was raised i the House The first Pnme
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Minister Pt. Jawahar Lal Nehru had pro-
posad in the House to hand it over to a
special committee. Now, the hon. Prime
Minister knows what he and Shri Sharad
discussed aboutit. He makes asuggestion
to approach the Supreme Court but he
knew it well that the 1ssue was to be raised
inthe House. The hon. Pnme Mmister left
before Zero Hour was over. He knows that
Pandit Jawahar Lal Nehru had proposed to
hand over the Mudgil case to a special
Committee.

[English]

MR SPEAKER, Rabi Rawvji, with all
respect, allow me to submit that we cannot
undothe Judgement givenbythe High Court.
it 1s for the Supreme Court todo d.

{Translation]

SHR! RABI RAY. My submission is that
we are siting here in the House, what we
have to do? Is it a matter of propriety . ..

[Enghsh]

MR. SPEAKER- The forum is the Su-
preme Court, not here.

[Transiation]

SHRI RABI RAY. | would again like to
place before you the question of propriety
Propnety means thatthe Members of House
are there to behave n a dignified manner
tohelp conduct the proceedings of the House
properly Therefore. we need not go deep
into the minutes of law, this is what | want to
say

[Enghsh]
SHR! VIJAY NAVAL PATIL (Erandol):

Sir.1n 1990 | had filed a case in the Supreme
Court regarding my election The same
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judge had given the judgment . Atthattime.
Mr. Rabi Ray was the Speaker.

MR. SPEAKER: He has not said
anything against the judgement. Mr. Rabi
Ray has said nothing against anybody.

SHRI VIJAY NAVAL PATIL: The point
is, a senior Member, leader of the opposition
atonetime and Vice President of All India
Jan Sangh, Mr. Uttamrao Patil was a sitting
Member from the BJP atthattime. He was
allowed.

{Tiansiationj

SHRI RAM KAPSE (Thane): Perhaps
he is commenting on the way Shri Rabi Ray
behaved when he was the Speaker of Lok
Sabha. it feel that it 1s not correct. He is
refernng to Shri Rabi Ray.

MR.SPEAKER: Shri Rabi Ray has said
nothing against him and he has aiso not
said anything against him so far.

[English]

SHRI VIJAY NAVAL PATIL: In the
same judgement, six weeks' time was given
for Mr. Uttamrao Patil to appeal He was
allowed tosttinthe House but nottovote He
went in an appeal for a stay from the
Supreme Court. before the stay could be
rejected or granted. the Lok Sabha was
dissolved. Inthe same analog. there can be
a stay obtained from the Supreme Court
There is no hour to take an decision on this
1ssue. This is our submission.

MR. SPEAKER Who is taking a deci-
sion? Who has the nght and who has the
authonty to take decision?

SHRI VIJAY NAVAL PATIL: He is
demanding the same thing

MR. SPEAKER: He dia not cgemand
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SHRI RAM NAIK: Basically it is the
question of political propriety. The judge-
menthascome. Political propriety demands,
as it has happened earier when the
judgement hadcome against Mr. Antulay,
when he was the Chief Minister, he should
resign. Another Chief Minister also. Mr.
Nilangekar had resigned becausethe judge-
ment came against tum  This is one issue of
poolitical propriety.

Second point is, whether this is sub
judice ornot Accordinglo me, itis not sub
Judice until he files the appeal. Unless he
files the appeal. it is not sub judica. If he
does notfile the appeal within six weeks, the
order stays.

Thirdly. itis a very importantissue as far
as this House 1s concemed The Prime
Minister's name has been dragged intothis.
It has been reported and | confirm that
report thal the Pnme Mimister has been
quited that he has advised Mr. Sharad
Pawar that he should not resign. He should
file an appeal .. that | can understand. But
the Pnime Minister has been quoted that he
has advisedMr Sharad Pawarthathe should
not resign.

SHA!I R. DHANUSKODI ATHITHAN
{Tiruchendur): Sir,the Congressleaders have
been arrested in Tamil Nadu. The Home
Minister should make a statement...... {Inter-
ruptions)

MR. SPEAKER- : | will give you time.
Please go to our seat.

tinterruphions;

SHRI RAM NAIK: Tha fourth point is,
there was no-confidence motion in this
House and at that time Mr. Sharad Pawar
referredto 22 election cases for which they
had preterred the appeal in the Supreme
court. He raised that issue. When ha could
raise that issue, we should be allowed to
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There s nochoice for Mr Shrad Pawar
but to resign as there is constitutional and
! political break-down in that State

MR SPEAKER | will allow two min-
utes to every Member

SHRIGUMAN MAL LODHA Itisnot a
matter of excitement or emotion or sent-
ments because the issue relates tothe inter-
pretation and effect to be gwen to the
judgement which has been given by the
Bombay High Court Bombay High Court
has clearly stated without mncing any
words and that 1s very important that “The
notice under Section 39 givento Shn Sharad
Pawar is made absolute " (/nterruptions)

Would you kindly histen to me for a
moment? {Interruptions)

DR KRUPASINDHU BHOI (Sam-
balpur) | am on a point of order (Interrup-
tions)

SHRI GUMAN MALLODHA ltis made
absolute under Section 99 of the Represen-
tation of peoples Act and Shn Shard Pawar
1s named as a person who has been proved
to be guilty ot corrupt practice under Section
123 Clause 4 of the Representation of
Peopie Act { Interruptions),

The Hon High Court has also men-
tioned that he 1s guilty under Section 123 of
the Representation of People Act Section
123 Clause 4 of the Representation of
People Act defines corrupt practice of char-
acter assassination by false statement

MR SPEAKER Youdon't define what
i1s corrupt practice it 1s for the court to
decide Not here (Interruptions)

SHRI GUMA MAL Lodha Kindly pro-
tect me Kindly ask them to sit down and
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protect me (/nterruptions)

The point 1s that Section 103 requires
that a copy be sent by the High Court to the
Hon Speaker, the Election Commussion and
to all concemed

Section 107 says thatthe judgement
of the High Court would operate immedi-
ately unless stayed Section 107 s very
important Section 107 saysunless andunti,
the higher court or ugh Court itself stays
Granting of time for filng appeal s not
equivalent to granting of stay

MR SPEAKER Who knows authenti-
cally what s the position? Nobody knows it

SHRI GUMAN MAL LODHA Sofaras
Hon Speakeris concemed, notning is to be
done at present But i 1s for for the
Government  We are not requesting the
Hon Speakertopass any Order for dismiss-
ing or suspending Shn Sharad Pawar itis
my submission to the Government We are
requestingthe Govemment Itis the bounden
duty of the Government which 1s wedded to
the rule of law under parhamentary democ-
racy under the Constitution to take appro-
pnate action asking Shn Sharad Pawar to
resign

MR SPEAKER Please conclude

SHRI GUMAN MAL LODHA Under
Section 123 Clause 4 of the Representation
of People Act, a point was made by that
side that Shn Sharad Pawar has not been
held guilty of corrupt practice

MR SPEAKER Piease conclude

SHRIGUMAN MALLODHA [will finush
one minute Apoint was made by that side
thatthe High Courthas notheld Shn Sharad
Pawar guiltv of corrupt practice

Onthatpoint, the High Courthas, intumn
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held that he is guilty of corrupt practice
under Section 123 Clause 4 of the Repre-
sentation of Paople Act. !

MR. SPEAKER: Please conclude.
(Interruptions)

MR . SPEAKER: Shri Guman Mal
Lodha, please do notread it. -

(Interruptions)

SHRI GUMAN MAL LODHA: There-
fore, | submit that it is not the hon. Speaker
butthe Govemment, the Prime Minister, for
the sake of morality, for the sake of legal
propriety. for the sake of upholding the
Constitution, should not permit a person
held guitty of corrupt practices towork asthe
Chief Minister. Of course, if the Supreme
Court had granted stay of the operation of
the judgement for Shri Sharad Pawar, things
would have been different. That has not
been done. Therefore. he must either resign
or must be sacked. (Interruptions)

SHRI SHARAD DIGHE (Bombay North
Central): Mr. Soeaker, Sir, | do not know why
this question has been raised in this House.
1 will throw some hght as far as the legal
positionis concemed. Inanelectionposition
of one of the Members of this House - not that
of Shn Sharad Pawar but another Member
- Shri Sharad Pawar has been named as a
person guilty of election corrupt practice
Yes, itis true. Now, we do not know about it.
My information 1s that against that order, six
weeks' ime has been given and stay has
been given till that time. So, today. really
speaking. noquestion anses within thattime.
The Appeal may be filed and it will be subject
tothefinalorder ofthe Sureme Court. Apart
from that, supposing there is no appealorno
stay. even what are the consequences?

Nothing is tobe done by youinthis case
atall
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This orderis tobe communicatedto you
under this law. There is an order, a direction
that will be communicated to you in due
course of time. But as far as the corrupt
practice is concemed, Section BA of the
Representation of the People Act, to which
nobody has made a reference, says:

“The case of every parson guilty of a
corrupt practice by an order under Section
99 shall be submitted, as soon as may be,
after such order takes effect, by such au-
thority as the Central Govemment may
specify in this behalf, to the President for
determination of the question as to whether
such person shall be disqualified and if so,
for what period ?”

So, this willbereferred tothe President
and provided that the period for which any
person may be disqualified under this sub-
section shall in no case exceed six years, in
this case also before giving his decision on
any ground mentioned above, the President
shall obtain the opinion of the Election
commission. So, firstly, the opinion of the
Election Commission will have to be ob-
tained and then the President will finally
decide whether he will be disqualified for
this and if so for what period. It may be from
one day to six years, any time which the
President may decide. So, till such time
nothing is goingto happen. Funther, whatis
the position as far as disqualification 1s con-
cemed? Supposing Shn Sharad Pawar 1s
utimatety disqualified by the President. What
are the effects? Then, the effects are also
given under section 11A.

MR. SPEAKER: Need we go into all
these things?

SHAI INDRAJIT GUPTA (Midnapore)
Isit necessary just now?

MR. SPEAKER: That is exactly what
1 am asking.
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SHRI SHARAD DIGHE: Section 11 A
says:

“Any person disqualified by a decision
of the President under sub-section (1) of
Section BA for any period shall be disquali-
fied for the same period for voting at any
election.”

So, his present seatinthe Pariament
is not affected by this order at all. What he
will be subjected to will be this that only in
the nextelectionorinany election which he
will fight, he cannot be a voter. That means
that he cannot be a candidate also. Today,
nothing s to be decided under the law either
by this House or by anybody else. So, thisis
the legal position. | am not on the moral or
polincal aspect of it

Form the legal point of view, nothing
anses before this House and nothing has to
be done. (Interruptions)

SHRI SRIKANTA JENA (Cuttack):
Precisely this pointwas raised by Shn George
Femandes He has quoted the judgement
which was pronounced yesterday by the
Aurangabad Bench of the Bombay High
Court. The questions, under Section 103
of the Representation of the Peopie Act, the
order which was pronounced by the Bom-
bay High Court, ithas tobe communicatedio
you. Ithas beencommunicated. itis nhne.
it must be on the way and it might be
reaching any time The point is, under Sec-
tion 107 of the Representation ofthe People
Act, the order 1s enforced now only.
Suppose, you receive the order just in half
an hour, then question 1s, you have toacton
that. Then the matter will be sem to the
President of iIndia (Interruptions)

SHRI KIRP CHALIHA (Guwahati): You
want to make him act nghtnow Thisisa
malicious propaganda. (Interruptions)

SHRI SRIKANTA JENA: Letme sub-
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mit my point. Why are you unnecessarily
making a noice? (Interruptions)

SHRI RAMESH CHENNITHALA (Kot-
tayam): This is not comect. (Interruptions)

SHRI SRIKANTA JENA: What 1s not
correct. Sw, the point which is really con-
fronting your mind is that you have not re-
ceived any communication from the Regis-
trar of the High Court. The point 1s, Shn
George Fernandes authenticates the deci-
sion, authenticates the judgement Notonly
he but it has been authenticated by many
Members. The judgement has been pro-
nounced and tisin operation. The question
1s, you have to act not under the same
prowvisions of the Representation of the
People Act About the moral question, 1
know about the Congress Party people.
They do not have any moral consideration at
all We know what happened towards Shri
Janardhan Reddy. we know what happened
towards Shn Autulay and some other Chief
Minsters (/nterruptions)

SHRILALK.ADVANI.Mr Speaker, Sir,
this 1ssue has ben raised from all sides and
all parties have consideredit (Interruptions)
| regard it as significant. Shn Sharad Dighe
only referred to the legal aspect as to what
you have to do or you have not to do. As you
would appreciate, my colleagues from this
side mentioned that they are raising this
1ssue of the High Court judgment in Mahar-
ashtra about Shri Sharad Pawar today. It is
not merely addressed to you because you
can take the congnisance of it only when you
are informed by the Registrar or the formali-
ties of law are gone through. But we are
addressing through you thus Govermnment..
because in the pastin simiar situations as of
Shn Antutay or Shn Nilangekar, it was the
Govermnment which advised them. it hap-
pend in both these cases In both these
cases, the ruling party at the Centre 1s the
ruling party inthe State. And, therefore, the
premier party in the country has a duty cast
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uponit Theres aduty castinthe rulingparty
to see that political propneties are main-
tained | would like to know fromthe Govem-
mentaboutit We do notexpecta ruling from
you atthis moment We expectthe response
from the Government Is the Government
going to respond to the demands made by
the House that in view of the High Court
fudgmentyesterday, they advise Shn Sharad
Pawar to resign? This is what we would hke
to know from the Government Let the Gov-
ernmentrespond (Interruptions)

SHRI A CHARLES (Tnvandrum) Af-
ter the Ayodhya incident the hon Leader of
the Oppositiontenders his resgnation Then,
why s he sitting now? (Interruptions)

SHRIL AL K ADVANI{GandhiNagar)
Sir, this 1s a specific question Has the
Government anything to say? i the
Government refuses to say anything then
we will draw our own conclusions (Inferrup-
tions)

SHRI BUTA SINGH (Jalore) Mr
Speaker, Sir | have been histening to the
points raised by the hon Members from the
opposition as well asthe by hon Members
from thisside Thecatisoutofthebag after
the hon Leader of the Opposition Has
spoken the basic thingis that three important
issu@s are involved in this One 15 the
Constitutional aspect the judgement and
the other s about the moral 1ssue Afier you
had read the relevant portions of the Repre-
sentation of Peoples Act |thoughttherewll
be anend tothis issue this House, for
the time being, because everything 1s pre-
mature *

Still, 1t has to go the higest Court and
only then it can be implemented

Now the question i1s about the
Constitutional aspect
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MR SPEAKER That will be off the
record

SHRIBUTA SINGH have read about
the judgement only in the newspapers The
Judge himself has said that for six weeks, it
will notbe operative No, lam coming to the
moral aspect of the question (Interrup-
hons)*

Shn Dighe has made out the case that
legally there 1s nothing that this House can
do Coming to the moral aspect of the
question, Shn Sharad Pawar has admitted
through his affidawit that™ he 1s against
cofrupt practices dunng the elections "

MR SPEAKER We do not have to go
into that

SHRI BUTA SINGH it is not relevant
now At themoment afieryouhavereadthe
relevant portions of the Representation of
Peoples Act thereis hardly anythingthatthe
Government has todo We have to waitfor
the final heanng in this case And Shn
Sharad Pawar, if he s held guiity he is held
guilty only for upholding the moral grounds
of the election for which he I1s sought to be
pumished We should congratulate Shn
Sharad Pawar for he has publicity de-
nouncedthe corruptpractices (/nlerruptions)

SHRI SUDARSAN RAYCHAUDHURI
(Serampore) Sir It will set a dangerous
consequence

{Transiatron]

SHRI NITISH KUMAR (Barh) | am
raising all new points Mr Speaker, Sir,
please kstentome One should have some
patience to hsten to me

MR SPEAKER | always listen to you
patiently

* Not Recorded
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MR, NITISHKUMAR:" Mr. Speaker. Sir,
ShriGeorge has told about the legal position
and you also quote the relevant rule. Now
it is not so imporant , you will receive
information from the registrar and then you
will take action on it. This s only the
question of time... (Interruptions) Why are
they making somuch noise here. We would
have understood if they have shown such
heat at Surajkund, why are they getting so
agitated? The chance, which should have
gone to Shri Sharad Pawar, now, will go to
someone from amongst you It 1s the bad
luck of Shri Sharad Pawar.otherwise, we
had full sympathy with him. We had pinned
our hopes on Shn Sharad Pawar and Shn
Arjun Singh, but what can we do if Shn
Narsimha Rac 1s more forlunate to have the
God's blessings. We cannot do anything.
(Interruptions).

SHRI PAWAN KUMAR BANSAL: He
does not know. He ig, saying something
else. {Interruptions)

SHRI NITISH KUMAR Mr Speaker,
Sir, please listen 10 me.

{interruptions)

and | was hstening to you attentively..
{interruptions)

{Engilish]

MR. SPEAKER: | have allowed you to
address me; not others.

{Interruptions}
[Transiation]

SHRI NITISH KUMAR: Shri Pawan
Bansal came in between. Mr. Speaker, Sir,
seeneeens (Iterruptions). | would like to tell Shri
Pawan Bansal, through you, with regard to
the debate he has started that whatever my
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hon. Member has said is correct * ...
. (Interruptions)
|Enghsh}

- SHRI RANGARAJAN KUMARAMAN-
GALAM: He cannot say this against a
Member of this House.

MR. SPEAKER: It is off the record
(Interruptions)
MR. SPEAKER. Now you will sit down.
{Interruptions)
[ Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the decision..... (interruptions)....... No
power in the world can save them after this
judgement. We are raising the question of
morality today. Although morality has no
relation with that party. Even then | insist,
through you, that they must resign on the
basis of morality and
precedents.........(Interruptions)......

MR. SPEAKER: If you want to speak for
2 hours, you may do so. Butthe debate is not
going to conclude in this way.

{Interruphons)

SHRI PAWAN KUMAR BANSAL: He
has said something mentioning my name.

MR. SPEAKER: He has said nothing ill
against you. That is not going on record.

{Interruptions)

SHRIBHOGENDRA JHA (Madhubani):
The Time of the entire House has been
wasted. Every time we are asked to reply.
But when we want to reply, we-are not
allowed 1o do so.

* Not Recoraec
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MR. SPEAKER: No, you are not asked
to reply.

SHRIBHOGENDRA JHA: No. ourtime
1s being wasteo.

MR. SPEAKER: Bhogendra Jhaji, there
are 545 Members here. If all want to speak
on a single issue, how it will do. There are
other issues also whose notices have been
given by other Members. You want to speak
on every issue, how will it do

SHRAI BHOGENDRA JHA: | would like
to reply 1o what you were asking.

MR. SPEAKER: | have not asked any-
thing.

SHRI BHOGENDRA JHA: Whom you
have asked then? Am | not present in the
House?

MR. SPEAKER- No, | have not asked
you.

SHRI BHOGENDRA JHA: Am | sitting
outside the House.

MR. SPEAKER: | have not asked any-
one to tell anything.

SHRIBHOGENDRA JHA: No, youhave
taken our time.

MR. SPEAKER: All nght. Let Shn Bho-
gendra Jha speak

{Interruptions)

SHRIBHOGENDRA JHA: Mr. Speaker,
Sir, | will not go into the details of the issue
which has come up here now When you
receive information from the registrar, you
will take action on it. | am not going into that.
But if any Member authenticates it now, the
order of the High Courl.... (Interrupnions)

MR. SPEAKER: Bnogendra . | have
aiready quoted the refevant law.

MARCH 31, 1993

Shri Sharad Pawar 404
guilty of corrupt practices

[English]

I have not to do it. The Court has to give
it to me. How can | explain all the legal
position to you again and again?

[ Transiation]

SHRI BHOGENDRA JHA: Please give
me only one minute. Listen to me. If any
Member authenticates it, as Shri Dighe has
said....... (Interruptions)

|English]

MR. SPEAKER: That is not expected
The High Court has to sent it to me.

| Translation}

SHRI BHOGENDRA JHA: This is the
decision about two Members of Parliament.
One hasto be removed. Your time has been
taken for that.

MR. SPEAKEH: Bhogendra ji, do not
interfere in the working of the lower court.

SHRI BHOGENDRA JHA: You may
summon Shn Sharad Pawarhere by serving
a notice. He is under you. He can hsten to
you. Then it depends upon you send it to the

President or to somewhere
else.....(Interruptions)
[English)

SHRI SOMNATH CHATTERJEE

(Bolpur): The law is very clear; you have
nothing to do in this matter.

MR. SPEAKER: Yes, that is right

SHRI SOMNATH CHATTERJEE: Ttw
provision tor givinginimation tothe Speak:
1s based on necessity. Supposing there ha
been no stay order. Mr. Vikhe Patil could
have come today with the judgment and you
would have been bound to allow him to come
in. You could not have allowed the other
Member, whose election has been cancelied.
to continue if the order had come to you and
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there was no stay. But the question here is
something else. Here is a Member of the
House against whom there are serious find-
ings. The election of a Mamber of the House
is aside. Another Member, who now occu-
pies a very important constitutional position
in one of the States, has serious findings
againsthim. Isit notexpectedthatthe House
should express its concern also in a matter
like this? | do not know why the hon. Mem-
bers on that side are suddenly now raising
andthey do noteven allow Membersto refer
to that (Interruptions)

AN HON. MEMBER: It is going on for
one hour.

SHRI SOMNATH CHATTERJEE: It is
because of your contribution tothat. | do not
know f Shn Arjun Singh was involvedtoday,
there would have been so much of rumpus.
It is because of Mr. Sharad Pawar. There-
fore, by this type, they only disclose their
guilty conscience and display; nothing alse.
(Interruptions) Only thing 1s that this is a
senous matter. A High Coun of this cquntry
has given certain findings; the findings will
have their own effect. If the judgment is not
finally set aside by the Supreme Cour,
nobody can deny the operation of that judg-
ment. Therefore what is the good of saying
that he has not been found guilty. Due to a
stay order, the findings are not nullified;
findings remain. Only thing is that the opera-
tive part1s notbeing made effective because
of the stay order. Therefore, let us not glout
overthat. We cannot wish away the findings
given by the High Court. | do not understana
why Members are standing here and casting
aspersions against a High court and saying
thatthe High Court's findings are not correct.

MR. SPEAKER. That is not going on
record. Anything relating to that part is not
going on record,

SHRI SOMNATH CHATTERJEE: Let
us not cross the line. The Members of this
House are concemed with the propriety also.
This 1= a matter which should have been
raised and has bean propery raised. Whatis
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expecled is that the Govemment should
raspond (Interruptions)

THE MINISTER OF STATE lN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
ANDDEPARTMENT OF OCCEAN DEVEL-
OPMENT ) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS SHRI  RANGARAJAN
KUMARAMANGALAM: Sir, what is a little
unfortunate at the present momentisthatan
extremely serious matter has been raised at
a time which we normally call the unlisted
business time. As they rightly put. against a
Member ofthis House who also happenedto
occupy a constitutional position as the Chief
Minister of a State, itis being presented here
that there is a judgment.....(Inferruptions)
Let me speak; or should | sit down? It | am
interrupted, | will not speak. Sir, | would like
to make one thing clear. It has been pre-
sented here that there 1s an order of a Court
where there is a finding against the said
Member that he has been found guilty of
corrupt practices. Whatis surprisingis | went
across and | asked my friends if | could see
the copy of the judgment. | did not really
notice that it will come up. There is no copy
of the judgment available at the moment, in
the (Interruptions)But, certainty we will get
hold of it and we will look into it. But the issue
1s not that. The issue that is fundamental is
that if you want to place an aliagation of any
type with the backing of the judgment or
without the judgment against a Member of
the House. whether he is the Chief Minister
ornot, | think it was fair that he should have
been given an opportunity to present his
case (Interruptions)

SHRI RAM KAPSE: He had full oppor-
tunity to come here. (Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Have the patience to listen. Other-
wise, | will not speak. | will not respond. ifl am
interrupted, | will not respond. {Interruptions)

SHRI RAM VILAS PASWAN: Do not
respond. We do not want your response
(interruptions)
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SHRI RANGARAJAN KUMARAMAN
GALAM Does the Leader of the Oppogmon
think that what he 1s doing is a nght thing? Is
the Parhlament going to decide as to who is
going to be the Chief Minister in one State o1
not? | would hke to know that Sir Is the
Parliament going to decide it? They say that
they are not talking about the legal situation
They say that appropnately you will take a
decision when you receive the order and
when you have the complete facts Theyare
talking of propriety When certain Members
speak on the moral issue they say thal that
was also not an issue When they talk here
1sthe Government the Central Government
going to advise a Chief Minister to resign on
the grounds of propnety? So ultimately it1s
reaching a stage where this Parhament 1s
pleading that we should decide Ctuef Minis
ters of States and not the legislature party Is
that the federal system we are going to
adopt? Sir 1am sorry we do notacceptit it
will be the legislature party which will decide
as to who is the Chief Minister and not the
Parhament 1 do not think the Leader of the
Opposition s nght in making this demand at
all There 1s no question of propnety (/nter
ruptions) | cid not decide that (/nterruption)

[ Translations)

SHRILAL K ADVANI (Gandhi Nagar)
I was thinking that this side shouls have
shown anger

[Enghish]

He could have said all that he has said
in a very cool manner (Interruptions) { am
totally dissatishied with the response of the
Government | am totally dissatisfied with
the response of the Government | am not
surpnsedthat all political propneties are now
being thrown to the wind by this Govern-
ment (Interruptions)

SHRI RANGARAJAN KUMARAMAN
GALAM **
{Interruptions)
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SHRI LAL K ADVANI We are totally
dissatisfied with the Government s response
(Interruptions) We walk out of the House

13 36 hrs

At this stage Shn Lal K Advam and
some other hon Members ieft the Houseé

{Interruptions)

[ Translations]

SHRI SHARAD YADAV WE also walk
oul of the House

1336 1/2hrs

At ttus stage Shn Sharad Yadav and
some other hon Members lefl the House

[Enghsh]

MR SPEAKER Let us go to the other
point In view of what has been said on the
flour ofthe House nothing more 1s expected
to be done

SHRI SUBASH CHANDRA NAYAK
{Kalahandi) Sir on 30 th March 1993 |
received a telephonic message from Shn
Sunil Chandra Nayak Vice President
Pradesh Youth Congress (I} Committee
Onssa Heis dreswdent of Kalahandi district
He said that there 15 a very crucial suation
ansingin Lanpgarh Block the tribal pocketin
the distnict of Kalahand: Onssa As per
sources more than 50 persons have died
due to consumption of poisonous food dur
ing the last months in Lanpgarh Block More
than 2 000 persons have been senously
affected by an unidentified disease After
taking food they are suddenly affected by
such disease and facing death/calis within
an hour The district admimstration as well
as Onssa Government have not taken any
sutable steps to control the chrome situ
ation There is no proper madical aid facth
ties provided by the Government to bning

" “Expunged as ordered by the Chair
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back proper environment in the locality as a
result of which the entire hilly region s under
severa tension The poor people are facing
hazardous situation Therefore Central
Govermnment assistance should be provided
to Lanpgarh immediately Otherwise the
situation will be out of control all over the
distnict

Secondly anews also came to me that
a child of Bordi Guda in the same block has
been sold for Rs 130 This may please be
inguired into by a Central team and neces
sary achion taken urgently

Therefore | request this august House
to save the people of Lanpigarh Block as well
as the backward Kalahandi distnct as the
present Onssa Govemment is totaily inca
pable of handling the situation

in Kalahand: Bolangir Phulbam and
Dhenkanal the people are not getting drink
ng water properly Tubewelis are not func
uoning Sufficient drinking water may be
provided to these districts A Central health
team may be deputed immedately to
Kalahand: district to control the disense
MPs should be given power toimplement the
works In the distncts (/Interruptions)

SHRI SARAT CHANDRA PAT
TANAYAK (Bolangir) Sir the women in
Dhenkanal Phulbani Bolangirand Kalahandi
havetowalk 3 4 kmstofetchwater Theyare
not getting a glass of water The nvers and
oonds are there The tubewells are notfunc
tonng The water 1s unhygienic and not fit
even foranimals for dninking (/nterruptions)

SHRI CHANDRA SHEKHAR Sir this
should not be made a matter of controversy
These areas have been in constant famne
lor many years And this year there has
been a very severe problem in that area |
was there a few weeks back and people are
actually dying | do not know why the Gov
emment of india 1s not sending at least a
team there to assess the situation Excuse
me for saying so The response of the Gav
“ment on such a vital matter s totally
varalysed 1 really do not understang it Al
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these Members make a hue and cry on non
1ssues But when an 1ssue of public impor
tance comes everybody keeps quiet After
all Members of Congress Party themselves
are raising this issue Where are the Minis
ters? Why do they not respond? The matter
of famine due to which people are dying of
nunger 1sbeingignored Thisisnotaproper
thing Mr Speaker and you shoula direct the
Governmentto sent ateam there (Interrup
tions)

SHRAISRIBALLAY PANIGRAHI (Deog
arh) There was not even a mention in the
State Assembly about this gnm situation by
the State Government We appeal to you to
send a parliamentary team to Onssa to
assess the grawity of the
situation (Interruptions)

The Parlamentary Team should as
sess the siuation in nght perspective and
come out with appropniate recommenda
tions The Government of India should also
assess the recommendations of the team
This should be done immediately keeping
the seventy ofthe situation inview {interrup
tions)

[ Transiations)

MR SPEAKER We cannot satisfy
everyone

(Interruptions)
{English)

MR SPEAKER Please sit down | am
standing here First st down If there 1s a
problem of this nature please discuss itwith
the Government When this kind on a prob
lem was raised on the fioor of the House |
said that | would consult the Members and
that a team would go to find out the drought
conditions inthe State | have already stated
this

SHRISRIBALLAV PANIGRAHI Weare
grateful to you But Sir

tinterruptions)
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MR. SPEAKER: | have already stated
every thing. What more do you want me to
do?

DR. KRUPASINDHU BHOI! (Sam-
balpur): We are indeed grateful to you Sir.
But we are not satisfied with one thing. In
your direction, it is stated that a Central
Team has already visited.....

MR. SPEAKER: No; no. That is not
correct. You are distorting the facts and
throwing them in my face. | have not yet
constituted a team and the team has not
been sent out. Please sit down. This is very
unfair.

{Interruptions)

MR. SPEAKER: Theteam has notgone
anywhere. | have not even constituted it.
Your are just throwing facts in my face.

DR. KRUPASINDHU BHOI What | want
to say is nol that. You are not allowing me to
have my say.

MR. SPEAKER: | have already stated
that | am not sending the team yet. Yourare
saying that the team 1s aiready gone'

DR. KRUPASINDHU BHOI: | am not
saying that you have already constituted a
team and all that. | am only saying that an
official of the Central Government has gone.
Allow me to speak sir.

MR. SPEAKER: Okay, let im speak.
Let everybody speak as they want....

DR. KRUPASINDHU BHOI: Please Sir,
| am not saying all that.

(Imerruptions)

MR. SPEAKER: Dr. Bhoi, the Govemn-
ment belongs to your party. You speaktothe
Minister concerned. There are other things
to be done. This is your railway budget. This
has to be passed. Why don't you realise.

DR. KRUPASINDHU BHOI: Please
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understand my intentions Sir. |am only trying
to come 1o your rescue.

MR. SPEAKER: No, no. You need not
come to my rescue. | can rescue myself.

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur): Your decision is to send a
parliamentary team. But in the meantime,
Govermment of India has sent an official
team. As already stated, the problem cannot
be solved so very easily.

MR. SPEAKER: Noplease. Pleasedon't
take it in a big debate form. You got some-
thing for which you must be proud. Now
something is done to help your State. No-
body has done this to your area tifl now. You
should be proud of il. instead, you are taking
pride in going on talking! Please sit down.

(Interruptions)

MR. SPEAKER: Please understand, you
raised the issue and that issue was clinched.
You get something which no other Member
got after raising that issue and yet you take
pride in speaking. This is not good. Let
others also speak

SHRILOKANATH CHOUDHURY: Sir, |
have given a notice and | want to raise an
important issue. Last Wednesday, ShriL B.
Arora, a Custom Officer of Alahabad was
gunned down and the reason behind this
was that he was a man of good oredentials
and he also got the President’s award. He
getheidof....

MR. SPEAKER: Lokanath ji , what is
this? You please realise that yesterday people
sat up to 6.20 hours in the mormung and the
Railway Minister i1s also sitting. Now. the
Raitway Budget has to be passed; the Ap-
propriation Bill has to be passed it has to go
the other Houss, it has to be passed there
and then it has to go to the President. Why
don't you take all thase things into consid-
eration? Why don't you act by what | am
saying? You do not realise unless | raise my
voice and shout.
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SHRI SOMNATH CHATTERJEE
(Bolpur) Sir, | will take only one minute |
have been patently warting to raise this
Is55ue

Sir, seculansm 1s a quasi feature of our
Consttution We are all committed to main-
tainthe secularcharacter of our Constitution
and of our country We are all aware how
communal wrus 1s sought 1o be spread
through out the country and how deliberate
attack 1s being made on the secular charac-
ter of our country

Sir 13 poiitical partes and a number of
mass organisations have come together
under the campaign for national unty Ral-
hes are being held throughout the country it
has been decided to hold a rally to fight
against the communal forces on the 14th
Apnl at Boat Club in New Delhi We have
made representation we have made apph-
cations to the Government lo give permis-
sionto hold rally at the Boat Club whichisan
important venue for holding ralins It 1s
strange that the Govemment 1s not even
respondingtothat Noanswerisbeinggiven
I have been requesting the Pnme Minusterto
stay here but probably he 1s guity con-
science and he has not even bothered to
respond to our request for granting permis-
sion Sir all these bravados at Surajkund
seemto be meaningless and they are just for
the media consumption Are we being
equated with the Communal forces who
was notgranted permission to hold the rally?

S, ttis very strage that in the Captal of
India at Boat Club which is the traditional
venue for ralhes the secular forces are not
being allowedtoholdarally Thousands and
lakhs of people are goingtocome here They
will spread the message of seculansm They
wiil take the vow to ight communahsm which
s everybody s duty in this country This
Govemnment s not giving permission to hoid
a rally there Though the Home Minister is
saymg no' he s not denying 1t officially

| charge that this Govemment - clan-
destnely supporting these communailon es
if they are senous about fiighting seculansm
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they would have given us the permission a
long time back The whole object 18 going to
be frustrdled So many lakhs of people are
coming and the Government is asking us to
hold the rally atthe Red Fort Itis notpossible
to hold the rally there because people cannot
be accommodated there what 1s the mas-
sage that the peopie of the country wiliget by
this gestrue of the Government? People will
say that the permission has not been given
by the Govemment to hold a rally for the
national unity So, they will think that this
Govemment 1s not senous

| therefore, demand that permission
should be given forthwith so that the rally can
be held at the Boat Club This 1s a matter of
concern Yesterday Shnmati Suseela
Gopalan raised the issue on the floor of the
House and said that in the State of Kerala
some 60 lakh people formed ahuman chain
Bulnotaword noteven a visual was shown
onthe TV The Government media is totally
absent totally siient on this When such
programmes are undertaken for upholding
seculansminthiscountry we donotfind any
reference in the Govemmment media The
Govemmentshould not support Mr Gopalan
but they should also say thal they welcome
and encourage such movements for secu-
lansm in this country We demand that the
Govermnment must respond here and now
There are Cabinet Ministers sitting here
{Interruptions)

[ Transiabons)

SHRI RAM VILAS PASWAN Mr
Speaker Sir the birth day of Dr Ambedkar
falls on 14th Apnl Permission in wnting was
sought 1in the month of January but the
Government has not given permission to
celebrate it at the Boat Club or any other
place it shows that the Government s anti-
secular and against the pnnciple of social
justice {interruptions)

SHRI GUMAN MAL LODHA Mr
spaak=i Sir Manhavrr Jayant falls on 4th
Apni Aprocessionisiake noutevory yearat
fhis occasion The Chief« omrnus ~oner has
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refused permission forthe procession (Inter-
ruptions)

MR SPEAKER First of all you please
sit down and listen to me

({Interruptions)

MR SPEAKER Letthe Railway Budget
be passed because it has to go to Rajya
Sabha

SHRIBASUDEB ACHARIA (Bankura)
We want a response from the Government

SHRI INDRAJIT GUPTA (Midnapore)
Mr Shukla should say something on this
{Interruptions)

SHRI ANBARASU ERA (Madras Cen-
tral) Sir, a hanjan MLA was beaten outside
the Assembly (Interruptions)

MR SPEAKER Letusunderstandthis
If you say anything about any matter which
had taken place in other Legislative Assem-
bly 1t cannot go on record here Anything
else, if you want to say. | have no objection

(Interruptions)

SHRI ANBARASU ERA It 1s a very
serous matter

SHRI SOMNATH CHATTERJEE Sir
important 1ssues are raised The Govern-
ment does not respond So many Cabinet
Ministers are sitting here We do not know
anything about it (Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur) Are you going to respond to our
points? (interruptions)

SHRIANIL BASU (Arambagh) Areyou
going to say anything? (Interruptions)

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS {SHRI
viGYACHARAN SHUKLA) Many points
nave been raised py the non Members
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which are agitating their mind. if they had
gwven advance notices, we would have asked
the concemed Minister to come here and
reply (Interruptions)less we knowwhat point
1s going to be raised in the House, it 1s not
possible to reply to those points.

May be that they have made a request
tothe Govemment 10 days ago, seven days
ago. five days ago But, unless we have a
notice apout the matter to be rephed here, |
cannot get all the Ministers over here, with-
out notice, we cannot respond Without no-
tice, | am not in a position to reply on behalf
of all the Ministers | can get them over here
if a proper notice is given, and they will give
a reply which will reflect the decision of the
Government (/nterruptions)

[Translations]

SHRI GUMAN MAL LODHA Mr
Speaker, Sir.the hon Minister of Parllamen
tary Atfairs 1s sitting here in the House We
want that permission should be granted to
hold a rally on the 4th Apni on the occasion
of Mahawir Jayants

Similarly permission may also be
granted to hold rally on the 14th Apnl on the
occasionof birthcentenary of Dr Baba Saheb
Ambedkar {Interruptions)

SHRIVIDYACHARAN SHUKLA Have
you given a notice to this effect? (Interrup
tions)

SHRIRAMVILAS PASWAN Thisissue
was raised by us in this very House on the
15th March and you too had given a ruling on
it (Interruptions) Youarethe Hon Speaket
ofthis House Therefore, you should askthe
Minister and the Governmeht to give permis:
sion 1o hold rally on the 14th Apnl (Interrup-
tions)

SHRI VIDYACHARAN SHUKLA You
should first give notice, then we will see

{Interruptions)

SHRI GUMAN MAL LODHA Mr
Speaker, Sir, the Vice-Chancellor of the
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Rajasthan University was taken into custody
by the Distnict Collector and Police Commis-
sioner (Interruptions)

13.57 hrs.
[MR DEPUTY SPEAKER in the Chair

Mr Deputy Speaker, Sir, itis anincident
of misbehavior meted out to the Vice Chan-
cellor of the Rajasthan University He is
holding this post of Vice-Chancellor for a
pretty long ime The Collectorandthe S P
lifted hum from huis seat and misbehaved with
m | would ke to request youtotake action
against the Governor to protect him **

SHRI VIDYACHARAN SHUKLA The
hon Members might have wntten to the
Government But we have not received any
notice How can we respond to the points
about which we do not know anything itis
necessary for you to give us notice and then
we will come here and respond to your
points Otherwise, we can do it later on we
cannot do it now

SHRIBASUDEB ACHARIA (Bankura)
Notice have already been given Before the
adjournment of the House will you inform
us? (Interruptions)

MR DEPUTY SPEAKER The hon
Ministeris on his legs (/nterruptions)

SHRI SOMENATH CHATTERJEE
(Bolpur) Since the Government is not pre-
paredto respondto ourpoints, in protest, we
walk oul of the House
13.58 hrs.

At this stage Shn Somnath Chatterjee and
some other hon Members left the House

(Interruptions)
[ Transiations)

SHRI RAM VILAS PASWAN Mr Dep-
uty Speaker, Sir, we gave in writing in the
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month of December on behalf of 13 parties
that parmission may be granted to hold rally
at Boat Club on 14th Apnl The birth day of
Babh Saheb Ambedkar falls on thatday But
the Government 1s keeping silent in this
regard From our side, Shn Indrajt Gupta,
Shri Somnath Chattery and our Members
have made a request in writing to the Pnme
Minister | would like to urge thatthe Govern-
ment that recites the name of Baba Saheb
Ambedkar daily, should give permission to
hold rally on the t14th Apnl on the occasion
ofhisbirthday Ifthe Governmentdo not give
permission, nothing can be more shameful
than this On the 14th Apnl, the birthday of
Baba Saheb Ambedkar is celebrated

PROF RASA SINGH RAWAT (Ajmer)
Mr Deputy Speaker, Sir 1 should also be
given two minutes time (Interruptions)

SHRI GIRIDHARI LAL BHARGAVA
{Japur) Mr Deputy Speaker, Sir, | would
hke tosubmitthatthe Rajasthan University 1s
located in Jaipur which is my constituency
The Distnict Collector and the S P misbe-
haved with the Vice Chancellor of this Uni-
versity, Dr Rameshwar Sharma He was
locked up in a room and forced to tender his
resignation (Interruptions)

14.00 hrs.

Mr Deputy Speaker, Sr | understand
thatDr Rameshwar Sharma. Vice-Chancel-
lor Rajasthan Umiversity, was forced to re-
sign It 15 a hentous cnme Iin the field of
education Mr Deputy Speaker, Sir youwill
be surpnsed to know that the Distnct Collec-
torandthe S P who are supposedto be the
custodian of law and order are themselves
involved in this incident Sir, | have full details
of the incident As per the information Dr
Rameshwar Sharma was forced to resign
and this actis not at all justified The Collec-
tor DM,ADM and S P Govemment of
Rajasthan reached there with Paolice force
and forced him to resign A photographer
and a gunman were also called in the same
room With the resull. the children in the

Expunged as ordered by the Chair
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house of Dr. Rameshwar Sharma were also
terrified to see the Police. The Police be-
sieged his house and locaked him in the
room and threatened him. In this way, resig-
nation was taken from him. It cannot be
acceptedin any way. Sir, dueto this incident
in the entire Rajasthan a great turmoil has
occurred in the field of education. The reac-
tion of this incident has been so rapid that
Kota and Jodhpur universities have been
closed whereas Rajasthan University has
already been closed. Sir, it is not only a
violent blow on the pnnciples of democracy
but also the people who are the custodian of
democracy have acted against the law. We
condemn this act and demand in this House
today thgt the Chancellor Mr. Chenna Reddy
should be removed from this post.

[English)

MR. DEPUTY SPEAKER: Shn Bhar-
gava, it affects your health. Do not be so
emotional.

[Transiations)

SHRIGIRDHARI LALBHARGAVA: Mr
Deputy Speaker, Sir. | don't care for my
health. But this act i1s anti-society, ant-
democracy and it has affectedthe entire field
of education. These temples of education
have been polluted. That is why the Chan-
cellor should be removed atonce (/nterrup-
tions)

PROF. RASA SINGH RAWAT: Mr
Deputy Speaker, Sir. what would be the
significance of education if such henious
and anti-education incidents occur in the
field of education and temple of ‘Saraswati'.
Therefore we demand that (/nterruptions)**

SHRI GUMAN MAL LODHA: Mr. Dep-
uty Speaker, Sir, | submit that there 1s a
turmoll in the field of education in the entire
Rajasthan due to this incident. Teachers
were arrested. Several universities in Ra-
jasthan have been closed. Therefore, the
Chancellor, Shri Chenna Reddy isl'lm.nlt:l be
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removed immediately. It is our demand in
this House. Due to Chancelior, the premises
of the University has been converted into a
Police-cantonment. (Interruptions)

{English]

MR.DEPUTY SPEAKER: Till 0630 hrs.
today moming we were able to carry out the
Business so peacefully and 75 members
were able to participate in the debate. Very
valuable suggestions have been giventothe
Railway Minister. The Railway Minister was
happy and those members who participated
are also quite happy. Now we have notsome
time and everybody wants to ventilate the
grievances they have.

THE MINISTER OF RAILWAYS (SHR!
C.K. JAFFER SHARIEF): | would like to
appealto you and through youtothe House
Today is the last day of the month. If the
members wantto punishthey canpunishme
but not the railway workers or rallway men |f
this Bill is not passed today then tomorrow
we will not be able to pay their salanes This
has to be passed by this House and then it
has to go to Rajya Sabha and then to the
President.

i would therefore, be g of the House, all
the members was wish to speak, kindly put
a stop here and pass this Bill first.

SHRI V. DHANANJAYA KUMAR
(Mangalore). Mr. Deputy Speaker, Sir | will
not take much time of the House. With very
heavy heart| am bringing to the notice of this
august House and drawing the attention ot
the Government to the Barbanc attack on
people belonging to the Scheduled Castes
in Nanjungud Taluk on the 25th of the months.
(Intarruptions) Three parsons were brutalty
killed (/Interruptions)

MR. DEPUTY SPEAKER : If you just
keep quiet for ten minutes we can discuss .

SHRI ANBARASU ERA (Madras Cen-
tral): When you took over the Chair, Hon.

* *Expunged as ordered by the Char.
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Speaker parmitted me.

SHRIV.DHANANJAYA KUMAR: There
persons, by name Narayana Swamy,
Madhukar and Nataraj were killed in a brutal
attack with lethal weapons, lathis and cudg-
els by a section of the society. | do not want
to elaborate on that point. {interruptions)

MR.DEPUTY SPEAKER : I will give you
also time.

SHRI V. DHANANJAYA KUMAR: We
can hear him also. (Interruptions) The situ-
ation there is very tense. Actually the entire
village is divided into three groups.

SHRI V. SREENIVASA PRASAD
{Chamarajanagar): ltwould be fair if you just
allow me to speak and then hear him.

MR. DEPUTY SPEAKER . Shri Sreeni-
vasa Prasad, you are also interested in
maintaining law and order. (Interruptions)

MR. DEPUTY SPEAKER - No Please.
There is a limit tor all these things You
cannot take 1t for granted

SHRI V. DHANJAYA KUMAR. the en-
tire village is divided intotwo groups and this
has happened on account of the practice of
untouchability. The entire issue a in
respact of granting entry into a temple. | will
notelaborate on that. My only submissions.
For the last 45 years we have been making
very tall claims that we have done so much
for the upliftiment of the Scheduled Castes,
we have spent crores and crores of rupees.
Atthis juncture, lwould like .0 ask this august
House and especially the Members who
represent that caste, who represent not that
particular constituency or this parnicular
constituency, but the people who répresent
the Scheduled Castes. After all, these 45
years, it this practice of untouchability is
observed in this country, how can justice be
rendered to the people belonging to this
community? Really. they will havetomake a
soul searching at this juncture ana some
hignt wall have to be thrown on this.

bad High CHAITRA 10, 1915 (SAKA)
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The Government will have totake effec-
tive steps. It was my misfortune on the pre-
vioug occasion also that | had to referto a
similar incident, also from Kamataka, in
another village by name Kustagi. At that
time, | heard a senior hon. Member, Shri
Buta Singh making a demand for the dis-
missal of the Govemment. Like that, every
day if the Government has to be dismissed
there will not be an end to the matter.

My only request is that an impartial
inquiry should be conducted. the Govem-
ment should take some effective sieps, so
that the entire society in that village can live
together peacefully in a harmonious way
andthe victims should be properly compen-
sated. The State Govemment has announced
that only Rs. 50,000 per family is being
granted. We know that during the Ayodhya
riots, after the Ayodhya incident the victims
were given Rs. 2 lakh. So, my demand is in
the sameway, each family should be granted
Rs. 2 lakh and a proper inquiry should be
conducted and the Govemment should take
effective steps.

SHRI V. SREENIVASA PRASAD: This
pentains to the barbanc killing of three Har-
ijains, one Narayana Swamy, the Head
Master ofa middle-school, his son Madhukar,
and 18 year old boy, a Il year student, and
another a B.Com. graduate, Nataraj, who
was also working as an Assistance Teacher.
Seven persons were sefiously injured This
happened in Badanavalu village of Nunjan-
agud Taluk in Mysore distnct which falis
under my parliamentary conslituency. This
ghastly incident took place on the 25th March
1993.

It all started with a few Harijan youths
aware of their rights and constitutional guar-
antees and guarantees demanding that thay
may be allowed entry into the temple of
Siddheshwara Swamy. Very recently the old
structure of the tempie was renovated the
contributors being the villagers all around.
including the Harijans ot Baganavalu. The
Harijans not only contributed cash but also
heiped in the form of manual labour also.
The temple was to be formally consecrated
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on 30th Jan 1993 That was when the
demand for entry to the temple came from
the Hamjan Youths This must have angered
the upper caste Hindus resulting in‘the cold
blooded murder of three persons Ironically
the slain were returning home having played
a cncket match for promoting communal
harmony The messengers ot peace were
ambushed in cold blood and butchered with
utmostbrutality the whole actseemedtobe
meticulously planned and executed to per-
fection The shapping of the lone telephone
wire in the village lends credence to this fact
The plot was also kept very secretand nota
clue was made available to the helpless
victims The police has drastically falled in
controlling the situation

After visihing the wiliage on 29 3 1993,
the Chief Minister of Karnataka Shn Veer-
appa Moily has taken appropnate steps and
announced in the State Assembly that the
CBIl enguiry has been ordeted and assured
that the guiity will be purushed and further all
discnminating shrines will be taken ever by
the Government

Therefore | request the hon Home
Minister of the Government of india to ex
tend all possible help by expediting tne C8I
probe |demandthata stern punishment be
given to the guilty at the eathiest and the
message is made clear to all that the Gov-
ernment will not tolerate any further atroci-
ties on Harjans in Karnalaka or elsewhere
and rebuild the shattered psyche ot harjans

at large

| also request him to take appropnate
action to desist any temple in the country to
be a breeding place for indiscnmination and
op; r~ssion for Dalts (Interruptions)

MR DEPUTY SPEAKER Mr Era
Anbarasu, What i1s your point?

SHRIANBARASU ERA (Madras Cen-
tral) Itis about atrocities committed outside
the Assembly. Itis not nside the Assembly
(Interruptions)

MR DEPUTY SPEAKER Kindly have
your seats Please hear me that if there i1s
anything pertaiming to the law and order
situation, it1s not a matter to be raised here
If there 1s any atrociety committed on Har-
yans, that can be raised and anything that
has happened in the Assembly, that matter
cannot be raised here Subject to this thing,
ifthere 1s anything youcan speak (/nterrup-
tions)

SHRIANBARASU ERA 1tis outside the
Assembly Yesterday night at about 9 15
p m AIDMK, sponsored beating of an inde-
pendent MLA Everyday one MLA or the
other is beaten by the AIDMK people **

MR DEPUTY SPEAKER Do not use
the word ** | will remove that word

SHRI ANBARASU ERA The life of the
MLA 1s in danger (Interruptions)

MR DEPUTY SPEAKER Theword |
have removed Even the also, | have re-
moved

SHRIANBARASUERA Thevery fabne
of the democracy 1s in danger They never
allow the Member to exercise thewr nghts
(Interruptionsy

14.15 hrs.
' PAPERS LAID ON THE TABLE

Detailed Demands for Grants of the
Ministry of Health and Family Welfare
for 1993-94

[Enghsh]

THE DEPUTY MINISTER IN ITHE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABN SINGH
GHATOWAR) Sir, on behalt of Shin B
Shankaranand | beg to lay on the Table a
copy of the Detailed Demands for Grants
(Hmdi and English versions) of the Ministry
of Health and Family welfare for the year
1993-94

* *Expunged as ordered by the Chair
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[Placed tn Library See No LT- 3752/
93]

Notification under Governors (Emolu-
ments, Allowances and Privileges) Act
1982

THE MINISTER OF STATE,IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL
WASNIK) Sir,onbehaltof ShnS B Chavan,
| beg to lay on the Table a copy of the
Governors (Allowances and Pnwvileges)
Amendment Rules 1993 (Hindi and English
versions) publishedin NotificationNo G S R
275 (E) in Gazette of India dated the 11th
March 1993 under sub section (3) of section
13 of the Governors (Emoluments, Allow-
ances and Privileges) Act, 1982

{Placed in Library See No LT- 3753/
93]

Annual Report, Annual Accounts and
Audit Report thereon of Delhi Urban
Act Commission, New Dethi for 1991-92

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATISHEILA KAUL) Ibeg
to lay on the Table

(1) A copy of the Annual Report
{Hindh and English versions)
of the Dellw Urban At Com-
mission New Delmi, for the
year 1991-92, under section
19 of the Dellv Urban An
Commussion Act, 1973

(2) Acopy of the Annual Accounts
(Hindi and Enghish versions)
of the Delm Urban At Com-
mission, New Delhn, for the
year 1991-92, together with
Audit Report theraon under
sub-section (4) of section 25 of
the Delhi Urban At Commus-
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[PlacedinLibrary SeeNo LT-
3754/93)

Report of the Comptroller and Audi-
tor General of India-Union Government -
{Commercial) - Bhart Cocking Coal Lim-
ited

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL
WASNIK) Sir on behalf of Shn Ajt Kumar
Panja, | begto lay on the Table a copy of the
Report (Hindi and Enghsh versions) of the
Comptroller and Auditor General of India -
Unmion Government - (No 6 of 1992) -
(Commercial) - Bharat Coking Coal Limited
Under article 151 (1) of the Constitution

[Placed in Library See No LT- 3755/
93}

Detailed Demands for Grants of the
Ministry of Food for 1993-94

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RAI) 1 beg tolay on the Table a copy of the
Detaled Demands for Grants (Hindi and
Enghsh versions) of the Ministry of Food fo
the year 1993-94

{Placed in Library See No LT- 3756/
93}

Detailed Demands for Grants of the
Ministry of Mines for 1993-94

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) i begtolay onthe Table a
copy of the detaled Demands for Grants
{Hindi and Enghsh versions) of the Mmnistry
of Mines tor the year 1993-94 [Placed n
Ubrary SeeNo LT- 3757/93)
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Detailed Demands for grants of the
Ministry of Communications industry
the Department of tele-communication

THE MINISTER OF STATE IN rHE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) ANDTHE MINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) Sw, on behalf of
Shn Sukh Ram, | beg to lay on the Table a
copy of the Detailed Demands for Grants
(Hindiand English versions) for Expenditure
of the Central Government on the Ministry of
Communication (including Department of
Telecommunications) for the year 1993-94

[Placed in Library See No LT- 3758/
93]

Detailed Demands for Grants of the
Ministry of Petroleum and Natural Gas
for 1993-94

THE MINISTER OF STATE IN THE
MINISTRY SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS SHRI RANGARAJAN
KUMARAMANGALAM Sw, onbehalfof Capt
Satish Kumar Sharma, | beg to lay on the
Table a copy of the Detalled Demands for
Grants (Hindi and English versions) of the
Ministry of Petroleum and Natural Gas for
the year 1993-94

[Placed n Library See No LT- 3759/
93}

Detailed Demands for Grants of the
Mimstry of Food Precessing industries
for 1993-94

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
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MENTARY AFFAIRS SHR! MUKUL
WASNIK: Sir, on behalf of Shri Tarun Gogol,
| beg to lay on the Table a copy of the
Detailed Demands for Grants (Hinds and
English versions) of the Ministry of Food
processing Industnes for the year 1993-94

[Placed n Library See No LT- 3760/
93]

Annual Report of and review on the
working of All india Handloom fabrics

Marketing cooperative society limited
Dethi etc.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS SHRI MUKUL
WASNIK Sir, on behalf of Shn G Venkat
Swamy, | beg to lay on the Table-

(1 @ A copy the Annual Re-
port (Hindi and English
versions) of the All India
Handloom Fabncs Mar-
keting Co-operative
Society Limted, Delh,
for the year 1991-92,
alongwith Audited Ac-
counts

(n) A copy of the Review
(Hindi and English ver-
sions) by the Govemn-
ment on the working of
the All india Handloom
Fabncs Marketing co-
operatve Society Lim-

« fted, Delhi for the year
1991-92

(2) Astatement (Hindiand English
versions) showing reasons for
delay in layng the papers
mentioned at (1) above [Placed
n Library See No LT- 3761/
93]

(3) AcopyoftheDetailed Demands
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for Grants (Hindi and English
versions) of the Ministry of
Textiles for the year 1993-94.
[Placed in Library. See No.LT-
3762/93]

(4) Acopyotthe Textiles (Develop-
ment and Regulation) Order,
1992 (Hindi and English ver-
sions) published in Notification
No. G.S.r.916 (E)in Gazette of
India dated the 7th December,
1992 under sub-saction (6) of
secfion 3 of the Essential
Commodities Act, 1955.

{(5) Astatement (Hindiand Enghsh
versions) showing reasons for
delay in laying the paper men-
tioned at (4) above

[Placedin Library SeeNo.LT-
3763M3)

Annual Report on the working and
Administration of companies Act. 1956
for the year ending 31st March 1992,

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT)AND THE MINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS: SHRI RANGARAJAN
KUMARAMANGALAMY): Sir, on behalt ot
Shri H.R. Bhardwaj, | beg tolay onthe Table
a copy of the Annual Report (Hindi and
English versions) on the working and Ad-
ministration of the Companies Act. 1956 for
the year ended the 31st March 1992 under
section 638 of the said Act.

[Placed in Library SeeNo. LT-3764/93]

Reports of the Comptroller and Auditor
General of India - Union Government
{No: 1 of 1993) No: 2 of 1983 and No: 3
of 1993) (Commercial) for the year
ended 31st March 1992 etc’

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): 1begtolay on
the Table-

(1) A copy each of the foliowing
Reports (Hindi and English
versions) under article 151 (1)
of the Constitution:-

(i) Reponofthe Comptroller
and Auditor General of
India - Union Government
(No. 1 of 1903) - (Com-
inercial) tor the year
ended the 31st March,
1992 - Heview of Ac-
counts

[Placedin Library SeeNo.
LT-3765/93]

()  Reponofthe Comptroller
and Auditor General of
india - Union Government
{No. 2 of 1993 - {Conm-
mercial) for the year
ended the 31st March,
1992 - Comments on
Accounts

[Placed in Library SeeNo.
LT-3766/93)

(i) Reportofthe Comptrofier
and Auditor General of
India-Unton Government
{No 2of 1993 - {Commer-
cial) for the year ended
the 31st March, 1992 -
Audit Observations
[Placeain Library SeeNo
LT-2767/93)

(2) A copy of the Detailed De-
mands for Grants (Hindh and
English versions) of the Minis-
try of Industry forthe year 1993-
94

[Placed in Library SeeNg LT-
3768/93}
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Notification under Khadi and Village
industries Commission Act 1956

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES
ANDAGRO AND RURAL INDUSTRIES)
(SHR!I M. ARUNACHALAM): | beg to lay on
the Table a copy of the Khadi and Village
Industries Commission (Amendment) Rules,
1993 (Hindi and English versions) published
in Notification NO. G.S F 18 (E) in Gazette of
India dated the 15 th January, 1993 under
section 28 of the Khadi and Village Indus-
tries Commission Act, 1956. [Placedin Library
See No. LT-3769/93)

Notifications Re. amendments in
Deposit Scheme for retiring Govern-
ment Employees and Detailed Demands
for Grants of the Ministry of Finance for
1993-94

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT)AND THE MINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS: SHRI RANGARAJAN
KUMARAMANGALAM. Sir, onbehalf of Shn
M.V. Chandrasekhar Murthy, | beg to lay on
the Table.-

(N A copy each of the following
Natifications (Hindi and Eng-
lish versions)’

(i) Notification No F.No 15/
193-NS Il published in
Gazette of indiadatedin
15th March, 1993 mak-
ing centain amendments
- in the Notificaton No
F. 2/14/89-Ns.!l dated
the 7th June 1989 re-
garding amenoments in
the Deposit Scheme for
Retiring Government
Employees, 1989.

/Placed in Library See
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(i)  Notification No. F.N. 15/
1/93-NS. it published in
Gazette of india dated
the 15th March, 1993
making certain amend-
ments in the Notification
No.2/19/89-NS. ll dated
the 12th December,
1990 regarding amend-
ments in the Deposit
Scheme for Retiring
Govermnment Employees
of Public section Com-
pamies, 1991.

[Placed in Library See
No. LT-3771/93]

{2) A copy of the Detailed De-
mands for Grants (Hindi and
English versions) of the Minis-
tryof Finance forthe year 1993-
94.

[Placedin Library SeeNo LT-
3772/93]

Detailed Demands for Grants of the
Ministry of Defence for 1993-84 and
Defence Services Estimates for 1993-94

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI MAL-
LIKARJUN): | beg to lay on the table:-

(1) A copy of the Detailed De-
mands for Grants (Hindi and
English Versions) of the Minis-
try of Defence for the year
1993-94,

[Placed in Library SeeNo. LT-
3773/93;

(2) A Copy of the Defence Serv-
ices Estimates for the year
1893-94 (Hindi and English).
{Placedin Library SeeNo. LT-
3774/93)
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Detailed for Grants of the Ministry of
Personnel, Public Grievances and
Pension and Annual Report of and
Review on the working of Central Civil
Services cultural and Sports Board,
New Delhi for 1990-92 etc.

THE MINISTRY OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS SHRI MUKUL
WASNIK Sir onbehalf of Shnmatt Margaret
Alva | beg to lay on the table -

(1) A copy of the Detailed De-
mands for Grants (Hindi and
Enghsh versions) ol the Minis
try of Personnel Pubhc Griev-
ances and Pensions oftheyear
1993-94
{PlacedinLibrary SeeNo LT-
3775/93)

2y A copy of the Annual

Report (Hindi and Eng-

lish wversions) of the

Central Civil Servicdes

Cultural and Sports

Board New Delhi fothe

year 1991-92 alongwith

Audit ed Accounts

(1) A slatement (Hind and
Englsh versions) re-
garding Rewiew by the
Government on the
working of the Central
Cwit Servies Cultural and
Sports Board, New Delhi
tor the year 1991-92
[Placed in Library See
NoLT-3776193}

(3) A Statement (Hindi and Eng-
lish versions) showing reasons
tor delay in-laying the papers
mentionedat (2) above |Placed
inLibrary SeeNo LT 3776/93]

IPlaced by the Library See
No LT-3776/93]
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A copy of the Annual
Report (Hind and English
versions) of th Gnh Kal-
yan Kendra New Delhi,
for the year 1991-92
along with Audited Ac-
counts

(m A statement (Hindi and
Enghsh versions) regard-
ing Review by the Gov-
ernment on the working
of the Gnh Kalyan Ken-
dra New Delhi, for the
year 1991-92

@

(5) A statement (Hind1 and Eng-
Iishversions) showingreasons
for delay n laying the papers
mantioned at (4) above
[Placedin Library SeeNo LT
3777/93}

Review on the working of and Annual
Report of Rehabilitation Plantations
Limited Punalur, for 1991-92 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS SHRI MUKUL
WASNIK)} Sir on behalf of Shn P M Say-
eed | beg tolay onthe Table -

(1) A Copy each of the following
papers {Hindi and Enghsh
versions) undersub-saction (1)
of section 619A of the Compa-
nies Act, 1956 -

() Rewview by the Govern-
ment on the working of
the Rehabilitation Plan-
tations Limited Punatur
for the year 1991-92

(M Annual Repont of the
Rehabiitation Planta-
tions Limited. Punalur,
tor the year 1991-92,
alongwith Audited Ac-
counts and comments of
the Comptroller and
Auditor Generaithereon
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[Sh. Mukul Wasnik]

4

(3

)

(5)

(ii)

A statement (Hindi ang Eng-
lish versions) showing reason
for delay in laying the papers
mentioned at (1) above.

[Placedin Library SeeNo.LT-
3778/93]

() A copy of the Annual
Report (Hindi and English
versions) of the Repatn-
ates Co-operative Fi-
nance and Development
Bank Limited, Madras, for
the year 1991-92
alongwith Audited Ac-
counts

A copy of the Rewview
(Hindi and English ver-
sions) by the Government
on lhe working of the
Repatnates Co-operative
Finance and Develop-
ment Bank Limited, Ma-
dras, for the year 1991-
92

A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (3) above.

[Placedin Library SeeNo LT-
3779/93}

Acopy ofthe Notification No.U
14011/160/89-Dethi (Hindiand
English versions) publishedin
Delhi Gazette dated the 4th
December, 1992 making cer-
tain amendments in the notifi-
cation No. U-14011/160/89-
Delhi (i) dated the 6th January,
1990.

{Placedn Library SeeNo T~
3780/93,
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Annual Report of and Review on the
working of Wadia institute of Himalayan
Geology, Dehradun, for 1991-92 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTSONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT)AND THEMINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS

SHRI  RANGARAJAN

KUMARAMANGALAM: Sir, | beg to lay on

the Table -

M

(2

(3)

(i

(i)

(i)

A copy of the’ Annual
Report (Hindi and English
versions) of the Wadia
Institute of Himalayan
Geology. Dehradun, for
the year 1991-92,
alongwith Auditied Ac-
counts.

A statement (Hindi and
English versions) regard-
ing Review hy the Gov-
emment on the working
of the Wadia institute of
Himalayan Geology.
Dehradun, for the year
1991-92.

A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (1) above

[Placed inLibrary SeeNo LT-
378143

A copy of the Annual Repon
{Hindi and Enghish versions)
of the Indian Institute of Astro-
physics, Bangalore, for the
year 1991-92.

A copy of the Annual
Accounts (HMindh and
Enghsn versions) of the
Indian Institute of Astro-
physics, Bangalore. for
the year 1991-82, to-
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(iif)

(4)

& W

(i)

(6)

@ M

(i)

gether with Audit Report
thereon.

A statement {Hindi and
English versions) regard-
ing Review by the Gov-
ernment on the working
of the Indian Institute of
Astrophysics, Bangalore,
tor the year 1991-92

A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (3) above.

[Placed in Library SeeNo. LT-
3782/93]

A copy of the Annual
Report (Hindi and English
versions) of the National
Academy of Sciences,
Allahabad, for the year
1991-92, alongwith Au-
dited Accounts.

A statement (Hindi and
English versions) regard-
ing Review by the Gov-
ernment on the working
of the National Academy
of Sciences, Allahabad,
for the year 1991-92.

A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at {5) above,

[Placed in Library SeeNo. LT-
3783/93]

A copy of the Annual
Report (Hindhand English
versions) of the Bose
institute, Calcunta, for the
year 1991-92 alongwith
Audited Accounts.

A statement (Hindi ana
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English versions) regard-
ing Review by the Gov-
ernment on the working
of the Bose Institute, Cal-
cutia, for the year 1991-
92.
(8) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (7) above.

[PlacedinLibrary SeeNo.LT-
3784/93]
(99 A copy of the Detailed De-
mands for Grants (Hindi and
English versions) of the Minis-
try of Science and Technology
for the year 1993-94

[Placedn Library SeeNo LT-
3785/93
{10) A copy of the Detailed De-
mands for Grants (Hindi and
English versions) of the De-
partment of Ocean Develop-
ment for the year 1993-94

[Placedin Library SeeNo. LT-
3786/93)

Detailed Demands for Grants of the
Ministry of Non-Conventional Energy
Sources for 1963-94

THE MINISTRY OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): Sir, |
begtolay onthe Table a copy of the detailed
Demands for Grants (Hindi and English
versions) of the Mimstry of Non-Conven-
tionai Energy Source for the year 1993-94

[Placedin Library See No.LT-3787/
93]
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14.18 hrs.

MESSAGE FROM RAJYA SABHA

[Enghsh) .

SECRETARY-GENERAL Sir,Ihaveto
report the following message received from
the Secretary-General of Rajya Sabha

“In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, | am directed to
inform the Lok Sabhathatthe Rajya
Sabha, atits sitting held onthe 29th
March, 1993, agreed without any
amendment to the acquisition of
Certain area at Ayodhya Bill 1993
whichwas passedbythel.ok Sabha
atits sitting held on the 24th March,
1993 "

14.19 hrs.
ESTIMATESCOMMITTEE

Twen;y-foun h, Twenty-Sixth, Twenty
seventh and Twenty-eighth
Reports on Action Taken

[Enghsh]

SHRI MANORANJAN BHAKTA (An-
daman and Nicobar Islands) Sir, | beg to
present to following Reports

(1) Twenty-Fourth Report (Hindi
and Enghsh versions) on
Action Taken by Government
on the recommendations
contained in the First Report
of Estimates Committee
(Tenth Lok Sabha) on the
Ministry of Personnal, Public
Gnevances and Pensions-
System of Redressal of Gnev-
ances

{2) Twenty-sixth Report {Hindi
and English versions) on
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Action Taken by Government
on the recommendations
contained inthe Third Report
of Estimates Committee
(Tenth Lok Sabha) on the
Ministry of Information and
Broadcasting-Central Board
of Film Certification

(3) Twenty-seventh Report
{Hindi and Enghsh versions)
on Action Taken by Govem-
ment on the recommenda-
tions contained inthe Twelfth
Report of Estimates Commut-
tee(Tenth Lok Sabha)onthe
Ministry of Finance (Depart-
ment of Economic Affairs)
Fiscal Policy-Management of
Deficit-External and Internal
Debts

(4) Twenty-eighth Report (Hindi
and Englsh versions) on
Action Taken by Government
on the recommendations
contained in the Fourth Re-
port of Estimates Committee
(Tenth Lok Sabha) on the
Ministry of Communications
(Department of Telecom-
mumnicahons) - Telecommuni-
cations

14.20 hrs.

COMMITTEE ON PUBLIC UNDERTAK-
INGS

Tenth, Eleventh, Twelfth, Thir-
teenth and Fourteenth Reports on
action Taken

|Enghshi

SHRIBASUDEB ACHARIA (Bankura)
Sir, | beg to present the following Reports
(Hindi and English versions) of the Commat-
tee on Public Undertakings -

(1) TenthReporton Action Taken
by Government on the recom-
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mendations contained in their
Sixth Report (Ninth Lok Sabha)
on Ol & Natural Gas Commis-
sion-Construction of NR-1and
NH well platforms

(2) Eleventh Report on Action
Taken by Government on the
recommendations containedin
their Ninth Report (Ninth Lok
Sabha) on Ol & Natural Gas
Commussion-Avoidable pay-
ment of Rs 89 06 lakhs made
to a foreign contractor beyond
the terms of the contract

(3) Twelfth Report on Action
Taken by Government on the
recommendations containedin
their Seventh Report (Tenth
Lok Sabha) on Coal India
Limited

(4) Thirteenth Report on Action
Taken by Government on the
recommendations containedin
their Fifty-ninth Report {Eighth
Lok Sabha) on Oil & Natural
Gas Commission-Extraexpen-
diture of Rs 70 31 lakhs on
the purchase of pour point
depressent

{5) Fourteenth Report on Action
Taken by Government on the
recommendations containedin
thewr Fifth Report (Tenth Lok
Sabha) on Hindustan Fertl-
1zer Corporation Limited

14.20 1/2 hrs.

COMMITTEE ON SUBQDINATE LEGIS-
LATION

Eighth Report
" \English

SHRI SHRAVAN KUMAR PATEL
tJabalpur) Sir, | beg to present the Eighth
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Report (Hindi and English versions) of the
Committee on Subordinate Legislation

14.21 hrs.

COMMITTEE ON ABSENCE OF MEM-
BERS FROM THE SITTINGS OF THE
HOUSE

Minutes
{English]

SHRI PROBIN DEKA (Mangaldoi) Sir,
I beg to lay on the Table Minutes (Hindi and
English versions) of the sitting of the Com-
mittee on Absence of Members from the
Sittings of the House held on the 18th March,
1893

14.21 12 hrs.
PETITIONS

(i) Seeking promission for starting
building activities on the land owned by
the Jaggivan Corporation House Build-
ing Society

|Enghsh)

SHRIPIYUS TIRKEY (Alipurduars) Sir,
| begto present a petition signed by Shn Ra
Baldev and other members of the Jag Jiwan
Cooperative House Building Society seek-
ing penmission for starting building actvities
ontheland owned by themlocated at Vasant
Kunj, Mehrauli, New Deltu

(i) Difficulties inimplementing Ruies
made under Presentation of food Adul-
teration Act in Respect of products
“Chakka” and “Shrikhand”

SHRIRAMKAPSE (Thane) Sir Ibegto
present a petition signed by Shn Atul Kothan
and Shn Sanjay Kumbhojkar Directors,
Sangh and Kothapur Zilla Dugdha Vyavasayik
Sanghatana, Sangh (Maharashtra) regard-
ing difficulties in implementing Rules made
under Prevention of Food Adulteration Actin
respect ol therr products “Chakka” and
“Shrikhand”
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14.221/2 hrs.

EXTENSION OF SITTINGS OF THE
HOUSE

[Enghsh)

HE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA) Sir | have to
make two important
announcements (Inferruphions)

MR DEPUTY SPEAKER Let there be
order in the House Hon Minister 1s on his
legs Letus hear him please

SHRI VIDYACHARAN SHUKLA Sir
the Business Advisory Commuttee of the Lok
Sabha has decided and we have accepted
that recommendation to extend the sitings
of the House from 7th May to 14th May
because lot of important Government busi
ness and legislative business Is pending and
we will not be able to finish it before 7th

The second announcement is that the
Pnme Minister in pursuance of his promise
given will meet the M Ps from Bihar and
Madhya Pradesh at 5 p m today to discuss
the drought situation in those two States

SHRI CHANDRA JEET YADAV
\Azamgarh) Sir | want to know from the
Paralimentry Aftairs Mimister that now Is it
the final programme because it causes a lot
of inconvenience to us If it 1s final that the
extension will be only up to 14th of May and
not further please let us know finally

SHRI VIDYACHARAN SHUKLA Sir
there was a general consensus in the Com
mittee that it should be extended up to 14th
of May In case for some unforeseen rea-
sons it becomes necessary then we may
with the consent of the Business Adwvisory
Committee sit on the following Saturday
also Butweshalltry withthe cooperation of
the entire House notltogobeyond 14th 14th
1s the outside imit put we have said that in
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case anything unforeseen happens and we
have to sit on Saturday, then we might con-
sider that But beyond 15th it will not go in
any case

SHRI CHANDRA JEET YADAV Sur, |
wanted to have one more information from
the Pariamentary Affairs Minister There 1s
President's rule in five States In Uttar
Pradesh | can say with full Knowledge - that
really speaking there is uncontrolled bu-
reaucracy-ruling in that State The law and
order situation 1s detenorating every day
Earlierthere was a precedentthat whenever
the Presidents rule was imposed, there used
to be an advisory committee of Members of
Parhament from that State | want to know
from the Minister of Parhamentary Affairs
about it The Government is neither declar-
ing thatthey will hold early elections nor they
are saying anything Therefore Iwillrequest
that either the Government should take a
decision for early election or they should
appoint such committees This 1s my sub-
mission

SHRI VIDYACHARAN SHUKLA This
has already been announced in the House
It has been done What the hon Member s
asking for has already been announced

SHRI RAM NAIK (Bombay North) Sir
you have decided to work for seven days
more Wewilldothatwork My questioniswe
should have the nghtto ask questions That
chance should be given and ¢t should be
circulated so that we can ask questions to
the Government Those seven days should
include question hour

SHRI VIDYACHARAN SHUKLA You
can do that Ten days nolice is required

MR DEPUTY SPEAKER Regarding
this hon Speaker will apply his mind and
decide

SHRIRAMNAIK Sir before the House
i1s closed today we should be told of this

MR DEPUTY SPEAKER Let us see
Shall we take up Matters under Rule 3777
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SHRI VIDYACHARAN SHUKLA: Sir,
letus start with reply by the Railway Minister.

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RAI): Sir, the Minister of Railways has to go
to other House also.

MR. DEPUTY SPEAKER: Okay. We
will take up the reply.

14.26 hrs

RAILWAY BUDGET 1993-94 GENERAL
DISCUSSION;

RESOLUTION RE. THIRD REPORT OF
RAILWAY CONVENTION COMMITTEE;

“DEMANDS FOR GRANTS (RAILWAYS),
1993-94

AND

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1992-93 -
CONTD.

[English]

THE MINISTER OF RAILWAYS (SHRI
C K. JAFFER SHARIEF). Sir, before | begin,
| would request the cooperation of the
Members of the House because my throatis
not well and | may not be able to speak....

PROF. PREMDHUMAL (Hamirpur): But
yOou can announce certain sweet conces-
SI0NS

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K.V.
THANGKABALLU): You spoke yesterday also.
Please sit down

PROF. PREM DHUMAL: Why not? He
1s requesting our cooperation. We are re-
questing for announcing of certain pack-
ages.

MR. DEPUTY SPEAKER: Let us not
unnecessanly interfere Letus completethe
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business before us. The hon. Minister may

reply.

SHRIC.K. JAFFER SHARIEF: Sir,lam
grateful to the hon. Members who partici-
patedinthisdebate for 15hourstill6.20a.m.
this morming. And you yourself were also
kind enough to be with us and preside over
the House. There 18 one unique feature
which | found Earlier also | had the opportu-
nity of listening to the Budget debate in the
House. Generally the presiding officer. the
Members who want to speak and the Minis-
terconcerned usedtobe there in the House.
But it was something different yesterday. |
found a lot of interest from the Members who
took lot of interest in the debate and made
very valuable contnbution. {am really happy
and grateful to them

There has been some criticism about
the proposed hike in fares and freight rates
and also about withdrawal of exemption from
freight increases given in the past in respect
of foodgrains, sugar, dieset and ol cake. |
am of the firm conwiction that an increase in
fares and freight rates without correspond-
ing improvement in the productivity and effi-
ciency of the system will be unacceptable. It
15 only with a view to take the productivity of
the railway system to the desired level that
action plans have been launched from year
to year and so far we have, as a result of
relentiess efforts of the railway men, been
able to achieve improvement in the operat-
ing ratio. The operating ratio which was 92
per cent in 1990-91 came down to 89.5 per
centin 1991-92 and is expecied to be around
87 percentin 1992-93. In 1993-94 the oper-
ating ratio 1s anticipated to be about 83 per
cent.

Even after eforts to reduce the operat-
ing expenses and augment eamings, some
increases in fares and freight rates have
become nescapable due to a vanety of
reasons. Thereis an allroundincrease nthe
cost of inputs like petroleum products, steel,
electncity tanff. addititonal deamess allow-
ance, aadtonal lease charges to Indian
Railway Finance Corporation etc.
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The appropniation to Pension Fund has
increased from Rs 1200 crorec in 1992-93
to Rs 1500 croresin 1993-94 Theincrease
in pension bilt 1s due to the number of pen-
sioners increasing and also because of
additional relief sanctioned every half year

Appropnation to Depreciation Reserve
Fundwillgoup from Rs 2300crores in 1992-
93 to Rs 2400 crores in 1993-94 The cur-
rent dividend hability willgoupfromRs 1150
crores to Rs 1253 crores at the existing
rates of dvidend The Rallway Convention
committee, however increased the rate of
dividend to 7 per cent uniform for all invest-
ments inthe Railways and this is expectedto
throw an additionalburden of Rs 106 crores
which has not been provided for nthe Budget

The budgetary support has declined
sharply In the year 1992-93 an amount of
Rs 1935 crores was provided as the budg-
etary support as against which the budget-
ary support provided this year s only Rs 960
cores With this meagre budgetary suppont,
it became necessary fo the Railways to
finance assubstantial portion of the capital
requirement from out of their internal re-
sources A Capital Fund has been accord-
ingly opened and the Railway Convention
Committee have already approved of this

There 1s a loss of about Rs 100 crores
per annum due to lowering the classification
of certain categornies of fertihzers 1would like
to bnng to the notice of the hon Members
thatInchan Railways have keptthe size of the
annual plan for 1993-94 at a modest figure of
Rs 65 crores as against the current year's
plan size of Rs 571 crores In fact, if one
takes into account the inflation element, the
plan size of 1993-94 nrealterms, willnotbe
more than that for the current year | must
also bning to the nonce of the Members that
more than 70 percent ofthis plan size has to
be met from out of the intemal resources
This has never happened inthe past andthis
1s one single factor which has compelled the
indian Railways 1o increase the fares ana
treight rates 1 am conscious of the fact that
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the burden on the common man shouid be
kept to the minimum. as a result of the
increase in the fares and freights | have
attempted to do so in the following manner

1 The exemptions given in the past
from freight iIncreases in respect of 12 com-
modities have not been withdrawn These
commodities include kerosene, edible salt,
edible oils, tea, fruits and vegetables etc |
would also like to bnng to the notice of the
Members that while the Indian Railways
have withdrawn exemptions from freight
increase given in the past in respect of four .
commodities, the issue price for foodgrains
and sugar distnbuted through Public Distn-
bution System is not going to be affected by
this increase, as the General Exchequer will
pick up the extra burden on this account

2 There has been no increase, except
some rounding of, in respect of passengers
travelling by ordinary trains up to 100 kilo-
metres Eighty per cent of the secand class
ordinary passengers travel up to a distance
ol 100 kilometres and will thus not be af-
fected by the proposed increase

3 Theincrease in secondclass monthly
season ticket for the distance slab of 1-50
kilometres has beenkeptatonlyRs 5 Since
80 per cent of the commuters travel up to a
distance of 50 kilometres, they will be af-
fected only marginally as the increase 1s

- minimal

Sir, while it may look apparently that the
proposed increase In fares and freight will
atfect the interest of the common man but if
the matter s viewed in proper perspective, |
feel that the interest of the common man
would be better served if the rail infrastruc-
ture 1s maintained well and its carrying ca-
pacity augmented so as {0 ensure economic
development ot the nation

I am conscious of the fact that there will
be less harsh cnticism for increasgs in the
passenger fares and freight rates if some
improvement takes place in the passenger
amenities it 1s with thus in view that i have
stepped up the allocation for passenger
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amenities to Rs. 60 crores in the next year.
We are also steadily increasing the comput-
erisation of reservations and by the end of
1993-94, more than 80 per cent of the reser-
vations will be on computer. The prevision of
passenger amenities is an area where a lot
more needs to be done. The existing moni-
toring mechanism will be streamlined to
ensure that platforms and coaches are kept
reasonably neat andclean, drinking water is
available at stations, retiring rooms are
maintained properly and other requisite
amenities and facilities are provided to rail
users, However, | would like to inform the
House that thefts and vandalism are result-
ing in a lot of fittings being removed from
coaches causing much inconvenience tothe
passengers. Having regard to the concem
expressed by this august House. | have
directed that rigorous drive should be
launched and trains on platforms promises
inspected to ensure cleanliness and provi-
sion of due amenities like electnc fittings,
water coolers, supply of clean bed rolls etc.
| have taken note of the criticism made by the
Members about this. | have directed the
Acdministration on this.

As | have already mentioned in my
Budget Speech, we will shortly be launching
an Insurance Scheme to expand the scape
of coverage of rain passengers. Not only
compensation would be pad for deaths/
injuries on account of train accidents. such
compensation will also be paid for deaths/
injuries to bona fide passengers on account
of terronst attacks. dacoities. bomb blasts
efc. in away. pona fide passenger, as soon
as he enters the platform. gets aninsurance
cover for his personal safety. Sir, | would
hasten to add that this Insurance Scheme is
not a substitute for safe rail. Sir, safety in rail
travel is an area where we do not strike any
compromise. The various safety measures
introduced over the years have helped us to
bring down the number of accidents. The
incidence of tran accidents per million train
kilometres. which is the universally adopted
safety index, droppedtrom 5.5in 1960-61 to
2.2in1981-82. and to 0.84 1n 1991-92. The
naidence of rain accidents has snown &
Jeshne tor the seventn year in SUCCessior.
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Thetrend of reduction in train accidents has
been sustained in the current financial year.
As the House 1s aware, mantenance of
assefs in good condition is essential for
ensuring safety on the Railways. The track
structure is being constantly upgraded and
the arrears in track renewails are being over-
taken. Sir, the arrears of track renewals
which stood at 19.500 kilometres at the
beginning of the Seventh Plan, were re-
duced to about 9,600 kms. at the com-
mencement of the Eighth Plan. Similarly,
adequate attention has been given to main-
tenance of rolling stock. Safety aids like track
circuiting. interfocking of level crossing gates.
telephones at manned level crossings etc..
are being provided. in addition. performance
of staff of critical categones is constantly
monitored and education imported to them
to inculcate salety consciousness.

The policy and philosophy ot the Gov-
emment s adequately reflected inthe Budget.
My main concentration would been gauge
conversion, rolling stock, electrification and
track renewals. As against the target of
1200 kms., 1351 kms. of gauge conversion
has beencompleted. This is here I would like
to go on record. What the previous Govemn-
ments had donen 10 years is being donein
one Year.

SHRI AMAL DATTA (Diamond Har-
bour): Willyou please explain whyis itbeing
done only here? Only in respect of guage
conversion. you have worked so fast and
everywhere you are slow and you cannot
cope up with the targets.

SHRI C.K. JAFFER SHARIEF: | am
glad. Shri Amal Datta has drawn attention to
this. There is a definite approach behind
this. Today early morning my esteemed
predecessor, Shn George Feranandes was
also making a mention about this that the
new lines or doublings would be far better
than guage conversion. Immediately the
constraintis, the existing routes are all satu-
rated. With the new economic policy and
new industnal policy. if you want to create a
climate of investment you have to provide
the basic infrastructure. This is one aspect.
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Without prowviding new line, without expan-

sion of rail network, how would you do?

SHRI C K JAFFER SHARIEF |have
requestedtocooperate withme Mythroatis
not as good as your throat Please bearwith
me

My expenence s | have been a Minister
of State in 1980s | was told by the Admin-
stration then that the metre gauge 1s as good
as that broad gauge which Shn George
Femandes alsotnedtoexplaintoday When
| jomned the Government and when the
Pnme Minister gave me an opportunity to
serve the same Ministry this ime, | asked
the Administration pointedly wherever this
is a meter gauge, whether there 1s any eco-
nomic development, whether there 1s any
industnal growth |found nowhere Thereis
no confidence in the metre gauge at all We
may argue for the sake of argument that
metre gauges as goodas broadgauge The
fact remains that the metre gauge 1s subs:-
dised by the broad gauge The fact remains
that the operating ratio 1s high whereas in
broad gauge the operating ration 1s less
Thefact remainsthere is noindustnal growth

SHRI BASUDEB ACHARIA There 1s
no electrification in metre gauge

SHRI C K JAFFER SHARIEF Once
you do the broad gauge you can bnng
electnfication also there Please bear with
me (Interruptions) ShnBasudeb Acharna, |
am telling you that you can make annther
speech after | speak But don't tear my
throat

MR DEPUTY SPEAKER This 1s an
hour of cooperation | teli you

SHRI C K JAFFER SHARIEF The
second thing 1s, there 1s a felling that the
employmentopportunities willbe less Inthis
guage operation also, there are opportuni-
ties for direct and indirect employment Once
anareais covered with industnal growth we
can well imagine not only ot the empioyment
npporunihes there diract and indirect and
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trade but also the economic activity that will
be in the hands of the people which will help
them to improve the quality of their life This
1s what it was You should understand So
you say it He has got that Puruha So, hes
contented He does notwant anything else
to be done Please bear with me (Interrup-
tions) | am responding to you, Mr Amal
Datta | would like to make it very clear that
there 1s a work impression that something 1s
being done in the South and that something
15 neglected in the North That is not at all
correct |have saidittime andagam Forthe
firsttime the Railway Ministry has converted
itseif 10 be an open Ministry  The consuita-
tive committee of the Railway Ministry Con-
stituted three Groups ShnBasudeb Achana
has no need to interrupt and tall more and
more here because he 1s also one of the
conveners Shn Ram Naik i1s another con-
vener All these Conveners of the three
Study Groups are all Members from the
Opposition, and all the entire working sys-
tem of the Railway 1s being given tothem so
thatthey can go intothe subject Itissuchan
openscrutiny by them Never in the past but
it 1s for the first ime that such a2 healthy
tradition 1s being established | thereiore
say that there is hardly anything that could
be attnbutedto any indivwdual I mustsay that
this guage conversion that we have taken up
1s based on the route, not on the basis of
States

SHR! M R KADAMBUR JANARTHA-
NAN (Tirunnelvel) You removed hundred
old stations on the conversion line

SHRA! CK JAFFER SHARIEF |am
coming to that | would like to say on more
point Perhaps | might have said it before but
I would Iike to repeat it once again for the
benefit of the House It was said in the past
that gauge conversion would cost about Rs
80 lakhs to Rs 1 crore or even more That
Is being done n Rs lakhs It 1s economical
thing which was not done before My fnend
1s talking about the Rarlway stations itis not
the rallway station which matters it depends
upon traffic growth We can improve that It
1s the platform that matters That is also
important which we can take up
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SHRIM R KADAMBUR JANARTHA-
NAN Your Officers are not looking into 1t
Agitation 1s going on there

SHRI C K JAFFER SHARIEF Ifthey
are not looking into it, | am there to look into
it There are Members of Parllament to look
into it There are Members ot Parliament to
look into it You are there to look into it We
will make them to work U you are not
making them to work, what we would have
done in ten years could not have been
achieved in one year

I mustcompliment and congratulate the
railway men, the Officers and the workers
who have been able tocontnbule somuchto
the building up of available infrastructure for
the economic growth of the country

The policy and philosophy of the Gov-
emment s adequately reflected inthe Budget
My main concentration would be on guage
conversion, rolling stock, electnfication and
track renewals Asagainstthetargetof 1,200
kilometers, 1,351 kilometers of guage con-
version has been completed which other-
wise usedtobe only 100 kilometers inayear
In the next year, we plan to complete 1 600
kiometers of guage conversion Thusinthe
fist t\wo years of the Plan we will be
compieting 2950 kilometers of gauge con-
version as against the target of 6000 kilome-
ters for the Vill Plan | must again add here
that if we can keep pace in the 8th and 9th
Plan, there will be total uni-gauge In the
country and we can get nd of this multi-
guage system from our system

We are giving up the new lines and the
doubling of ines Otherwise we have not
been able to achieve because of reduction
of costs in conversion Thatalso you should
know that we have not compromised on the
naw lines and doubling of hnes

Sir there has been some misapprehen-
sions about the guage conversion pro-
gramme Sir, some hon Members have
stated that laymg of new lines would gener-
4te more local empioyment i have already
explainea 1t This uni-gauge project has
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aroused tremendous enthusiasm in the
minds of the people of the States and has
also prowded local employment industnal-
1sts have also started planning their plant
locations because of this assured pro-
gramme

| want to quote an example it took us
ten years for completing the guage conver-
sion between Manmad and Aurangabad and
even so Aurangabad has daveloped into a
big growth centre | have no doubts in my
mind about the economic transformation that
1s awaiting these areas - this 1s exactly my
wision - and | am happy o state that this is
being shared by many enlightened people
anaeconomisis .

In response to the views expressed by
some hon Members from the State of Bihar,
1 have gecided to take up a survey for the
Patna-Gaya doubling in 1993-94 | think
Members from Bihar hare | have also de-
cided to include Happur-Bachwara section
of N E Railway in the Action Plan for guage
conversion This wok wili be taken up in the
8th Plan penod

Hon Members from Kerala will be
pieased to leam that | have decided to in-
clude the 175 kilometers long Truvelvel-
Tehnkasi-Sengottah-Quilon metere guage
hne n the first phase of the Action Plan for
conversion with a view to providing an alter-
native BG route of South Keraia

Budgetary suppon provided by the
General Revenues to Indian Railway has
dechned from 75 per cent in the Vth Plan to
58 percentinth Vith Plan, to42percent in
VIl Plan and to 34 per cent in the current
year in the next financial year namely
1993-94 there s a step fall and the budget-
ary suppon will be only 14 7 per cent of the
Plan outlay of Rs 6 500 crores

At the same time the market borrow-
ings are becoming increasingly difhicult and
expensive Sir, | would ke to bnng to the
notice of the House that as against the target
ot Rs 1 200 crores to be raised by indian
Railway Finance Cooperationthis year, only
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an amount of Rs. 10.5 crores has been
raised. Offers of Rs. 16 crores are.under
consideration. In ordertobalance the Budget,
Indian Railways havetakenaloanofRs.417
crores from UTI at 18 per cent rate of inter-
est. in the next year, IRFC has to raise
Rs.1,300crores including Rs. 400 crores for
Konkan Railway Coiporation Out of Rs
1,300crores, IRFC willhave toraise Rs. 350
crores by way of taxable bonds.

Shn George Fernandes has yesterday
suggested certain things which we have
already taken up with the Finance Minister
and the Prime Minister

SHRI NIRMAL KANTI CHATTER.EE
{Damdum) : What 1s that?

SHRI C.K. JAFFER SHARIEF" It is
aboutdnvingresources tothese bonds which
we are not getting from the market

Thus, the existing pattern of borrowing
the entire money through non-taxable bonds
stands discontinued. All thus will result in
increased cost of borrowing which will ag-
gravate the financial position of the Rail-
ways. In a situation like this, the only option
available with the indian Railways is to step
up the internal resource generation capacity
of the system It will now be for the first time
in the history of the Indian Rallways that part
of the Capital requirements of the Plan will
be funded throughinteral resources and as
have mentionedbetore, anew Capitai Fund
1s being set up with the approval of Railway
Convention Commitiee. Inthe year 1993-94
out of the Ptan size of Rs. 6,500 crore, the
budgetary support 1s Rs.960 crore. market
borrowings, Rs. 900 crore and the balance
of Rs.4,640 crore s to be generated inter-
nally Out of Rs.4,640 crore, an amount of
Rs 1,960 crore will be used 1o meet pan of
the Capital component of the Plan wia the
Capital Fund.

The indian Railways have a large shelf
ot projects. An amount ot over Rs 11.37(
Sreve is neeoec tocomplete the works wnicn
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are already in hand. Outof Rs. 11,370crore,
new lines accountforRs. 1,610crore, Gauge
conversions, Rs.2,880 crore, Doubling, Rs.
695 crore, Electrification, Rs. 1,394 crore efc.
Sir, the House will appreciate thatintheface
of such heavy throw-forward, it is not desir-
able to add too much to the already large
shelf of projects. As itis the money allocated
for projects is spread out too thinly, which is
leading to both time and cost over-runs.

Sir, lwould like to mention to the House
that 102 projects of Indian Railways, costing
over Rs.20 crore each arc also being moni-
tored by the Ministry of Planning and Pro-
qramme implementation. Qutofthese, inthe
case of 62 projects, the percentage increase
intheonginalcostis 117 percent. Inine case
of 47 projects, the: target date of completion
has becn exiended from 2 to 195 months.
This trend has to be reversed and we have
to priontise the projects so that these which
are well on their way to completion get the
highest priority together withthosc which are
hkely to give highest and quickest returns.
Sir, the House would now appreciate as to
why we have not been able to fully meet the
demands for new projects

Work on the Chhitauni-Bagha projectis
goingoninfull swingin the khadir of the nver.
This has been made possible by the Rail-
ways providing their full share in advance.
The other co-sharers have been trady in
making payments of their shares | am glad
to inform the House that the State Govern-
mants have started responding Bihar has
recently paid the first instalment of Rs. 4
crore towards their share for 1992-93. U P.
has also promised to pay a similar amount.
However, the Ministry of Water Resources
which was topay Rs 17 5 crore till 1992-93
has not yetpaid anything. | would requestmy
fnend Shn V.C. Shukia to come to my
rescue since further progress on the project
will be possible only if the co-sharers pay
their full shares immediately.

All the production umts of indian Rail-
ways had net their oroduction target during
1991-92 or exceededtherm [Diesel Locomo-
e Works Varanas: achieved its 1arget of
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manufacture of 150 locomotives Chitaranjan
Locomotive Works, Chitaranjan exceeded
its target for manufacture of electnc locomo-
tives It manufactured 115 electric locomo-
tives against a target of 115 Integral Coach
Factory, Madras and Rall Coach Factory
kapurthla also exceeded their targets by
manufacturing 1016 coaches and 915
coaches respectively against the targets of
1,000 coaches and 750 coaches Diesel
component Works, Patiala also exceeded
its targe! by re-building 53 locomotives
against target of 48 The perormance of
Whell and Axie Plant Banglore had also
been excellert It manufactured 33 286
wheelsets against a target of 27,000

This Trend has been continued during
1992-93 and all the production units are
expected to either eceed or meet their tar-
gets

Great stress i1s being laid or improve-
ment of quality in production units Modifica-
tions to design for improving the product is a
continuous process and design changes are
continuously implemented to improve relia-
bility and performance

S | am conscious of the need for
onnging about economy measures Inven-
tory management s one area which needs
adequate attention Even a miimum ot 2
per cent saving by bnnging about product
valuation import substitution and value
engineering can go a long way in bringing
about a change in management ethos

Some demands have been made for
introduction of new trains and halts |assure
the House that we do our best tointroduce as
many passenger trains as are teasible and
justified It 1s, however not possible to
accede to each request due to aperational
and resource constraints As regaras nalls
addional stoppages wilideceleratethe trains
considerably

Some Members have mentioned about
late running of trains | would hke to assure
the House that every possible eftont 1sbeing
made to run trains on ime and punctuality 1s
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beingaccorded the highestprionty Thats
the core problem of the indian Railways If
punctuaiity is maintained, the pnmary and
«secondary maintenance will also be all night
and we well be able to have better mainte-
nance of our rolling stock 1would. however
fiketoinformthe Housethatagitanons pands
alarm chain pulling by unsociat elements,
bomb blasts sabotages etc have very
adversely affected the punctuality of trains

inthe currentyear there havebeen as many
as 162 agitations and bandhs which have
affected the punctuafity of over 1500 trains

Hon members from Bihar have sug-
gested that the benefit of tne additional tre-
quency of Rajdhanito Hawrah shouid be via
Patna in detence tothis requestit has been
decided that Rajdnan will be rouec via
Patna twice a week

The maintenance of law and order in
some States has been of concem to us In
these States unauthonsedpassengersforce
themselves into reserved compartments
causing inconven:ence 1o genuine passen-
gers They also stop trains at unscheduled
places by puling alarm chains Besides a
large number of dacoities and robbenes and
theft of passenger luggage occur There
nave aiso been cases where the agitators
enter railway track and holo up tne move-
ment of trains tor issues wnich are in no way
connected with the Railways | fell sad to
inform the House that though the Indian
Railways will be paying as much as Rs 52
croreinthe current yeartothe State Govern
ments for the Government Railway Police,
the Government Railway Police attimes are
not abletocurbthesecnmes This 1sanarea
where the State Governments are answer-
able and can render positive help

Let me take this opportunity to reassure
the House that efforts are peing made by the
Railways 1o improve the lever of catenng
service Besides renewed endeavours are
underway tor improving the efficiency of
Departmental Units which are now slated to
continue W s intended to upgrade and
modemuse the best kitchens and cooking
arrangements Plans are also being firmed
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up to provide intensive training to cooking
staff and supervisors and also to induct
trained cooks from the marketto profession-’
alise the cooking in Departmental Units

Here | would like to add one point The
problem has been that we can continue with
all the other personnel who are working in
the catenng area, except the cooking area
where professionals are required which is
notwithinthe system Maybe we may have
to bning them from the market | thought |
would keep the House informed about this

As apilot project weare also examining
feasibility of supplying cooked food from
reputed and professional caterers The
cooked food would be handled and distnb-
uted bv Departmental staff and thws measure
would be an added dimenston 10 Improve
the catenng services forthe travelling public

SHRI RUPCHAND PAL (Hooghly) We
are not following you You should be a little
bit slow You should not be as superfast as
your trains!

SHRI C K JAFFER SHARIEF We are
in the jet age

SHRIRAM NAIK (Bombay North) Ifhe
1s notconvinced of the reply he s giving this
1s what happens!

SHRI C K JAFFER SHARIEF This
particular section of the House 15 a awak-
ened that they can even follow the full-stop
and commas!

Railway officials have alsobeen directed
to minitor and inspect more intensively the
quahty guantity and pattern of service being
provided by privately managed catenngunits

Many hon Member have been press-
ing for reinstatement of locn running staff
dismissed dunng 1980-81 agitations
1500 hrs

Snn Basuoeb Achana has not been
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able to keep up the promise which he has
made He is very slippery | do not know
whether | also have to be slippery here But,
Shn George Fernandes will not spare me

Out of 611 staff removed or dismissed
from service, 360 staff have already been
reinstated and 89 have attained the age of
superannuation leaving a balance ot 162
Qut of these, 108 cases are sub Judice and
in7cases departmental enquines are being
held, as ordered by the courts Sir, | am
happy to inform the House that we are
sympathetically looking into the re-appoint-
ment of the remaining 47 cases, as fresh
entrants

SHRI BASUDEB ACHARIA Why 1s 1t
only 477 What about the other 165? Just
now you have said that these are sub
Judice but all are not sub Judice What you
have sad 1s that even SLPs have been
admitted andthose SLPs willbe withdrawn

SHRI CK JAFFER SHARIEF Shn
Besudeb Achana | have already said that
except those who are involved in cnminal
cases towards others | am very sympa-
thetic

SHRIGEQORGE FERNANDES (Muzaf-
tarpur) Will you yield for a minute? | would
like the Minister to do it with grace What he
1S now trying to do 1s in instalments if at all
If people have died -quite a few have died -
and if some have attained the retirement age

quite a few have attained the retirement
age - my request 1s that you must provide
employment to one person from the families
of the person who1s dead or how has retired
You have to make amends for not just the
delay, but for the kind of suffenngs which
these families have undergone So please
do it with grace

SHRI! C K JAFFERSHARIEF Letme
go into it (Interruptions)

SHRI BASUDEB ACHARIA You have
not responded

SHRI C K JAFFER SHARIEF |have
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already said that | would go into it

SHRI NIRMAL KANT) CHATTERJEE
You are not getting any amount on tax-free
bonds, by which you are helping the Finance
Ministry also with certain taxes by floating
taxbonds Therefore, you can demand both
from the Planning Commission as wellasthe
Finance Ministry, an additional amount which
1s equal to the tax out of these bonds and
invest in them (Interruptions)

SHRI AJOY MUKHOPADYAY (Knsh-
nagar) Are you going to reappoint them?
You must reinstatethem Youhave told that
you are reappointing them

SHRI C K JAFFER SHARIEF |have
said thati am appointing them afresh (Inter-
ruphons)

SOME HON MEMBERS No

SHRI GEORGE FERNANDES Do it
with grace, If you are going to do it at all
(Interruptions)

SHRI BASUDEB ACHARIA No The
demand of the House was reinstatement
and not reappointment You respondtothat
(Interruptions)

MR DEPUTY SPEAKER You may
ask one by one (Interruption)

Oryoucan askfortheclanfications later
on
{Interruption)

SHRI C K JAFFER SHARIEF Sir, as
{ have already mentioned there has been an
all round increase in the cost of inputs like
petroleum products steel, electncity tanff
etc Besides this increase on the cost of
nputs pensionary habihty is being increased
by Rs 300 crores, an amount of Rs 100
crores extra has to be appropnated to De-
preciation Reserve Fund and another about
Rs 206 crores have to be paid extra to
general Revenues by way of dmwidend In
fact, out ot this addional payment, provision
of only Rs 100 crores has been made in the
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Budget as the Railway Convention Commut-
tees recommendations were not receive d
by that time, which has added a further
hurden of Rs 106 crores to the Rallways by
increasing the rate of dividend Neverthe-
less, despite these factors appreciating the
feelings of the House, | have decided to drop
the proposaltoincrease the fares for Second
Class Ordinary (Seat) by 10 per cent be-
yond 100 kilometre Sir, there will thus be
no increase m the existing fares for Second
Class Ordinary {Seat) exceptthatinthe 1-10
kilometre slab, the fare willbe Rs 2 instead
of Rs 1 50 and in the 11-15 kilometer slab,
it will be Rs 4 nstead of Rs 350

Sir, Iwish to reaffirm my abiding faith in
the abundant commonsense and religious
tolerance of our people and | am sure the
abberrations which we whiteness will be left
behind us and the country would prosper
further and furhter and march ahead in the
path of progress Cooperation s the need of
the hour and not confrontation for narrow
gans We need statesmanship approach
and nght leadership, and, | firmly believe our
party has been foremost in the vanguard all
these years pnor to and, since independ-
ence of the country | am sure that our
country would remain a beacon of ight and
understanding for the rest of the world for
communal hammony peace progress and
prospenty

Besidesthat | mustirespondtoMr Ram
Natk The Members from Bombay have
represented abut the difficulties expenenced
on the suburban section of the Westemn
Railway (Interruptions)

MR DEPUTY SPEAKER Let the hon
Minister complete his speech Afterwards if
you have got any cleanfication, you can ask
for it, not now, (/nterruptions)

MR SPEAKER AnilBasuyouwillhave
a chance afterwards (/nterruptions)

SHRI CK JAFFER SHARIEF | am
coming back Please bear with me (Inter-
ruptions)

Our main problem has been the availa-
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bility of resorces for providing faciities and
not the justification or the needs for the
services Bombay area of Westem Railwav
also suffers from a peculiar problem of the
termination of D C traction at Virar and we
do not have AC/DC LMUs for providing
services between Virar and Dahanu Road
Presently, shuttles hauled by electnc locos
area being run |a roder to provide faster
service and to replace existing conventional
services to some extent it has been decided
torunapull- pushrake between Bonvi/Virar
and Dahanu Road It has been the demand
of Members of Parliament from both the
sides particularly from Bombay in Mahar-
ashtra Therake s under modification onthe
western Rallway and is expected tobe avail-
able by 1st July 1993

The Railway had conducted a survey
for the prowision of the fifth line between
Bombay Central and Bonvli With the avail-
able local resources, the fifth ine has al-
ready been provided between Bandra and
Elphinstone Road There s astreichof 4 3
kms between Elphinstone Road and Bom-
bay Central which needs to be hnked and
this work will cost R 3 07 crores approxi-
mately Action is being taken to provide this
ink also earlv With this hink available it
would be possible to reduce the pressure of
man line trains on the existing suburban
tracks dunng peak hours The survey for
prowision of fifth ine between Bandra and
Bornvil 1s neanng completion and positive
action will be taken on receipt of the survey

report

I have got one other good news for the
Members and thereby for the people For
greater comfort at economic cost 3-tier
ACC sleeper has been designed and proto-
type is under development

ImustrespondtoDr KartikeswarPatra
He 1s the man who opened the debate from
our side and he gave a lot of support 1o us
The Planning Commussion has not approved
the Khurda-Bolangir Railway line But we
are going back tothe Planming Commission
with a request to see that undevetoped and
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backward tnbal area Is taken up for its eco-
nomic growth Itis drought-prone area about
which Members have already mentioned

As far as the Rupsa - Banginposi line
conversion is concemed, we have taken up
the survey The moment the survey 1s com-
pleted, we will approach the Planning Com-
mussion for necessary help (Interruptions)

DR KRUPASINDHU BHOI (Sambalpur)
We are not at all satished with this attitude

MR DEPUTY SPEAKER Now the
Minister has to go to the Rajya Sabha also
and hme at our disposal s very short Kindly
cooperate

SHRI C K JAFFER SHARIEF Sir, |
thank all the hon Members for theirr un-
stained support and cooperation and re-
quest them to pass the Railway
Budget (/nterruptions)

SHRI RAM NAIK We have moved Cut
Motions What about them?

SHRI RAMESH CHENNITHAL (Kot-
tayam) | regrel lo say that Kerala i1s not
treated farly Injustice is done to Kerala
(Interruptions)

MR DEPUTY SPEAKER May | hum-
bly request youtoplease resume your states?
The Minister has to go to the Rajya Sabha
Your cooperation 1s absolutely essental
Kindly obhge

DR  KARTIKESWAR PATRA
(Balasore) If thereisno firm assurance abut
the conversion of Pupsa- Banginposi from
narrow gauge to broad gauge | may haveto
quitmyseat Thisisveryunfair Sir TheHon
Minister should give me an assurance

MR DEPUTY SPEAKER Kindly res-
Jmevyourseats Atthisstage itisimpossible
to satisty all the quenes
| Translation.

DR LAXMINARAYAN PANDEYA
fManasaur) Mr Deputy Speaker, Sir, lhave
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not got reply to points | raised The hon

Minister has not said anything about reduc

ing the passenger fare and freight charges
and laying of new railway lines What action
has been taken with regard to Cut Motion
moved be me

SHRI RAM NAIK No mention has
been made about the Konkan railway Why
this work has been stalied The hon Minister
has not said anything about all this Please
cianfy these points At the same time no
menton has been made about the urban
railway

MAJ GENERAL (RETD) BHUWAN
CHANDRA KHANDURI (GARHWAL) Mr
Deputy Speaker Sw freedom fighters are
grren gallantry awards But nosuch facility
1s provided to them by the railways (/nter-
ruptions)

DR LAXMINARAYAN PANDEYA No
mention has been made about the back-
ward, especially tnbal areas of Madhya
Pradesh and no reference has been made
about ratlway line

|Engiish]

SHRIBASUDEB ACHARIA The Mints-
ter may clanify thc issue of the reinstatement
of the dismissed employees

MR DEPUTY SPEAKER Atthis stage
aie you doing justice to the subject? You are
fully aware that the time al our disposal 15
verv less The Railway Budget has to be
passed first here in this House and then 1t
has to go to the other House So your
cooperation is very -very essential

SHRI SRIKANTA JENA (Cuttack) Sir,
we seat here till today morming and dis-
cussed the Railway Budget in detail We
raised certain issues but while replying the
Minister did not mention anything about those
1ssues which were raised (interruptions)

SHRIBASUDEB ACHARIA {Bankura}
Si he should clanty whether he is going to
reinstar ah the retrenched raiway employ-
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ees (Interrup tions)

DR KARTIKESWAR PATRA
(Balasore) Sir, he has cancelled two trains
completely | shall have to quit my seat |
would request the hon Pnme Minister to
please help me

| Translations|

SHR: NITISH KUMAR (Barhy Mr
Deputy Speaxer, Sir when BiharandOnssa
were negiected during last year's railway
budget the hon able Pnme Minister had
assured that he would look into the matter of
imbalance personally In this year's budget
also in all matters whether it is the question
of conversion of raiiway line laying of new
rallway lnes or introduction of new trains
Bihar and Onssa have been totally ne-
glected He did not responded to any of the
demands in respect of Bihar which include
Bagaha-Chhitiont ine or intorduction of new
tran Survey for Patna-Gaya line has al-
ready been made (/nterruptions)

[Enghsh}

MR DEPUTY SPEAKER This waywe
cannot solve the problem even if we sit for
two hours If you have any doubts to be
clanfed youcan raise them one-by one and
then | will ask the Minister to clanfy those
points

| Translations)

SHRI SRIKANTA JENA (Cuttack)
Please listen to us first and thereafter give
yourreply Please listen to your gnevances
first

SHRI C K JAFFER SHARIEF Pilease,
let me complete first them | will hear your
(Interruptions)

[Engish]

SHRIBHOGENDRA JHA (Madhubaru)
| wouid like to knowwhetherthe Minister has
fimsned nis reply or not

vinterruptons)
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MR DEPUTY SPEAKER Nitish Kumar
n has asked some clanfications Let the
Minister respond to that
(Interruptions)

{Translations]

SHRI NITISH KUMAR Mr Deputy
Speaker, Sir, thehon Minister of Parhamen-
tary Affairs 1s directing the Chair while sitting
there When chair has already directed you,
please let us seek clanfications (/nterrup-
tions)

[English)

MR DEPUTY SPEAKER Would you
like to respond Mr Minister?
(Interruptions)

MR DEPUTY SPEAKER Mr Railway
Mimnister Mr Nitish Kumar has asked for
some clanfication Can you clanfy?

SHRI C K JAFFER SHARIEF If he
listens to me, then | can clanty (/nterrup-
tions)

MR DEPUTY SPEAKER In this way,
we cannot proceed

(/nterruptions)
[Transiation]

SHRI SRIKANTA JENA Mr Deputy,
Speaker Sir anumberof hon'ble members
from Uttar Pradesh and Bihar are present in
the House, but whatis happeningin Onssa,
why Onssa 1s being neglected?

[Enghish)

SHRI C K JAFFER SHARIEF After |
finish, you can ask for further clanfication
(Interruptions)

[Transiation|

SHRI RAJVEER SINGH (Aonla) He
cannot do i, Mr Deputy Speaker, Sir, Mr
Minister even cannot reply to letters sent by
hon Members of Parhlament (interruptions)

SHRINITISHKUMAR Youhave called
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me, | will make my submission in a minute
(Interruptions)

[English]

SHRI C K JAFFER SHARIEF Letme
repeatforthe benefit ofthe House Members
will be happy to know that surveys for new
lnes between Jalna and Khamgaon on
Central Railway, Chandigarh and Rajpura
on Northeren Raillway, Sitapur-Nanpara on
North Eastemn Raillway, Kakinada-Kottapall
and Baghalkot-Kudchi on South Central
Railway have been included in the Budget
for 1993-94 Updating of Traffic survey for
Khurda-Bolangir new line has also been
planned Surveys for gauge conversion of
Yelahanka-Bangarpet and Southem Raul-
way on Naupada-Gunupur and Rupsa-
Banginposi on South Eastern Railway and
Ajmer-Chittorgarh-Udaipur on Westermn Rail-
way will also be taken up

Members will be happy to know that
dunng the course of the year | intend taking
up gauge conversion work between Byapur
and Hotgi on Sholapur-Gadag section

This 1s for the information of the hon
Members,

SHRI NITISH KUMAR He had not
responded to my point Sir, you had called
me Let me complete He has just finished
his speech He has not responded to my
point Sir, you had called me Let me com-
plete
[Translations]

SHRI RAJVEER SINGH (Aonla) Mr
Deputy Speaker, Sir yesterday this House
sat upto late might, and each and every hon
member raised the problems conceming his
constituency before the minister, but the
hon minister did not give reply to any of the
points Uttar Pradesh is the largest state in
India and the hon Mr Minister did not an-
nounce a single new railway line for this
State He did not make any announcement
in regard to doubling of railway line from
Gaziabad to Muradabad and Bareilly Dis-
tance between Lucknow to Delhi 1s 500
kilometer Doubling of one side fo this rail-
way route has not yetbeen commissioned A
number of requests were made tointroduce
a train from Barellly to Delhi and Bareilly to
Bombay Representations were made by
people from Bombay in this regard We the
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members of Parllament also made several
requeststothe hon Minister but no affirma-
tive reply about the proposed trains from
Bareilly to Bombay and Bareilly to Delhi has
been given

Besides, the said part of the matter is
thatthe hon Ministerdoes notreply tolatters
received from Members of Parhament He
does not care for the letters of public repre-
senfatives After his taking charge of the
Ministry corruption in rallways has increased,
so much so that people are not getting
employment on compassionate giounds
People who give bribe get employment A
chila who was 8 year old when his father died
while in rallway service and now 18 years old
15 not given employment by the ralways
The authonty took the pretext of rules to
reject his case

[Enghsh}

SHRI C K JAFFER SHARIEF Sir then !
resign This is not the way |f you have got
anything you prove it (Interruptions)

{Transiations]

SHRI RAJVEER SINGH The hon
Ministertakes the pretext of rules thenwhat
will happen to those poor people, and the
wurst thing 1s that he does not reply to our
letters So | would like to request him to
remnve the lacuna in this budget and take
up development works (Interruptions)

{Enghish)
MR DEPUTY SPEAKER _ Will you

reply totheir points? No Now the House will
put the following Resolution moved by Shn
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K C Lenka to the vote of the House The
question Is

“That this House approves the recom-
mendations made in paragraphs 42, 43, 44,
45,46 47, 48, 49 and 50 contained in the
Third Report of Rallway Convention Com-
mittee, 1991, appointed to review the rate of
dividend payable by the Railway Undertak-
ing to General Revenues as well as other
ancillary matters in connection with the
Railway Finance and General Finarce, which
was presented to Lok Sabha on 23rd Febru-
ary 1993°

The motion was adopted

MR DEPUTY SPEAKER A number of
cut motions have been moved by the hon
Members to the Demands for Grants {Rail-
ways)for 1993-94 Now |shallputthentothe
vote of the House

All the cut motions were put and
negatived

MR DEPUTY SPEAKER |shall now
put all the Demands for Grants (Railways)
for 1993-94 to the vote of the House The
questions

That the respective sums not exceed-
ing the amounts shown in the third column of
the Order Paper be grantedto the President
of India out of the Consolidated Fund of
India to defray the charges that wilf come in
the course of payment during the year end-
ing the 31st Day of March 1994, in respect
of the heads of demands entered in the
second columnthereof againstdemand Nos
1to16"

The motion was adopted

Demands for Grants (Railways) for 1993-94 voted by Lok Sabha

No ot Name of Demand Amount ot Demand for Grants
Demand voted by the House
1 Ra'way Board 13,98.00,000

2 Miscellaneous Expenditure {General)

84,09.20,000
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No of Name of Demand Amount of Demand for Grants
Demand voted by the House
3 General Superintendance and Services on Rallways 618,53.44,000
4 Repairs and Maintenance of Permanent Way and Works 1284,11,94,000
5 Reparirs and Maintenance of Motive Power 1015,06,61,000
6 Repairs and Maintenance of Carriages and Wagons 1381,49,29,000
7 Repairs and Maintenance of Plant and Equipment 679.92.72,000
8 Operating Expenses-Rolling Stock and Equipment 1079,01.49,000
9 Operating Expenses-Tratfic 2256,99.77,000
10 Opeiating Expenses -Fuel 2756,97.81,000
11 Staff Welfare and Amenities 470,59,79.000
12 Miscellancous Working Expenses 665,16,18,000
13 Prowident Fund, Pension and other Retirement Benefits 1525,81,22,000
14 Appropnation to Funds 6104 00,00,000
15  Dwidend to General Revenues, Repayment of loans taken
from General Revenues and Amortization of Over-
Capitalization 1253 00,00,000
16  Assets-Acquisition, Construction and Replacement

Revenue 45,04,00,000
Other Expenditure

Caplal 2533.96.35,000
Railway Funds 9018,95,41,000

MR DEPUTY SPEAKER | shall now
put Supplementary Demands tor Grants
{Railways} for 1992-93 to the vote of the
House. The question 1s

Consolidated Fund to defray the charges
that will come in course of Payment duning
the year ending the 31si day of March, 1993,
In respect of the heads of Demands entered
nthe second columnthereof-DemandNos

“That the respective supplementary 2 4 6to11 13 14 and 16"

sums not exceeding the amounts shown in
the thira column of the Order Paper be
granted to the president of india out of the

The Motion was adopted
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SupplementaryDemands for Grants (Railways) for 1993-94voted by Lok Sabha

No of
Demand

Name of Demand

Amount of Demand for Grants
" voted by the House Rs

2 Miscellaneous Expenddture (General)

4 Repairs and Maintenance of Permanent Way and Works
6 Repairs and Maintenance of Carnages and Wagons
7 Repairs and Maintenance of Plant and Equipment

8 Operating Expenses-Rolling Stock and Equipment

9 Operating Expenses-Traffic
10 Operating Expenses -Fuel

11 Staff Weltare and Amenities

13 Prowvident Fund Pension and other Retirement Benefits

14 Appropnation to Funds

2.10,14,000
13 12,12 000
4 88,70 000
3.07,97 000
39 54,88,000
9,00,76,000
105 81 20,000
9 87,54 000
124 99,57,000

187 13,54 000

16  Assets-Acquisition, Construction and Replacement

Other Expenditure
Capttal

Railway Funds

228 66 15,000

224 63 00,000

15.27 hrs
(Interruptions)

Atthis stage Shrimati Suseela Gopalan
came and stood on the floor near the Table

(Imterruptions)
15.27 1/2 hrs.

Atthis stage Shnmati Suseela Gopalan
want back to her seat

{Interruptions)

SHR! BASUDEB ACHARIA You have
not allowed the hon Members to seek clan-

fications (interruptions)
15.28 hrs.

Atthys stage ShnBasudeb Achanaand
some other hon Members came and stood
on the Floor near the Table

{Interruptions)

SHRILAL K ADVANI! (Gandhi Nagar)
Youwenttothe extentof passingthem This
cannot be denied There 1s no problem to-
day Every hon Member 1s interested in
passing the Railway Budget

| would plead with you to allow the hon
Members o seek clarfications
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SHRI SOMNATH CHATTERJEE (Bo-
| pur) | want to press my Cut Motions
{Interruptions)

SHRI SOMNATH CHATTERJEE You
did not give me an opportunity to press my
Cut Motion What 1s this going on here?
What are you doing  (Interruptions)
How can you deny my nght?

{Interruptions)

SHRI SRIKANTA JENA (Cuttack) Iwill
request you to listen to the leaders of all the
parties andthe come toaconclusion (/nter-
ruptions)

[Translation]

SHRI LAL K ADVANI It 1s extremely
important for Lok Sabha to pass Railway
Budget But the way it1s being passed does
not enhance the dignity of the House As
such  would like to submut that the question
asked by some Members may be answered
first and then the Cut Motions be put to vote

The Railway Budget has never been
passed in this way in the history of parlia-
ment (Interruptions)

[Enghsh)

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI MUKUL
WASNIK)

This 1s to be told to the other side

SHRISOMNATHCHATTERJEE What
1s to be told to the other side? Have | no nght
to press my Cut Motions? (Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT, AND THEMINISTER OF STATE
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IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN KUMAR
MANGALAM) Mr Deputy Speaker Sir,

the i1ssue I1s that we have had 15 hrs
debate on the Raillway Budget | doappreci-
ate the pointthat some members wantsome
clanfications But when some become all
and we have a time constraints, a real time
constrains that we have to get it passed in
this House and 1t will go Rajya Sabha get
passed and then for President's approval
So my request 1s (Interruptions)

We can always meer afterwards and
sort out the problem We are wiling to meet
andsortitout ifthere s any problem we wilt
sort it out

[Translation)

SHRI NITISH KUMAR (Barh) | fully
support what the Leader of the Oposition has
said Some Members want toask questions
they should be given opportunity The hon
Minister may reply Cut Motions may be
taken up and the Railway Budgetbe passed
in a constituhonal manner Otherwise this
House would be reduced to a mockery It
would convey a very wrong message
throughout the country This would mean
thatthe Budget was passed hurriedly amidst
uproar without histeing to the Members of
the Opposition who wanted to press for their
Cut Motions This day would be remem-
bered as a black day in the history of
parhiamentary democracy So it should be
taken up agamn and passed

iEnglish]

MR DEPUTY SPEAKER |was notin
ahurry | wanted to maintain the order inthe
House but unfortunately most of the mem-
bers wanted to put questions and they lost
theirpatience Withtheresultonly |hadtobe
i a hurry 1 had no intention to deny any of
your nghts | am not the man who geny the
nghts of the members (/nlerruphons)

SHRI SOMNATH CHATTERJEE
(Bolpur) The Members had participated in
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the discussion till 625 am this moming
because of the importance of the Railway
Budget They participated in the debate
throughout the whole night The Members
who wanted to speak they remained in the
House and spoke Nowwhenthey are seek-
ing clarifications to their questions and que-
nes, they are not getting any answer That
opportunity to seek clanfications is not being
given because the Minister has to go to the
Rajya Sabha, therefore the Lok Sabha will
become adummy We are not allowed to
move our cut Motions Do we not have a
nght to press our Cut Motions? This Is very
strange (/nterruptions)

SHRAI RANGARAJAN KUMARAMAN-
GLAM They Deputy-Speaker askea thc
House You were not interested in heanng
him (Interruptions)

SHRI LAL K ADVANI! | fully appreci-
ate, andin fact the whole House appriciates
that there 1s a constraint of ime Today itis
the 31st and 1t 1s true that we sat for the
whole night | can understand your restrain-
ing nstead of ten people your confimingitto
there to four Members | can understand
that But there should be no systemin which
aMember whowants to press his CutMotion
cannot be allowed to aont

SHRI RANGARAJAN KUMARAMAN-
GALAM He asked the House Mr Deputy-
Speaker asked the House (/nterruptions)

SHRILAL K ADVANI You allow some
Members 1o pul some questions let the
Minister reply and so go through the formali-
ties once again

SHRI BUTA SINGH (Jalore) Mr
Deputy Speaker let me go on record This
rouse has got a rradihon and history Ac-
cording to that you had gone through the
procedure You had allowed time for clanfi-
cations by Shn George Femandes Shn
Basudeb Achana, Dr, Patra, everybody They
have soughtclanfications {/nterruptions) The
hor Minister conceded and he yieided He
usterdedto their guestions Their questions
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were answered (/nferruptions) Then you
formulatedthe 'Ayes’and ‘Noes’ They were
also there 'Ayes’ were carned Therefore,
the Opposition did not say “No" | was here
Therefore, this Budget has been regularty
passed as you have properly followed the
procedure of the House it will be wrong
thing f you go against the norms of this
House The House has passed this Appro-
pnation, Bill, and there is no question of re-
opening it At that time also you put it to the
House that the Movers of the Cut Motions
may move them or press them At that ime
nobody gotup {/nterruptions) Then you put
the Question tothe House Therefore, twas
carned It 15 no use now re-opening the
question and wasting the ime of the House
tinterruptions}

The Minister of Water Resources and
Ministry of Parhamentary Affawrs (Shn
Vidyacharan Shukla)

According to the parliamentary proce-
dure, once the Chair declares a Motion as
passed or a Resoiution as passed or 1
budgetary grant as passed, once such 1
declaration 1s made from the Chair ther
even the Chir does not have the authonty tc
re-open the matter

SHRILALK ADVANIThe Chairhasthe
authonty

SHRIVIDAYACHARAN SHUKLA You
can change the record if you are sitting on
the Chair yourself Once you have declared
the Budget as passed then, ! wouldrespect-
fully submit that even the Chair has no nght
to re-open the matter and asking people to
make their submussions or move the Cut
Motions It 1s just not possible (/nterrup-
tions; Theretore once the Chair haa age-
clared the Budget as passed thenthatisthe
end of the matter Nothing more can be
done on that (/nterruptions) There 15 no
other contingency lett Mr Deputy-Speaker
has done according to the tradtions of the
House upholding them After that there 1s
nothing more that can be done (Interrup-
nonsi
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[Translation]

SHRI NITISH KUMAR: It it is so. itis
difficult for us to participate in the proceed-
ings. {Interruptions) .. it you are not ready to
consider our views.{interruptions)

[Englishi

SHRI LAL K. ADVANI: You have the
authority to reconsider. Please Reconsider.
(Interruptions) otherwise the whole busi-
ness of this Budgetis afarce. (Interruptions)
| suggest that you adjourn the House, con-
sult the Hon. Speaker and have a reconsid-
eration. (Interruptions)

. SHRILAL K. ADVAN;i : This matter has
to be reconsidered. You adjourn the House
for naif an hour. {interruptions;

MR. DEPUTY SPEAKER: The House
stands adjourned to meet at 4.06 p.m.

15.40 hrs. _ .
The Lok Sabha then adjourned to
meet again at Sixteen of the Clock.

The Lok Sabha reassembied at four
minutes past Sixteen of the Clock.
{(MR. SPEAKER in the Chair);

{English)

MR. SPEAKER: Well, we had discus-
sion in my Chamber and the Members were
very candid in expressing their views. | think
we cannot but respect their views. Suppos-
ing something had happened here, itcannot
be repeated again. But there is no point in
going back and passing it again. We have
triedto find a solution. ifthose Members who
had given the Cut Motions, Want to say
something, they would be allowed to say at
the time when we take up the Appropriation
Motion into consideration. | shall requestthe
Minister...

(Interruptions)

SHRI SYED MASUDAL HOSSAIN
{Murshidabad): No. Sir. This is the second
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position.. (Interruptions).

Mr. SPEAKER: Please. The leaderwas
very reluctant and the leader was all the
time supporting your cause.

3

Yet. we have requested him and under
our pressure of request they have agreed to
it. | hope that you will please cooperate and
take into consideration the aspect thatforthe
whole of last night we were sitting here, |
think the Deputy Speaker was sitting here
and the Minister was sitting here.

(Interruptions)

MR. SPEAKER: Please, If you have
shown so much of consideration, if you have
cooperated In such a splendid manner. |
hope that you will again cooperate with us.

SHRI BUTA SINGH: Sir, you have
upheld the high traditions of this House.

SHRIBASUDEB ACHARIA (Bankura):
Sir, where is the Minister? | am asking a
question.

SHRI NITISH KUMAR (Barh): Sir the
Minister is absent. He has mistaken that
everything 1s passed and even the Appro-
priations Bill is passed.

SHRI BASUDEB ACHARIA : Sir, | was
allowed to put some questions. | was told by
the Deputy Speaker...(Interruptions)

] I was allotted to putmy question. Letme
put it now. (Interruptions)

MR. SPEAKER: Please speak one by
one. Shri Nitish Kumar, please allow Shri
Acharia to speak. There should not be any
competition between you.

SHRIBASUDEB ACHARIA : I was told
by the Deputy Speaker that | wili be allowed
to put some questions. When | was about to
ask my questions, suddenly he took up with _
the passing of the Budget. We waited to
know on one..

MR. SPEAKER: 1 wilt allow you to put
the questions.
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SHRI BASUDEB ACHARIA Sir, itisa
long-pending demand of the entire House
The Prime Minister knows very well He was
also there when this matter was raised in the
House when the Budget was presented

{ Translation)

SOME HON MEMBERS The hon
Minister 1s not present here

SHRI RAJVEER SINGH (Aonla) Ner-
therthe Minister of Railways nor the Minister
of State in the Ministry of Railways 1s pres-
ent will the pnme Minister take their place?

|Enghsh)

SHRIBASUDEBACHARIA ThePnme
Minister will reply

SHRISYEDMASUDAL HOSSAIN Sir
no Minister of Rallways 1s here inthe House

SHRI SUDARSAN
RAYCHAUDHURI{Serampore) Sir towhom
can the questions be put? What s the use of
asking queshions?

MR SPEAKER Letme first hear you
on the procedural points

SHRIBASUDEB ACHARIA Sir letme
know who willgive the clanfication? Whether
the Pnme Minister will reply? You call the
Railway Minister

MR SPEAKER Iwantedtohearyouon
procedure | thought that you were saying
something on procedure That matter 1s
between you and me and not with the Minis-
ter Please understand The Raiway Mimis-
teris in the Rajya Sabha Hawving satforthe
whole night. nobody would have done this
thing if it were not necessary to take these
Bills to the other House also and get them
passed | am told that at present both the
Ministers are in the other House We have
called one ofthem Immediately when they
come we can settle
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SHRI SRIKANTA JENA (Cuttack) Sir
the confusion is from this House to the other
House As ShnNitish Kumarnghtlysaid the
Minister has taken it that the Bill 1s passed
and the Appropnation Bill 1s also passed
(Interruptions)

MR SPEAKER Hewillbe rushingback

SHRIANIL BASU(Arambagh) Sir what
1s the business before the House nght now?

MR SPEAKER Your point of order

SHRI ANIL BASU If there 1s some
business. that should be taken up

[Transiation)

SHRI NITISH KUMAR Sir | am on a
pointoforder Both the Minister of Railways
and the Minister of State in the Ministry of
Railways have gone to Rajya Sabha Has
the Appropriation Bill been passed n Lok
Sabha®? Can it be sent to Rajya Sabha with
out being passed in Lok Sabha? | want your
rubng on this

[Enghsh)

MR SPEAKER Yes Yes Very good
point you have raised

(Interruptions)

AN HON MEMBER The Chairmanis
helping the Speaker Sir

MR SPEAKER Yes he has to as
everybody helps me Sometimes they may
be angry butthey help me You know the
difficulty 1s because of the time constraint
because we are adjourning from 1st ot April
and goingup to 18th This 18 days’ time has
caused some difficulties to all of us and that
1swhy probably they thought thatthe discus-
sion couldtake placethere, andthatis why

{Translation}

SHRINITISH KUMAR Mr Speaker.
Sir you should give you ruling on it
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[English)
MR SPEAKER lamgwving the Ruling

That is why my impression is that they
have not yone there to get the Bill passed.,
but to reply to the debate which had taken
place, and to which he had not replied It1s
pending reply there

{Interruptions)

SHR! ANIL BASU Sir, the voice of the
Members 1s curtailed (Interruptions)

SHRI RAM NAIK (Bombay North) Let
the Minister come, then | will ask the ques-
tion (interruptions)

MR SPEAKER Let us do one thing |
will decide upon the procedure

Now, | will ask hum to move the Bill for
consideration and then | willallow youto ask
the questions, he will reply tothem and then
we willgoon Ist Okay?

SHRI ANIL BASU You have taken up
the unhsted Business Let 1t be clanhed
(Interruptions) The question 1s where it 1S
unhisted business (/nterruptions)

MH SPEAKER Itisnot !am explain-
ng

Uniisted Business 1s notthere We have
to pass the Appropniation Bill 1tis very much
on the agenda | will allow the Minister to
move that the Bill be considered and then |
will allow you to put the question, the Mimister
will very appropniately reply to the questions
and then we will go ahead

{Interruptions)

MR. SPEAKER 1 will explain to you
Please take your seats

Generally what we have been doing in
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the House 1s that you move the cut motions.
That means, you have attracted the atten-
tion of the Ministerto a particular point which
youwanttomake Youhave already moved
the cut motions in this case and those cut
motions, | am sure, the Minister, must have
seen You have attracted tus attention. Now,
Iwill ask you to ask tor more information He
will give you move information on that point,
and later on we will go ahead Never you
have embarrassed any Government whether
belonging to one party or the other on cut
motions Youhave always cooperated (Inter-
ruptions)

MR SPEAKER Okay, | will do that. If
you like, | will ask the Minister to take into
acvount allthe cut motions which have been
roved and to please reply to each of the cut
motions, as you wish

16.13 hrs.

APPROPRIATION (RAILWAYS) BILL®,
1993

[Enghsh]

THE MINISTEH OF RAILWAYS (ShF!
C K JAFFER SHARIEF) Sir | bc glumove
for leave to introduce Bill to authornise pay
mentand appropriation of certan sums from
andout of tr e Consohdated Funclof india for
Services for the Financial year 1995-44 o
the purposes of Railways

MR SPEAKER The questionis

“That leave be granted to introduce a
Bill to authonse payment and appro-
pnation of certain sums from and out of
the Consolidated Fund of india for the
services of the Financial Year 1993-94
tor the purposes of Railways

The Motion was adopted

SHRI C.K JAFFER SHARIEF Sir, 1
introduce the Bill

+ Published in Gazette of India. Extraordinary. Part-H. Scction 2. dated

31 31993
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SHR C.K. JAFFER SHARIEF: Sir, |
beqgto move:* ~

“That the Bill to authorise payment and
appropriation of certain sums from and out of
the Consolidated Fund of india for the serv-
ires of the Financial year 1993-94 for the
uurpeses of Railways, be taken into consid-
eration.

MR. SPEAKER : Motion moved:

“That the Bill to authorise payment and
appropriation of certain sums tron and out of
the Consolidated Fund of india for the serv-
ices of the Financial Year 1993-94 for the
purposes of Raiiways, be taken into consid-
eration.”

MAJ. GEN. (RETD.) BHUWAN CHAN-
DRA KHANDURI (Garhwal): Sir, instead of
taking up ali the cut motions, we shculd only
speake on a few out motions which we think
are important.

MR. SPEAKER: Okay. Mr. Ram Naik.

SHRI RAM NAIK (Bombay North): |
have two questions. One question was raised
avcutthe Konkan Raillway workin Goa being
given astay by the Prime Minisier. To that,
rio reply has been given. | want to know
svhether stay has been given or not. Ifitis
given, why it has been given.

Point member two. | have specifically
askedto have separate autonomous corpo-
ration for Bombay Surburban Railway serv-
ice. Tothat also, no reply has come.

i Translations}

SHR! NITISH KUMAR (Barh): Mr.
Speaker, Sir. you might be remembering it
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very well...

MR. SPEAKER Nitish ji, you may askin
the same way as the hon. Member has
asked just now.

SHRI NITISH KUMAR : | would like to
just remind you that the hon. Members be-
longingto Bihar, Orissa and other States had
expressed thair resentment when the hon.
Minister of Railways was replying to the
discussion on the last Railway Budget and
the hon. Prime Minister had said thatif there
was any such imbalance, he would look into
the matteron his own and would remove the
imbalance. Unfortunately the imbalance still
exists. During our speeches and discus-
sions were tried to draw the attenticn of the
hon. Minister to the matter like construction
of a rail-bridge across the rive Ganga in
Patna, extension of the train running be-
tween Bakhtiyarpur and Rajgir to Gaya.
construction of Buddhist circuit and constrc-
tion of double tracks between Patna and
Gaya etc. But the hon. Minister did not reply
to any of these questions. Whether it is the
matter of gauge conversion, or construction
of double tracks orintroduction of new trains,
the Ministy of Railways has neglected Bihar
on all these scores and nothing new has
beendone even after repeated reguests nor

“any reply has been given to any of these

points. The hon. Minister has said about
survey conducted for construciton of double
railway tracks between Gaya and Patna. A
survey inthis regard was already conducted
during the tenure of Shri Madhavrao Scindia
as the Minister of Railways. To talk of con-
ducting means into to do anything or to
postpone the work for future . That is way it
is said all the time that a survey will be
conducted prior-permission is a pre-requi-
site before taking up a work.

Through you | want to know from the
hon. Minister of Railways categorically that
keeping in view the imbalance to which at-
tention has not been paid i the Railway

** Introduced/moved with the recommendation of the President.
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Budget, what s his opinion on my four points,
I have raised here, namely construction of
double railway tracks between Patna and
Gaya, extension of Bakhtiyorpur-Rajgir line
to Gaya and constructin of railway bndge
across the Ganga river in Patna

[Enghish]

SHRISRIKANTAJENA (Cuttack) Last
time also.when the Railway budget was
discussed, we raised about the problems of
Onssa and the Pnme Mimister assured on
that day, “Whether imbalance has been
done thatwill be diluted and | willtry my best
to see that Onssa gets due share from the
Ralway Budget'

You will be surprised that Onssa con-
tnbutes highest revenue to the South East-
ern Railway and South Eastern Railway
gives highest money to the Indian Rail-
ways But Onssa gets least so far as allot-
ment from the Railway Budget 1s Con-
cerned About Khurda-Bolangir raif ink, the
Onssa Government has wntten letters to
the Pnme Minister and the Railway Minister
that for earth work whatever money 1Is
required the Onssa Government will mobi-
hse funds and they will do earth work At
least, the Government ol India and the
Ministry of Railways should accept the
proposal that will really link the Western
Onssa with the Eastern Onssa where tne
entire tnbal belt will be benefited Everyday
people are dying in that area At least,
people will get some work On that basis,
when we discussed this matter in the Con-
sultative commuttee also, the Minister as-
sured “We will take up this matter in 1993-
94 Budget, Khurda-Bolangir ine will be
taken up” Now the Minister says that it will
be sent to the Planning Commussion and
agan a survey will be made The survey
was made 20 years back Everything I1s
ready Theonlything is,ithastobe okeyed
by the Planning Commission and the Rail-
wayMinister f youlook atthe Railway map
of India Onssa Is lowestin every respect
There 15 no rail ink. no empioyment in the
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Rallways Notasingle pipe hasbeen given
for electnfication For gauge conversion in
Onssa , not a single pie has been given

This Is the position The people of Onssa
are agitated Even the ruling Party Mem-
bers, because of the pressure ofthe people
there also came tothe well of the House on
this 1ssue So far as Onssa 1s concerned,
Railway s deliberately neglectingit We are
21 Membersfrom Onssa ButinU P Bihar
Maharashira and other States, ther num-
ber s more and they can raise their voice

Sofaras U P 1s concerned Atal p is there

They can raise their voice and mobilise
these things

Fortunately, | think, the Pnime Minister
has given the por folio of Minister of State
for Railways to um and probably he throught
thatthe imbalance could really be removed
by the Minister in that respect That will not
solve the problem Last ime we have got
assurance from the pnme minister So |
request the Pnme Minister to see person-
ally that Onssa gets its due share from the
ministry  So far it has been neglected
deliberately | again repeat this The
Central Government has deliberatey
neglected Onssa as far as ralways Is
concerned

SHRIMATI SUSEELA GOPALAN
{Chirayinkil) Last tme also we had pro-
tested against the discnmination shown to
Kerala Thistimeitis muchmore Lasttime
it was Rs 70 crores But this ttme what is
actually done s from Tamil Nadu - Erode
one line 1s there to Ernakulam From there
electrification has stated But not a pie 1s
spent in Kerala After three or four Years, t
will come to -Kerala At least, at this rate
Rs 16 crores is set apart for that It means
that after only ten years, that electrfication
will be completea That actually 1s not going
to benefit Kerala at present The rest of the
amount 1s Rs 6 crores only All the ruling
party members here focussed on the ques-
tion of doubling of the ine from Mangalore to
Shovanur and from Kayamkulam to Tnivan-
drum For all that, only Rs 3crores and one
lakh were given Now the Railway Minister
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announcedthat somethingwillbe done But
this I1s the mostwitatthing  There are no new
fines laid e are demanding many tines

Butwe are notpressing The doubling of the
line should pe taken up and should 52
completed inthe Konkan railway, whanitis
fimshed, we willbenefit only if tris 1s doubled
We demandthat some amountforthatshouid
be allotted Pnme minister gave us the
assurance that it will be done and that re

gional impalances will be actually removea

But because cut motions ana everything is
passed, sonothingcanoe donerow Buthe
will see that regional impatance 1s not there

gutthatis nordone 1tis crminal neghgence
of Kerala Thatcannotbeto'eratec we mus!
ge! an assurance from the Prnima Mimister
that justice will be done This douhling from
Mangalore to Trivandrum should be there

That s for what we demand more amount of
Rs 3,00 01 000/-

SHRI P C THOMAS (Muvattupuzha,
We all want this one  Only Ry 3 00 &1 000

MR SPEAKER Yes

SHRIP C THOMAS Please give this
amount

[ Translation)

SHRI ATAL BIHARI VAJPAYEE
{Lucknow) Mr Speaker, Sir, there 1s one
rallway workshop in my consttuency
Lucknow where the repainng of the steam
focomotivesisdone But now aagecision has
beentakentogradually replace allthe steam
locomotives by diesel and electnc locomo-
tives then what would be the fate of three
thousand employeas working in the said
workshop? | have come to know that half of
them would be absorbed altcr imparting
training to them and the rest ha'f would be
retrenched. There s a wide-spread discon-
tentthere and my opponents : re cC mpaigning
that those employees are hein¢ punished
because they voted in my tavour

{Enghsh
SHRI RUPCHAND PAL {Houghly) As
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a result of phasing out of steam locos, a
121()@ numper of people who nave beenr
v.OrKINg In the steam foco works in ceal and
-+n handing actwity are jobless A large
< amber of the affectea workers are in my
constiluency On 4th March, the Supreme
Court had given some directive to the rail-
ways that they be given employment  Al-
though they have been working under con-
tractors, their job 1s of a permanent nature
The Government shoula abide oy the direc-
uve of the Supreme Coun and | hope the
hon  Mirster should respona

Secendly. as aresuit of cnminai neglect
of Eastern part of Incha and particularly West
Bengal, a large number of projects which
have been under construction long back-
even Mis Gandhi hadinaugurated some of
theni-are notcompleted Stllinthis Budget
vou will {'nd there 1s ro provision for Bujbuj
Namkhano Digha Tumiok Eklaki Balughat
elc projeci~ They have been neglected

As a protest aganst this ncegiect, tomor-
iow. in West Bengal and in many other parts
they arc ga~g Iin tor rail roko agitation pro-
1esting 2ana'nstthe injustice and the discrimi-
nation ~one o them by thus Government |
hope th - Government would respond to the
just derr ans of the people of the North-
Easlern part of this country (Interruptions)

[Translaton)

SHRI PIUS TIRKEY (Alipurdars), The
North-Eastern Frontier Railwav is tne most
importart 2rea of India No prowvision nas,
however peen maade tor thus Rallway n the
Railway Budget This railway line connects
Assam and tvlly ares in the East, Thatis the
border araa il covers th remote area of our
nerghbounng countnes Bhutan and Nepal
The Nort'' Eastem Frontier Railway holds
further sicrihcance since it 1s in Arunachal
Pradeshrzarthe border of China and Tibet.
Tnare is 1:0 question of electnfication there,
aven the werk of corstiucting double tracks,
wrich had hegun earlier nas new come toa
stanastit

Ahpurauar's jJUnCLUon IS a very imponant
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railway junction. There was asteam locomo-
tive workshop there which is to be replaced
by a diesel locomotive workshop. But noth-
ing has been dope in this regard as yet. |
would like to know the facts in this regard
from the hon. Minister.

DR. LAXMINARYAN PANDEYA
{Mandsaur): | had placed my views before
you thorough my speech and Cut Motion on
nol releasing adequate funds forthe already
approved Iindore-Doha rail-line and for gauge
conversion of Neemuch-Ratlam railway line
and also on Satna-Rewa-Etawah railway
linen as also on Dewras-Maksi raitway line
which are essential for the development of
backward and tribal areas of Madhya
Pradesh. The hon. Ministerhas neithermade
any reply to my point about construction of
the over-bridge no to my pointabout passen-
ger amenities, particularly to my points about
increase in fare of suburban trains and pas-
senger fare.

{ would like the hon. Minister to make a
reply to all these points and release ade-
quate funds. The hon, Mimister should also
reply to my point about taying railway lines
in predominantly tribal areas.

[English}

SHRI PETER G. MARBANIANG (Shil-
long): Mr.Speaker, Sir, the Members of
Pariamentofthe North Eastem Region have
made so many demands during the discus-
sion But he has not rephed anything about
those demands Last year, in the Budget
Estmates, there was a plan to extend the
oroad gauge ine trom Guwanatito Lumding.
But. however, this year. there 1s no buoget
proposal relating to the extension of the
Guwahati-Lumding line. Anyhow, there 1s
only a mention of Lumding -Dibrugarh line.
How will they go on extending tne line if it1s
so? We have only one broad-gauge line up
to Guwabhati only. We have also demanded
a Divisional Headquarters at Rangyia. Inthis
connection, | woulid fike to say that we nave
been asking for 1t for the last 20 yeas. No
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action has been taken. Further, we need a
super fast train service like the Rajadhani
service from Guwahati to Delhi and vice
verse. | hope the hon. Minister would re-
spond favourably. (interruptions

SHRI AMAL DATTA ( Diamond Har-
bour): Sir, the Railways are neglecting the
needs of the city of Calcutta for a very long
time. Since the electrification of the subur-
banrailways of Calcutta-Howrah inthe 1950,
nothing further has been done by the Rail-
ways to see that the people can ingress into
the city and agreess from the city comforta-
bly. As a result of this the city is choking with
people who are trying to live and work there.
The peopie who work in Caicutta cannot live
very much outside because of the very poor
train services. This is the duty of the Rail-
ways to see that these serves for which the
Railways themselves have been sending
recommendations are made available. The
Zonal Railways have sent a number of rec-
ommendations for doubling the line, triple-
line and quadruple-line and all that. But
nothing has been heeded by the:govern-
ment for a very longtime. | have suggested
to the Railway Minister myself that there
should be a survey on the needs of the city
on the basis of the survey done for the
Bomby suburban line by the RITES in the
year 1990 Even that workhas not been
started. That should have been
commussioned.Then he would have under-
stood what Is the need on the basis of the
surrey done by a subsidiary of the Raillways
itself. Let the Minister respond to this and
assure us that the survey at last will be
commissioned immediately

[Translation}

SHRI CHHEDI PASWAN (Sasaram):
Mr. Speaker, Sir, | suppont the views ex-
pressed by Shri Nitish Kumar. (Interrup-
tions)

SHRI TEJ NARAYAN SINGH (Buxar):
We are not provided with an opportunity to
speak in the House. {Interruptions)

MR. SPEAKER: You may sitdown. You
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are always given a chance to speak

[English]

Please understand that for whole of the might
we were sitting Now we have allowed those
Members who have moved the cut motions
tohavetherrsay Ifeverybody with out giving
the cul motions wants to speak.then 545
Members havetobe allowed Thecannotbe
allowed | am allowing you (/nterruptions)

[Translation)

SHRI TAJ NARAYAN SINGH | have
also given a cut motion that 1s why | am
saying

MR SPEAKER you may sitdown, you
are always given time to speak but you level
charge thatothers are allowedtospeak 1will
allow yousome timetospeak Youpleasesit
down

[Enghsh]

This s humanly impossible to keep the
patience

[Transiation|

| cannot allow both of you at the same
time It will help me if you please sit down

SHRICHHEDI PASWAN*Mr Speaker,
Sir | support the views expressed by the
hon Member Shn Nitish Kumar and | will
conclude after raising one point From the
very beginning Bihar has been the most
neglected state and particularly the Grand
code hne s the most neglected area in Bihar
There is only one train available on this line
and that too reaches here during night ime
and therefore there 1s no train The explora-
tion of most of the natural resources of Bihar
1s done through this line only but there 1s no
train available tor the local people

Mr Speaker Sir we demand from the
hon Ministerthatthis than should be started
from Grand code Line If there 1S any people
inthis regard then he shoulid startanew train
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from Gaya to this place Mr Speaker, Sir,
after independence new trains are being
introduced all over the country but in our
atea Sasram-Aara Light railway of Martin
and Company too was closed down there-
fore, | request the hon Minister to restore
this service immediately Besides Bokaro
and Madras Express sable at Bokaro for 22
hours So 'l should be extended upto Gaya
which s an intentionat tounstcentre [ will be
beneticial for the people of Bihar with these
words | conclude (Interruptons)

MR SPEAKER Mr TejMNarayan Singh
yorr always make a compleint that you are
not allowed 10 speak

{Interruption-s

SHRI TEJ NARAYAN SINGH M
Speaker, Sir | have given a cut motion
About 20 thousand Rallway workers who
have worked for 500 dyes have been re-
moved from service although the Supreme
Court had ordered to prepate a panel in
respect of these labourers yet the Railway
Department did not form even a panel as
yet When will you provide them jobs |have
given acut motion | would hike to know from
the hon, Minister as to when he is going to
provide jobs to them Late Shn Kedar Pan
dey, when he was the Raillway Minister had
given an assurance lo Couvertthe Sasaram
Light Railway into a Broad gauge lhine but
after his death his assurance was not ful-
filled | nave given a motion and | would hike
to know from the Miruster thorough you as to
when it will be converted into a broad gauge
line

SHRIMAT!I KESHARBAI SONAJI
KSHIRSAGAR(Beed) Mr Speaker, Sir my
Beed distnct 1s the most backward district
and its population 1s more than 22 lakh This
1s a drought prone district Everyyear 4lakh
local labourers go to other palaces in search
of thew liveihood There 1s no industry and
and no Rallway facility availabily here why
there 1s no development in the district while
the policy of the government is to develop
the backward distncts A survey, in respect
of Ahmednagar-Beed-Rarh has been car-
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ned out which should be sanctioned in this
budget If itis not developed, it will further ad
tounemployment Whilethe survey hasbeen
carned out , why no provision has been
made for it in the budget | would like to
request to hon Minister that in view of the
survey conducted in the request of the said
line, some provision for it should be made in
the budget for this year

SHRI ARVIND TRIVEDI (Sabarkan-
tha) Mr Speaker Sir, | have a small de-
mand regarding constriction of 56 kilometer
of railhne 16 years ago the work regarding
Keparvan; Morse was started but it 1s not
completed till data Every year by sanction-
ing a small amount of rupees one thousand,
the Governmentis making a fun of this area
and there 1s no progress on this project Mr
Speaker Sir throughyou Irequestthe hon
Minister to complete Kaparvan; Morasa
Railway project immediately

SHRIRAMNIHOAR RAI (Robertagan;)
Mr Speaker Sir |wantto express my views
inbnef Since long | have been requestingto
the Government for introducing a new train
from Shaktinagar or Renukut to New Delhi
but my request has not been fulfilled in so |
want that this request of mine should be
tulfiled in this Budget The raillway line from
Reeva to Satna i1s ready and a line from
Mirzapurto Reeva should also be constructd
tike wise The Renukut-Shaktinagar rail ine
should be electnfied Varanast Express
should be run from Gorakhpur to Shakn-
nagar on Renukut rallway station A sleeper
factory should be established in Mirzapur
Sonbhadra | also want to attach you atten-
tion towards one more important point that
the 148 Bigha of plot No 170/2 or 224 /6land
belonging to Eastern Railway in willage
Jokahi tehsil Dught distnict Sonbhadra has
been illegally occupied by Hindalco which
should be immediately got vacated Like-
wise ralway land at another placed 1s also
being occupied by the people and it requires
a great amount of attention The land at
Chopan railwav station 1s also being occu-
vied dlegally The Deluxe train should be
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given a half at Mirzapur and reservation
quota for all the classes in every train pass-
ing through Mirazpur should be provided

[Enghsh]

SHRI SOMNATH CHATTERJEE
(Bolpur) Sir, on behalf of the hon Minister
for Commerce and on my behalf and on
behalf of the people of the Birbhum District in
West Bengal, | would request the hon Rail-
way Minister to expedite the work of the
doubhing of the line between Khana and
Sainthia You have approved the proposal
but the release of funds I1s so httie that no
work is being done It 1s only a cosmetic
thing

Therefore, | eamestly request you to
please do that Otherwise the Commerce
Mirister will take action aganstt you andalso
the Deputy Chairmen of the Planning Com-
mission

| Translahon)

SHRI RAJVEER SINGH Mr Speaker
Sir there are lot of problems but | would ke
toto draw your attention towards two points
The people of my constituency have been
demanding for introduction of a new ttain
from Bareilly to Bombay, since long it has
beendiscussed many a times that there has
been no positive response In this regard |
request you to kindly include itin the present

budget

Secondly the pantry cars introduced
after Ministnes initrtives specially in Lucknow
boundtrains serve heavily substandard food
When asked for a complaint book it 15 said
thatthereis nocomplaintbook When asked
why it 1s so a pat reply comes that they are
relative of the Mimister This 1s very numiliat-
ing for the hon Minister The pantrv cars
which tunction in Kashi-Vishwanth Express
1s said to be of the relatives of the Minister
The passengers also make their remarks in
this regard which brings ill-fame to the Min-
ister when we wnite letters to the Minister he
does not bother to reply the same | would
like to reques! the hon Minister to clanfy the
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postioninthisrespect Arrangements should
be made to introduce a new rail service from
Bareilly to Bombay

SHRIC K JAFFER SHARIEF |do not
have any relative

[Enghsh)

SHRIMATI GEETA MUKHERJEE
{(Panskura) Sir, I will seek just a calnfication
about my two eut motions and | am not
repeating many others Sir, the Fourth line
from Howrah to this South Eastern Railway,
upto Agra andthe electnfication of the Third
line 15 very necessary (Interruptons) The
fourth ne i1s very necessary Otherwise
how wil thev eam their revenue? Nothing
has bren said about it by th minister while he
w~as replving

| do also support all the other demands
pertaining to West Bengal

| Translanon)

SRI ASTBHUJA PRASAD SHUKLA
{Khahlubad) Mr Speaker S survey had
been done twice for the construction of
Khabllabd balrampur rait kne in my constitu-
ency Itwas the last wish of he tormer minis-
ter ot State late Shn Shianarayan ji and the
wnrk was started by him only ' would like to
submit that tunds tar the construction of this
railway hine should be provided dunng he
cutrent financial year

Since work on gauge conversion of
Gorakhpur Lucknow and Gorakhpui-Var-
anasirullines was completed alithe labous -
eres have been rendered jobless They had
also staged a dharna | would ke to submit
that these worksers should be immediately
proviged ¢mployment

Conversion of Gorakhpur-Nautanva and
Gorskhpur-Gonda rail hnes has been along
standing demand Since the hon Minister
has stated thatconversion work willbe given
prionty i would ke to submit that tunds
should be provided tor this work also in this
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SHRIMATI MALINI BHATTACHARYA
{(Jadavpur) Mr Speaker Sir the first point
that | would hke to make IS regarding the
extension of the metre railway in Calcutta
This has ben given to the Urban Develop-
ment Ministry row The urban Development
Minister naturaly has not the money to starnt
the second phase of it Therefore the State
Government has made the suggestion that
the Railwav Minister should sittogether with
he urban Development Ministry and request
the Planmng Commission, of which the Vice
Chairman is present here to make the nec-
essary allotment for the extension of the
metro ine

Mr second pointis regarding the subur-
banservices inthe south section | would like
to sav that because ol the geographical
situation in this part the roads are very bad
Therefore if the rail services are not ex-
tended and if they are not improved the let
parucular of poor and odinary people who
commite every day is going to be more and
more ditficult | therefore would like say that
inthis section the doubnng of ine and provi-
sion nf passengerfacility should be improved

Inthe end we are totally opposed to this
Budget which is imposing teh whole of its
burden on poor and ordinary people by un-
cresing the fregat and passenger fares
Therefore it 1s very unfortunate that we are
not allowed to exercise our rights

[ Translation}

SHRI SOMJIBHAI DAMOR (Dohad)
M: Speaker Sir alot of noise is made by
them duning the discussion on the Railway
Budget On that occation the hon Pnme
Minister had promisedto remove imbalances
fany Inthis year s budget noallocation has
been made for Gujarat even for minorworks
iwould ke to remind the hon Pnme Minister
that rallways aie expenencing resources
crunch {f Budgets are prepared for a period
oftenyears at a stretch areas predominantly
nbals inhabited will remain neglected fol
yeas and the tnbals will not get the railway for
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long Since, funds have not been allocated
fortnbalareas 1requestthatefforts be made
to allocale funds for these areas

[Enghsh)

SHRI CHITTA BASU (Barasat) | want
to draw the attention of ihe Hauway Minister
about the problems now be n 3 ‘aced by the
suotirtban commuter~, pericularly tie nornh-
ern se chon o1 the easte i railwA4ys petwesn
Sivalda 4nd Bongaon inter-uptions)

MR SPEAKER vou should under-
stand A senmor Menher ke you also 1s
neisting on speaking  inferiupnions)

MR SPEAKER Plezse take your seat
It doe« not look nice
(Interruptions)

[ Transiation]

DR CHATTRAPAL SINGH (BULAND
SHAHR) Mr Speaker Sir district Buland
shahr ‘orms a part of the National Capital
Region Manyathousandpersons daily come
to Delhi and Ghaziabad for attendingto their
Govemment serveis However noraillinki»
available between Blandi shrhr and Delh: |
would like to submut that hrpur shuttle train
may be extended upto Khura) Junction so
that people of Khurga can easliy travel be
tween Dellm and Khunja Secondly head
quanters of Bulanast ahr are not connected
with wucknow Bulandshahr distit should be
provided a disrct rail ink with the States
caprtal Luckow (Interruptions!

MR SPEAKER All of vou give your
points inwntng Otherwise it will be difficultto
remmber while replying What you people
are saying will from part of the record butf
these points are given in wirting then the
hon Minister will give clanfications (Inter-
ruptions)

{Enghsh)

MR SPEAKER Mr Winister vou wil!
assure them thar vou will repry 1c all theyr
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letters please

(Interruptions)
SHRIC K JAFFER SHARIEF Yes
| Transiation)

AN HON MEMBERS Though | wro-
tetwice | did no get any reply

MR SPEAKER Listenalithis s beyond
himit |15 nice ‘o remain within hmits | do
appraciate your fecimgs and sentiments
You give tinwnti yg andthe hon Ministerwill
reply within a month {interiuptions)

[English
MR SPEAKER This cannot go on like
this ! have 1o raise my voice the 1 you are

sithing down It 1s not pioper You are all
gertlemen youshouldtake the hints please

"Transiation|

SHRI BHIOGENDRA JHA (MADHU-
BANI) You referrud to the Cut Motions but
i would like to say something else

MR SPEAKER Please sitdown thisis
against the dignity of Parhament

SHRI BHOGENDRA JHA Please do
send wirtten relies of Cut Motions

MR SPEAKER Shn Bhogendra Jha
please take your seat | have already told
him « have to speak soudly that my turort
nas become hoarse

{Interuptions)
[Enghsh)

MR SPEAKER Please undeistand

{interruptions)

MR SPEAKER This not necessary

DR RAMCHANDRA DOME (Bubhum)
Sir many | have wnttern to the Radway
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Minister, | did not get any reply from him
This ime, | want to submit that in my Con-
shituency animportant railway line from Andal
Junction to Aziman) Junction via Sain this
was taken into consideration, but no com-
mitiment has ben given regarding doubling
and electrification

My second point is that one passenger
train hnking the distnct headquarters Sun
with the State Capital Calcutta 1s a must
(Interruptions)

MR SPEAKER Please conclude
(Interruptions)

PFOF SUSANTA CHAKRABORTY
(Howrah | would like to draw the attention of
the Railway Minister to the point that the
Howrah-Amte, How]ah-Champand
=Scakhala ine was inaugurated long back,
but the work on this hne has not been com-
pleted | would request hum to look into the
matter

Secondly there is a need for a fourth
line between Howrah and Pasnskura and |
would again request the Minister to take up
he furtter course of action

SHRI AJOY MUKHOPADYAY (Knsh-
nagar) The Railway Miruster in the course
of this reply told that the vietirmsed employ-
ees the employees who dre dismissed will
be re-employed and no reinstated If those
employes are re-employed then they will
lose their other benefits So | would urge
upon the Minister that those employees
should be reinstated and those who have
died or superannuated, one of their family
members should be given employment
{Interruptions)

MR SPEAKER Now, Mr Minister may
please mply (Interruptions)

MR SPEAKER May | suggest to the
Minister please? Now, whatever they have
saids recorded | am afraid that you may not
be able to dwell upon each of the points
which are recorded Brefly, youcansumup
Please reply notonlytothe lettersbut alsoto
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the statements which they have made after
taking the record, f it 1s agreeable to them
and to you also

8HRIBHOGNDRA JHA (Madhuabani)
Cut-motions aiso

MR SPEAKER Yes, cut-motions Very
good Please accept the suggestion made
by Shr Hogendra Jha also

SSHRIC K JAFFER SHARIEF Alithe
cut-motions are here

MR SPEAKER You will reply to this

SHRI S K JAFFER SHARIEF Do you
want me to read?

MR SPEAKER Inwnting please

SHRIC K JAFFER SHARIEF Replyto
cut-motions also is there

MR SPEAKER so that quickly you can
go to the other House

SHRI C K JAFFER SHARIEF Okay
{Interruptions)

MR SPEAKER You please address
the Chair

SHRIC K JAFFER SHARIEF Asyou
are kindly aware and everybody inthe House
1s aware, yesterday from 3 clock tll this
morming - 6 25 everybody has particpated in
the debate

SOME HON MEMEBRS No, no

SHRIC K JAFFER SHARIEF Forthose
who were sieeping in theirhouses, nobody s
responsible | mustappreciate the presiding
officers Everybody was given the opportu-
nity not a little opportunity There was no
time-hmit Everybody had tus full say Those
who were not here, unfortunately they want
to take the opportunity even being not pres-
entyesterday Thosewho participated, want
to raise it again having said so (Interrup-
hons)
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MR. SPEAKER: No response to inter-
ruptions please.

SHRI C.K. JAFFER SHARIEF; That is
why | am just facing you. Perhaps this prob-
lem, which every Railway Ministerfrees, will
end from the next time because you have
broughtthe Committee system. They will be
able to decide what they want. The problem
is simple: do they want the project to be
completed? If so, we cannot take up too
many projects. (Interruptions) Please bear
with me. {Interruptions) You had your say.
Please allow me to say.

Do you want the projects to be com-
pleted? If you want any investment to be
productive, you have to prioritie. You haveto
be alestive. You must aim atthat. Other wise
this hue and cry will remain.The projects
which have been taken up or the inaugura-
tions or foundations laid, all will remain. This
kind of hue and cry willcontinuce tobe there.

| will take two glaring examples where
Members should appeciate and have the
consent of the States which may be getting
something. | first come to my Kerala friends.
They are my own party people. From the
other side also, Shrimati Suseela Gopalan
was making a lot of noise. The money that
we are financing forthe Konkan Railway-Mr.
Ram Nark asked this question and | am
responding to 1t goes completely for the
benefit of Keralitiesa as, which is about Rs.
1800 crore. {Interruptions))

Please bear with me. where do you find
money for the Konkan Railway project? |
have been a Member of this House. its not
hat| am a Minister. | have been continuously
a Member. The other Ministers have also
patrticipated in this. We have listende the
budgets. Everybody wants everything at a
time in their State eletrification, gauge con-
versiong m new line, doubling.

Forgetthat | am a Minister. You stepinto
my shoes and meet those requriements

SHRI RAMESH CHENNITHALA (Kot-
tayam): Nothings was given. (/nterruptions)
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SHRAIC.K JABPER SHAREIF: Konkan
Railway we have given. In addition to that,
we have given/. We have taken up electrifi-
cation and disabling.. We are continuing.
What more do you want? (Interruptions)

Mr. Amal Datta, our Member from West
Bengal referred to it. There is underground
railway which no other State had the priv-
ilage to have it. What is the money that we
are spending. We have not even been able
tocomplete it. You are already asking for the
network. He should understand this issue.
Should the other State,which do not should
here, not get anything? Where do we fined-
funds for all these things? You want electn-
fication, you want doubling, of lines, you
want underground railway, you want this and
you want that! Where does the money come
from?

SHRI P.C. CHACKO (Trichur): Sir, this
is very unfortunate.

MR. SPEAKER: He is not referring to
you.

SHRI P.C. CHACKQO: He mentioned
about the Konkan Project. Unless the Shor-
nur- Mengalore line 1s doubled, it will not
benefit us.

SHRI C.K. JAFFER SHARIEF: By the
time Konkan Railway is contpleted, we will
certainly take care of that. Please bear with
me.

Shri Ram Naik aiso referred to the
Konkan project. He has stated that we have
stopped the work and so on and so forth
There has been some controversy in Goa
We have not actually stopped the work.
There is a proposal for a realignment by
which, itis possible to have the cost reduced
by Rs. 80 crores! Rs. 80 crores is nota small
amount. If we can save that, we can invest it
somewhere and satisfy some more demands
of the Members. The Prime Minister also
advised us to have a quick look atitbecause
if we are able to save Rs. 80 crore, that is
quote an advantage. So, it is not as if we
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have sopped the work or given the project

We know that it 1s costly project itis atime-
bound project and it is an impontant project

Alithat we earned is to have this suggestion
examined quickly and then to produce with
the work This s very important because we
should not waste money So ar as Konkan
Rai,way 1s concemed, that is all and there is
no much to add

Every body is aware that recently the
hon Pnime Minister has been kind enoughto
inaugurate the first phase Udipi-Mangalore
ine

Shn Ntish Kumar spoke about new
ines doublng gauge conversionand about
the Ganga bridge | already respondedtohis
quenes Luckily the Pnme Minister 1s pre-
sentthere the Deputy Chairman ofthe Plan-
ning Commission and the Finance Minister
are alsopresent The problem s withthetype
of budglary support that is available to us,
how muchcawe do? Ononeside youdono
want metoincreases fare andfreightcharges
On the other side you want me to do every
thing How can there be a compromise
Please try lo understand the problem We
have not neglected anyone or any area We
know that we have givento Onssa We also
knowthatthe State of Onssa gives us alot of
retains Whatever projects we are having on
haud we continue with them In addition in
backward areas wherever there 1s metre
gauge line and where gauge conversion Is
essential we have included all such proj-
ects | have already stated about these de
tails in my reply If they have not heard me
as suggested by you |am prepared to send

| them the rephes Often | here a lot of com-
plaints that their lefters are nol a ac-
knowidged We have the computensed
system whereby every letter from aMember
of Parilament is acknowledged and reply
seut We are keeping these letters in tact if
you want we will send copies Let me say
there Sir that if at all + have to reply all the
letters, | will not be able to look into any
administrative files expectsending letteisin
hundreds andthousands Theseletterscover
no only development They also raise que-
nes and requests about cateningstalls trans-
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fers, postings and such other little ittle things
Every letter is being acknowledged! Stil , |
am accused that | am not responding to
them If the Members whish so, | can pro-
duce the computensed copies of the letters
and demonstrate to them

SHIR SOMNATH CHATTERJEE We
did not complain

SHRIJAFFER SHARIEF Whoevermay
have said it | am not refernng to you Shn
Jena spoke about the Kurda Olangir
ine {Interrutpiosn) Nitishjis very active and
he has afine sensa of humour Butthisis not
the time for his jokes we have been workig
trhough out the night He has als been pres-
entallthorugh He regulatedthe House also
from the Chair in an able fashion

17.00 hrs

So, | complaint im | would also ke to
request um to heip us to reguirter the pro-
ceedings of the House

Shn Jana spoke about Kurda balandir
Sir the way yesterday Members belonging
to the State of Onssa expressed their senti-
ments about the problems being faced by
this tnbal and backward area, it 1s inhu-
mance if | do not take note of it 1 have taken
nteofdt Itisnotthat|an do anythingonmy
own The Planning Commmission has not
approved it | will have to go back to the
Planming Commission justifying this request
Fotrtunrtelyy the Minister 1s presnet here
and he 1s hstaaimign to the deabte | am
sruehe will sympathise with them

Vajpayee j spoke about the phasing
out of loco sheds as diesel locomotive are
ccoming His doubt s that as a result of this
the workers will get displaced | am glad to
inform the hon Member that no worker 1S
going to be affected on account of phasing
out of the locomotives They will be re-*
adjussted either at the same place or at the
place of their own choice There s no
question of anybody being retranched We
are more sympathtic to the workers These
people shout but we people always help
them
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SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, it is not proper to address
‘these people’ and 'we people’

SHRI C.K. JAFFER SHARIEF : On of
the hon. Members mentioned about
Guwahati-Bibrugarh line | would like to say-
thatwork on this line is in progess. Right from
they verha begining the Congress Govern-
ments have gien a lot of importance to the
North -Eastern States. That importantce is
being given to them even today. In no way
we are diverting our atetniton from these
States. We know the importance { the
northEastem States and we know their prob-
lems aiso.

SHRI AMAR ROYPRADHAN(Cooch
Behar) Mr. Miniser you will appeciate that
maijor Ecxpress Trains in that area runst the
speed of 30 Km per hour to 40 Kaper hours.

SHRI C.K. JAFFER SHARIF; The
proboems is theiris Biharr becase of th chain
pulling and becase they are not pinctual. So,
what can you do? You leave Bihar and then
you will reach ealier.

Shri Cahtterjee spoke about Anna
Chettigarr. | asure him that | will have a look
into it.

Sir, as directed by you it will be any
endeavour to wirte back to all the hon.
Membes and give replies to the points which
they have riased either through the cut na-
tions or wile paticipating in tha dicussions. |
assures that | will be writting to the individu-
allly.

In the past there was no practice of
memebs of Parllament discussing with the
Raiwlay Officers abt the problem. After |
assumed the m\embers charge | directed
the Raiways Administration to have meeting
with he Members of parlament at the Divi-
sional Railway Manger, at the level of Gen-
eral Mangager and at our level. There are
inine consulttative Committee meetings.

The formal consultrtive Committee has
three gorups. The raiwlays Ministry is one
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such Ministry which has allowed the Consul-
tative Committee to be open. Mr. Speaker,
you are introducing the Commitiee systeme
now but we have long back allowed the
Consultiative Commitee to be opan and go
into the entire functioning of the Railways. |
am guided by them. | am educated by them.
I need theirsupport, notfor me but for me but
for the development of the system.

The fare which you pay for travelling by
train is not ke the bus-fare or Air-fare which
is meant only for he journey. The rail fareis
both for the jouney and for the development
which is foremost for the econmic develop-
ment of the country. (Interrutplons)”

MR. SPEAKER: The question is:

“That the Bill to aaauthorise payment
and appropriation of certain sums from and
out of the Consolidated Fund of India for the
services of the Financial year 1993-94 for
the purposes of Railways, be taken into
consideration.”

The motion was adopted

MR. SPEAKER: The House will now
take up Clause-by-Clause- consideration of
the Bill.

The Question is:

“That Clauses 2 and 3 stand part of
the Bill.

The motion was adopted.
Clause 2 and 3 were added to the Bill.
MR. SPEAKER: The question is:

“That the schedule clause 1, the Enact-
ingfomula and the long ttile stand part of
the Bill.

The motion was adopted
The Scheudle, Clause 1, the Eancting

Formula and the long Tilte were added
to the Bill.
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SHRI C.K. JAFFER SHARIEF: | beg to
move:

“That the Bill be passed.”
MR. SPEAKER: The question is:
“That the Bill be passed.”
The motion was adopted.
17.06 hrs.

APPROPRIATION (RAILWAYS) NO.
2BILL , 1983*
[Englist)

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): | beg to move for
leve tointroduce a Bill to authonse payment
and appropriation of certain further sums
from and out of the Consolidated Fund of
India for the services of the financial year
1992-93 for the prpose of Railways.

MR. SPEAKER: The question is

“That leave be grantedtointroduce a
Bill to authorise payment and appro-
pnation of certain further Sumes from
and out of the Consolidated Fund of
India for the Services of the financial
year 1992-93 for the purposes of
Raiways. "

The Motion was adopted. **

SHRI C. K. JAFFER SHARIF: | intro-
duce the Bill.

SHRIC. K. JAFFER SHARIEF: | beg to
move:**

“Thal the Bill o authonse payment
and appopnaion of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1992-93 for the purpose of Rail-
ways, be taken into consideration, *
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MR. SPEAKER: The question is:

“"That the Bill to authorise payment

»~and appropnation of certain further
sums from and out of the consoli-
dated Fund of India for the services of
the financial year 1992-93 for the
purposes of Railways, be taken into
consideration. "

The motion was adopted.

MR. SPEAKER' The House will now
take up Clause-by Clause consideration of
the Bill.

The question 1s:

“That clauses 2 and 3 stand part of the
Bill.”

The Motion was adopted.
Clause 2 and 3 were added to the Bill.
MR. SPEAKER: The Question is

“That the schedule, clause |, the Enac-
ing formula and the long Title Shoud parst
of the Bill

The motor was adopted

The Schedule, Clause 1, the Enacting
Formula and the long Title were added
to the Bill.

SHRIC.K.JAFFER SHARIEF: Ibegto
move:

“That the Bill be passed." (Inferrup-
tions)

SHRIBASUDEB ACHARIA (Bankura):
Since he has not accepted any of our
demands and particularly the reinstatement
of disnussed employees and he has notcon-
sidered it sympathetically, therefore, we
cannot participate in this.

* Published in Gazette of india, Exira ordinary, Part |l, Section 2, dated 31-3-1993.
** Introduced/Moved with the recomendation of the president
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SHRI SOMNATH CHATTERJEE
{Bolpur): In protest against his reply, weare
walking out. :

17.08 hrs.

At this Stage, Shri Somnath Chatterjes
and Some other hon Members left the
House

(interruptions)
[Transiation)

SHRI NITISH KUMAR (Barh): Mr
Speaker. Sir wr have not received reply to
any of the points raised by us He has been
ignoring us therefore, we also stage awalk-
out.

17.09 hrs

A this stage Shri Nitihs Kumar
and Some hon. Members left
House -

MR SPEAKER: The question is:
“That the Bill be passed”

The Motion was adopted

17.12hrs
STATEMENT BY MINISTER

important changes in Export and
import pdicy (1992-83)

[English]

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): The Hon'ble
Members are aware that the new import
and Emport Policy was announced on 31st
March, 1992 for the five year period 1992-
97, Subsequently, Foreign
Trade{Development& Regulation) Ac,t 1992
was enacted with the approval of the Parlia-
ment in August, 1992 repealing the Imports
and Exports (Control) Act, 1947 the ex-
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(1992-93)
ported Import Policy was deemed to have
been notified under the new legislation
which seeks to give a positive orientation to
our foreign trade.

| would like to inform the House of the
important changes being made inthe Export
and Import Policy effective from 15t April,
1993. These charges are being made witha
view to further liberalising the Export and
Import Policy and making it more supportive
of our export efforts, The changes are also
based on our interaction with trade and
industry and the experience we have gained
inimplementing the Policy over the las one
year We have given particular attention to
the Simplification and Streamlining of the
policy and procedures in making these
charges.

In the revised policy, special attention
is being paid to the growth of exports in the
agriculture and allied sectors Thisis essen-
tial if we want to step up investment in the
agricultual sector, raisethe income genera-
tion capacity in the rural areas and have
sustainable growth with equity in our ex-
ports. Government therefo.r attaches high
priority to encourage the establishment of
Export Oriented Units (EOU) in this sector.
Ithas been decided that units engagedin
agriculture, aquacuiture, animal husbandry,
floriculture, horticulture, pisciculture, poul-
try and sericulture, can avail of the benefits
of duty free imports under the EOU/EPZ
scheme even if they export 50% of their
production; they can Seli the remaining 50%
in the domestic Market as against the limit
of 25% permitied for non-agricultural Sector
The detinition of “capital goods” under the
Policy has also been widened to cover
capital goods used in agriculture and allied
activities sothat units engagedinthis sector
can avail of the Export Permission Capital
Goods Scheme for importing their equip-
ment ataconcessional rate of duty. Further-
more, certain inputs and materials required
by the agricultural Sector, such as "Prawn,
shrimp and poultry feed', “Edible Wax for
waxing fresh fruits and vegetables™ “Grape
Guard Paper”, "Dipping Oil teatment of
graps”. “Wheat Gluten”. Fish meal in pow-
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dared form” and "Grand Parent Stock
(Poultry)” are being removed from the
Negative List of Imports so that they are
freely importable. Together with the incen-
tives announced for the agricultural sector
inthe Budget of 1993-94, | hope that these
charges will give animpetus to exports from
agriculture and allied activities.

Trade in services is increasingly be-
coming an important segment of world
trade. our country is endowed with an
abundance of highly skilled human resources
that give us an advantage in the services
sector,.in order to tap the potential of this
sector, a new Scheme, called the “Export
Promotion Capital Goods Scheme for the
Services Sector” has been introduced inthe
Policy Under the Scheme, Capital Equip-
ment at a concessional rate of duty of 15%
may be imported by those who rendeg
professional Services Such as Archiects,
Chartered Accountants, Consultants, Doc-
tors, Economists, Engineers, journalists,
Lawyers and Scientist The Scheme s also
open to other Services such as Hotels and
Restaurants, Travel Agents, Tour Opera-
tors and Diagnostic Centers. The export
obligation to be achieved by them willbe in
the form of the foreign exchange eamed by
them, regardiess of whether the services
are rendered in India or abroad. This new
scheme will meet a longstanding demand
that the services sector shouid be treated
on par with the manutactunng sector.

in the case of the existing Export
promotion capital Goods (EPCG) Scheme
applicable othe other sectors, the window of
import of capiial goods at the concessional
rate of customs duty of 15% is only being
kept open, and the other window of import
at 25% duty is being deleted in view of the
general lowering of customs duties in the
Budget of 1993-94 There is represemtation
from the trade and industry that the advan-
tage ofthe EPCG scheme has been eroded
with the reduction in the normal customs
duties on capital goods In orderto provide
certain flexibility in the Scheme. in the case:
of capital intensive projects invohing So-
phisticated technology, we areworking out

and Import pdicy §14
(1992-93)
alternatives and detailed guidelines in this
behalf will be announced shortly Further,
the requirements relatingtothe provision of
bank guarantee by he importerr have been
liberalised and the procedures simplified in
order importer to reduce the cost to the

importer in fumishing bank guarantee

In the context of the need for our
achieving a rapid growth in our exponts, itis
Somewhat anomalous that we have along
hst of items included in the Negative List of
Exports. We have carefully Scrutinised the
Negative List and have found that here is
Scope for a substantial pruning of the list
.We have therefor removed a total of 144
items from the Negative List of lexports In
respect of those items which have been
excluded from the Negative List, but in
respect of which have been excluded from
the which it 1s necessary to attach certain
terms nd conditions on the exports like the
minimum export price and the ke, a sepay
rate Public Notice is being issued spsc:ly
ing those terms and conditions, but no
export hcence will required for their exports.

At present. the critenon for recognition
of Export Houses/Trading Houses/Star
Trading Houses 1s based on their Net
Foreign Exchange eamings (NFE). Thetrade
and Industry has pointed out certain
difficulties in the computation of NFE . In
order to simplfy the matter, 1t has been
decided that the criterion for recognition of
Export Houses/ Trading Houses/Star
Tareding Houses will henceforth be based
on heir "FOB value of physical exports™. The
quantum of FOB value of exports has been
adjusted suitably. As a consequence, the
scheme for Special Import Licences forthese
Houses as well as for the electronice sector
will also be based on the FOB valge of
physicat exports instead of the NFE.

Under the EOU/EPZ scheme. the ex-
port obligation to be achieved by the units
is subjectto the prescribed value addition

At present, the value of indigenous inputs
purchased by and EOU/EPZ unit is also
deducted. inthe computation of value addi-
tion In order to encourage the use of indige-
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nous inputs by such units, the formula of
value addition has been revised so #s to
exclude the value of indigenous inputs from
the computation of value addition. The new
formula also provides a capital dispensation
for apical intensive units.

Under the Duty Exemption Scheme,
both the quantity based advance licences
‘and the value based advance licences are
bang continued. In order to expedite the

grant of licences under the Scheme, stan-*

dard input-output and value addition norms
have now been published for over 2200
items . Efforts Would continue to be made

during the course of the year to increase

substantially the number of items covered
by standard input-output norms. Inthe light
of the experience gained in the operation of
the value based advancelicensingscheme,
it has been decided that both the quantity
and FOB value of the exports specifiedinthe
licenee shall have to be achieved by the
licence holder in order to minimise the
possibility of the misuse of such licences
The mechanism for monitoririg the achisve-
ment of the export obligation by duty free
licence holders is also being strengthened.

An updated and revised edition of the
Handbook of Procedures is also being pub-
lished today. An effort has been to simplify
the procedures and make them more trans-
parent. | should make it clear that the Export
andimport Policy announcedon 31st March,
1992 continues to remain vahd for the peniod
1st April, 1992 to 31st March, 1997. The
changes now being incorporated in the Pol-
icy are intended to carry forward the process
of liberalisation

| would also like to inform the House
about certain other measures beingtaken to
help the export sector. Firstly, exporters who
have completed theirexports and have real-
ised the export proceeds before the intro-
duction of the full convertibility are in a disad-
vantageous position in case they have not
completed their imports under the duty free
licences before 1st March, 1893. In order to
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remaove this disadvantage, it has been de-
cided that they will be given a cash amount
equivalent to 8% of their unutilised import
licences. Secondly, in the case of those
exporters who have completed theirexports
before 1st March, 1892 and who have not
exchanged their REP/Eximscrips before the
27th February, 1983, they will ba given a
further opportunity to surrender the
Eximscrips and to receive the premium of
20% on them. The details in respect of both
these measures are being worked out in
consultation with the Reserve Bank of india.

The commitment and involvement of
the State Governments in our export efforts
is crucial. A Centrally sponsored scheme for
asgisting the States in the establishment of -
industrial parks, with high standards of in-
frastructural facilities, is being formulated
and | hope that it will be announced soon.

In conclusion, let me say that ‘our per-
formance on the export front holds the key
not only for the management of our balance
of payments position, but also for our orderly
economic development. We need to build a
strong export culture in the country that
pervades notonly ourtrade and industry, but
also the govemment departments. institu-
tions and infrastrciural agencies. The Export
and Import Policy is animportant instrumen-
tality to enable us to realise our full potential
on the expont front.

Thank you.

17.20 hrs
PASSPORT (AMENDMENT) BILL
Amendments made by Rajya Sabha

(English)

MR. SPEAKER: We shall now take up
ltem No. 40.

THE MINISTER OF STATE-IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
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AND DEPARTMENT OF OCEAN DEVEL-
OPMENT)}AND THEMINISTEROF STATE
IN THE MINISTRY OF PARLIMENTARY
AFFAIRS  (SHRI RANGARAJAN
KUMARAMANGALAM): On behalf of Shri
R.L. Bhatia. | beg to move...

“That the following amendments
made by Rajya Sabha in the Bill
furtherto amendthe Passports Act.
1967, be takeninto consideration:-

Enacting Formula

1. That at page 1. line 1, forthe
word “Forty-third” the word
"Forty-fourth” be Substituted.

Clause 1 Short little and Commencement.

2 That at page 1, line 3, forthe
figure "1992" the figure *1993"
be substituted.”

MR. SPEAKER: The question is:

“That the following amendments
made by Rajya Sabha in the Bill
furtherto amendthe Passports Act,
1967. be takenintoconsideratton:-

Enacting Formula
1. That at page 1, line 1, forthe

word “Forty-third" the word
“Forty-fourth” be Substituted.

Clause 1
2. That at page 1, line 3, forthe
figure *1992" the the figure
"1993" be substituted.”

The motion was adopted.

MR. SPEAKER: We shall now take up
the amendments made by Rajya Sabha.

The question is:
Enacting Formula

“Thatatpage 1.line 1, forthe word

Matters under rule 377 518

“Fonty-third” the word “Forty-fourth?
be substituted.”

The motion was adopted
The question is:
Clause 1

“Thatatpage 1.line 3. forthefigure
*1992" the fugure “1993" be substi-
tuted.”

The motion was adopted.

SHRI RANGARAJAN KUMARAMAN-
GALAM: | beg to move:

“That the amendment$ made by
Rajya Sabha be agreed to.”

MR. SPEAKER: The question is:

“That the amendments made by
Rajya Sabha be agreed to.”

The motion was adopted.
MATTERS UNDER RULE 377

(i) Need to take steps for reo-
pening of fruit crushing fac-
tory at Parwanoo in Solan
district, Himachal Pradesh.

[ Translation)

SHRI KRISHAN DUTT SULTANPURI
(Shimia): Mr. Speaker, Sir, under rule 377, 1
would like to draw attention of the House
towards an important matter.

Fruit trees including citrus trees are
grown on a large scale all over the state of
Himachal Pradesh. These fruits include
apple, pear, peach, mango, orange, pome-
granate etc. andare grown almostin all parts
of the state. Ajuice extractingtactory was set
up with the loan taken from World Bank and
other Banks, at Parwanoo in district Solan,
which falls under my Parliamentary constitu-
ency, in which fruitjuice particularly of apple.
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pear and citrus fruits is extracted. The juice
was mainly sold at every railway station,
airports etc. and was supplied all over the
country through commission agents. The
State Government has handed over this
factory to a private firm which was rendered
the employees of this factory jobless. Now
this factory is lying closed for the last four
months. The machinaries worth crores of
rupees have been installed in this factory. It
has been causing a loss of crores of rupees
tothe country. The whereabout of the firm to
which it has been handed over is not known.
The factory has not paid salaries to its the
employees as a result of which many fami-
lies of these employees are at the verge of
starvation and they are going on strike.
Therefore, | would like to request the Central
Government to tak?2 over the control of this
factory at the earliest so that the loss being
incurred due to the closure can be stopped.
Apple season is about to begin and tifl then
the work in the factory can be restored by
extracting juice from other fruits. CBlinquiry
should immediately be ordered against the
firm to which the factory was sold.

(ii) Need to provide aid to the
organisations involved in
researchworkinindigenous
medicines for combating
AIDS

{English]

SHRI N. DENVNIES (Negercoil): To
redeem human race irom the dreadful dis-
ease of AIDS, the indian Medical Practitio-
ners' Cooperative Pharmacy and Stores
Limited. Tamil Nadu is evaluating indige-
nous druigs to combat AIDS. Experts from
Madras Medical College and IMPCOPS are
jointly trying on a preliminary study of Siddha
drugs on human volunteers who are diag-
nosed as HIV Positive patients. IMPCOPS is
a cooperative institute running with a mottc
of no i0ss iess profit. Aii the HiV positive
patients under trial are reporting sense of
weil being and they are seeing rays of nope
ot recevery
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IMPCOPS is convening a National
Conierence on AIDS shortly in Madras.
Experienced Physicians in Indian and other
systems of medicine would participate inthe
Conference.

| request the Central Government to
extend encouragement to the organisations
of this nature which are involved in research
work in indigenous medicine tocombat AIDS.

(iti) Needto provide cooking gas
connections on priority
basis to the applicants at
Agra, Uttar Pradesh

[Translation)

SHRI BHAGWAN SHANKAR RAWAT
(Agra): Mr. Speaker, Sir. during the last two
years about one lakh cooking gas connec-
tions have been issued out of turn in the
name of transfer in the country. Most of
these connections were released on he basis
of fake records and transfer certificates by
the cooking gas distributors.

Since Taj Mahal in Agra is facing seri-
ous problem of environmental pollution and
to check the pollution caused by the use of
wood, cowdung, coal etc as fuel, itis neces-
sarytomake alternative arrangement of fuel
in Agra. Therefore. itis necessarytorelease
gas connections on priority basis to 55.000
persons who have registered their names in
the waitinglist of cooking gas connection. Till
lastyear, gas connectioncouldnot be issued
to the persons who have registered their
names in the year 1983. Now it is difficult
even to get the name registered for the gas
connection.

in other cities of Uttar Pradesh also the
waiting lists for LPG connections are very
long and the Government has not taken any
efiective stepstoprovide LPG connectionto
the people.

I would also like to request the Central
Governmenttocancel allthe gas connection
issued ontfake records and action should be
taken against the distributers who are at
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fault. Gas connections should be issued to
the applicants in the waiting list at Agra on
priority basis and a time bound programme
be chalked out to clear the waiting list alsoin
other cities of Uttar Pradesh.

(iv) Need to take steps for early
conversion of Rajkot-Ver-
awal metre gauge rail line
into broad gauge.

SHRIMATI BHAVNA CHIKHLIA (Ju-
nagarh): Mr. Speaker, Sir, the main reason
for the industrial backwardness of my con-
stituency, Junagarh is the absence of broad
gauge rail line. The conversion of Rajkot-
Verawalrailline into broad gauge line was to
be included in the Seventh Five Year Plan
but due to certain reasons it could not be
done. Now it has beenincludedin the Eighth
Five Year Plan but the conversion work has
not yet been started there.

] would like to request the Government
tocomplete the conversion work of this metre
gauge line into broad gauge line by the end
of this year, otherwise that will cause great
resentment among the people of Junagarh
and they will resort to an agitation.

v) Need .to develop Railway
system in Orissa.

[English]

SHRI BRAJA KISHORE TRIPATHY
(Puri): As even before, the peopte of Orissa
continue to be deprived of their due share in
the development of the Railways in the re-
gion. The Government of Orissa have long
been representing the legitimate and press-
ing demands of people of the State, such as
setting up of a separate Railway Zone for
Orissa including the creation ot a Division at
Rourkela, construction of new Railway lines
in the State, doubling of Puri-Khurda Road
and Cuttack-Paradip line, electrification of
lines in Orissa, completion of Telcher-Sam-
balpur line, conversion of existing narrow
gauge line of the State to broad gauge. etc

Punwhichis alsc aterminal pointonthe

East Coast and where the people-from all
overthe country and abroadthrong through-
out the year. because of its historical and
tourist importance is very badly connected
with South. In the recent past five pairs of
trains have been withdrawn from Orissa,
where three pairs are from Puri itself includ-
ing Puri-Tirupati Express. So, these trains
deserve restoration. The budget allocation
of the Railways for the year 1993-94 has
further indicated. how the State is being
neglected time and again.

Hence, | urge upon the Government to
include these demands in the Eighth Plan
period.

(vi) Need to ensure that South-
ern Language Film Songs
are played on Vividh Bhara-
thi Programme from AIR,
Delhiinevening hours daily.

DR. (SHRIMATI) K.S. SOUNDARAM
(Tiruchengode): Mr. Speaker, Sir, till 31st
December, 1992 the Vividh Bharathi Pro-
gramme of All India Radio, Delhi was broad-
casting southern language film songs in the
Evening hours daily.

But from 1st January, 1993 this was
discontinued and only Hindi film songs are

being broadcast during these hours. The

reason forthe changeis notknown. | request
the Central Government to restore the pro-
grammes as existed before for the benefit of
people belonging to Southern States livingin
Dethi. ’

(vii) Need to declare residence
of Sardar Vailabh Bhai Patel
at Auranzeb Road. New Delhi
as a National Museum

I Translation)

SHRI JANGBIR SINGH (Bhiwani): In
order to commemorate the memories of our
great leaders and freedom fighters monu-
ments and memoriais have been set up in
Oethi. No doubt, their memories are the
source of inspiratior for coming generations.
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We have memorials and museums to com-
memorate the memories of our leaders like
Pt. Jawahar Lal Nehru, indira Gandhi, Babu
Jagjivan Ram and Choudhary Charan Singh
attheir respective residences butthere isno
memorial of ‘lron man’ Sardar Vallabh Bhai
Patel.

The contribution of Sardar Patel in the
freedom struggle is very significant. Unifica-
tion of 562 princely states into indian Union
was: the result of his unique personality.
Today's map of India is the result of his far
sightedness, wisdom and firm determina-
tion.

Therefore, | wouid like to request the
Government to declare his residence 1,
Aurangezeb Road as national museum and
a photo exhibition to show different aspects
ot his personality should be arranged there.
Besides thata documentary film should also
be prepared on the life of Sardar Patel which
may provide inspiration and guidelines to
our coming generations.

(viii) Need to give clearance to
the pending preposal of
Karnataka Government for
allround development ofthe
State
{English}
SHRI V. DHANANJAYA KUMAR

(Mangalore): Mr. Speaker. Sir, a number of
proposais of the Government of Karnataka
are pending clearance with the Union Gov-
ernment far quite a long time and this has
hindered all round development of the State.
| urge upon the Union Government to give
early clearance to them in the interest of all-
round development of the State.

(ix) Need to take steps for early
completion of Siahmukhand
Nohar irrigation projects in
Sriganganagar district, Ra-
jasthan

[Transiation;

SHRi BIRBAL {(Ganganagar): Mr.
Speaker, Sir, there is no possibility of getting
financiai assisiance during the currentfinan-
cial vear tor Sidhmukh and Nonar trrigation
orojects. european cconomic Community
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has sanctioned Rs. 157 crore for these
importantprojects. High level meetings were
called at Jaipur and Delhi on the issue of
financial assistance but due to certain prob-
lems of the Central Government these
meetings could not take place and now itis
difficult to get financial assistance this year.
Notably the representative of EEC had vis-
ited Nonhar area in January and had given
assurance to provide financial assistance.
The shortage at funds is being realised for
these projects and it is being said that if the
financial assistance is not received in time
then it is not possible to complete these two
irrigation projects in next fouryears. Tillnow,
about Rupees six crore have been spent on
these projects. From these projects 53 vil-
lages of Bhadara, 20 of Nohar and 16 vil-
lages of Churu district will get water supply
and that will also benefy nearby areas of
these villages. Under such circumstances it
is necessary not only to gear up the con-
struction of distributing canals in Bhadara
and Nohar but it is also necessary to com-
plete the entire projects in time. The work on
these projects is going on at a very slow
speed for which the representatives and
general public have expressedtheirconcern
tothe Government fromtime totime. Butthe
scarcity of fund is the main hurdle in it.
Therefore, itis necessary to get the financial
assistance sanctioned by E.E.C. at the ear-
liest. and it can be possibie only if the Gov-
ernment is also equally concerned about it.

Therefore, I requestthe hon. Minister of
Water Resources to getfunds sanctioned for
these projects and start work on a war foot-

ing.
[English]

PAPERS LAID ON THE TABLE -CONTD

Detailed Demands for Grants of the
Ministry of Urban Development, for 1993-
94.

{Englisn:

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT)AND THEMINISTER OF STATE
iN THE MINISTRY OF PARLIAMENTARY
AFFAIRS  (SHRI RANGARAJAN
KUMARAMANGALAMj): Sir, on behalf of
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Shrimat Sheila Kaul, | beg to lay on the
Table a copy of the Detalled Demands for
Grants (Hindi and English Versions) of the
Ministry of Urban Development for the year
1993-94 [Placed in Library See No LT-
3792/93]

Detalled Demands for Grants of the
Ministry of Coal for 1993-94

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA)
Sir, 1 beg to lay on the Table a copy of the
Detailed Demands for Grants (Hinch and
English versions) of the Ministry of Coal for
theyear 1993-94 {Placedin Library SeeNo
LT-3793/93)

Detalied Demands for Grants of the
Department of Posts for 1093-64

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
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VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL
WASNIK) Sir, on behalf of Shn Sukh Ram,
| beg to lay on the Table a copy of the
Detaded Demands for Grants (Hmdi and
Engiish versions) of the Department of posts
forthe year 1993-94 [Placed in Library See
No LT-3794/93]

MR SPEAKER The House stends
adjoumed to meet again on Monday, the
19th Apni, 1993

16.37 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, the 19th Apni,
1993/Chaitra 29, 1915 (Saka)
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